RAJYA SABHA

Thursday, 4th March, 2010/13th Phalguna, 1931 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing away of Shri
V.M. Surendra Ram and Shri Chimanbhai Mehta, former Members of this House.

Shri V.M. Surendra Ram passed away on the 16 June, 2009 at the age of 88 years.

Born in Ooty in March, 1921, Shri Ram had his education at Municipal High School, Ooty and
P.S. High School, Mylapore, Chennai.

An agriculturist and planter by vocation, Shri Ram was involved in several social activities
including welfare of Scheduled Castes and development of cottage industries. Shri Ram was the
president of the Nilgiri District Depressed Classes League and Secretary of the National Volunteer
Corps. He also served as the Member of the Rubber Board, and the Scheduled Castes and
Scheduled Tribes Board.

Shri V.M. Surendra Ram represented the State of Tamil Nadu in this House from April 1952 to
April 1958.

In the passing away of Shri V.M. Surendra Ram, the country has lost an able parliamentarian
and a noted social worker.

Shri Chimanbhai Mehta passed away on 26th January, 2010, at the age of 84 years.

Born in Burma in June 1925, Shri Mehta was educated at Mohandas Karamchand Vidyalaya,
Rajkot.

A social worker, Shri Mehta participated in 'Responsible Government' movement at the early
age of 12 and underwent imprisonment several times during the 'Quit India Movement’. He was
president of the Saurashtra Kisan Sangh and Chairman of the Gujarat High Powered Forest
Committee in 1973 and Gujarat Housing Board from 1981 to 1984.

Shri Mehta was awarded an Honorary Doctorate by the Gurukul Kangri Vishwa Vidyalaya,
Hardwar in 1991. Shri Mehta also had some publications to his credit.

Shri Chimanbhai Mehta started his legislative career as a Member of the Gujarat Legislative
Assembly from 1975 to 1980 and served as Cabinet Minister holding the portfolio of Labour, Transport
and Jail in the Government of Gujarat.

Shri Chimanbhai Mehta represented the State of Gujarat in this House from April 1984 to April
1990 and April 1990 to April 1996. He served on the Panel of Vice-Chairmen, Rajya Sabha from 1984
to 1985. He also served as Union Minister of State in the Ministry of Human Resource Development
from 1989 to 1990.



In the passing away of Shri Chimanbhai Mehta, the country has lost a veteran freedom fighter,

a noted social worker and an able parliamentarian.
We deeply mourn the passing away of Shri V.M. Surendra Ram and Shri Chimanbhai Mehta.

| request the Members to rise in their places and observe silence as a mark of respect to the
memory of the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved families our
sense of profound sorrow and deep sympathy.

ORAL ANSWERS TO QUESTIONS
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Restrictions on Visa Applications by U.K.
1%101. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that the United Kingdom Border Agency has put a restriction on
accepting the visa applications of North Indians;

(b) if so, the details thereof;

(c) whether any such matter has come to the notice of Government wherein Indians are
studying in illegal educational institutes located in the United Kingdom; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Britain has
announced that with effect from 1 February 2010 it would temporarily stop accepting student visa
applications at 3 Visa Application Centres in North India (New Delhi, Jallandhar and Chandigarh). In
an announcement on 13 February 2010, the British authorities have said that from 1 March 2010,
these three visa centres in North India will start accepting visa applications from those students who
want to study higher education courses, whether foundation degrees, undergraduate or
postgraduate. The temporary suspension, however, remains in place for those wanting to study at

lower levels.
Other details of the announcement are as follows:

. Applicants for other visa categories could continue to apply even at the 3 centres in North India
(New Delhi, Jallandhar and Chandigarh).

. Application centers in West and South India would remain open for all visa categories including
student visas.

. Applicants for student visas from North India could apply to visa centres in West and South
India. Prior appointment by email would be mandatory.

. The suspension was a temporary act and the UK Border Agency would review this at the end
of February 2010.

(c) and (d) No such matter has come to specific notice of Indians studying in unauthorized
institutions in the UK. However, UK authorities have informed that recently a number of UK education
providers have been suspended from the education sponsors' register.
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SHRI S.M. KRISHNA: Mr. Chairman, Sir, the visa regulations are entirely the concern of the
United Kingdom. The hon. Member has asked me as to why these restrictions were imposed by the
United Kingdom. | would like to point out that in the month of October to December, 2008, there
were only 1800 applications for visa to the United Kingdom. But, in the year 2009, the figures
suddenly rose to 13500, almost 650 per cent higher than the number of corresponding period in the
previous year. As a result of this heavy rush, this abnormal number, the immigration authorities of the
Government of United Kingdom thought that it was necessary for them to take a second look in
terms of issuing visas for various courses for which our students go to the United Kingdom. But, we
do recognise that educational initiative between the United Kingdom and India is one of the strongest

sectors in our bilateral relationship with the United Kingdom.
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SHRI S.M. KRISHNA: Sir, we have taken it up with the Government of United Kingdom, and
they have again drawn our attention to the fact that in only three centres - New Delhi, Chandigarh

and Jalandhar - where there has been a spurt of applications, an increase in terms of applications for
visa, they had to take a second look at the whole process of issuing visas. However, we are in touch
with the Government of the United Kingdom, and | would like to assure this hon. House that any
genuine student who wants to go to the United Kingdom to pursue higher studies, | am sure that the
United Kingdom Government will not stand in his way.



MR. CHAIRMAN: Shrimati Viplove Thakur.
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SHRI S.M. KRISHNA: | am sorry | have not answered the second part of hon. Member's
question. We have taken up the matter with the authorities, appropriately expressing our deep
concern and also about the refund that the students are entitled to, if they are not able to pursue their
studies. We will continue to take it up and see that justice is done to those who have paid the fee.
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SHRI S.M. KRISHNA: | would like to convey to the hon. Member that this was only a
temporary measure to which the Government of United Kingdom resorted to. By and large, | think,

the United Kingdom has been very fair, and, because of certain abnormalities, which | have pointed
out to this House, the United Kingdom had to revisit the whole question of issuing visas. | am sure
that we will be able to take it up with the Government of United Kingdom, and, the candidates from
these three centres, even though, they are barred but they could as well make their applications from
other centres; there is no bar on that.

SHRI T.K. RANGARAJAN: Mr. Chairman, Sir, through you, | would like to ask about the
students going to Australia. Is there any improvement?

MR. CHAIRMAN: Does that relate to this question? | am afraid, it does not.
...(Interruptions)... It does not relate to this question.

SHRI S.M. KRISHNA: Sir, the United Kingdom became separate from Australia long time
back.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Mr. Chairman, Sir, India, after Independence,
became a member of the Commonwealth. | would like to ask the hon. Minister as to what benefits
we are getting by being a member of the Commonwealth for our students who are studying in various
other Commonwealth countries, especially, the United Kingdom.

SHRI S.M. KRISHNA: Well, Sir, | think, we are conscious of the fact that our membership of
the Commonwealth entitles us to certain advantages vis-a-vis the bilateral relationship not only
between the United Kingdom and India but also with other members of the Commonwealth
countries. And, if the hon. Member were to ask me a separate question, which does not arise from
the main question, ... (Interruptions)...



DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, it arises. We are a member of the
Commonwealth. ...(Interruptions)...

SHRI S.M. KRISHNA: Sir, it mainly confines to student visas from the United Kingdom.
MR. CHAIRMAN: Fair enough. Thank you.
MR. CHAIRMAN: Question No. 102.
*102. *[The questioner Dr. Prabha Thakur was absent ]
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JNNURM in Rajasthan

t*102. DR. PRABHA THAKUR: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether development works in cities of Rajasthan identified under Jawaharlal Nehru
National Urban Renewal Mission are going on as per the schedule;

(b) if not, the reasons therefor;

(c) whether Government is also considering to include other cities proposed by Rajasthan
Government under JNNURM;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (e) A Statement is laid on the Table of the Sabha.

Statement

(a) and (b) The overall 7 year allocation for Rajasthan under Urban Infrastructure &
Governance (UIG) is Rs.748.69 crore. A total of 14 projects have been sanctioned in the State at a
total cost of Rs. 1290.16 crore. The Additional Central Assistance (ACA) Committed is Rs.777.43
crore, out of which Rs.379.08 crore has been released. Execution of most of these projects is behind
schedule. Details showing projects and reasons for delay in project execution as informed by State
Level Nodal Agency, Rajasthan is given in the Statement-| (See below).

In addition, 400 (Four hundred) buses for Jaipur & 35 (Thirty five) buses for Ajmer-Pushkar
at a total cost of Rs. 150.52 crore with an ACA commitment of Rs. 77.75 Crore has been approved.
First installment of Rs. 38.68 crore has been released to the State Government.

(c) to (&) The State Government of Rajasthan has proposed to include 4 new cities namely
Jodhpur, Bikaner, Kota and Udaipur under Jawaharlal Nehru National Urban Renewal Mission
(UNNURM). The Ministry is making efforts to include cities with population of 5 lakh and above as per
2001 census as Mission cities. Three cities of Rajasthan namely Jodhpur, Bikaner and Kota have a
population of more than 5 lakh. The population of Udaipur city is less than 5 lakh and as such this as
well as towns other than mission cities are covered under Urban Infrastructure Development Scheme
for Small & Medium Towns (UIDSSMT).

tOriginal notice of the question was received in Hindi.
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Statement-/

Details of projects sanctioned under Urban Infrastructure & Governance (UIG) component of JNNURM in Rajasthan

(Rs. in lakhs)
SlI. No. Project Title Approved Additional Additional Schedule Likely Reasons for delay as informed by
Cost Central Central date of Completion Govt. of Rajasthan
Assistance Assistance completion date indicated
(ACA) (ACA) by Govt.
Committed Released of Rajasthan
(Central
Share)
1 2 3 4 5 6 7 8
1 Water Supply Transmission for 18.873.00 15,098.40 15,098.40 December, March, 1. Delay in clearance of land for
Ajmer City 2008 2010 laying pipe lines in forest land by

forest department.

2. Delay due to Parliamentary/
Assembly/ULB elections

2 Water Supply to Ajmer -Pushkar 16,642.00 13,313.60 3,328.25 December, September, a) Delay in permission for
2009 2011 Railway Crossing.

b) Delay due to Parliamentary/
Assembly/ULB elections.

c¢) Tender premium.

3  Urban Renewal of Dargah Area, 3,841.80 3,073.44 768.36 March, September, a) Slow Progress of work.
Ajmer 2010 2010 b) Delay due to Parliamentary/
Assembly/ULB elections.

c) Tender premium.
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2 3 4 5 6 7 8 9

Sewerage System for Ajmer- 11,208.00 5,200.00 1,300.00 September, March, Delay due to re-appropriation of

Pushker 2010 2011 sewerage & storm water drainage
project.

Storm Water Drains for 6,108.00 4,886.40 1,221.50 February, 2011 March, 2011 Delay due to re-appropriation of

Ajmer-Pushker sewerage & storm water drainage
project.

Urban Renewal of Chowkdi 1,159.66 579.83 434.88 October, 2008 June, 2010 a) Delay due to Parliamentary/

Sarhad, Walled City, Jaipur Assembly/ULB elections.
b) Tender premium.

Solid Waste Management for Jaipur 1,319.74 659.87 494.91 December, September, a) Delay in allotment of land for

2008 2010 sanitary land fill and purchase of

machinery.

b) Tender premium.
Sewerage system for Jaipur 7,495.97 3,747.99 2,811.00 March, December, a) Delay in award of work of 2
(Phase-1) 2010 2010 no. STP & non-availability of

land in 1 package.

b) Tender premium.

Jaipur Sewerage Project Phase Il 11,086.00. 5,543.00 4,107.25 March, December, a) Delay in allotment of land for
2010 2010 Delavas STP.

b) Non deposition of full
proportionate ULB share &
tender premium amount by
ULBs in project account

c) Delay due to Parliamentary/
Assembly/ULB elections.
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BRTS project proposal

(Package IB) from C zone Bypass
corssing to Panipech via Sikar
Road

Construction of Bus Rapid
Transit System (Package 2)

Conservation and propagation
of Panna Meena Baori and its
environs Amber, Jaipur

BRTS (Package A & 1IIB),
Jaipur

Revitalisation of Walled City
of Jaipur-Phase-|

7,519.00

14,400.00

431.00

26,035.94

2,896.00

3,759.50 2,819.64
7,200.00 1,800.00
215.50 107.76
13,017.96 3,254.49
1,448.00 362,00

September,
2008

QOctober,

2009

March, 2009

January, 2011

June, 2010

March,
2010

December,

2010

June, 2010

March, 2011

December, 2010

a) Re-routing in light of proposed
metro/mono rail project.

b) Delay due to Parliamentary/
Assembly/ULB elections

a) Re-routing in light of proposed
metro/mono rail project.

b) Delay due to Parliamentary/
Assembly/ULB elections

a) Slow Progress of work.
b) Delay due to Parliamentary/
Assembly/ULB elections.

c) Tender premium.

a) Re-routing in light of proposed
metro/mono rail project.

b) Delay due to Parliamentary/
Assembly/ULB elections

a) Revision of DPR for including
work of facade improvement &
conservation of 3 bazars in
walled city.

b) Non deposition of full
proportionate ULB share &
tender premium amount by ULBs
in project account
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MR. CHAIRMAN: The hon. Member is not present. Is there any supplementary question no.
1027

Question No. 103
Uranium mining in Andhra Pradesh and Meghalaya
*103. SHRI TAPAN KUMAR SEN : Will the PRIME MINISTER be pleased to state:

(a) the status of Uranium Mining by the Uranium Corporation of India Limited (UCIL) in
Andhra Pradesh and Meghalaya;

(b) the estimated uranium reserves in these area; and

(c) the constraints if any, in starting Uranium mining in these areas and steps taken by
Government to address the same?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) to (c) A statement is laid on the Table of the House.

Statement

(a) Uranium Corporation of India Limited (UCIL) is constructing a new mine and processing
plant at Tummalapalle in the Kadappa District of Andhra Pradesh. It is also proposed to set up new
mines and processing plant at Lambapur-Peddagattu in the Nalgonda District of Andhra Pradesh
and at Kylleng Pyndengsohiong Mawthabah in West Khasi hills district, Meghalaya. These projects
are being processed for approvals and would start after due approval from the State Government and
the Government of India.

(b) Atomic Minerals Directorate for Exploration and Research (AMD) of the Department of
Atomic Energy has so far established uranium resources amounts to 17,252 tonnes in Meghalaya and
60,244 tonnes in Andhra Pradesh.

(c) Proposed Projects in Andhra Pradesh & Meghalaya have been held up due to:

0D Lambapur Project was held up due to an appeal filed by an NGO against the environmental
clearance for the mines granted by MoEF. The matter was pending before the National
Environment Appellate Authority (NEAA). Pursuant to the dismissal of the appeal, the Detailed

Project Report has been revised and is being further processed.

i) Kylleng Pyndengsohiong, Mawthabh - The major constraint for the Project has been
environment, economic and health concerns perceived by some NGOs and local people. The
Department of Atomic Energy and Uranium Corporation of India Limited (UCIL) have for the
last five years been regularly conducting Awareness Programme to clear the misconceptions
regarding uranium mining in West Khasi hills of Meghalaya and also addressing the economic
and environmental concerns. Visits to the operating units of UCIL in Jaduguda were also
arranged to provide assurance on safety and best environment management practices
adopted by UCIL.

14



SHRI TAPAN KUMAR SEN: Sir, let me first draw attention of the hon. Minister towards the
reply given. The status of Tummalapalle Uranium Project in Andhra Pradesh has not been given in the

reply although that is very much within my question. Secondly, Sir,...
MR. CHAIRMAN: One question at a time please.
SHRI TAPAN KUMAR SEN: | have not put my question at all.
MR. CHAIRMAN: Please do.

SHRI TAPAN KUMAR SEN: | am doing, Sir. Please allow me to do it Secondly, Sir, as per the
report, it is revealed that all the three projects in Andhra Pradesh and Meghalaya are having a reserve
of 77,496 tonnes of uranium. As per the Annual Report for the year 2007-08 of the Uranium
Corporation of India Limited, which was laid before Parliament, although the projects have been
undertaken well before 2007, and, it started in 2007, but till 2010, practically, no progress is there.
The Annual Report of the UCIL says that the foundation stone of the Tummalapalle project was laid
after making advance arrangements for project approval in 2007 itself. But in 2010, it is not there. My
specific question, Sir, is that during this period, we have seen that for power generation in the
country, the priority was so much for procurement of uranium that there are aggressive initiatives on
the part of the Government of India to seek uranium reserves resources abroad, and in that anxiety,
the Government did not bother even when the stability of the Government was rocked.

MR. CHAIRMAN: s that a statement or a question?

SHRI TAPAN KUMAR SEN: My question, Sir, is that ST TTefl-TTefl 3§ 9Fd 32, A6 & fUsarg
P BIS e

MR. CHAIRMAN: Please ask the question. ,..(/nterrupz‘/ons)... Please ask the question,

...(Interruptions)...

SHRI TAPAN KUMAR SEN: With respect to our oountry's 77,496 tonnes of uranium resources,
what is the specific priority of the Government? ... (Interruptions)...

MR. CHAIRMAN:: All right. Thank you. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Are they for importing uranium or are they to first explore the
reserves we do have in our command? What is their priority ? ...(/m‘errupz‘/ons)...

MR. CHAIRMAN: Please don't make a statement. ... (Interruptions)... Ask the question. That

is enough. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: What is the priority of the Government?
MR. CHAIRMAN: | am afraid ...(Interruptions)... Please, do not make a statement.

SHRI TAPAN KUMAR SEN: | am not making a statement, Sir.
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MR. CHAIRMAN: Please ask the question and you will get an answer.
SHRI TAPAN KUMAR SEN: Sir, that is my specific question.
MR. CHAIRMAN: No, | am afraid, you have taken so much time.

SHRI TAPAN KUMAR SEN: What is the priority before the Government, the imported uranium

or the national reserves?

SHRI PRITHVIRAJ CHAVAN: Sir, | would like to assure the House that the Government gives
highest priority to explore whatever uranium that is available in the country and to mine it. Already
there are projects going on in Jharkhand region. We have opened up new projects in Andhra
Pradesh, Tummalapalle being one where a mine is being opened up. A Bill is being worked on a mill
being started. There are very good prospects in Lambapur region of Nalgonda District in Andhra
Pradesh. We have already got environmental clearance. That project will start soon. We are also
expecting to start a project in Meghalaya very soon. Not only that, the Atomic Minerals Directorate of
Department of Atomic Energy is actively prospecting and exploring whatever other resources of
uranium that we can find. Sir, you can rest assure that the Government will give highest priority to
finding maximum sources of uranium in the country. But it is not easy to start a uranium project.
There are many concerns that have to be met. There are land acquisition issues; there are public
concerns; there are public sharing issues. All that is being done. There is a delay in the Meghalaya
project. We have not yet got the clearance. But | would like to assure again, Sir, that the Government
will give highest priority to finding out whatever uranium is available in the country, it is a very
important strategic material and is also important for our energy security in the future. So, first priority

will be given to whatever we find in our country.

SHRI TAPAN KUMAR SEN:: Sir, the hon. Minister has just stated that it is not very easy to find
uranium. My only point to him is whether that is more difficult than finding uranium abroad with

uncomfortable conditions.

My second supplementary is whether the hon. Minister can give us a general timeframe of
exploring our own indigenous reserve of uranium for converting it into nuclear power to reach every

village of our country.

SHRI PRITHVIRAJ CHAVAN: Sir, as you are aware, finding uranium from abroad was difficult
for about four-five years. But we finally succeeded in getting that. So, Sir, while the source of
importing uranium is on now, we are getting uranium from other countries or friendly countries. Sir, |
told you about the three projects that we are seriously looking at. Apart from the existing project in
Jharkhand region, is Singhbhum District of Jharkhand where new mines and new mills work is in
progress. We have already got five mines working there. More mines and more mills are being

started. But the Kadappa District project at Tummalapalle is in advanced stage of construction, a
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mine and a mill. Except that, Lambapur, that is, the Nalgonda District project has not yet started
because of the clearances and other processes. Also, the Meghalaya Project, the KPM site, has also

not yet started. We are hopeful to start that very soon.

i SEARIYT qIT: T=dTe A9y Heled, ATRIH SR IFRH, 3 Sl & IRATY o1l &
TEaqUl ke Tifcahed B A8Ied, fUod 99 § s R 7 Wd A1 ¢ 6 IS & g3 gd
PIVMG F sea beach ¥ 1.82 e <71 AIFToMge AT Yob ATRIA 21 T87 W MR TRPR 57!
ATSFHT TREBRY SUHH F A1 A 7 HIAN §Q T18aC UIETST B oflst R 97 & oy i anmgr 27 #
foRIyex I8 ST =TedT § {6 a8t IR U daT M &) U faarfed du 7, S {6 gegfifas &
BT HA T THP AT B IAP Q-0 7 &7 W) E, Afeh1 a1 e F a1 1S 7171 785 8

sft ey -8, Hara R E?

3} TR giftr: f5R ot g8t @) 5T IReR 99 deT favafierera o 59 fy @1 oivr-
IATIT IR IE] T RIS, IT & BT A1 2, Afed 5 N 38 vd Hiond & w9 & fBaw @t
Sl HEEyrl i Y WRBR Bl AR A T fAarad HU &I is1-3MIC Bl S & &1 H S
7T § {3 91 T AR A SifevS! 39 Y B1 < a1 872 A1 R v AR 10 IRBIRT IuHA
& HIEH 9 d81 UR AT HRare?

sft gediRTeT FETOL. W, UEel 1 § I8 HEAT Al § P I8 U PWHAEH F IR H 7, AfdpA
3T IS & T AFIoSe H8 & I 3 U818, I94 9 AIRTT Favetdn g1 § e I8 T
AT ATE P AT T81 IR B eafdenea @i o1 8, A1 98 S b IRPR Te1 BT, Fife
S 9 B 5T WRBR AT Bl 3R I WWHR S99 I ¥ Weiid R Faem o1 oW
FHIAT AT B, AN I WA g AR A fFerft, Afe onft Ta1 318 uwdra g9 91 T8
AT & 3R 71 &) B 81 R o) a1 R <) 71 favafaemer @ier sterar S 3 B B o
B & B

3 gAdR got: FR, ANRTA A 1Mah FRABR 7 2 71

MR. CHAIRMAN: No interventions, please. ...(Interruptions)... No interventions, please.

...(Interruptions)...
37 SETRIIT qIfoT: AR MR JIrH 4 .. (ae)...
MR. CHAIRMAN: No. ... (Interruptions)... Let us stick to the question.
3} SEARTIOT TIfOT: TR, T T B Y& BT el 2
Y rafer: TE-7EN, s |are 4w o 2

SHRI TIRUCHI SIVA: Sir, our country is rich in thorium. Uranium is a basic necessity for
nuclear energy. A recent research, which has been conducted in Nagercoil by a woman scientist,

has come out with a fact that uranium can be extracted from sea sand. | want to know whether the
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Government is aware of that research. And if it is worthy of having a continuing process, will the
Government work on it to make the country enriched in indigenous production of uranium instead of

depending upon the foreign countries for imports?

SHRI PRITHVIRAJ CHAVAN: Sir, the hon. Member is right. Monazite sand available in the
beaches of Kerala and Orissa is a very rich source of thorium. But the amount of uranium present in
the sand is very miniscule. So, mining uranium from beach sand is quite expensive. We look for
uranium only in uranium mines, as | explained the areas that we are looking at. But lot of thorium is
being taken out of beach sand and the Rare Earths Limited, another public sector undertaking under
the Department of Atomic Energy, looks at that area. The work of extracting thorium from beach
sand is going on and we have plenty of thorium now. Except that, generating power out of thorium

will take some time. That is part of our Phase Ill programme of power generation.

SHRI BIRENDRA PRASAD BAISHYA: Sir, the hon. Minister must have heard very recently that
during the drilling for crude oil, the Oil and Natural Gas Commission discovered uranium in Titabor,
upper Assam. This was widely published in the regional and national newspapers, and it got
coverage in the electronic media also. | want to know from the hon. Minister about ihe quality and
quantity of uranium extracted from upper Assam.

SHRI PRITHVIRAJ CHAVAN: Sir, the work of exploration of uranium is exclusively done by the
Atomic Minerals Directorate of the Atomic Energy Commission. If any finds of uranium are reported
by any other agency, | am sure they would pass on the information to the Department of Atomic
Energy.

SHRI BIRENDRA PRASAD BAISHYA: They have already passed on the information.

SHRI PRITHVIRAJ CHAVAN: That will then be studied. But | cannot give you information
whether anything is found. | need a separate notice for this question.

Flow of Ganga
*104. SHRI MOINUL HASSAN : Will the Minister of WATER RESOURCES be pleased to state:

(a) whether Government is aware that a few kilometers up stream of Farakka, River Ganga
is trying to find a way out of the obstruction created by the barrage and return to its old route
between Rajmahal and Farakka in a desperate effort to flow freely;

(b) if so, whether the major flow of Ganga would bypass Farakka and proceed towards
Bangladesh through Pagla and Chhoto Bhagirathi and subsequently meet Mahananda, leaving the
Bhagirathi- Hooghly channel dry, resulting in end of Farakka Barrage and Kolkata port; and
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(c) Government's reaction on this issue?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) to (c) A
Statement is laid on the Table of the House.

Statement

(a) According to the Reports recieved from the State Government and Farakka Barrage
Project as per the present indication, there is .no possibility of river Ganga by-passing Farakka
Barrage and proceeding towards Bangladesh through river Pagla and river Chhoti Bhagirathi.

(b) and (c) In view of the reply (a) above, the question does not arise.

SHRI MOINUL HASSAN: Sir, through you, | would like to ask the question from the Minister.
From my practical experience, | would like to say that in this Farakka region, there are some places
where courses of these two particular rivers, Ganga and Padma, national and international rivers
respectively, come closer due to erosion. In many places, it is only 150 metres right from the main

course of Ganga or that of Padma. ... (Interruptions)...
SHRI PAWAN KUMAR BANSAL : Could you please repeat the second?

SHRI MOINUL HASSAN: Padma. It is an international river. It is going right from Farakka to
Bangladesh. If it is mixed, many inhabitants, villagers and the Railways will be affected. If it is so, the
geographical scene of this particular area would get changed. | would like to ask from the hon.
Minister: Is there any action plan to protect these people and the erosion of the river banks of Ganga

and Padma?

SHRI PAWAN KUMAR BANSAL: Sir, initially anti-erosion was not part of the mandate of the
Farraka Barrage Project and before 2005, there were some occasions when some erosions were felt.
Thereafter, the Government of India in consultation with the Government of West Bengal extended
this reach. Earlier, it was 20 kilometres which was necessary to protect the work of Farakka Barrage.
From there, it was raised to 40 kilometres upstream and 80 kilometres downstream. After the work
was taken up, | would like to allay the fears of the hon. Member, there is no likelihood of any erosion
taking place. Sir, when we talk of the schemes, both under the Tenth Plan as also under the Eleventh
Plan, adequate provisions have been made to take into account these things and some works have
been done in three different stretches - one measuring about five kilometres, another 1600 metres,
another 593 metres and another 700 metres. So, there is no fear of any such eventuality.

SHRI MOINUL HASSAN: Sir, it is a fact that not only in these two rivers, Ganga and Padma,
but also in other eight rivers which are in this particular area of West Bengal and other parts of Bihar
and UP., erosion takes place and many people are evicted from their residences and villages. But,
there is no comprehensive package for rehabilitation of these evicted people. They are living on
the streets under open sky and they have become unauthorised occupants. Through you, may | ask:
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What is the plan so far as the rehabilitation of these people evicted due to erosion of river bank is

concerned, not only in West Bengal but throughout the country ?

SHRI PAWAN KUMAR BANSAL: Sir, actually, this supplementary does not arise out of the
main question, but, | would like to again assure the hon. Member that as far as the Malda District is
concerned, where these two rivers, Chhoti Bhagirathi and Pagla, which used to offtake from Ganga
flow, are concerned, as | said earlier, there is no likelihood of any erosion taking place in that stretch.
As far as the rest of the country is concerned, this question does not fall within the ambit of the

jurisdiction of this Ministry.

it <f viw wrE : AT A Sft, T g9 e HRY E g & TR e o7 #iR emuds
IR W G 95 IR G 21 IR P H1 AR G 3 B, HRaD] SRIoT 81, 9 99 a7l 4
T 99 DI GART 81 AfH, T 39 I B SIS 9 € iR BadT SRS & BRI [0 @t
THIT AT IAF WHG TR FIT TR 3R T1 &, RN TAD] IR BT BRI HH IS 91T 77 3
87

# fIBR 9 o1 €1 3R 3 1 3} A1eTaT 3iR IS B T Bi| Ve d1= 3179 379+ SHffthe] &
1T HICER, IS R ATAGT F AT H 98¢ 3R IRIY {6 T foher argpen W& 8, SHSD)
TeRTE fha &9 81 718 8, S fiafee farat 9¢ gait 87 SUST v 99 8T 21 U8l S fishery
T movement §3TT BT 2T, ifh 319 I8 09 §F 81 131 §1 § 37T 954 a5 & |11 U & 31iE
BT AT S BREDT qiY B BIROT T P FPicl TR SN TR AR TST 8 5P| S PR b (oY
FIT AT PIs FHITE HRIHA IAG? T 3T I a7 31UE 21 H 9 & 4 e g1 #1 agf 3
RN BT ST 81 SHHT FHSI U MY TR H SR <371

Y a9 AR F9: WX, RID A BT 39 v | qrege Te 8, § 78 S 5 fra
PR ITH! WX IH 919 ¥ R g8, oMb H I THRAT & 91 9894 g 399 8 6 §
ITD! T TR TO e DI DIRRI F, dH I8 A FATAI H Tl 377, b § ITh! I8 ]
27T § o5 et SRTST §97eT 7 % FoIg e SR 1T 2T, BRah! SRIS S SR I1IT T A,
IR ATIPI I b &1 a1 AT 81, 74 a1 BT 7 I Hel qarer 4 fopan 11 &, A1 S aeh 719 A
BIE! AR IR e Rax & SIRY SATET 9T+ SeR Fell STIaT 1| S9 a7h I8 w1a-T off 5 98
YT AETTRT H el $R S7el <91 H ol STQT, iy SHH! e & forv 3R 39 91 & forv f
BIABI B il GIS B, I8 ST B B Ah, I8 WA 9 81, T& I11 AT 27| IHS A1 -H1 Y
TARY WITRee ... (caem)...

off faehw qut : 579 MU T 2T, T T DI A1 1 B . (TAHTH)...
oft GUTIf : ©fieT, 319 S 98T ...(aHM)...

it gae PR dH: WEIReAY, R, S SHHT AER-T T, IHD! Sl TSRS 2, SHD SR I8
BT 3T TP, TP foIg I8 AT IR IR G711 727 07| 9 918 g2 il 76 a1 2, 39 are
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| FEAA 1 Ih oIy e #H3 F Isi WiR wR T Raw IR sratReE) a9 vt 7 ofR s aga
SHTET GSHRITST 1 eMie fham 121 21 981 89 I8 W} S 918! % 3FR I8 &8 9l © fh WRaR
I9& forg iR TET 2, A1 H 3159 & A1 I el ATedl g [ I8 Sootd Hel el §l S U ol had
ISR T B TH 2, TE T8 AXHR 30T & B

DR. K. MALAISAMY: Sir, we are very happy to hear from the hon. Minister that the
apprehended danger or threat or erosion is not going to occur. We are very happy about that. My
question is: Will this kind of erosion or danger occur in the later part, | mean, in future? As on date,
what you say may be correct. Some time later, it may not be there. In such a situation, | am inclined
to ask whether you are taking any preventive action in advance so that you can prevent the future

damage or the future catastrophe.

SHRI PAWAN KUMAR BANSAL: Sir, the damage could occur from those two points to which |
referred earlier. And as | stated earlier, adequate care has been taken of that. Earlier, the anti-
erosion was not a part of the mandate of the Farakka Barrage Project, and there were only 10 kms.,
4 kms. upstream and 8 kms. downstream which were included in this for the anti-erosion works only
to protect this Barrage Project. After that, some damage was caused in 2005. Thereafter, the
mandate was revised. This was taken to 120 kms. Thereafter, it was revised. Besides this, there is a
very important programme of the Ministry of Water Resources known as the Flood Management
Programme. Under that, whenever we receive any proposal from the State Governments, that is
considered and allocations are made according to the rules thereunder.

sft TH.T9. sreqaiferan: R, § oo fagm el Y sie St @ Al W aar g1 HS
HEIEY 1 AU TRIb J BB a1 7 AT, IHDT 519 (&1, b= i1 7ol 7T oI, 98 e o1 {5 a1
T RaR, BREHT SRTST BT ITSUTH PR 81 & AT 7812 AT STaTd AT {5 T P &1 21 571 A1
AT & 3R AR 1 I8 AT § 6 3179 S1epR gE < 6 IT ISUTH BR RET © AT TS PR BT 872 3 S
A9 T §, 8 ARTAR TeTd | BRab] ARTST Pl T SISYT PR JE| © 3M1R 98 9 dIgURI B 8 T8l
&1 2, Ifcsd Abs! Al B Tl 18 51 98 TAR) IR 4 el 81 51 11 & J1eqd 3 81 aTel AR
H TRFHT irrelevant B T B

oY IR : STURT FaTel FTR?

2} TH.TH. TN HRT |aTel I8 © [ a1 A 59! Iedd WRIY e I AT Y Y& a8l
THR IEN? MY el AT & U ddel B St {61, fg i R 9% 8, S0 W I6 e
S ¢ B 3R U GO ARG S JET Bl BR A R H1 31670 B, s s fEr ol
BT ..(aYT)...

MR. CHAIRMAN: No statement please.

#Y TH.QH. IrEarferan : I8 T Y 37U T IEABR Hdbe! Al bl TS I8 7, TS forg
RIT MY BT inquiry HRA? ...(AFETH)...

2 991 AR d9: TR, H A AR A JE! ST A8 g (b IR 98 A A1 S Pl
TR E A1 89 S ST Ared| ..(FET)...
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it T.q9. srEarteran : Afe| .. (auT). .

it 999 AR St B, ...(maHM)... AP ...(FAUM)... Let me answer the question.
...(Interruptions)...

it IFJ TR 9IE : IR, I8 Tgd &1 TR AT B .. (FFEH)...

2 991 AR d9: Afb T8l b AT G 1 Bel 8 b I8 a15-I 9 PR TS 8, § I8
HE1 18 § & 30 a18-uTd 181 {51 81 Sia-S1a Y AHTa1 SO, 591 f37eh H+7 fopam 201 6 2005
{ Ugel W), I9 I d HeH IoT Y I AR S awh IAA I J1aeT g 1Y &, IHF dykes IGR,
I rivers TR, ST BT AR & 3R IR ... (@M ). .

i} U109, rEaferan : Bict WRiRe SR arTe RaR|

it 9e9 AR §9: THT F bouts suddenly I FR AT Y T 3R ST g I § DT I
TSN §, ST1 STR S BT, H T S8 BI 781, 3ATY ST & (b S 11 BT riverbed main river A
T A IR Hex $a1 &, A1 H91aT €1 721 8Kl {6 J8i 4 ...(aem ). .

it T.T9. SEaIA : Riverbed ST B ..(ALM)...

SHRI PAWAN KUMAR BANSAL : Please ...(/m‘errupﬂons)... Sir, if they go on interrupting me
like this, then, | possibly cannot answer the question. | am trying to satisfy him. ... (Interruptions)...
Sir, | give him an assurance when | say | will go there, when possible, and | will take him along!

MR. CHAIRMAN: Thank you.

SHRI PAWAN KUMAR BANSAL: But | can say, Sir, that there is no damage caused and the
arrangements have been made. And the Flood Management Programme of West Bengal has been
included under the Scheme here.

Bhakra Beas Management Control Board

*105. SHRI RAMDAS AGARWAL: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether it is a fact that daily requirement against share of water decided by Bhakra Beas
Management Control Board is not being delivered to Rajasthan by Punjab and fluctuations/short
supplies are the normal practice on account of unilateral over withdrawal by Punjab;

(b)  whether fluctuations/short supplies so caused result in resentment among farmers and
give rise to Dharnas, Andolan and law and order situations in Rajasthan;

(c) whether Government intends to resolve the issue regarding transfer of control of
headwork; and

(d) if so, by when Government proposes to appoint a Member from Rajasthan to represent
in the Board?
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THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Rajasthan receives Ravi-Beas waters and a part of Sutlej waters from Harike head
works and a part of Sutlej waters via Bhakra Main Line. Periodical supplies to the partner States of
Punjab, Haryana and Rajasthan are decided in the monthly meetings of the Technical Committee of
Bhakra Beas Management Board (BBMB), taking into account the water releases via Madhopur-
Beas Link by Punjab. The head works at Harike and Madhopur and the Madhopur Beas Link are
under the control of Punjab. In accordance with the decisions taken in the Technical Committee
meetings of BBMB, Punjab is required to deliver water into the off-taking canals at Harike and also
through Madhopur-Beas Link.

As informed by Government of Rajasthan, short and erratic supplies are passed on by Punjab
to Rajasthan. As informed by Government of Punjab, releases are being made by Punjab to
Rajasthan, as per decisions taken in the meetings of Technical Committee of the Bhakra Beas
Management Board (BBMB) and any excess/ short supply at Harike Head Works is shared in the
same ratio as decided by BBMB on pro rata basis and it is incorrect to state that Punjab withdraws
more water than its share at Harike Head Works. According to BBMB, Rajasthan has received
shortages during some period due to fluctuations in supplies from Ranjit Sagar dam which is under
the control of Government of Punjab.

(b) Government of Rajasthan has reported about such reactions in the State.

(c) Transfer of control of head works at Ropar, Harike and Ferozepur to BBMB has been
stayed by the Hon'ble Supreme Court and the matter is sub judice.

(d) Appointment of a Member from Rajasthan in BBMB has been considered from time to
time and a view has been taken that at this juncture, no useful purpose would be served by
amending Section 79(2)(a) of Punjab Reorganisation Act, 1966 to accommodate this request.

off YFETN 3FETE: AU HEIGY, A H31 S 9 U3 BT il S<R ST §, 98 $had Uh
RV 8, S &3 auf | 39 fA97 TR =] # 311 I8T §, <Ifh FART BT FHH fheft vhR 4
FrepeT 181 81 ¥RT Y1 HeT I8 & (b TSR 159 Bl aT-A1_ el (o1 AR die, 97 919 gd
HEST Y A U BIT 21 AHTART Helqd, S99 U &1 U B & forg 21 g8t o= T80 &1 fofor
fopan w121 3R TR & FHior & - g 99 o mn & ufafed 72000 wgfie ol @ @S
3 TR ¥ @ STt S 91 ot fhar an 6 L (araem). .

off qumafe: g R E?

it TS SATe: WY, IE U 9 T Hafdd 31 TR o1 urh aRedt e 9% ugd, I9F foy
Iz fofy foran T, @9 gU 999 WRER 3R ¥ WHRI & 919 H 3R IqF hRe
..(TFYT)...

23



MR. CHAIRMAN: Please don't make a statement. Ask a question.

SHRI RAMDAS AGARWAL: | am not making a statement. Sir, 2200 FgR¥d T (el A1RT
T, IHD! S8 W bae 1100 RIRTD U1 e R8T &, S BRI I[STRAT Bl T8I b MR BR
TP g+t T2 <11 §, s eRor i &1 91+t Sucter T2 giar, e &1 ff ot 72 fiyerdn ok
TE AT WG] 18 HIoTe & A1 sl gaTl Bl

MR. CHAIRMAN : Thank you.
sft IS SFATE: BT T AR BT B, S W BIg FHIET T STl

MR. CHAIRMAN: Thank you, Mr. Ramdas Agarwal. Thank you. ...(/m‘errupt/'ons)... Please

...(Interruptions)...
i} YHET 3TETe: U] A8 1Y, ...(FETH)...
MR. CHAIRMAN: | am afraid, you cannot make a statement.
i} ST IET: WU AEIGY, AR I 3.

MR. CHAIRMAN: You have asked the question. Let the hon. Minister answer the question.

it IMET IRt WUURT HEEY, ART UeH © {6 39 N WER & e & oy ey
TR F A, T/ A1 hael (BT &, STD! AN AT & [oQ o1 T FawRq B 57

i} [HTAfY: ST U waTel U1 8 I1 &1 waTd YU 82

4} IR SEATA: U FRIed, H U &1 Tl Y8 1 97 AR d IR 32 ©, A0 Y &
REISE

MR. CHAIRMAN: All right. AF B

ot 9a AR S IR, A FE 37 AW &b HIRVT S € b S SFRHIT=IT Tt
BT § SPI A B DR AHT 2l IeT § I Yol Al Pl (515 BRAT AT Ig qHIA
31.12.1981 BT GaIT AT &I HAT USTTa, = H31 sRATON iR =7 3] I & 919 3 3R IS5
TEAT ST 1921 F ABR 1960 B flow series A, IADG MYR TR A T BT allocation BT T8 ot
HRIST-SN HISTe 9IS B U@ cfaidhd BHc! Bl 8, S 999 -99d TR §9-89 fa & forg s
91 BT B Bt B 5 F U oM & A & g fam o ok S gden e &
representatives, T‘I’IS%{ B %, 9P Ted e BT § e g fo %WWWW SITQHT
R, 319 ATeT T I ¥ b UoTg & Ara iR ToRYT & Are H B g1 0N I8 FEl § fh
IGHT IFHT Y1 U e el R8T 8, Safh God I8 bedl © & Sl qHsiiar a1 viiHe water
allocation T technical committee Wé?ﬁ%\', WW%W-W%%WW%, Sikisikal
normal gap?,mwmwﬁmwﬁ,ﬁv_{pro-raa basisW@ﬂ%%W@Wéﬁ%lﬁ
TR ITF H TS T 78 & A6 BIIY, T8 A sub judice &, DIC H 1T 3Tl & R AT A&
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PE T ¢ [ 3 FATA B A9 Yo DI <[SY B AT I81 8| dfeep, {1 59 a1 g Jiiread fpan
% I8 FaTe 89 WITERIRIE H & 3MTY 3iR # 39T er=dTe $RT A18dl §, 519 319 97 I Pl el &
5 &9 o] a1 TS HRAd| 39 Igt iR T, AT e § % TR B yuieid 218 69 ol
ﬁ, we express our pious intentions on these grounds, Sir, but when it comes to the specifics, you

know what really happens.
MR. CHAIRMAN: Thank you.

i} IFERT AT FHRT Sff, ART GERT 0% I8 & o o & g 73l 7 W@ peiiy
A BT IR AT JI™ HH) S B it wwas) # B v ford £ 3R 39 SR g9 MR 9 I8
HET ¥ T R &R 7 Ut el fyera &, frami o 99 & forg +ff ot &1 fiyerar 2, a7 399 law
and order situation ERTE Bl ebdll &1 SAMMT 59 FARIT &b FHTHTT P [0 S=8i+ I 9201 Sf a1
IR AT FeTe A3 S 1 o ford €, Afte ol I St i @t eerTs §, 98 a]TeR T8 81 I B
AT agitated &, TR & 3R 37 forg 41 &1 I+t I Suere TET &1 Swforg # =mean g % o
gﬂﬁ intervene X 3R &H A HH ST BT agreement & ﬂ—dﬂ%—c}? ST 2200 Eﬂ'\ﬁ?ﬁ = e
=R, T8 A el | TSTRAT D1 g1 ATET A1 €1 At X871 8 3R 34D [e7Q MTdep] R el bRl
1R 3T &1 Feg w3 7 foran § o &9 a1ed & o I &) St B SHH1 & et 3R Suh
ISSEIRIBIIER

MR. CHAIRMAN: Please, no statements.

2} 9ae PR S0 : GUIRT SfY, JeEE S | g9 e < 8 SR ISR B RS 4
ITPI AT I Y A, ISP 18 G4 H8T T 36 31T H T6PR I 419 3 914 $RaATs SMY| 37 T3
H S Y e ISR & A 6 RS A1 7 Io1Y A, H I Sfard Aol & AR § A1
TSR B T AT AT 6 BBMB H 519 I8 HHA ST AT, STH! Gab HIFCT partner states & A1
g3 ot ol i & 37! I% Fers 4 S off, S IO & JAES W &, 29 s, 2009 B T
AT g€ offt ok S g T gan o1 5 U S ot A B, DT 37T fortnightly meetings &
R
JAT BT HIRT BN IR S=I T a1 A9 ) ot oY, oifh <=1 il & 9 5 $I <71 3
AT TEl B U SN 39 BT b st § SHb Aads B! <fig € 3R S # .. (aer)...

off IMEN AT : quTAfy S, W BT 9 A 1R g iR SR [HIEH 2 |l & 91
forerm, Y S®T 312t AT RN, SH FHILE B BIS HIAT ] B .. (FGET)...

3ft g HHR dH: T 37T AR H 5D T &l SR7d © ...(HaLTH). .

sff IS IFEAT: fHA ® BHA WRME B Sl 8, SHPBT G BT g A8l e
.(FGH)...

MR. CHAIRMAN: Ramdasji, please. This is not an occasion for argument.

st 999 HAR g9 T BRY 99 5 g9 ward W) g W o wehar o, ¥ arE
% 9 uiferamie & e |arel @ ofR 9 U= 81 91 81 uTg 3R S Hidi b de 3 S 79l &, STl
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ST ST ISR BTS BIC - G AT TR T el [T, ISP 918 I9 hel Bl Yhad 4ol
ARBR, G BIC H PR T8 3R I BI 1 I9 R R X7 3R 341 978 4 98 31 5 79l
Rt 5o 781 & fF I WWeR It A Rea < I © 3R U BT HehdT B, A S SATE]
TR B 3R F1w) Sfed g1 39fY T SR 6 om0 Aeld A 9radid & §RT 39 A9 Bl
oIS ST

3} WA arrRifean. Gy S, ve ware &1 Sag or #E St ¥ ugdl €1 ¢ A '
Technical Committee H XTSRRI T Ud representative Yadl %, S?ﬁ? %I'Q gRIaTE| HA S @ gz
AT fOF I8 B decide FHRAT & T BBMB H B Hav 7171 311R I7a0! o1 e 82 &S IR discuss
foram wram, 3= forar & 16 - "no useful purpose will be served." 3R 1T Udh HaR XSRAT HI S <,
R I9H interest T, FTA9 &5 I8 discuss B b, IHDB! THST T, AT IMMABT HH FAT AGIT
87 TR ITH! D15 GAeT 8R1, T T T ARBR BT g1 T AH| 3T 3HSDT FUTHY T IG]
ATEd &7

it 999 AR §H: FHTIRT ST, BBMB, Punjab Reorganisation Act & T8 a1 21T 3R 4Id
BT TT P 8 O ISR TS successor state Te1 Bl 5T reorganisation 3T T, S/ awh BBMB,
TSI &% T&d AT 3R TSI S manage $X I8T 7| S¥e 91 YoTg 3R &R0, g1 uid 9+ 31k 3t
TH ToTa BT TS stand & 5 ST TSR U Hav T8 81 Fa1l M9 YT 2 % Hi9 a9 F=ar g,
NEEIRCIESIEICIESI "g’]%ﬁtl’s’ TIferIme T oxel 8l Punjab Reorganisation Act is an Act of the
Parliament. 3?:1%5 dgd Udh IR ?, S Government of India nominate B %\r, T RN I
2, ST Q HaR (TTAR) UoTe F £ iR HaR (SRR sRaren & €1 Sud 918 519 ™ o R |4
g AR 33T off, FHI-T9T W IET f75F Fa 2, TWBR &l TRE A, TAR AAI F §RT a4
PRATPR B9 59 el TR U 9 {3 AR BT AR T A PIs B T8l 81, IqH R BH
PRI & A1 9Ts W 3R Technical Committee % FRT &1 BT B ebel &1 W11 3+ U8l 31of fhar o fop
Technical Committee H 3P AR B Bl

ot $eax e wvf weigy, § anmue A1 | WA A AEey 9 Yol @redl g e
"YRIST-AT FEE R0 SIS b gRT U & By &1 o fReiRer fear wan |, s9 sRaron &
o @t amyfT 81 38 27 ok afY 71, O ot T 81 <) 27 3R oA 39 fhae wew forg g
2?2

il 99 HAR Fk: TR, ST81 Tb ISTAR FER| Bl a1 &, SHDBT Sa1g F+ a1 37+ fean & 6
IGH I TRATT HeaR B &1 TR P ARBR B A% F FARIT S & 3R TAR A1 &1 GRATE
HR B €, ITH TP Tl BT BN & MR GERT & RATON BT BT ¥ 3HH AT Al BT B, STH s
Waﬁm@%ﬂﬁ%ﬁwﬁﬁéaﬁ?mim Secretaryﬁé%lawﬁmmﬁﬁ?ﬁéélqﬁ
T[T HaR P AIY-W12 1 id, RATOM, GoTe 3R ISR, & irrigation P Prinicpal Secretaries
B 213 M 9IS & TR IIE <39 HeR B B TR TR (39) SHEG HaR 81 8

TR, T8I AN AT H RAM & TR &1 {76 a1 &, a8 W8l 919 4 39 qarel 4 a1
SERIE
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off Ul 31T U & ATl BT STaTg ST

DR. GYAN PRAKASH PILANIA: Mr. Chairman, Sir, | share the anguish and anxiety of Shri
Ramdas Agarwal because it is very genuine. We expected by putting this question before this august
House that we will be able to get some relief. If we are not able to get relief from the Centre, from
where would we get it? Water is not a monopoly of one State, water is a national asset. Rivers are
not a monopoly of any State, rivers are god's given and for the whole country. The signatories were
the State of Punjab, the State of Haryana, the State of Rajasthan, and the representative of the
Centre, | think, was the highest man in the Centre, the Prime Minister himself. Isn't it? The
signatories who were there, have they and the Centre no role in this matter? This is my specific

question.

SHRI PAWAN KUMAR BANSAL: Sir, | am quite sure that Shri Pilania knows the way these
agreements are worked out, the way the agreements are arrived at and the way the agreements are
finally executed. He is aware of it. | know it for certain that he is also aware of the disputes between
various States pending at different levels. But there is no denying the fact that the anguish which he
has expressed is, in fact, the anguish of everybody. We all wish that the surplus water in one basin
could be utilised for the deficit basins of another part of the country. We all say so. That is the
sentiment that | had expressed earlier of this Government that we do wish it like that, we do want that
the entire 1123 BCM of utiliseabte water of this country, we should be able to utilise every drop of it,
keeping in view the criticality of the sector, the increasing need of water and the falling per capita
availability of water. That is one aspect on which we all have to work together. But when it comes to

the specific inter-State issues, the matters are not just solved this way here.
*106 * [The questioner Shri Y.P. Trivedi was absent]
FITHIT & T A AT
*106. it ar$.4t. Bt : w1 e 7= 9% Iam B B
() HITHTHR P @R A BTN P IR = ST R0 BR A7 85
(@) I &, T D R PRUE; 3R
@M dER @RI FRE?

e w50 (sht Ta.Tw. wm): (F) A () WER BT I§ TSR I §8 ¢ 5 $8 IR
AMEH T TGS F A1 T 7T BT IR A ST Fd HRATHR BRI & I A B
JTAT IR IR B T fHT 77 W A B IRHR g7 facen § 9 & fog 99 781 A1 e 7
YRR RS BRI UgadR U 14 a7 BT 9IS I @ &1 W § 6 SR Smsara
TIRSTRY A B M $ I & foly Ut fFy 7 s & WeR &R § 9RO A
WIRIRTRET BT $ FHIGT F IR F Tl far 77 8|
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Travel to China via Hong Kong
1*106. SHRI Y.P. TRIVEDI: Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) whether people of Kashmir have started going to China via Hong-Kong;
(b) if so, the reasons therefor; and
(c) the details thereof ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) It has come to the
notice of the Government that some Indian nationals with a Chinese visa on a separate sheet of paper
stapled to their passport are undertaking travel to China via Hong Kong. Such stapled visas are not
considered valid for travel abroad by Government. Indian nationals receive a 14-day visa on arrival at
Hong Kong. Apparently, the Hong Kong Immigration Authorities accept stapled visas for onward

travel to China. The Indian Immigration authorities have been sensitized to this possibility.
MR. CHAIRMAN: Are there any supplementaries on this?

SHRI M. RAMA JOIS: Yes, Sir. Is it on account of the attitude of China, in issuing a different
kind of visa to Kashmiris for going to China and treating Kashmir as a disputed territory, that

Kashmiris are going to China through Hong Kong?

SHRI S.M. KRISHNA: Sir, the Government is aware of the Chinese position on this particular
question. But we have stated that as far as the Indian Government is concerned, we refuse to accept
any visa which is stapled on a white paper, attached to the Indian passport. We have taken a definite

stand that it will not amount to a valid visa. That is the position of the Government of India.

SHRI KUMAR DEEPAK DAS: Sir, | would like to draw the attention of the hon. Minister to the
issue of Chinese visa. The people of Arunachal Pradesh have always been denied Chinese visa. |
would like to know whether this matter has been taken up by the Government of India at the political

level with the Chinese Government.

SHRI' S. M. KRISHNA: Yes, Sir. We have taken it up with the Chinese Government. The Prime
Minister himself, when he met the Premier of China in Thailand at a multilateral conference, on the
sidelines, took it up with them. Subsequently, when the Chinese Foreign Minister visited India, we
took it up in Bangalore. The Chinese perception seems to be that they have continued this practice
for some time. But our impression and our perception is that it is only in the last two years that

Chinese have resorted to this.

tOriginal notice of the question was received in Hindi.
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sft siraTe s [Tafr SfY, § oads ATeEs | A HAT ST § S aredn § 6 oter |
BTN TR ST B H MHR PO AR A4 3 UII 81 71 8, T $7D] STHDHRI 3TYD! 872 Stapled
Visa TSR T ART I H =el Y §, THD! SIBRI F1 HATd Bl 2, HUIT T8 Iasyl

SHRI S. M. KRISHNA: Well, they used to. But when it was brought to the notice of the
Government of India, we have taken a position that anything stapled on a piece of paper, unless it is
stamped on the Indian Passport, is not going to be considered as a valid visa.

SHRI RAVI SHANKAR PRASAD: Sir, | just want to ask him in the light of what he has said.

MR. CHAIRMAN: No, | am afraid. ...(Interruptions)... No, please. | won't depart from the
"three-supplementary rule'. Ravi Shankariji, you know the position. Question No. 107.

ARTYR YA G55 # IR B bt
*107. Sfiht wra ¥ : R guTeES 97 9A B T B 6
(%) AT ARTYR URATY] HH GRITIH BT BH & PRI ST T A B IR D1 DY 8T 85
(@) I, TR ARPR GRITI BT AT BT QTR TAH D1 &A1 BT HaeT HAT;
@M R B A FH BN F T HR E; MR
(@) WA B G F BRI e H G fohde Fmare o S oS 77

TN SR § o 73 (57t gedRTST 10N (%) WERTS: I TRIYR U=ATY] fsfefe”
P IR RUFeR yaremRa g1 e -170 2 (2x160 AMETS) H ST IR STANT H ST S &
q ot gut fAR[a-amaT & W B R IZ B GITe-3 TAT 4 (2x640 WETE) H wWaeh T
JTANT AT S 2 MR $72 AU A H Waeh IRFEH & Sueel 7 8 $ a9 3 9!
FgTRa e -armaT &1 T 70% &7 U= aReEferd fha 7 X8t 8

(@) i, =l

(M) E I GE Bl Gle 3R IR 3w I el 31 BHIRE 33 | el
g Bl

(9) SIS &TT H 324 ATTATE 1 FRTIE 38 &1
Lack of uranium in Tarapur Nuclear Plant
1%107. SHRIMATI MAYA SINGH: Will the PRIME MINISTER be pleased to state:
(a) whether Tarapur Nuclear Plant is operating at a low capacity due to lack of Uranium;

(b) if so, whether Government would increase its capacity by increasing the quantity of
Uranium;

tOriginal notice of the question was received in Hindi.
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(c) the reasons for decreasing quantity of uranium; and
(d) the total megawatt decline in power generation due to lack of uranium?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Tarapur Atomic Power Station located in Maharashtra has four reactors in operation. Units 1&2
(2X160 MW) use imported uranium and are operating at full power. Units 3&4 (2X540 MW) use
domestic uranium and are operating at about 70% of their rated power due to non availability of

domestic uranium in the required quantity.
(b) Yes,Sir.

(c) There has been a delay in opening of new uranium mines and commissioning of uranium

ore processing mills.

(d) The decline in generation capacity is 324 MW.

il W g : W), <9 S fgd-dee 9 I8 8, AR B AR Bl 5 §¢ g9 el
T € o e &1 Aeelrs 3iR Sy & Sl 3fR 2, 39 3iR 31 89 UIe UIid, gfcsp q31 ovrall & 15
IE 3R T 3RS F 123 Nuclear Deal 3R ¥ & W1 TSH! GEdIT Tl & 91 #) Al TR
B PRI S T AR g 137 4 T2 At U181 2, A1 39 ..U GRBR P ATBAE] Hg Al
FIT G, TS H T A 2, AP FIferd 20 U= o9 gq1a 78 997 07 72 T AT WRBR BIfRrer

Y AT : THY TH B1¥ET 8, STea] A qaTd Yo

#iFreft W Re: Ife TRBR IR B AT 61,000 T TR FFIH $T AT 89R < H
3feR Bl Bl Wbl 8, 3 § WBR A J§ A1 a8l g (b fba1 Qe g4 faeel & smard
B 8 3R e R BT Ieare SR Wl sersdl Rl & 2 Heled, TRPR - Ga 1 ¢ &
eI & 7 324 FFMETE @1 FRTaT o7 7, SWfery & S arech § % T SRR 7 318 Uit ifa
7 aTferdt 9978 © 6 BAR < F 3feR 91 Waeh IR & WeR €, ST 89 1 W 7 e
AT HR qH?

37} GeAfIRTST TIVT: R, SMERUNY Hew T 7 1~ Ui ®I Al faan 21 gget A1 # I8 qamn
T fF TR 397 H R & vl ver e § ol BR U S R % WeR 2, 3T e
FE poor T, AT B ST 31 Td prospect fHAT T, IAH 1,37,000 T IR & SUT &
JhdT B, wifh T8 R 314t 89 Bs mines open BT 2, T81 IR permissions 1 HIRT B ST IET B,
BF B BN IR T MR IHT METHIBROT BT T&T &, <AfhT Sl Al a1 A1 Fewdr + Fal o 123
FEEN & 37Ex B Sl SRS eI BT, ISP Teldd SHRT SRR I FHS 81 11 &, HBig 3
B T B, YRR W B 1§ 3R ST GART I BT Bl TP T 3N U, YOIRTI, FRATOM, Hed
TRY, HERTSE 3R dfierrg # faceh wea & &9 TY-7Y RAT] §3F WS ] 78 81 A g
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T T BT Tl TB legislative steps 3T BH o & olfhT T2 TARY 3iR ORI T8I | 89
3T T ST AT | STET T BAR T2 & IR & ST &1 FaTd 7, ISP T8 H ST 57
Ugd PE b B9 N YR IR &R X2 € b SATeT | SATe] PRI Sl 89K T §, S9! 8 q1e]
FrpTet |, SD! TR HRS IHBT ST PR b | 5 et § § STYB] AR AT A8 gl
131 H g ) BT ATl g b URHATY Sl 415 P& URIRI FHofl B 81 YRS HR Febell 8, qTh!
FHolt & oIy & o= Al W 1R 381 g7 AfT v 9ga Aeaqul &iR clean Sl Al TR
ol AN & ST 89 S IR IR < X8 &1

sihrit s Rye: weled, S Sue TaTe e & o weRTsy R aRTqR oRATY] fIsTeier &
TR Ruaex &M 3= 2 §1 Ruaex 7 iR 1 fmarferd IRIFraw & fIsTel 1 Same ax 78 € 3R
T T IR & forg et IR SUAT H ST ST 21 e #7131 # 9ts 7 8 $ SR I8t
3 fasTelt 7 Scurfad 21 %81 81§ 30 St § S aredh g fob Ao yeer &l aRTgR wRAT] fIsTeier
3 fopa few fierar &1? oFR IsaRIT H S9! 371S & A 97 319 ! R da PR 371 87 3R
AT 30 HTeT ATSTE BN 1 HH | A 70 URISE & 3019 F @ 727 vaw &1 few fieran €1 =nfew
FAT A AEIGY 3 I H AT B HUT PRI

i} gedRToT TregTor: [T FEIGY, TRTYR T 3iR 1 Hehed MTferd IRirae & T 819
AT IR T I8 §1 I ST 320 AIETE fIoTel! gl B, 98 HeRTS; 3R ORI & gicdl 81 il Hohed
A R AR €, I 89RI T+11e | a1 §U & - 540 IO 2 ITT 1,080 AT BT &HAT P &1 Thed a4 Bl
ST 4 S Sl Aeldl 8, 98 HERTS 3R ORI & A1 Hea qael Bl +ff & Sl 51 S 4 19 wferera
T e yeren 1 21 S 3 BT b IR @1 FH1 6 BRI I SR IR Hbhed §, 955 9 70
AR HURIET W e 38 B ...(FaLM)...

SiFreit wimn Rie: 7eg Teen &1 17 e dre for 2

i QRIS FETUT: SIaRT, 2010 T BT ST A 8, g8 57 UG & — BRI IR o
IUA B & TS I8 3N IR A I AP availability Haex I &, el e 9 Jad 8,
IF WY H H T8 FE e § P R R Iuere 81 a1 92 URIed 9@ availability ey FAR
ARIYR 1 3R AR Thed Bl 51 S TRIerd § 7eg we 1 fqstelt fierh it fs R ufcrerd 8, afee
IR H¥ SUAL BRI AT ISP AT § SHD! B fartedt frerh

Pt Arn R oTToe Hew et o1 OR1 % e forn &) . (@em)...

3t IR R weigy, #30 7y o WIPR a1 € 6 I 31 Sucerdr &9 8 &
HRU] JAT ARG & T fIgd Iare 81 I81 g1 1 24! diex 1S Bibe I/G I R
ferepTer Y AR PR BT & ?

SHRI PRITHVIRAJ CHAVAN : Sir, there is an on-going research project to take uranium out
from phosphoric acids, but the quantity of uranium available from that source is very miniscule. But,
even then, the research is going on. But, no significant quantities have been taken out of phosphoric

acid process.
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SHRI GOVINDRAO WAMANRAO ADIK: Sir, thank you very much for giving me this

opportunity. Sir, at the outset, | would like to congratulate the Government of India...
MR. CHAIRMAN:: Please ask your question very quickly. ...(Interruptions)...

SHRI GOVINDRAO WAMANRAO ADIK: Sir, | would like to congratulate the Government of
India for trying to explore all the possibilities of making uranium available to our power projects,
including Tarapore. Sir, the Tarapore Plant is suffering on account of shortage of uranium, as has
been stated by the Minister, and the decline in production is nearly 324 MW. | would like to know
from the hon. Minister about the measures taken by the Government to substitute the shortage of

this 324 MW, particularly in Maharashtra.

SHRI PRITHVIRAJ CHAVAN:: Sir, this shortage of 324 MW is not only in Tarapore; it is in the
whole country. But, Sir, as you know, after the international Civil Nuclear Agreement for importing

uranium. ...(Interruptions)...

SHRI  GOVINDRAO WAMANRAO ADIK: But, this reply pertains to Tarapore.

...(Interruptions)...

SHRI PRITHVIRAJ CHAVAN: This figure of 324 MW refers to the whole country.
...(Interruptions)... We are trying to get uranium also from other countries and reactors which are
under safeguards be used for imported uranium so that Indian uranium is available for non-

safeguarded reactors.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Methodology for determining poverty
*108. DR. GYAN PRAKASH PILANIA: Will the PRIME MINISTER be pleased to state:
(a) the existing procedures for determining official estimates of poverty;

(b) whether an Expert Group under the Chairmanship of Prof. Suresh D. Tendulkar was

constituted on 2nd December, 2005 by the Planning Commission to review this methodology;
(c) if so, its recommendations;
(d)  definition of poor at present; and
(e) the number and percentage of poor in the country, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) Planning Commission estimates poverty from a sample survey of household consumer
expenditure carried out by the National Sample Survey Organization after an interval of approximately
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5 years. Since 1997, poverty estimates are based on the methodology contained in the Report of the
Expert Group on 'Estimation of Number and Proportion of Poor' (Lakdawala Committee). Poverty
Line was defined as per capita consumption level of Rs. 49.09 per capita per month in rural areas
and Rs. 56.64 per capita per month in urban areas at 1973-74 prices at the national level which
corresponds to a basket of goods and services anchored on a norm of per capita daily calorie
requirement of 2400 kcal in rural areas and 2100 kcal in urban areas. The National Poverty Line is
disaggregated into State-wise poverty lines in order to reflect the State-wise price differentials and
these poverty lines are updated using Consumer Price Index for Agriculture Workers (CPIAL) in rural
areas and Consumer Price Index for Industrial (CPIIW) workers for urban areas.

(b) and (c) The Planning Commission constituted an Expert Group in December, 2005 under
the chairmanship of Prof. Suresh D Tendulkar to review the methodology for estimation of poverty.
The Expert Group submitted its report in December 2009 and some of the major recommendations

are as under:

. Poverty estimates to continue to be based on private household consumer expenditure of
households collected by the National Sample Survey Organization (NSSO).

. Need to move away from anchoring the poverty lines to a calorie intake norm.

. Need to adopt the Mixed Recall Period (MRP) based estimates of consumption expenditure
as the basis for future poverty lines as against the practice of using Uniform Recall Period
(URP) estimates in order to capture the household consumption expenditure of poor
households on low- frequency items of purchase more satisfactorily.

. MRP equivalent of the urban Poverty Line Basket (PLB) corresponding to 25.7 per cent urban
headcount ratio as the new reference PLB to be provided to rural as well as urban population
in all the States after suitable adjustments.

. The proposed reference PLB takes into account all items of consumption (except transport
and conveyanoe) for construction of price indices. Separate allowance for private expenditure
on transport and conveyance has been made in the recommended poverty lines.

. Poverty lines derived by the Committee at the all-India level are an expenditure level of Rs.
446.68 per capita per month for rural areas and Rs. 578.8 per capita per month for urban
areas at 2004-05 prices.

. The all-India rural headcount ratio and all-India combined headcount ratio using the
recommended procedure is 41.8 per cent and 37.2 per cent in comparison with the current
official estimates of 28.3 per cent and 27.5 per cent respectively.

(d) and (e) The latest poverty estimates were released for the year 2004-05 and poverty lines
adopted an all-India expenditure level of Rs. 356.30 per capita per month for rural areas and Rs.
538.60 per capita per month for urban areas at 2004-05 prices. State-wise number and percentage
of poor in the country based on the present methodology (Lakdawala Committee) are given in
Statement (See below).
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Statement
Number and percentage of Population below poverty line by States - 2004-05

(Based on URP-Consumption)

Sl. No. Name of State/UT Number (Lakh) % of Persons
1 2 3 4

1 Andhra Pradesh 126.10 15.79
2 Arunachal Pradesh 2.03 17.60
3 Assam 55.77 19.73
4 Bihar 369.15 41.35
5 Chhattisgarh 90.96 40.88
6 Delhi 22.93 14.73
7 Goa 2.01 13.83
8 Guijarat 90.69 16.75
9 Haryana 32.10 14.03
10 Himachal Pradesh 6.36 9.96
1 J&K 5.85 5.43
12 Jharkhand 116.39 40.35
13 Karnataka 138.89 24.98
14 Kerala 49.60 15.04
15 Madhya Pradesh 249.68 38.29
16 Maharashtra 317.38 30.75
17 Manipur 3.95 17.34
18 Meghalaya 4.52 18.52
19 Mizoram 1.18 12.62
20 Nagaland 3.99 19.05
21 Orissa 178.49 46.37
22 Punjab 21.63 8.41
23 Rajasthan 134.89 22.06
24 Sikkim 1.14 20.06
25 Tamil Nadu 145.62 22.53
26 Tripura 6.38 18.94
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1 2 3 4

27 Uttar Pradesh 590.03 32.81

28 Uttarakhand 35.96 39.63

29 West Bengal 208.36 24.72

30 A & N Islands 0.92 22.62

31 Chandigarh 0.74 7.07

32 D&N Haveli 0.84 33.17

33 Daman & Diu 0.21 10.45

34 Lakshadweep 0.1 16.02

35 Puducherry 2.37 22.41
TOTAL 3017.20 27.54

Notes:

1. Poverty Ratio of Assam is used for Sikkim, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Nagaland

and Tripura.

2. Poverty Line of Maharashtra and expenditure distribution of Goa is used to estimate poverty ratio of Goa.

3. Poverty Ratio of Tamil Nadu is used for Pondicherry and A & N Island.

4. Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandigarh.

5. Poverty Line of Maharashtra and expenditure distribution of Dadra & Nagar Haveli is used to estimate

poverty ratio of Dadra & Nagar Haveli.
6. Poverty Ratio of Goa is used for Daman & Diu.
7. Poverty Ratio of Kerala is used for Lakshadweep.

Proposal for Kochi Metro Rail
*109. PROF. P.J. KURIEN: Will the PRIME MINISTER be pleased to state:

(a) whether Government of Kerala has submitted a proposal for "Kochi Metro Rail" to the

Planning Commission;
(b) if so, the details thereof;
(c) Government's reaction thereto;
(d) the reasons for delay in giving approval; and
(e) whether Government would give clearance without any further delay ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) Government of Kerala had submitted the proposal of Kochi Metro Rail project to the
Ministry of Urban Development. The proposal for setting up of Kochi Metro Rail in Kochi was received
from Government of Kerala on 12th September, 2005 covering a total length of 25.3 kms. (fully
elevated) from Alwaye to Petta at an estimated cost of Rs. 2991.5 crore (excluding State taxes).
Details are given in Statement (See below).
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(c) to () As per the policy, cities having a population of four million plus (2001 Census) may
require Metro Rail systems on high demand corridors (which have a demand of 20,000 Peak Hour
Peak Direction Traffic (PHPDT) or more) and sufficient operational sustainability, if duly supported
by Comprehensive Mobility Plan. The proposal of Kochi Metro Rail Project is at present under

examination by the Government.
Statement
Kochi Metro Rail

Salient features of Metro from Alwaye to Petta

Total length 25.253 Kms (all elevated)

Stations 21 (3 future stations in 2020)

Traffic forecast 3.8 lakh passengers/day in 2011
Year PHPDT Trip Length
20M 13681 7.33
2015 17663 8.46
2020 21065 9.55
2025 23621 10.02

Train operation 3 cars @ 5 min. headway in 2011 to 3 cars @ 3 min. headway in 2025
Completion cost excluding taxes & land - Rs.2991.5 crore

. Funding pattern

Rs. in crore
Govt. of India Govt. of Kerala
Equity 15% (450) 15% (450)
Subordinate debt 10% (299.1) 15% (450)
JBIC loan 45% (1350.4)

Total - Rs.2991.5 crore (excluding State taxes)
FIRR 5.30%

EIRR 17.76%
lllegal structures around protected monuments
*110. SHRI MAHENDRA MOHAN : Will the PRIME MINISTER be pleased to state:

(a) whether Government has decided to clear all the illegal structures which have been
constructed within the banned 100 metre radius of protected monuments;
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(b) if so, the facts and details thereof;

(c) whether the issue of protection of monuments has not been taken up seriously by

Government resulting in poor maintenance of monuments; and

(d) if so, the plans formulated by Government to provide adequate maintenance to

historical monuments in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (d) Any building, a part thereof, which has been constructed in a
prohibited or regulated area in contravention of the provisions of the Ancient Monuments and
Archaeological Sites and Remains Rules, 1959 (AMASR Rules 1959) is liable to be removed and the
AMASR Rules 1959 are very categorical and provide for removal of such buildings under the
provisions of rule 38 which proviso -

(1) The Central Government may, by order, direct the owner or occupier of an unauthorized
building in a prohibited area or in a regulated area or of a building or part thereof which has been
constructed in contravention of any of the conditions of a licence granted under rule 35 to remove
such building or part thereof within a period specified in that order.

(2) If the owner or occupier refuses or fails to comply with an order made under sub-rule
(1), the Central Government may direct the District Magistrate to cause the building or part thereof to
be removed, and the owner or occupier shall be liable to pay the cost of such removal.

The Archaeological Survey of India regularly issues notices and orders for removal of
unauthorizedly constructed illegal structures as per the existing rules.

The protection and maintenance of monuments, declared as of national importance, by way of
structural repairs, chemical preservation and environmental development around the monument is a
regular and ongoing process and the required works are taken-up on need basis as per the
established principles of conservation, however, subject to availability of manpower and financial

resources.

The expenditure incurred on conservation, preservation, and maintenance of all the centrally
protected monuments across the country during the last three years is as under:

2006-07 Rs.10816.89 lakhs
2007-08 Rs. 12886.19 lakhs
2008-09 Rs.13498.60 lakhs

People living below poverty line in Odisha

*111. SHRI KISHORE KUMAR MOHANTY : Will the PRIME MINISTER be pleased to state:
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(a) the percentage of people living Below Poverty Line in Odisha as on date; and

(b) whether Government has any specific concrete action plan to eradicate poverty from the

State within a specific time period ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) Planning Commission estimates the number and proportion of people living below the poverty
line at the National and State Levels from a large sample survey on household consumption
expenditure carried out by the National Sample Survey Organisation after an interval of approximately
five years. The latest poverty estimates have been released for the year 2004-05 and according to
these estimates, 178.49 lakh persons, i.e., 46.37% of the total population of Odisha were living

below the poverty line.

(b) The central vision of the Eleventh Plan is to trigger an inclusive development process,
which ensures broad based improvement in the quality of life of the people, especially the poor, the
Scheduled Castes and Scheduled Tribes, minorities, etc. in all the States, including Odisha.
Towards this end, the Government is implementing a number of poverty alleviation as well as sectoral
programmes. The major programmes include the Mahatma Gandhi National Rural Employment
Guarantee Act, Swaranjayanti Gram Swarozgar Yojana, Indira Awaas Yojana, Integrated Child
Development Services, Mid-day Meal Scheme, etc. in addition to sectoral progammes such as
Sarva Shiksha Abhiyan, National Rural Health Mission, Pradhan Mantri Gram Sadak Yojana, Rajiv
Gandhi Grameen Vidyutikaran Yojana, etc. In addition, the State is allocated funds under both the
components of the Backward Regions Grant Fund, namely the Special Plan for the KBK districts and

the Districts Component under which 19 districts of Odisha are covered.
Auction of 3G spectrum

*112. SHRI D. RAJA: Wil the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that the auction of 3G spectrum has been delayed;
(b) if so, the details thereof and the reasons therefor; and
(c) Dby when, itis likely to take place?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) and (b) EGoM on 'Auction of 3G spectrum' had several meetings on 31 July, 2009, 27th
August, 2009, 19th November, 2009, 21st December, 2009 and 12th January, 2010 and decided for
auction of 3G spectrum. There have been some issues about availability of 3G spectrum for auction

in different service areas causing delay in finalizing number of 3G slots to be auctioned.
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(c) As per the time table given in the Notice Inviting Applications (NIA) published on 25th
February, 2010 by Department of Telecommunications, the 3G Auction is scheduled to start on 9th
April, 2010.

Grants-in-aid to NGOs

*113. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether Government has any plan to reduce grants-in-aid in the next financial year for
the Non-Governmental Organisations (NGOs) working among the youth;

(b) if so, the reasons for reducing grants-in-aid to the NGOs;
(c) the budgetary support under grants-in-aid to NGOs in the last three financial years;

(d) the amount of grants already sanctioned during the last three financial years /.e. 2007-
08, 2008-09, 2009-10; and

(e) the details thereof?
THE MINISTER OF YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) No, Sir.
(b) Does not arise.

(c) to (e) Details are given in statement.

Statement
(Rupees in lakhs)

Name of the Budget allocation Utilization
Schemes 2006-07  2007-08 2008-09 2009-10 2010-11 2007-08 2008-09 2009-10

(proposed) (till date)
1 2 3 4 5 6 7 8 9
Promotion 1000.00  1300.00 * % * * % 1127.00 * % * %
of National
Integration
Promotion 350.00  400.00 * % * % * ok 305.00 * % * ok
of Adventure
Promotion 700.00  400.00 ** ** * ok 357.00 ** * %
of Youth
Activities
and Training
Development ~ 900.00  1100.00 * % * * 1073.00 * % *

and Empowerment

of Adolescent
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1 2 3 4 5 6 7 8 9

National - - 2100.00  2050.00 2300.00 The 2010.00 2001.00
Programme scheme
for Youth came
and Adolescent into
Development existence
(NPYAD) w.e.f.
1.4.08.

** This programme is now one of the components of the National Programme for Youth and Adolescent

Development (NPYAD)
India's ties with China

*114. SHRI KUMAR DEEPAK DAS: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Government has adopted new policy for improvement of bilateral ties with
China in trade and other fields in order to defend the borders in the North Eastern region;

(b) if not, the reason therefor;

(c) the steps that has been taken by Government for early solution to the border dispute
with China; and

(d) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) India and China
have established a Strategic and Cooperative Partnership for Peace and Prosperity. There are regular
high-level political contacts between the two countries. The two sides have established a dialogue
architecture at all levels to discuss the entire gamut of bilateral relations, including economic,
commercial and defence ties. Despite the global financial crisis, bilateral trade between the two
countries reached $43.27 billion in 2009. During the visit of Commerce and Industry Minister to China
in January 2010, the two sides signed a MoU on Expansion of Trade and Economic Cooperation.
Government keeps a constant watch on all developments having a bearing on India's security and
takes all necessary measures to safeguard it.

(c) and (d) The two countries have appointed Special Representatives to explore from the
political perspective of the overall bilateral relationship the framework for a boundary settlement.
There have been thirteen meetings of the Special Representatives. The first five meetings resulted in
the signing of the "Agreement on the Political Parameters and Guiding Principles for the Settlement
of the India-China Boundary Question" on April 11, 2005 during the visit of the Chinese Premier to
India. The talks are now focused on exploring the framework for a final package settlement covering
all sectors of the India-China boundary.
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Deaths in 'Asha Kiran', Delhi

t#115. SHRI SATYAVRAT CHATURVEDI: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the number of persons who have died so far in the year 2009-10 in 'Asha Kiran' home for
mentally retarded children situated at Rohini in Delhi;

(b) the reasons for the death of these persons;

(c) the capacity of 'Asha Kiran' for accommodating inmates and the number of persons
living there at present; and

(d) the arrangement to provide protection from cold to the persons living there in winter
season?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL W/—\SNIK): (a)
"Asha Kiran" is a home run by the Government of NCT of Delhi for severely mentally retarded
persons. 49 inmates of the Home died during 2009-10 i.e., from 01.04.2009 to 28.02.2010.

(b) The death of these persons has been due to medical reasons, mostly sudden epileptic

seizures.

(c) The capacity of 'Asha Kiran' is 350 inmates. At present, there are 739 persons living
there.

(d) The inmates are provided woollen clothing and blankets. In addition, each dormitory has
heat-convectors for indoor heating, and geysers in bathrooms.

Facilities for visitors to Commonwealth Games

1*116. SHRI RAJIV PRATAP RUDY: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether it is a fact that around one lakh tourists are expected to visit India during the
Commonwealth Games;

(b) if so, the details thereof;
(c) the steps taken by Government for providing facilities to tourists during the Games; and
(d) the details thereof?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) and (b) Yes, Sir,
About one lakh visitors are expected for the Commonwealth Games. Around 90,000 visitors visited
Melbourne during the Commonwealth Games held in 2006.

(c) to (d) The Ministry of Tourism has assessed that approximately 40,000 rooms would
be required in the National Capital Region of Delhi to meet the demand of the visitors coming for the

tOriginal notice of the question was received in Hindi.
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Commonwealth Games, Delhi, 2010. The Ministry of Tourism is coordinating with various land owning
agencies viz. Delhi Development Authority (DDA) and the Governments of Uttar Pradesh and
Haryana for expeditious completion of the ongoing new hotel projects for the Games. Additionally, it
is proposed to use 'Bed & Breakfast' establishments and DDA housing Flats located at Vasant Kunj
and Jasola, which would be furnished and operated by India Tourism Development Corporation for
the Games. A 'Task Force' has also been constituted in the Ministry of Tourism to monitor the

position of accommodation for the Games on a regular basis.
GDP factors
*117. SHRI SABIR ALI: Will the PRIME MINISTER be pleased to state:

(a) the factors that constitute Gross Domestic Product (GDP) together with the share of

each factor;

(b) whether it is a fact that share of agriculture has dropped to 17 per cent of GDP from 25

per cent;
(c) if so, the reasons for the drop in share; and

(d) whether it has any impact on the implementation of the ongoing Central schemes like

the National Rural Employment Guarantee Scheme (NREGS)?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) The Gross Domestic Product(GDP) comprises three broad sectors namely; Agriculture,
Industry and Services. While the share of agriculture in GDP (at 1999-2000 prices) has declined from
25% in 1999-2000 to 17% in 2008-09, the share of industry has increased from 39.5% to 41.5%
and services sector from 35.5% to 41.6 % over the same period. Details of the share of these

sectors along with their major sub-sectors are given in statement (See below).

The decline in the share of agriculture in GDP over the years has been due to a rapid growth in
the services sector and a lower growth rate in agriculture. The growth rate in agriculture has
fluctuated between -7.2% to 10% from the period of 1999-2000 to 2008-09, whereas the growth
rate in the services sector has been consistently positive and ranged between 6.3% to 11.6% during
the same period. The Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS)
provides a safety net through a guarantee of 100 days of wage employment in a financial year to rural
households which volunteer to take up manual work. The priorities of works taken up under
MGNREGS are drought proofing, flood control, land development etc. The convergence of
MGNREGS with agriculture through effective planning of works is aimed at enhancing the productivity

of the agricultural sector.
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Statement

Tablel 1: Sectoral Growth Rates (in %) (At 1999-2000 prices)

Sectors 1999- 2000- 2001- 2002- 2003- 2004- 2005- 2006- 2007- 2008-
00 01 02 03 04 05 06 07 08 09
Agriculture 2.7 -0.2 6.3 7.2 10.0 0.0 5.8 4.0 4.9 1.6
Industry 5.1 4.6 2.5 7.1 6.6 10.2 8.8 9.4 6.7 4.2
Services 9.6 6.3 7.4 8.2 9.1 9.7 10.9 11.6 11.0 10.0
GDP at 6.4 4.4 58 3.8 8.5 7.5 9.5 9.7 9.0 6.7

factor cost

Source: Central Statistical Organisation (CSO)

Table 2: Gross Domestic Product at Constant (1999-2000) Prices -
Distribution of Shares in GDP (in %)

Sectors 1999- 2000- 2001- 2002- 2003- 2004- 2005- 2006- 2007- 2008-

00 01 02 03 04 05 06 07 08 09
1 2 3 4 5 6 7 8 9 10 M
Agriculture, 25.0 23.9 24.0 21.4 21.7 202 19.5 185 17.8 17.0
forestry &
fishing

Industry

Mining & 2.3 2.3 2.2 2.3 2.2 2.2 2.1 2.1 2.0 1.9
quarrying

Manufacturing 14.8 16.3 14.8 16.2 15.0 15.1 15.1 16.3 15,2 14.6

Electricity, 2.5 2.4 2.3 2.4 2.3 2.3 2.2 2.1 2.0 2.0

gas & water

supply

Construction 5.7 5.8 5.7 5.9 6.1 6.6 7.0 7.2 7.2 7.3

Trade, 14.2 14.3 14.9 15.3 15.5 15.5 15.6 15.7 15.9 15.7

hotels

&

restaurants

Sub total 39.5 40. 39.9 41.1 41.1 41.7 42 42.4 42.3 41.5

Services

Transport, 7.5 8.0 8.2 9.0 9.5 10.2 10.7 1.4 12.1 12.9

storage &

communication
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1 2 3 4 5 6 7 8 9 10 M

Financing, 13.1 13.0 13.2 13.7 13.4 13.5 13.8 14.3  14.6 14.8
insurance, real

estate &

business services

Community, 14.9 15.0 14.7 14.8 14.3 14.2 13.9 13.4 13.1 13.9
social &
personal
services
Sub total 35.5 36 36.1 37.5 37.2 37.9 384 39.1 39.8 41.6

Source: Central Statistical Organisation (CSO)
Prime Minister's Reconstruction Programme
*118. SHRI G.N. RATANPURI: Will the PRIME MINISTER be pleased to state:

(a) the total outlay of Prime Minister's Reconstruction Programme (PMRP) for Jammu and

Kashmir;

(b) the amount earmarked for projects taken up or to be taken up by the State Government

of Jammu and Kashmir;

(c) the amount earmarked for projects taken up or to be taken up Government and/or
Public Sector Undertakings (PSUs);

(d) the details of works/projects undertaken or to be undertaken under the PMRP; and

(e) the actual amount disbursed till date under PMRP to the State Government of Jammu
and Kashmir and also the amount expended directly by the Central Government and PSUs ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) The total outlay of Prime Minister's Reconstruction Plan (PMRP) for J & K was Rs.24000.00
crore in November, 2004 which has been enhanced to Rs. 31839.28 crore.

(b) This outlay includes projects taken up by State Government as State Sector Schemes
and Central Sector Projects that are implemented by State Agencies. The revised outlay under PMRP
(State Sector) Schemes is Rs.6438.75 crore. The outlay under Central Sector Projects being

implemented by the State Agencies is Rs.6268.13 crore.

(c) The outlay earmarked for projects to be taken up by Government of India & Public
Sector Undertakings (PSUs) is Rs.19132.40 crore.

(d) The details are given in statement (See below).
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(e) The amount disbursed to State Government under PMRP (State Sector) Schemes is

Rs.3481.59 crore. The amount disbursed for Central Sector Projects being implemented by State

Agencies is Rs. 1482.87 crore. The amount disbursed by the Government of India and PSUs is

Rs.3534.25 crore.

Details of works/projects undertaken or to be undertaken under PMRP

Statement

(Rs. in crore)

Projects Original Revised Funds Expd. end.
Cost Cost released Jan.2010
1 2 3 4 5
State Sector projects implemented by the State Agencies
Baglihar HEP 630.00 630.00 567.00 630.00
Transmission & Distribution 707.00 1351.00 1180.64 647.13
Sawalkot Access Road 119.00 119.00 119.00 119.00
Ramban- Dhamkund- Added later 78.00 35.00 35.00
Sawalkot road
Srinagar Leh Transmission line 634.00 634.00 0.00 0.00
Mughal Road 159.00 639.85 191.50 310.22
Khanabal-Pahalgam road 25.00 110.00 101.10 101.34
Narbal- Tangmarg Road 38.00 116.00 101.90 102.73
Counter part fund-ADB: | 1970.00 486.00 320,00 486.00
Counter part fund-ADB:II 925.00 10.00 10.00
Salary for third teacher 54.00 54.00 54.00 54.00
14 New Degree Colleges 49.00 49.00 49.60 44.38
Establishment of 10 more Added later 49.00 0.00 0.00
Colleges Phase-ll
9 New Women ITl's 30.60 30.60 30.60 27.12
Establishment of 5 more Added later 22.50 0.00 0.00
ITl's Phase-l
Model Villages (119) 142.80 142.80 142.81 135.20
Infrastructure Development 60.00 80.00 80.00 80.00

of LAHDC
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1 2 3 4 5
TRT (65242) for Kashmiri To be estimated ~ 345.00 248.44 185.33
migrants
Land acquisition for PMGSY Added later 577.00 250.00 250.00
roads
Sub-Total 4618.40 6438.75 3481.59 3217.45

Central Sector projects implemented by State Agencies
Elect, of all villages across To be estimated  821.62 345.30 349.93
the state
Anganwadis (6817) in 20.00 20.00 20.00 20.00
every habitation
Enhanced outlay 3.00 3.00 3.00 3.00
for Reh. Council
National Rural Health Mission To be estimated  279.42 254.38 218.65
Construction of health To be estimated 0.00 0.00 0.00
centres through external
assistance
Setting up of 50 tourist villages 31.50 35.00 11.18 4.47
12 Tourism Development Authorities 240.00 240.00 82.16 67.83
Conservation of Dal Lake 237.00 654.76 142.78 139.55
Urban Self Employment 12.52 14.43 8.49 8.25
Sewerage & drainage for 1470.00 1470.00 0.00 0.00
GreaterJammu (Now shifted
to JINNURM)
Sewerage & drainage for Greater 1741.00 1741.00 0.00 0.00
Greater Srinagar (Now shifted
to JNNURM)
Augmentation and improvement 5562.00 5562.00 0.00 0.00
of water supply in Greater Jammu
(Now shifted to JNNURM)
Conservation of Mansar Lake To be estimated 3.00 1.03 0.39
Conservation of Wular Lake To be estimated 0.00 318.22 0.00
Conservation of Tsomoriri Lake To be estimated 4.20 1.02 0.22
Extending total literacy campaign 1.00 3.19 0.91 1.15
Compensation to industries Units 0.00 10.00 2.82 2.83
Rehabilitaion of Horticulture Industry 100.00 100.00 122.33 104.64
Assistance to agriculture graduates 1.35 1.35 0.00 0.00
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1 2 3 4 5
Const. of food storage facilities 100.00 100.00 0.00 0.00
at Leh & Kargil
Raising of 5 IRP battalions 150.00 150.00 104.09 70.46
Reh. Of people effected by 72.00 58.99 58.99 58.99
Cross Border Shelling
Reh. of Pakistan and Pakistan To be estimated 6.17 6.17 5.50
Occupied Kashmir migrants
Sub-Total 4731.37 6268.13 1482.87 1055.86

Central Sector Projects implemented by Central Agencies
1000 Micro Hydro-Electric Projects 10.00 10.00 20.00 20.00
Pakul Dul HEP 3480.00 5577.00 99.92% 99.92
Bursar HEP 4378.00 4378.19 76.80% 76.80
Uri HEP Il 1778.00 1725.00 996.31% 996.31
Kishanganga HEP 3316.00 3642.04 414.65* 414.65
Nemo Bazgp HEP Added later 637.97 374.73% 374.73
Chhutak HEP Added later 621.26 334.76* 334.76
Domel-Katra Road 30.00 34.46 33.66 33.66
Batote-Kishtwar Road 100.00 655.42 368.89@ 368.89
Srinagar-Uri 165.00 366.56 262.81@ 262.81
2-laning of Srinagar - Leh Road 250.00 834.79 273.86@ 273.86
Nimo-Padam-Darcha Road 241.00 302.04 112.11@ 1m2.1
IT Skill promotion 7.70 7.70 2.32 2.32
Tourist Circuit (Lakhanpur- 8.00 21.97 17.41 10.82
Basohli-Bhadarwah-Sinthan-Srinagar)
Infr. facilities at Srinagar Airport 78.00 78.00 86.97 86.97
Upg. of Jammu Medical College 120.00 120.00 35.21@ 35.21
to the level of AlIMS
Upg. of Srinagar Medical Added later 120.00 23.84@ 23.84
College to the level of AIIMS
Sub-Total 13951.70 19132.40 35634.25 35627.66
Grand Total 23301.47 31839.28 8498.71 7800.97

* Funding through IEBR of NHPC. Includes Rs.180 crore as GBS. @ Reflects Expenditure figures
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Missing Indians in Malaysia
*119. SHRI MOTILAL VORA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government has taken note of Malaysian Prime Minister's statement that about
40,000 Indians who went to Malaysia on a tourist visa have gone missing;

(b) whether Government has raised this issue with the Prime Minister of Malaysia during his
visit to India;

(c) if so, the reaction of Government of Malaysia thereto; and

(d) the steps being taken by Government to ascertain the whereabouts of the missing
tourists?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) The Government of India
is aware of Prime Minister of Malaysia's statement that about 40,000 Indian nationals have gone
'missing" after the expiry of their tourist visas.

(b) and (c) The matter was discussed during the visit of Dato' Sri Mohd. Najib bin Tun Haji
Abdul Razak, Hon 'ble Prime Minister of Malaysia to India from 19 to 23 January 2010.

(d) The Government of India through the High Commission of India in Malaysia is in regular
touch with the Malaysian Government, including the Immigration Department, to deal with Indian
nationals staying without legal travel documents. Whenever a case of Indian national overstaying in
Malaysia comes to our attention, the High Commission works closely with the Malaysian authorities
to secure their early return to India.

Visit of Japanese Prime Minister

*120. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Japanese Prime Minister's visit has improved relations between India and

Japan;

(b) if so, the points discussed between the two PMs and to what extent Japan has agreed
to provide India all help and assistance and has also agreed to more nuclear cooperation between
the two countries; and

(c) towhat extent relations between the two countries have further improved?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) During the visit to
India of Japanese Prime Minister Dr. Yukio Hatoyama on 27-29 December 2009, the two sides issued
a Joint Statement on the New Stage of India-Japan Strategic and Global Partnership. They decided
to work together to achieve early progress on the joint flagship projects such as the Dedicated
Freight Corridor (DFC) and the Delhi-Mumbai Industrial Corridor (DMIC), to deepen all-round

tOriginal notice of the question was received in Hindi.
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functional cooperation and to seek common positions on important international issues. An Action
Plan to advance security cooperation through concrete measures and dialogue mechanisms was
also issued during the visit. The visit reaffirmed the substance and vitality of India-Japan bilateral

relations and took our relations to a new stage.

The two Prime Ministers had a wide-ranging and constructive dialogue on bilateral, regional
and international issues. They discussed the important role of nuclear energy in meeting rising global
energy demands while protecting the environment and decided to exchange views and information

on respective nuclear energy policies.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Share in atomic energy production
740. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to state:
(a) the share of atomic energy in India's total production;
(b) in what manner it compares with other advanced countries including France;
(c) the reasons for low production of atomic energy; and

(d) the details of steps taken by Government to increase atomic energy including

commissioning of new plants and increased capacity of existing plants ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) The current share of nuclear energy in the total generation in the country is about 2.4%

(b) The shares of nuclear generation in other countries are:

Country Share of nuclear energy in total electricity generation %6
USA 20

France 76

Japan 25

Russian Federation 17

Germany 28

Republic of Korea 36

UK 13

China 2

Source: IAEA
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(c) The reason for lower share in India is small installed capacity base of 4340 MW.

(d) The present installed nuclear power capacity of 4340 MW is expected to reach 7280 MW
by March 2012 with the progressive completion of projects under construction. Projects for 2800 MW
capacity addition by 2016/2017 have been approved in the year 2009. More projects are also planned
in future to further increase the nuclear power capacity. The capacity utilization of the existing plants
is also expected to be higher through augmentation of domestic uranium supplies and use of

imported uranium.
Discovery of Monazite in Odisha

t741. SHRI RUDRA NARAYAN PANY:
SHRI SHREEGOPAL VYAS:
Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware that several more claimants have come forward to
acquire the land on lease following discovery of contents of thorium-mixed monazite ore under the
land at Puri seacoast, identified and allotted for Vedant University by the State Government of
Qdisha;

(b) whether it is also a fact that around 22 companies have applied for this land in the
meantime;

(c) if so, the details thereof;

(d) whether the State Government can allot such land to any company or an individual on
leasel, under which prospects of minerals required for atomic energy production are available; and

(e) if not, in such a situation in what manner the State Government of Odisha is going to
allot this disputed land to a disputed company 'Vedant' for setting up of a university ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) to (c) No, Sir. Department of Atomic Energy (DAE) is not involved in any manner in setting up of
the Vedant University or in the allocation of land.

(d) and (e) Management of Minerals in the State is the prerogative of the State Government.
Under the Mines & Minerals (Development & Regulation) Act, 1957, for Atomic Minerals, specified
in the First Schedule of the Act, a State Government may grant reconnaissance permit, prospecting
licence or a mining lease to any company or individual only after obtaining previous approval of the
Central Government. This case is for setting of University and not for prospecting and mining of
minerals. DAE has not notified the above area for reserving for the purpose of exploitation of Atomic
Minerals.

50



Restriction on putting nuclear power reactors

742. SHRIB.S. GNANADESIKAN:
SHRI SANTOSH BAGRODIA:
Will the PRIME MINISTER be pleased to state:

(a) whether there is any restriction imposed on putting up US nuclear power reactors in
different parts of the country;

(b) if so, the basis and criteria; and

(c) the places where US made nuclear power reactors would be finally put up and by
when?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) to (c) Setting up of significant nuclear power capacity through power reactors of 1000 MW or
higher capacity in cooperation with foreign countries, including the USA, requires abundant cooling
water and sea route for transportation of heavy equipment. Coastal sites, therefore are better suited
for such nuclear power parks with eventual capacity of 6000-8000 MW. Two sites, one at Kovvada in
Andhra Pradesh and another at Chhayamithi Virdi in Gujarat have been approved in principle for
setting up reactors based on co-operation with the USA. Presently discussions on setting up of
nuclear power plants are being held with US companies.

Cost of nuclear power technology
743. SHRI A. ELAVARSAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government has asked US to reduce the nuclear power cost and the cost of
nuclear power technology it is offering to India;

(b) if so, the details thereof;

(c) whether the cost of the US nuclear power technology is Rs.15-16 crores per MW against
Rs.7-8 crore per MW in India; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) to (d) During informal discussions with US companies in various fora, need for commercial
viability of the projects has been emphasised.

Target of atomic energy
744. SHRI RAMA CHANDRA KHUNTIA: Will the PRIME MINISTER be pleased to state:
(a) the target of a Atomic Energy by the end of this Five Year Plan;

(b) whether we have been able to achieve the target; and
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(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) The nuclear power capacity addition target for the XI Plan (2007-12) is 3160 MW.

(b) A capacity of 220 MW has been added by completion of RAPP Unit-5 at Rawatbhata,
Rajasthan. Another 220 MW is expected to be added through completion of RAPP Unit-6 by March
2010. Further capacity addition through progressive completion of Kaiga Unit-4 (220 MW), twin units
of Kudankulam Nuclear Power Project 1&2 (2000 MW) and Fast Breeder Reactor (500 -MW) at
Kalpakkam which are in advanced stages of completion. They are likely to be completed in the
remaining two years of the Plan period.

(c) Does not arise.
Uranium deposits in country
745 SHRI SYED AZEEZ PASHA: Will the PRIME MINISTER be pleased to state:

(a) whether Uranium Corporation of India has located high value uranium deposits in
different parts of the country;

(b) the costs incurred by the Uranium Corporation of India for exploration and other
expenses in the last three years;

(c) the details of such findings, State-wise;
(d) the expected revenue and the earmarked share for Andhra Pradesh; and
(e) the present status of such projects in Andijira Pradesh?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Yes Sir, Atomic Minerals Directorate for Exploration & Research(AMD), a constituent unit under
Department of Atomic Energy(DAE) has located uranium deposits in different parts of the country.

(b) The costs incurred by the AMD for exploration and other expenses in the last three years

are as follows:

(Rupees in crores)

Year Non Plan Plan

R&D Sector I & M Sector Total
2006-2007 59.48 16.74 4.94 20.68
2007-2008 63.40 29.70 14.35 44.05
2008-2009 99.72 50.81 43.01 93.82
TOTAL * 222.60 96.25 62.30 1568.55
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(c) New deposits of Uranium ore have been identified in Andhra Pradesh, Chattisgarh,
Karnataka, Rajasthan, Uttar Pradesh, Himachal Pradesh, Madhya Pradesh and Uttarakhand.

(d) The concerned states can expect royalty only on starting :of production of Uranium from
the Uranium ore by Uranium Corporation of India Limited(UClL),: which is payable @ 2% on the
compensation received by UCIL as fixed by Ministry of Mines Note N0.3/1/2005.M.VI dated
19.12.2008.

(e) The Uranium Corporation of India Limited {UCIL} a Public Sector Undertaking of the
Department of Atomic Energy is constructing a new mine and processing plant at Tummalapalle in
the Cuddapah District, Andhra Pradesh. UCIL also proposes to set up new mines and a processing
plant at Lambapur- Peddagattu in the Nalgonda District, Andhra Pradesh. However, these projects
can not be taken up for want of all statutory clearances and approval from the Government of India.

Exploration of uranium in Jharkhand
746. SHRI S.S. AHLUWALIA: Will the PRIME MINISTER be pleased to state:

(a) the details of the regions in Jharkhand where exploration of Uranium is being carried out
by agencies viz., Uranium Corporation of India, since identification of uranium reserves in the State;

(b) the details of population displaced from these regions indicating the steps taken for

providing them compensation and rehabilitation;

(c) the details of population suffering from ailments caused by exposure to radioactive
environment around the mines indicating steps taken, if any, for ensuring their diagnosis and

rendering appropriate medical care for it; and

(d) the measures taken for rehabilitation of those rendered physically handicapped
consequent to such sickness?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Uranium Corporation of India Limited (UCIL), a Public Sector Undertaking under the Department
of Atomic Energy, is engaged in mining and processing Uranium minerals. Exploration of Uranium is
being carried out by Atomic Minerals Directorate for Exploration & Research(AMD), a constituent
unit under Department of Atomic Energy(DAE). Based on AMD's report, UCIL takes up mineable
Uranium reserves in the country for commercial exploitation. At present UCIL is operating five
underground mines tor Jaduguda, Bhatin, Narwapahar, Turamdih and Bagjata, one open cast mine
at Banduhurang and two processing plants at Jaduguda and Turamdih all in Jharkhand state.

(b) For setting up these mines in Jharkhand, UCIL has acquired a total land of 1061 acres on
payment of total compensation of Rs.5,82,23,612/- (Rupees five crore eighty two lakh twenty three
thousand six hundred and twelve only) to about 814 (eight hundred and fourteen) displaced families.
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UCIL has provided employment to total 1263 (One thousand two hundred and sixty three) displaced
persons as per Rehabilitation & Resettlement Policy of the Company.

(c) The operations of UCIL are carried out under strict surveillance of Atomic Energy
Regulatory Board (AERB)/State Pollution Control Board, Director General of Mines & Safety
(DGMS) and International Commission of Radiological Protection (ICRP), and as such there is no
adverse effect on the public health.

(d) Does not arise.
Traffic of mails

747. SHRI P.R. RAJAN: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether there is any decline of traffic of mails during the last three years;
(b) if so, the quantum of decline in mail traffic;
(c) the reasons for decline of mail traffic in the Postal Department;

(d) whether Government has conducted any study of handling mails by the post office and

other courier services;

(e) whether Government intend to modernize the operation of postal services to render
better services to customers, and

(f)  ifso, the measures taken so far?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir. There has been a decline in the total mail
traffic (Unregistered and registered mail)) from the year 2005-06 to 2007-08, but the tentative figures
of 2008-09 reveal that the trend is reversing.

(b) The mail traffic increased from 639.11 crore in 2007-08 to 654.09 crore in 2008-09
(tentative) indicating a positive growth of 2.34%. However, the quantum of decline in total mail
traffic from 2005-06 to 2007-08 is as under:

Year Total Mail Traffic (in crore) Decline in total mail traffic over

previous year (in crore)

2005-06 670.06 65.97
2006-07 667.71 2.35
2007-08 639.11 28.60
2008-09 654.09* +14,98*
* Tentative
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(c) This decline has been caused by the changing nature of mail mix and market, effect of
new technologies like mobile telephones, fax and e-mail and unregulated increase in competition.

(d) No,Sir.

(e) Yes, Sir. The Department has been making efforts to modernize operations through
improved transmission of mail, parcel and logistics between major cities, setting up of Automatic Mail
Processing Centres for faster processing of mail, and rationalization of the existing mail network.

(f)  Dedicated freighter aircraft have been inducted for transmission of mail, parcel and
logistics. Action has also been initiated for setting up of Automatic Mail Processing Centres at Delhi
and Kolkata. Rationalization of the existing mail network is also being undertaken.

Broadband internet services

748. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) the details of public and private sector companies which are providing broadband

internet services;

(b) the details of definition of speed of broadband internet as per TRAI guidelines and
broadband policy of his Ministry;

(c) whether Government is aware that some private internet service providers like Sify,
MTS, IDEA, AIRTEL, AIRCEL, Tata Teleservices, etc. are marketing their services as broadband
though these are not in conformity with broadband policy and norms;

(d) the details of speed provided by these companies, company-wise; and
(e) the action Government will take against such erring and misleading companies?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) As on 31st January 2010, 99 Internet Service
Providers (ISPs) are providing broadband internet services. The details of public and private sector
companies providing broadband internet services are given in Statement-1 (See below).

(b) As per the Broadband Policy 2004, Broadband connectivity has been defined as:

"An 'always-on' data connection that is able to support interactive services including Internet
access and has the capability of the minimum download speed of 256 kilo bits per second (kbps) to
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an individual subscriber from the Point Of Presence (POP) of the service provider intending to
provide Broadband service where multiple such individual Broadband connections are aggregated
and the subscriber is able to access these interactive services including the Internet through this
POP."

As per the Telecom Regulatory Authority of India (TRAI) "Quality"of Service of Broadband
Broadband

"

Services Regulations, 2006", Broadband has been defined in accordance with the
Policy 2004 issued by the Government.

(¢) TRAl's "Quality of Service of Broadband Service Regulations, 2006" contains various
benchmarks for quality of service to be complied by broadband service providers. It has come to the
notice of TRAI that some service providers are using the word "upto” in a misleading way and not
providing minimum broadband connection speed as mentioned in above mentioned Regulation. TRAI
has written to all the service providers providing broadband services not to use the word "upto" in
their tariff plans and mention minimum guaranteed speed in each of their tariff plan. Service providers
have been asked to prominently indicate on their websites and advertisements, the definition of
broadband connection as per the Broadband Policy of the Government. Service providers have

confirmed compliance with these instructions.

(d) IDEA, MTS and AIRCEL are not providing broadband services as of now. The details of
speeds provided by Sify, AIRTEL and Tata Teleservices are given in Statement-1l (See below).

(e) Action is taken as per the terms and conditions of respective Licence Agreement against
the erring and misleading companies for any infringement of the provisions in the Licence Agreement.

Statement-/

Details of ISPs providing Broadband Internet Services

SI.No. Name of the ISP

Public Sector Companies

1 Bharat Sanchar Nigam Ltd. (BSNL)

2 Mahanagar Telephone Nigam Ltd. (MTNL)

Private Sector Companies

3 Bharti Airtel Ltd.

4 Hathway Cable & Datacom Pvt. Ltd.

5 You Broadband & Cable India Pvt. Ltd. (You Telecom)

6 Tata Communicationsl:llnternet services Ltd.
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2

10
n

12
13
14
15
16
17
18
19
20
21
22
23
24
25
26
27
28
29
30
31

32
33
34
35
36
37
38

Reliance Comm. Infra. Ltd.

HFCL Infotel Ltd.

Sify Limited

Asianet Satellite Communication Limited
Tata Teleservices (Maharashtra) Ltd.
Ortel Communications Ltd.

Ankhnet Informations Pvt. Ltd.

Tikona Digital Networks Pvt. Ltd.

Spectra Net Ltd. (Punj Lloyd)

Beam Cable System Pvt. Ltd. (Beam Telecom)

Alliance Broadband Services Pvt. Ltd.
Syscon Infoway Pvt. Ltd.

IOL Broadband Ltd.

Broadband Pacenet (1) Pvt. Ltd.

D-Vois Broadband Pvt. Ltd.

Indusind Media & Communications Ltd. (In2Cable.Com (India) Ltd.)

Tata Communications Ltd. (TCL)
Southern Online Bio Technologies Ltd.
Rajesh Multichannel Pvt. Ltd.
Hughes Communications India Ltd.
Hathway Bhawani Cable & Datacom
Spacenet Internet Services (P) Ltd.
Wish Net Pvt. Ltd.

Bhupati Hotels (VOL Broadband)
Trikon Electronics Pvt. Ltd.

Geocity Network Solutions Pvt. Ltd.
Den Networks Ltd.

Gujarat Telelink Pvt. Ltd.

Swiftmail Communications Ltd.
Nettlinx Ltd.

Shyam Internet Services Ltd.

Quest Consultancy Pvt. Ltd.
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39
40
1
42
43
44
45
46
47
48
49
50
51
52
53
54
55
56
57
58
59
60
61
62
63
64
65
66
67
68
69
70

Cable Combine Communication (P) Ltd.

Meghbela Cable & Broadband Services (P) Ltd.

CJM Consultancy Services Pvt. Ltd.
Star Broadband Services (1) Pvt Ltd.
Sanchar Telenetwork Pvt. Ltd.
Dishnet Wireless Limited (Aircel)
Tulip IT services

Wire & Wireless (India) Ltd. (Siti Cable)
HCL Infinet

ERNET India

Rajdhani Telecom Pvt. Ltd.

North East Dataa

Data Infosys Limited

Pioneer Online Pvt. Ltd.

Software Technology Parks of India

F/X Wireless Technology Solutions Pvt. Ltd.

S.S Netcom

Trak Online Net India Pvt. Ltd,

City Online Services Ltd.

Pacific Internet india Pvt. Ltd.

DelDSL Limited

Rida Communication Pvt. Ltd.

Speed Online

Silicon Mountains (India) Ltd.

Verizon Communications India Pvt. Ltd.
Bhiwani Communications (P) Ltd.
Bhaskar Broadband

BlazeNet Ltd.

Karuturi Telecom Pvt. Ltd.

BT Global Communications India Pvt. Ltd.
Aksh Broadband

Netcom Online Solutions India Private Ltd.
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71
72
73
74
75
76
77
78
79
80
81
82
83
84
85
86
87
88
89
90
91
92
93
94
95
96
97
98
99

Nihar Internet Service

Quick Online Pvt. Ltd.

Gomti Cable Network Pvt. Ltd.

Kaizen Internet Pvt Ltd.

Harisree Cable Net Pvt. Ltd.

Guj Info Petro Ltd. (GIPL)

Space Online Ltd.

Aeroway Networks Pvt. Ltd,

Bohra Pratisthan Pvt. Ltd

Digital 2 Virtual ISP

Sab Infotech Ltd.

Atria Convergence Technologies Pvt. Ltd.
NetMagic Solutions(P) Ltd.

Webel (West Bengal Electronics)

ISP Solutions India Pvt. Ltd.

Value Healthcare

Pioneer eLabs Ltd.

CdJ Online Pvt. Ltd.

ISP Services India (P) Ltd.

Power Grid Corporation of India

Essel Shyam Communications Ltd.
AT&T Global Network Services India Pvt. Ltd.
Maple PC & Peripherals (P) Ltd.

Opto Network

Viva Comm.(P) Ltd. (Mylai karpagambal)
Sanyog Networks Pvt. Ltd.

Advanced Financial Services (P) Ltd.
Karuturi Networks Ltd.

Reliance WiMax Ltd. (Gateway Sys (1) Ltd.)
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Statement-1/

Details of speeds of Broadband

S.No. Name of the Company Speeds of Broadband Plan

1. Sify Ltd. 256 kbps 384 kbps 512 kbps

2. AIRTEL 256 kbps 1mbps 2 mbps 8 mbps 16 mbps
3. Tata Teleservices 300 kbps 512 kbps 768 kbps 1mbps 1.5 mbps

3 mbps 4 mbps 10 mbps 16 mbps 18 mbps

Proposal for setting up of SSDI by Kerala

749. SHRIM.P. ACHUTHAN:
SHRI K.E. ISMAIL:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether State Government of Kerala has submitted a proposal to set up a State Spatial
Data Infrastructure (SSDI) as a State Level progression from the National Spatial Data Infrastructure
(NSDI) seeking financial support from the centre; and

(b) if so, the details and Government's reaction thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) Yes, Sir.

(b) The State Government's proposal concerns setting up of Geo-portal that provides a
view into the universe of spatial content. The matter is concern of the Department of Science and
Technology which is implementing the NSDI Project. Accordingly the proposal of Government of
Kerala has been referred to the Department of Science and Technology, Government of India.

BSNL services in Rajasthan

1750. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether according to a comparative study conducted by Telecom Regulatory Authority
of India the services of BSNL in Rajasthan on all the parameters such as reserved down time,
percentage and success of calls, call drop rate, quality voices is below than idea. Reliance,
Vodafone and Tata Teleservices;

(b) whether despite repeated efforts of drawing attention of Government and Rajasthan

officials there is no improvement and services are getting worse; and

(c)  theroad map to improve the situation?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Sir, the details of the comparative performance of
Cellular Mobile/Service Providers of Telecom Regulatory Authority of India (TRAI) in Rajasthan
service area for key Quality of Service (QoS) parameters for the quarter ending September 2009 is
given in Statement (See below). The performance of BSNL in some of the parameters is marginally
lower than Idea, Reliance, Vodafone and Tata Teleservices. In respect of the parameter percentage
of calls with good voice quality, the performance of BSNL is better than Vodafone Essar Digilink
Limited. Further, BSNL is meeting the benchmark for all the key parameters.

(b) No Sir, the services in Rajasthan are not worsening and efforts are being made to
improve them.

(c) BSNL is augmenting its mobile network progressively to enhance coverage, capacity
and to further improve the Quality of Service. BSNL is optimizing its network continuously and is also
monitoring its performance.

Statement

Details of Comparative Performance of Telecom Service Providers in
Rajasthan Service Area, Key Qualitv of Service (QoS) Parameters
for Quarter Ending September 2009

Cellular Mobile Telephone Service

Name of QoS BTS Accessibility Connection Resolution of
service Parameters Accumu- Y%age of Maintenance billing/charging
provider  (Benchmark) lated calls made (Retainability )complaints:
downtime: by %age of
Non- subscribers Call Drop billing/
availability and Rate: Y%age charging
of Mobile successful %age of of Calls  complaints
network in within established with resolved
amonthin operators calls good  within 4 weeks
Yoage (<2%)  network getting voice  (100% within

(>95%) disconnected  quality 4 weeks
due to (>95%)

network
problems
(<2%)
1 2 3 4 5 6 7
Bharti Data 0.49% 96.12% 1.69% 93.18% 100%
Airtel Reported
by Service
BSNL Provider 2.00% 98.00% 1.97% 97.57% 100%
IDEA Cellular 0.23% 99.63% 1.25% 97.75% 100%
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1 2 3 4 5 6 7

Reliance 0.18% 98.88% 0.88% 98.88% 100%
Comm

Sistema Shyam 0.19% 98.21% 0.63% 99.37% 100%
Tata

Teleservices 0.65% 98.28% 0.82% 98.57% 100%
Vodafone Essar 0.28% 99.40% 1.13% 96.67% 100%

Basic Telephone Service (Wireline)

Name of QoS Fault Fault Mean Time Resolution of
the Service Parameter incidence: Repair: % to Repair: billing /charging
Provider (Benchmark) No. of age of the average complaints:
faults faults time taken %bage of
per 100 repaired to repair billing/charging
subscribers within a fault. complaints
per month one day (<8 Hrs) resolved within
(<5) of booking 4 weeks (100%
(>90%) within 4 weeks)
Bharti Airtel 2.60 96.20% 7.7 NA
BSNL Data Reported 4.99 95.58% 6.85 NR
RCOM by Service 2.30 100.00% 1.43 100%
Provider
Sistema Shyam 2.65 91.21% 5.35 Nil

Telephone/Mobile connections

751.  SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to

state:

(a) whether Government proposes to provide telephone/mobile connections in all locations
of the country;

(b) if so, the details thereof, State-wise;

(c) whether it is a fact that there were still 1.5 lakh villages that need telephone/mobile
connectivity in the country;

(d) if so, Governments response thereto; and

(e) the time by which all the locations of the country including Maharashtra are likely to be
connected with BSNL facility ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (e) Yes, Sir, In order to introduce telephone and
mobile services in the country, Government is taking the following steps:-
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(i) As on 31.01.2010, 5,67,658 out of 5,93,601 inhabited villages including 39,904 villages in
Maharashtra out of a total of 41,442 inhabited villages in the State, as per Census 2001 have been
provided with Village Public Telephone (VPT) facility with subsidy support from Universal Service
Obligation Fund (USOF). The remaining 25,943 uncovered inhabited villages in the country including
1638 villages in Maharashtra will be provided with VPT facility by February, 2011. The State-wise
details of VPTs is given in Statement-1 (See below).

(i)  Subsidy support is being provided by USOF for installation of Individual Rural Direct
Exchange Lines (RDELs) in 1,685 Short Distance Charging Areas (SDCAs) in the country, where
cost of providing telephones is more than the revenue earned. As on 31.01.2010, about 72.3 lakh
RDELs have been provided in the country. The State-wise details of RDELs installed is given in
Statement-1l (See below).

(i)  Subsidy support is also being extended by USOF for setting up of 7,387 Shareable
Infrastructure Sites in the country for provision of mobile services in rural and remote areas, where
there is no existing fixed wireless or mobile coverage. Out of these, 7020 towers in the country have
been set up under this scheme as on January, 2010. The State-wise details of the towers are given in
Statement-Ill (See below).

(iv) Bharat Sanchar Nigam Limited (BSNL) has planned to cover the villages having
population more than 1000 with Global System for Mobile (GSM) coverage progressively in next 3
years subject to techno commercial viability .

Statement-/

State-wise details of Village Public Telephone (VPT) facility (As on 31.1.2010)

Sl.No. Name of Circle No. of Total Balance
Inhabited Villages Covered Uncovered
as per Census Villages Villages
2001

1 2 3 4 5

1 Andaman and Nicobar 501 314 187

2 Andhra Pradesh 26,613 23991 2,622

3 Assam 25,124 23887 1,237

4 Bihar 39,032 38563 469

5 Jharkhand 29,354 27687 1,667

6 Gujarat 18,159 18020 139

7 Haryana 6,764 6683 81

8 Himachal Pradesh 17,495 17285 210

9 Jammu & Kashmir 6,417 5963 454

10 Karnataka 27,481 27419 62

1 Kerala 1,372 1372 0

12 Madhya Pradesh 52,117 51986 131
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1 2 3 4 5

13 Chhattisgarh 19,744 18033 1,71
14 Maharashtra 41,442 39904 1,538

15 North East-I

Meghalaya 5,782 3405 2,377
Mizoram 707 697 10
Tripura 858 804 54

16 North East-Il

Arunachal Pradesh 3,863 1567 2,296
Nagaland 1,278 1249 29
Manipur 2,315 2078 237
17 Orissa 47,529 43207 4,322
18 Punjab 12,301 12047 254
19 Rajasthan 39,753 39372 381

20 Tamil Nadu

Tamil Nadu 13,837 13826 1"
Chennai Telecom District 1,655 1655 0
21 Uttar Pradesh (East) 74,161 74123 38
22 Uttar Pradesh (West) 23781 23636 145
23 Uttaranchal 16,761 14669 1,092

24 West Bengal

West Bengal 37062 33264 3,798

Sikkim 450 385 65

Kolkata Telecom District 893 567 326

TOTAL * 5,93,601 5,67,658 25,943
Statement-I/

State-wise details of RDEL status as on 31.01.2010

Sl.No. Service Area Total number Cumulative number of
of eligible SDCAs RDELs provided since
01.04.2005
1 2 3 4
1. Andaman & Nicobar 0 0
2. Andhra Pradesh 17 521158
3. Assam 26 57078
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1 2 3 4
4. Bihar 56 316017
5. Jharkhand 66 39979
6. Gujarat 120 345372
7. Haryana 16 238526
8. Himachal Pradesh 22 87556
9. Jammu & Kashmir 19 25681
10. Karnataka 117 656011
1. Kerala 15 221775
2. Madhya Pradesh 230 795009
13. Chhattisgarh 88 122229
4. Maharashtra 228 1297039
15. North East-| 27 38934
16. North East-II 50 22554
17. Orissa 96 141918
18. Punjab 18 315887
19. Rajasthan 203 820479
20. Tamil Nadu 24 295956
21. U.P.(East) 84 537143
22, U.P.(West) 21 235418
23. Uttaranchal 29 36250
24. West Bengal 13 61766
TOTAL ¢ 1685 7229735
Statement-1l/

State-wise details of Tower status as on 31.01.2010

SI.No. Area of operation

Total number of

Total no. of sites

sites to be set up set up
1 2 3 4
1. Andaman and Nicobar 598 595
2. Andhra Pradesh 68 30
3. Assam 87 85
4. Bihar 469 384
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1 2 3 4

5. Chhattisgarh 552 550
6, Guijarat 59 59
7. Haryana 12 12
8. Himachal Pradesh 259 255
9. Jammu and Kashmir 82 81
10. Jharkhand 273 271
11. Karnataka 382 381
12. Kerala 46 42
13. Madhya Pradesh 932 873
4. Maharashtra 956 956
15. Manipur 103 18
16. Meghalaya 108 107
17. Mizoram 38 36
18. Nagaland 59 22
19. Orissa 435 431
20. Punjab 14 14
21. Rajasthan 403 403
22. Sikkim 6 6
23. Tamil Nadu 327 327
24. Tripura 116 85
25. Uttaranchal 186 184
26. Uttar Pradesh 653 650
27. West Bengal 164 163
TOTAL : 7387 7020

Manufacture of mobile telephones by PSUs

752. SHRI SANTOSH BAGRODIA:
SHRI TIRUCHI SIVA:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether Government has any plan to allow Public Sector Undertakings (PSUs) to
manufacture mobile telephones since the demand for landline telephone instruments have gone
down considerably ; and
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(b) if not, in what manner, Government plans to revive sick telephone manufacturing units?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Government does not put any restriction as to which
item should be manufactured by the PSUs.

(b) M/s Tl Limited is the only sick Public Sector Undertaking (PSU) under the Department
of Telecommunications. To enable [Tl to compete in the highly competitive environment, the
Government has decided to take the following measures:

0 Released a grant of Rs. 2820 crore to [Tl to clean up its balance sheet.

ii) To set up three Joint Venture/Special Purpose Vehicle by inducting strategic partner(s) for
manufacturing new products such as WiMAX, IP Core network and Gigabit Ethernet Passive
Optical Network (GEPON) at Rae Bareli, Naini and Bangalore. The Government also provide
additional proportionate equity in the Special Purpose Vehicles/Joint Ventures apart form
making some of the existing infrastructure with ITl at Rae Bareli, Naini and Bangalore available
for immediate carrying out of such activities i.e. land, building and manpower selected by the
strategic partner (s).

i) In principle decision to provide support of Rs. 180 crore to [Tl for working capital margin.
Manufacturing of telephone instruments

753. SHRI TIRUCHI SIVA:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether it is a fact that all the Public Sector Undertaking (PSU) units for manufacturing
telephone instruments are closed;

(b) ifso, since when; and
(c) the steps being taken to restart the production?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir. M/s ITI Limited has manufacturing facilities
at its Bangalore, Naini and Srinagar Plants. However, due to fall in demand and drastic fall in prices,
ITl is not able to utilize its full manufacturing capacity.

(b) and (c) Do not arise in view of (a) above.

Growth rate of software and service companies

1754. SHRI SHIVANAND TIWARI:
SHRI' RAVI SHANKAR PRASAD:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that the annual growth rate of software and service companies in the
country during the year 2009-10 was only 5.5 per cent;

(b) if so, the details thereof and whether it is also a fact that this annual growth rate is lower

than the average annual growth rate of the last five years;
(c) if so, the details thereof; and
(d) the reasons for such decline in the annual growth rate?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) to (c) The Indian Software and Services export is
estimated to grow at 5.5% and to generate export revenue of US$ 49.7 billion in year 2009-10 as
compared to the compounded annual growth rate of over 29 per cent for the last five years (Financial
Year 2004-05 to Financial Year 2008-09).

The IT software and services exports from the country in the last five years is given below:

(in US in billion)

Year 2004-05 2005-06  2006-07 2007-08 2008-09 2009-10
Estimated

IT Software & 17.7 23.6 31.2 40.4 47 .1 49.7
Services including
ITES-BPO
Year on Year 37.2 33.3 32.2 29.5 16.5 5.5
Growth Rate
(in %)

Source: NASSCOM

(d) The main reason for dip in the growth rate is due to deep recession in North America, UK
and European markets that account for more than 85 per cent of Indian software and services
exports. However, with signs of global economic recovery, healthier growth rates are expected in
2010-11 and 2011-12.

Effect of increase in courier services on postal department

755. SHRI SHANTARAM LAXMAN NAIK:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether it is a fact that due to increase of courier services, our Postal Department has

become not only inefficient but also ineffective;

(b) whether the Postal authorities are handling more letters and parcels every year during
the last five years of their volume has considerably decreased; and
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(c) ifso, the details thereof, year-wise, for last five years?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir.

(b) and (c) Although the volume of letters and parcels handled by the Department of Posts
has fluctuated during the last five years, unregistered letters and express parcel post have shown an
upward trend in 2008-09. Speed Post has shown growth in all the previous five years. However,
year-wise, traffic details in respect of letters and parcels for the last five years is as under:

(in lakh pieces)

Year Letters Parcels

Unregistered Registered Speed Post  Unregistered Registered  Express

Parcel

Post
2004-05 28901 1668 960 803 233 66
2005-06 25272 1630 1086 719 236 56
2006-07 25650 1714 1286 720 227 56
2007-08 23621 1554 1773 778 227 64
2008-09 23843 1521 2114 749 229 72

Mobile towers in country

1t756. SHRI KAPTAN SINGH SOLANKI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that mobile towers are being installed by overlooking the norms set
by Government;

(b) if so, the details thereof;

(c) whether Government has formulated any policy for constantly increase in number of
mobile towers across the country;

(d) if so, the details thereof; and
(e) the norms set by Government for installing mobile towers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Mobile towers are being installed by the
Service provider based on Siting clearances issued by this Ministry. Service providers also have to
obtain necessary clearances from concerned local authorities.

(c) and (d) Government has permitted the sharing of infrastructure by the Licensee to reduce
the number of towers with following conditions:

tOriginal notice of the question was received in Hindi.
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(i)  Sharing of "passive" infrastructure.

(it)  Provision of point to point bandwidth from their own infrastructure within their Service Area to
other Licensed telecom service providers for their own use (resale not to be permitted) is also
permitted.

(i) Sharing of switch by the Licensee for providing other licensed services is permitted.

(e) Service Providers install the mobile towers in a service area to provide mobile phone
service as per their business plan and technical requirements. They have to obtain Siting clearances
from this Ministry. They also have to obtain necessary clearances from concerned local authorities.

Bidders of spectrum

757. SHRI TARIQ ANWAR: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that the bidders of Spectrum are not able to make payment well in
time due to the 5 days condition of his Ministry;

(b) if so, the reasons for allowing such a short time;

(c) whether it is also a fact that Ministry of Finance has made some amendments in the
external Commercial Borrowing Policy for giving relaxation to the bidders; and

(d) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) As per the Notice Inviting Applications
(NIA) published on 25th February, 2010 by Department of Telecommunications for auction of 3G and
BWA spectrum, payment of the successful bid amount should be made within 10 calendar days of
the close of the relevant Auction.

(c) and (d) Yes, Sir. The amount involved is huge and the same has to be raised within a
limited period of time, the bidders may find it difficult to raise External Commercial Borrowing (ECB).
Therefore, it has been decided that the fee for spectrum allocation may be met out of Rupee
resources by successful bidders, to be refinanced with a long term ECB subject to:

(i) The ECB should be raised within 12 months from the date of payment of the final installment to
the Government;

(i)  The authorized Dealers should monitor the end-use of funds;
(i)  Domestic banks will not be permitted to provide any guarantee; and

(iv) All other conditions of ECB, such as eligible borrower, recognized lender, all-in-cost, average
maturity, etc. should be complied with.
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Charging fee for service providers

758. SHRI A. ELAVARASAN: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the TRAI has suggested the imposition of a fee on service providers for
allocation of mobile numbers to them;

(b) whether the mobile numbers were allotted to service providers without any charges;
(c) if so, the details thereof; and

(d) whether charging reasonable fee would encourage the service providers for more
efficient utilization of mobile numbers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) TRAI has released a consultation paper on "Efficient
Utilization of Numbering Resources" on 20.01.2010. In the consultation paper TRAI has thrown open
various issues involved in the matter inter alia including the issue of pricing of numbering resources
for the comments from the stakeholders.

(b) and (c) Yes, Sir. The Department of Telecommunications is not charging any fee from-the
service providers for the allotment of mobile numbers.

(d) The recommendations of TRAI are awaited in this regard.
National Electronic Mission

759. SHRI N.R. GOVINDARAJAR: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government proposes to set up a National Electronic Mission which will help in
synchronized functioning of the IT industry by acting as a nodal agency for electronic industry with
Department of IT on the recommendation of the IT task force;

(b) if so, the details thereof;
(c) the other recommendations of the task force;

(d) whether the task force not only submit the report in time but also gave short-term,
medium and long-term road map for IT industry; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) The Department of Information Technology
(DIT) had set up a Task Force to suggest measures to stimulate the growth of IT, ITES and
Electronics Hardware Manufacturing Industry in tbe country, in August 2009. The terms of reference

71



of the Task Force were to suggest: (a) Strategies to augment the growth of the IT software and IT
enabled services sector in the context of global developments; (b) Steps needed to accelerate
domestic demand for (i) Electronics hardware products and (i) IT & IT enabled services and (c)
Steps needed to boost domestic manufacturing in Electronics hardware sector. The Task Force
submitted its Report on 11th December, 2009.

One of the recommendations made by the Task Force pertains to establishment of a 'National
Electronics Mission' - a nodal agency for the electronics industry, within DIT, to help in the
synchronized functioning of the industry for enhancing the ease of doing business.

The above recommendation and the other recommendations of the Task Force are under
examination by the Government.

(c) A summary of recommendations of the Task Force is given in the Statement (See
below).

(d) The Task Force was set up on 11th August, 2009. As per the terms of reference, the
report was to be submitted in two months time. However, the Task Force submitted the report on
11th December, 2009. The road map for the years 2014 and 2020 projected by the Task Force for
Electronics and IT Industry is as under:

Existing Level By 2014 By 2020
(2009)

Software  Hardware Software Hardware Software  Hardware

Domestic Demand (US$) 45.0 Bn 125.0 Bn 400.0 Bn
Total Revenues/ 58.7 Bn 20.0Bn  105.0Bn 100.0Bn 225.0Bn  400.0Bn
Production (US$)

of which, Exports (US$) 46.3 Bn 4.0 Bn 82.0 Bn 15.0Bn  175.0 Bn 80.0 Bn
Employment ¢ Direct 2.2Mn 1.4 Mn 03.9 Mn 05.3 Mn 10.0 Mn 09.3 Mn

* Indirect 8.0 Mn 3.0 Mn 12.0 Mn 10.8 Mn 20.0 Mn 18.5 Mns

(e) The details of the recommendations of the Task Force are available at DIT website
(http://www .mit.gov.in)

Statement
A summary of the recommendations of the task force
1. Task Force recommendations pertaining to the software and service sector:
- Fiscal Incentives:

. Extension of income tax holiday under section 10A/10B of Income Tax for STP scheme in parity
with SEZ scheme.

. Address implications of Direct Tax Code, service tax issues and resolving issue of duplicity of
indirect taxes for packaged software.
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Human Resource and Talent Development:

Introducing soft skills program across universities.

Developing requisite skills and competencies w.r.t. all levels of employment.
National standards on employability assessment.

Structurally strengthen the education system

National faculty development

Indian student fund aid agency

Building domain specialisation

Building World Class Business and Social Infrastructure:

Promoting the creation of integrated physical and social infrastructure in 10-15 Tier-Il and Tier-
Il locations

Addressing the requirement of additional Power and Telecom infrastructure Developing new
townships with IT/ITES savvy eco-system

Developing new townships with IT/ITES savvy eco-system

Ensuring a favourable Business Policy and Regulatory Environment:
Improving labour laws in line with need of the hour

Strengthening off-set policy norms to include IT/ITES/BPO

Global Trade Development and Advocating Free Trade in Services:

Free movement of professionals deputed abroad for execution of IT/ITES contracts
Addressing the counter protectionism measures by other countries
Negotiating Double Taxation Avoidance Treaties & Totalisation Agreements
Media campaign to promote India as a value added partner

Easing visa norms for India

Market Development Access assistance to SMEs

Establishing India as a Trusted Sourcing Hub for Professional Services:
Developing national security strategy

Cyber crimes

Capacity building of enforcement agencies

Addressing the issue of perception about India Risk
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- Harnessing Growth for Inclusive and Equitable Growth:

. Offering ICT solutions for inclusive growth

. Providing connectivity and access

. Empowering education and healthcare system through providing computers and broadband
connectivity

. Improving hard and soft infrastructure

- Catalysing Growth in the Domestic Market:

. Expediting implementation of National e-Governance Plan

. Central repository of e-Governance solutions that can be used across States
. Standardisation

. Reusability of solutions

. Encouraging collaboration and sub-contracting with SMEs

- Fostering a Sustainable Ecosystem for Innovation and R&D:

. Tax exemption on in-house R&D expenditure

. Innovation laws

. Thematic innovation clusters

. Commercialisation of technologies developed in Government labs

. Government fund to provide grants for global patenting and copyrights
. Green IT initiatives including standardisation

. Centres of Excellence in the top technical institutions and universities

. Tax incentives

2. TASK FORCE RECOMMENDATIONS PERTAINING TO THE ELECTRONIC SYSTEMS,
DESIGN AND MANUFACTURING ECOSYSTEM (OTHER THAN STRATEGIC
ELECTRONICS)

- Fiscal Incentives:

. Extension of income tax holiday under section 10A/10B of Income Tax for EHTP scheme
. Stable tax structure

. Address issues of Goods and Service Tax (GST)

. Incentivizing R&D/ New Product Development/ Indigenisation

. Availability of financial resources at attractive rates
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Priority status to IT purchases

Incentivizing the consumers

Encouraging ""Made in/for India" Goods:

Procurement preference

Using made in India goods for executing National Projects

Specifying Value Addition for foreign investment

Including made in India products as part of bilateral trade agreements

Creating standards for voltage, frequency and thermal variations as well as EMC/EMI safety
Encourage development of bilingual software in order to address the language barriers
Promote Skill Development:

Need to focus on skill development

Regulations around over-time and contracts need to be flexible

E-Waste Management: Announcing a dedicated legislation for e-waste management.
Demand consolidation:

Bulk procurement

Opening up defence and homeland security procurement of IT/electronics equipment to
private sector with an objective of achieving valued addition/ local content

Promote solar PV manufacturing
Empowering education system with computers and broadband connectivity Digitize India
Establishment of National Electronics Mission:

Establish National Electronics Mission with direct interface to Prime Minister's Office with an
objective to help in the synchronized functioning of the industry and to enhance the ease of
doing business including build and promote "Brand India", facilitate doing business in India,
R&D fund management and manufacturing value addition fund management.

Promoting existing and creating new clusters and hubs:

Promote existing and create new clusters as islands of excellence by creating a world class

manufacturing ecosystem in association with State Governments.
Research & Development:
Creation of R&D Fund

Creation of seed fund
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. Multiplier grants for collaborative research

. Facilitating setting up of 'Centre for Research in Embedded Systems and Semiconductor
Technology'

. Promoting innovation in R&D

. Setting up of focused Venture Fund to provide seed and start up capital for new ventures to

undertake R&D and product development

. Amendments to the semiconductor policy

. Focus on R&D for value added products

. Promote solar PV manufacturing

. Promoting developments in a manner that IPR resides in India

- E-Governance Projects:

. Monitoring, auditing and implementation of e-Governance projects
. Encouraging replication of applications
. Addressing the issues of standards and technology investment

- Special Incentive Package Scheme (SIPS):
. Announcing SIPS to attract electronics manufacturing investment at various levels.

- Green Electronics:

. Standards for energy efficiency for electronic products in harmonisation with international
standards.
3. Task force recommendations pertaining to the strategic electronics:

The recommendations pertaining to Strategic Electronics are indicative in nature, /.e. what the
industry looks forward to in this sector. These cover (|) Accelerating process for private sector
and indigenous participation, (ii) Level playing field for private players and (iii) Collaboration

with Indian manufacturers.
Mobile towers in Delhi

760. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether there is any policy of Government to install mobile towers;
(b)  the number of towers installed in Delhi with their number in residential properties;

(o) whether these towers were installed after obtaining proper approval of the authority;
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(d) if not, in what manner, they were allowed to remain operation;

(e) whether Government proposes to seal those towers which have been installed against
the provisions of policy; and

(f)  whether Government proposes to bring any new policy under which they could be
granted ex-post-facto approval and then saved them from sealing so as to give relief to the users of
mobile phones ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir.

(o) (i) There are 128 mobile phone towers in the NDMC area in which 22 Towers are in
residential properties.

(i)  There are 4532 mobile phone towers in the MCD area, however data for towers
on residential properties is not maintained separately by MCD.

(c¢) (i) Inthe NDMC area all the towers were installed after obtaining proper approval of
the authority.

(i)  Out of 4532 towers, 2015 towers have been installed after obtaining permission
from MCD.

(d) and (e) Sealing Show cause notices are being issued by the Zonal Authorities for illegal
towers in MCD area.

(f)  The existing towers can be considered for regularization by MCD on the request of
applicant subject to fulfilment of guidelines as per prevalent policy.

Services of BSNL and MTNL

t761. SHRIMATI MAYA SINGH: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the BSNL and MTNL subscribers, dissatisfied with the services being provided
by Government telecom companies are switching over to private companies;

(b) the year-wise number of mobile as well as land line telephone connections which have
been got disconnected by the subscribers during the last three years;

(c) the reasons for getting land line telephone connection disconnected; and

(d) whether the services provided by Government telecome companies are better than the
services provided by private companies ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Sir, the telecom services being provided by BSNL
and MTNL are generally satisfactory and in general meeting the Quality of Service (QoS) parameters

tOriginal notice of the question was received in Hindi.
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prescribed by TRAI/DOT. However, the services at times are affected owing to legacy network and
other constraints beyond the control of BSNL and MTNL, like area being technically non-feasible,

cable theft, damage to cables while digging by various authorities, vandalism etc.

(b) The details of surrender of telephone connections in case of BSNL are as follows:

Year Land line WLL GSM Mobile Total
2006-07 21,35,417 2,75,933 38,07,270 62,18,620
2007-08 20,74,121 3,77,799 44,86,826 69,38,746
2008-09 22,08,248 5,24,661 68,58,719 95,91,628
2009-10 (Upto 15,25,106 4,98,547 29,53,559 49,77,212
31-01-2010)

In MTNL, the number of mobile (GSM & CDMA) as well as landline telephone connections
disconnected by subscribers (surrendered) during the last three years is as follows:

Year Landline GSM * CDMA (M) Total

2006-07 233124 192856 22554 448534
2007-08 208888 348355 14247 571490
2008-09 196161 122672 15927 334760
200910 155899 126478 701 289388

(upto Jan. 2010)

* The figure contains total disconnection of GSM connections as the figure of surrender is not separately

maintained.
c)  The main reasons for surrender of land line connections are given below:
] Increased use of Mobile Phones.
i) Closure of office/company.
i) Shifting of office/company/residence.
iv)  Surrender of excess land-line telephone connections.
v) Economic reasons.

d) BSNL and MTNL are providing telecom services, which are comparable to the telecom
services provided by private companies.

Details of staff of TRAI/TDSAT

762. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNICA-TIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) the details of all officer cadres, including members and Chairpersons except Class IV
employees/steno, typists and PS/PPS etc. of TRAI/TDSAT since its inception along with names of
the Ministry/Department from which these officers were deputed to the TRAI;

(b) the officers who have already left TRAI/TDSAT, with details of
companies/Department/Ministry they have joined/retired after completing their term with
TRAI/TDSAT; and

(c) the steps Government is taking to ensure that TRAI/TDSAT are truly independent of
Government ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) As per the Telecom Regulatory Authority of
India Act, 1997 (as amended) and the terms of condition of service, the Chairperson and Members
of Telecom Regulatory Authority of India (TRAI) and Telecom Disputes Settlement and Appellate
Tribunal (TDSAT) are appointed by the Government on tenure basis, and not on deputation, after
the concerned officer resigns from their service.

The details of all officers deputed to TRAI and TDSAT excluding Members and Chairperson,
Class-IV employees/Steno, typists and PS/PPS etc. since enactment of the TRAI (Amendment)
Act, 2000, along with names of Ministry/Department from which these officers were deputed to
TRAI/TDSAT and repatriated back subsequently to their parent organizations are given in Statement-

I'and Il respectively (See below).

(c) TRAI and TDSAT has been established to regulate the telecommunication services,
adjudicate disputes, dispose of appeals and to protect the interests of service providers and
consumers of the telecom sector and to promote and ensure orderly growth of telecom sector.
TRAI/TDSAT has been given specific powers and functions under the Act itself to discharge the duty
independently of Government.

Statement-/

List of Officers appointed on Deputation in TRAIl and Subsequently
Repatriated to their Parent Organization

SI. Name Designation Parent Organization

No.

1 2 3 4

1. Smt. Anita Soni Joint Secretary Department of Telecommunications
2. Shri Agrim Kaushal Under Secretary Deptt of Eco Affairs

3. ShriA.S.Verma Deputy Advisor Department of Telecommunications
4. Shri Ajay Kumar Gupta Deputy Advisor Department of Telecommunications
5. Shri Anurag Sharma Section Officer Ministry of Defence
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10.

1.

12.

13.

4.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

Shri A.N. Saxena

Shri A.K. Tiwari

Shri A.K. Bhatnagar

Shri A. Sinha

Shri Amrish Kumar

Shri A.K. Nandy

Shri Abhay Kumar
Sharan

Smt. Arunima K. Sinha

Shri Balram Jain

Shri Binod Kumar

Shri D.K. Panda

Shri D. Krishnan

Shri Dinesh Chandra

Shri Devendra Singh
Shri Ghanshyam Bisht
Shri Gautam Sanyal
Shri G.R.P. Gupta
Shri G.R. Meena

Shri Harihar Mishra
Smt. Harinder Kaur
Shri Hemchander

Smt. Indu Liberhan

Senior Research
Officer

Joint Advisor

Advisor

Pr. Advisor

Section Officer

Section Officer

Section Officer

Senior Research
Officer

Technical Officer

Advisor

Section Officer

Deputy Advisor

Section Officer

Jt. Advisor
Deputy Director
Director

Section Officer
Section Officer
Under Secretary
Section Officer
Technical Officer

Principal Advisor

Ministry of Commerce

Deptt. of Disinvestment

Ministry of Information &
Broadcasting

Ministry of Law & Justice

Ministry of Information &
Broadcasting

Deptt. of Posts

Ministry of Defence

O/o Director General of Works,
Central Public Works Department

Ministry of Finance

Central Board of Direct Taxes,
Ministry of Finance

Ministry of Surface Transport

Central Board of Excise & Customs,
Ministry of Finance

Armed Forces Headquarters,
Ministry of Defence

Department of Telecommunications
Department of Telecommunications
Ministry of Defence

Department of Telecommunications
Deptt of Information Technology
Ministry of Home Affairs

Delhi Civil Supplies Corporation,
Ministry of Railways

O/o Controller General of Defence
Accounts, Ministry of Defence
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3

4

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44.

45.

46.

Shri I.M. Gupta

Shril.C. Sharma

Shri J.D. Sood

Shri Jagat Singh

Nagarkoti

Shri Jeevan Dass

Shri K.R. Ranganathan

Shri K. Shekhar

Shri K.K. Sharma

Shri K Salil Kumar

Shri K. Sanjayan

Shri K.J. Somashekara

Shri Kuldeep Kumar

Seharawat

Shri M.P. Tangirala

Shri Manoj Arora

Shri Manohar Lal

Shri Mukesh Mittal

Shri M. Kannan

Shri M.K. Mishra

Shri Manis Das

Senior Research
Officer

Section Officer

Assistant
Account Officer

Technical Officer (OL)

Joint Advisor

Deputy Advisor

Technical Officer
Sr. Research Officer

Senior Research
Officer

Senior Research
Officer

Senior Research
Officer

Deputy Advisor

Director
Director

Senior Research
Officer

Director

Advisor

Senior Research
Officer

Joint Advisor

Min of Law & Justice

Armed Forces Headquarters,
Ministry of Defence

Department of Telecommunications

Ministry of Railways

Ministry of North Eastern
Development

Department of Telecommunications
(While on deputation retired from
Govt.Service)

Ministry of Home Affairs
Northern Railways

Ministry of Human Resources
Development

Department of Fertilizer

Indian Telephone Industry Ltd.

Department of Telecommunications

Department of Telecommunications
Ministry of Railways

Department of Telecommunications

Central Board of Direct Taxes,
Ministry of Finance

Deptt of Economic Affairs

Ministry of Defence

Department of Telecommunications
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55.
56.
57.

58.
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60.

61.

62.

63.

64.

65.

66.

67.

68

Shri Mahendra Nath

Ms. Meenakshi Saxena

Shri Narinder Sharma
Shri N.K. Dewan
Shri Narayan Prasad

Shri O.S. Ashok

Shri O.P. Sharma

Shri P.K. Mishra

Shri Praveen Sharma
Shri P.S. Dahiya
Shri Peeyush Kapasi

Shri P.K. Ravi

Shri Praveen Mathur

Shri Prakash Veer

Shri Pradeep Kumar
Singh

Shri P. Paulrgj

Shri P.K. Datta
Shri Rajeev Agarwal

Shri Rakesh Kapur

Shri Rajat Kathuria
Shri R.K. Parmar

Shri R.K. Bhatnagar

Section Officer

Senior Research
Officer

Secretary
Under Secretary
Section Officer

Senior Research
Officer

Senior Research
Officer

Deputy Advisor

Joint Advisor
Section Officer
Section Officer

Deputy Advisor

Joint Advisor

Deputy Advisor

Senior Research
Officer

Senior Research
Officer

Joint Advisor
Joint Secretary

Joint Secretary

Director
Director

Joint Secretary

Directorate of Estate

Deptt of Economic Affairs

Department of Telecommunications
Department of Telecommunications
Ministry of Defence

Ministry of Finance

Ministry of Finance

Central Board of Direct Taxes,
Ministry of Finance

Department of Telecommunications
Ministry of Steel
Ministry of Railways

Ministry of Social Justice and

Empowerment
C-DoT

Ministry of Information &
Broadcasting

Department of Telecommunications

Bharat Sanchar Nigam Ltd.

Deptt of Information Technology
Department of Telecommunications

Central Board of Direct Taxes,
Ministry of Finance

International Management Institute
Deptt of Economic Affairs

Department of Telecommunications
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Shri R.K. Jain

Ms. Roopa R. Joshi

Shri R.K. Sinha

Shri Rajan Singla

Shri Rakesh Kackar

Shri Rakesh Gupta

Ms. R. Gayathri

Ms. Ritu Pathak

Kulshreshtha

Shri R.K. Mishra

Shri R.N. Choubey

Shri Rajeev Kumar

Saxena

Shri Sanjay Kumar

Shri Sameer Sharma

Shri S.S. Chaudhary

Shri Subhash Chander

Shri Surendra Thakur

Shri Sarvjeet Singh

Shri S.K. Das
Dr. S.M. Sharma

Smt. Sadhna Dikshit

Junior Accounts
Officer

Advisor

Senior Research
Officer

Advisor

Advisor

Joint Advisor

Senior Research
Officer

Technical Officer

Senior Research
Officer

Prin. Advisor

Section Officer

Director

Deputy Advisor

Joint Advisor

Section Officer
Section Officer

Senior Research
Officer

Section Officer
Deputy Advisor

Pr. Advisor

Ministry of Agriculture

Deptt of Economic Affairs

Ministry of Railways

Central Board of Direct Taxes,
Ministry of Finance

Secretariat, Govt of Tamil Nadu

Central Board of Direct Taxes,
Ministry of Finance

Deptt of Posts

Ministry of Personnel and Public
Grievances & Pension

BSNL

Chennai Metropolitan Development
Authority, Govt. of Tamil Nadu

Armed Forces Headquarters
Ministry of Defence

Central Board of Direct Taxes,
Ministry of Finance

Ministry of Information &
Broadcasting

HP. State Electronics Development
Corporation

Department of Telecommunications
Department of Telecommunications

Armed Forces Headquarters
Ministry of Defence

Deptt of Posts
Department of Telecommunications

Department of Telecommunications
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89.

Shri Sanjeev Kumar
Jindal

Deputy Advisor

Ministry of Finance

Q0. Shri Sunil Kumar Joint Advisor Department of Telecommunications
Niraniyan
91. Shri Trilok Kumar Section Officer Department of Telecommunications
92. Shri T.K. Varada Deputy Advisor Department of Telecommunications
Krishnan
93. Shri V. Sivaraman Section Officer Department of Telecommunications
94. ShriV.K. Bhasin Pr. Advisor Ministry of Law and Justice
95. ShriY.K.Gaiha Advisor Central Board of Direct Taxes,
Ministry of Finance
96. Shri Yashir Singh Under Secretary Deptt. of Economic Affairs
Statement-I/
List of Officers appointed on Deputation in TDSAT and Subsequently
Repatriated to their Parent Organization
SI. No. Name Designation Office from where came to TRAI on
deputation
1. ShriS.C. Rawal Registrar Delhi High Court
2. ShriB.V. Sharma Director National Consumer Disputes
Redressal Commission (NCDRC)
3. Shri P. Jayakumar Admn. Officer Deptt. of Telecom
4. ShriR.S.Negi Accounts Officer Office of the Director of Accounts,
Cabinet Sectt.
5. Shri Vinod Kumar Desk Officer Department of Telecom
Sharma
6.  Shri Diwakar Kukreti Deputy Registrar Central Administrative Tribunal
7. ShriN. Sriraman Deputy Registrar Department of Telecom
8. ShriM.K. Jha Desk Officer Ministry of Home Affairs
9. Shri A.K. Agnihotri Registrar Department of Revenue
10. Shri S.K. Verma Director Department of Telecom
11. Shri Ajay Singh Accounts Officer Office of the Director of Accounts,
Cabinet Sectt.
12. Shri Desh Raj Accounts Officer National Council for Educational

Research and Training
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Porn websites

763. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has seen newspaper report CJI wants ban on websites displaying

porn, hate speeches appearing in Asian Age, New Delhi on Ist February, 2010;

(b) if so, the steps Government has taken or propose to take to impose a ban that

exclusively display pornography and hate speeches;

(c) whether Government has plans to strengthen the Cyber relates laws to control

pornography and hate speeches; and
(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) Yes, Sir.

(b) to (d) The Information Technology Act, 2000 has been amended by Information
Technology (Amendment) Act, 2008. The amendments have been enforced on 27.10.2009. The Act
now has additional provisions for dealing with pornography including child pornography and hate
speeches and offensive messages in electronic form.

Section 66A of the Act provides for punishment for sending offensive messages through
communication services. Section 67 of the Act provides for punishment for Publishing or transmitting
obscene material in electronic form. Section 67A of the Act provides for punishment for publishing or
transmitting of material containing sexually explicit act in electronic form. Section 67B specifically
deals with publishing or transmitting of material depicting children in sexually explicit act in electronic
form.

Stringent punishment including fine has been provided for offenders which is enhanced

significantly for second and subsequent conviction.
Bihar Sharif Circle branch postmasters

764. SHRI KAMAL AKHTAR: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether Government is aware that relievers in place of Extra Departmental Branch Post
Master (EDBPM) or Postman going on leave, are not being provided by concerned inspectors under
Bihar Sharif Circle;

(b) whether Government is also aware that this is causing a lot of resentment and frustration

amongst the Branch Postmasters/Postmen;
(c) if so, whether Government has received any complaints in this regard;

(d) whether Government propose to take action against the erring inspectors who are

indulging in such willful and illegal activities; and
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(e) if so, the details in this regard and by when appropriate action would be initiated against
them?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) The Gramin Dak Sevaks are expected to provide a
substitute on their own responsibility before availing leave to carry on the work on his behalf, who
should be a person approved by the authority competent to sanction leave to him. Therefore,
relievers are not provided by Inspector. In the case of regular Departmental Postman going on leave,
the work of the absentee Postman is managed by ordering double duty or combining the beat with
the adjoining beats, or by providing a substitute by the Head of Office.

(b) Does not arise in view of reply at (a) above.

(c) No, Sir.

(d) and (e) Do not arise in view of (a) and (c) above.
Loss due to issuing of spectrum

765. SHRI AMAR SINGH: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that issuing spectrum beyond the licence agreement has cost
Government thousands of crores of rupees in fees;

(b) if so, officials of Wireless Planning and Coordination Wing of DoT who had been
responsible for bringing thousands of crores loss to Government;

(c) the penal action being taken against these officials for acting in collusion with cellular
operators and thereby making thousands of crores loss to the exchequer; and

(d) the action taken to recover the loss from operators who have hoarded the spectrum for
the last many years and thereby saving thousands of crores of rupees?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir. GSM Spectrum (start up and additional) to
all the service providers has been allotted in accordance with the conditions of the service license
and as per guidelines/orders/criteria as applicable at the time of such allotment.

(b) to (d) Do not arise in view of (a) above.
Different MHz spectrum to different operators

766. SHRI AMAR SINGH: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that Telecom Disputes Settlement and Appellate Tribunal (TDSAT)
delivered judgment highlighting that some of the incumbent cellular operators have been awarded
spectrum over and above their entitlements and provisions of the licencing conditions;
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(b) if so, the names of the GSM operators and the amount of initial spectrum allotted both
4.4 MHz & 6.2 MHz in each circle to the GSM operators; and

(c) the criteria for issuing different MHz spectrum to different operators ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) No Sir. However, the detailed list of GSM
operators who were allotted initial spectrum of 4.4 MHz and 6.2 MHz is given in Statement (See
below).

(c) Initial spectrum of 4.4 MHz/ 6.2 MHz is allotted to the GSM operators as per the
provisions of license conditions of their respective Service License Agreements. The 3rd and 4th
GSM operators had an option of seeking initial spectrum of either 4.4 MHz or 6.2 MHz. The initial
spectrum of 4.4 MHz/ 6.2 MHz was allotted to 3rd and 4th GSM operators as per their request but
they have to pay spectrum usage charge of 1% more i.e, 3% for allotment of initial spectrum of 6.2
MHz.

Statement

Details of initial spectrum allotted to all the GSM operators (As on 31.01.2010)

SI. No. Service Area  Operators Date of Allotment in Allotment in
allocation 900MHz 1800MHz
of spectrum band in MHz band in
MHz
1 2 3 4 5 6
1 Delhi Bharti 31.05.1995 4.4
Vodafone 05.07.1995 4.4
MTNL 22.12.2000 6.2
Aircel Ltd. 11.01.2008 4.4
Reliance 11.01.2008 4.4
Etisalat DB Pvt. Ltd 28.08.2008 4.4
2 Mumbai Vodafone 31.05.1995 4.4
Bharti 11.03.2002 6.2
MTNL 22.12.2000 6.2
Idea 11.01.2008 4.4
Reliance 11.01.2008 4.4
BPL 27.06.1995 4.4
Aircel Ltd. 11.01.2008 4.4
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1 2 3 4 5 6
Etisalat DB Pvt. Ltd 09.09.2008 4.4
Datacom 09.09.2008 4.4
Unitech 09.09.2008 4.4
TTSL 09.09.2008 4.4
3 Kolkata Bharti 29.11.1995 4.4
BSNL 22.12.2000 6.2
Reliance 11.03.2002 6.2
Aircel 05.04.2007 4.4
Vodafone 29.11.1995 4.4
Datacom 09.01.2009 4.4
Idea 09.01.2009 4.4
Unitech 09.01.2009 4.4
TTSL 09.01.2009 4.4
Loop 09.01.2009 4.4
4 Maharashtra Bharti 01.04.2002 6.2
Idea 12.12.1995 4.4
Reliance 10.01.2008 4.4
BSNL 22.12.2000 6.2
Vodafone 19.12.1995 4.4
Aircel Ltd. 10.01.2008 4.4
Datacom 10.09.2008 4.4
Unitech 10.09.2008 4.4
Etisalat DB Pvt. Ltd 10.09.2008 4.4
Spice 06.05.2009 4.4
Loop 14.11.2008 4.4
TTSL 14.11.2008 4.4
5 Gujarat Vodafone 19.12.1995 4.4
Reliance 11.01. 2008 4.4
BSNL 22.12.2000 6.2
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1 2 3 4 5 6
Idea 12.12.1995 4.4
Bharti 01.04.2002 6.2
Aircel Ltd. 11.01.2008 4.4
Datacom 25.09.2008 4.4
Unitech 25.09.2008 4.4
Etisalat DB Pvt. Ltd 25.09.2008 4.4
Loop 09.03.2009 4.4
TTSL 09.03.2009 4.4
6 A.P Vodafone 11.03.2002 6.2
Aircel Ltd. 10.01.2008 4.4
Reliance 10.01.2008 4.4
Bharti 12.12.1995 4.4
BSNL 22.12.2000 6.2
IDEA 19.12.1995 4.4
Datacom 27.05.2008 4.4
Unitech 27.05.2008 4.4
Spice 27.05.2008 4.4
Etisalat DB Pvt. Ltd 27.05.2008 4.4
Loop 27.05.2008 4.4
TTSL 27.05.2008 4.4
7 Karnataka Bharti 15.02.1996 4.4
Spice 04.04.1996 4.4
Vodafone 11.03.2002 6.2
Aircel Ltd. 10.01.2008 4.4
Reliance 10.01.2008 4.4
BSNL 22.12.2000 6.2
Datacom 30.05.2008 4.4
Idea 30.05.2008 4.4
Unitech 30.05.2008 4.4
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1 2 3 4 5 6
Etisalat DB Pvt. Ltd 30.05.2008 4.4
Loop 30.05.2008 4.4
TTSL 30.05.2008 4.4
8 Chennai Aircel Ltd. 29.11.1995 4.4
Bharti 29.11.1995 4.4
BSNL 22.12.2000 6.2
Vodafone 30.056.2002 6.2
Tamil Nadu Vodafone 12.12.1995 4.4
Aircel Ltd. 31.12.1998 4.4
BSNL 22.12.2000 6.2
Tamil Nadu Reliance 10.01.2008 4.4
incl. Chennai
Datacom 22.04.2008 4.4
Idea 22.04.2008 4.4
Unitech 22.04.2008 4.4
Etisalat DB 22.04.2008 4.4
Pvt. Ltd
Loop 22.04.2008 4.4
TTSL 22.04.2008 4.4
9 Kerala BSNL 22.12.2000 6.2
Vodafone 12.12.1995 4.4
Bharti 11.03.2002 6.2
Idea 12.12.1995 4.4
Reliance 10.01.2008 4.4
Dishnet 10.01.2008 4.4
Datacom 15.05.2008 4.4
Unitech 15.05.2008 4.4
Etisalat DB Pvt. Ltd 15.05.2008 4.4
Loop 15.05.2008 4.4
TTSL 15.05.2008 4.4
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1 2 3 4 5 6
10 Punjab Vodafone 03.04.2002 4.4
Bharti 12.12.1995 4.4
Spice 04.04.1996 4.4
BSNL 22.12,2000 6.2
Reliance 11.01.2008 4.4
Aircel Ltd. 11.01.2008 4.4
HFCL 10.09.2008 4.4
Idea 06.05.2009 4.4
Unitech 10.09.2008 4.4
Etisalat DB Pvt. Ltd 10.09.2008 4.4
Loop 09.03.2009 4.4
TTSL 09.03.2009 4.4
n Haryana Bharti 01.04.2002 6.2
BSNL 22.12.2000 6.2
Reliance 11.01.2008 4.4.
Idea 12.12.1995 4.4
Vodafone 28.12.1995 4.4
Dishnet 11.01.2008 4.4
Datacom 04.12.2008 4.4
Unitech 04.12.2008 4.4
Etisalat DB Pvt. Ltd 04.12.2008 4.4
Spice 06.05.2009 4.4
TTSL 04.12.2008 4.4
Loop 04.12.2008 4.4
12 UP(West) Bharti 03.04.2002 6.2
Vodafone 06.05.2004 6.2
Idea 12.12.1995 4.4
BSNL 22.12.2000 6.2
Reliance 11.01.2008 4.4
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1 2 3 4 5 6
Aircel Ltd. 11.01.2008 4.4
Datacom 25.09.2008 4.4
Unitech 25.09.2008 4.4
Etisalat DB Pvt. Ltd 25.09.2008 4.4
Loop 26.12.2008 4.4
TTSL 26.12.2008 4.4
13 UP(E) Bharti 06.05.2004 6.2
Vodafone 12.12.1995 4.4
Reliance 11.01.2008 4.4
Idea 03.04.2002 4.4
BSNL 22.12.2000 6.2
Dishnet 11.01.2008 4.4
Datacom 10.09.2008 4.4
Unitech 10.09.2008 4.4
Etisalat DB Pvt. Ltd 10.09.2008 4.4
Loop 21.01.2009 4.4
TTSL 21.01.2009 4.4
14 Rajasthan Vodafone 12.12.1995 4.4
Idea 01.04.2002 4,4
Reliance 11.01.2008 4.4
BSNL 22.12.2000 6.2
Bharti 22.04.1996 4.4
Aircel Ltd. 11.01.2008 4.4
Shyam Telelink 23.12.2008 4.4
Datacom 23.12.2008 4.4
Unitech 23.12.2008 4.4
Etisalat DB Pvt. Ltd 23.12.2008 4.4
TTSL 23.12.2008 4.4
Loop 23.12.2008 4.4
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1 2 3 4 5 6
15 M.P Bharti 01.04.2002 6.2
Vodafone 11.02.2008 4.4
BSNL 22.12.2000 6.2
Reliance 12.12.1995 4.4
IDEA 12.12.1995 4.4
Dishnet 11.01.2008 4.4
Datacom 28.08.2008 4.4
Unitech 28.08.2008 4.4
Loop 28.08.2008 4.4
TTSL 28,08.2008 4.4
Allianz 28.08.2008 4.4
16 West Bengal Bharti 12.08.2004 4,4
Dishnet 15.12.2004 4.4
Vodafone 12.08.2004 4.4
Reliance 12.12.1995 4.4
BSNL 22.12.2000 6.2
Datacom 09.01.2009 4.4
IDEA 09.01.2009 4.4
Unitech 09.01.2009 4.4
Loop 09.01.2009 4.4
TTSL 09.01.2009 4.4
17 HP Vodafone 11.01.2008 4.4
Dishnet 13.03.2006 4.4
Bharti 12.12.1995 4.4
Reliance 12.12.1995 4.4
Idea 11.03.2002 4.4
BSNL 22.12.2000 6.2
Datacom 04.12.2008 4.4
Unitech 04.12.2008 4.4
S.Tel 04.12.2008 4.4
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1 2 3 4 5 6
Loop 04.12.2008 4.4
TTSL 04.12.2008 4.4
18 Bihar Bharti 06.05.2004 6.2
Vodafone 11.01.2008 4.4
Reliance 12.12.1995 4.4
BSNL 22.12.2000 6.2
Dishnet 07.02.2006 4.4
ABTL 11.01.2008 4.4
Datacom 03.10.2008 4.4
Unitech 03.10.2008 4.4
STel 03.10.2t008 4.4
Loop 03.10.2008 4.4
TTSL 03.10.2008 4.4
Allianz 03.10.2008 4.4
19 Orissa Vodafone 11.01.2008 4.4
Reliance 12.12.1995 4.4
BSNL 22.12.2000 6.2
Dishnet 24.12.2004 4.4
Bharti 06.05.2004 6.2
Datacom 24.04.2008 4.4
Idea 24.04.2008 4.4
Unitech 2404.2008 4.4
S Tel 24.04.2008 4.4
Loop 24.04.2008 4.4
TTSL 24.04.2008 4.4
20  Assam Vodafone 11.01.2008 4.4
Bharti 27.12.2004 1.8
15.03.2005 2.6
BSNL 28.04.2003 6.2
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1 2 3 4 5 6

Reliance 12.12.1995 4.4

Dishnet 22.07.2004 4.4

Datacom 22.12.2008 4.4

ldea 22.12.2008 4.4

Unitech 22.12.2008 4.4

S Tel 22.12.2008 4.4

Loop 22.12.2008 4.4
21 NE Bharti 24.12.2004 4.4

BSNL 28.04.2003 6.2

Reliance 12.12.1995 4.4

Dishnet 22.07.2004 4.4

Vodafone 11.01.2008 4.4

Datacom 23.12.2008 4.4

ldea 23.12.2008 4.4

Unitech 23.12.2008 4.4

Loop 23.12.2008 4.4

S Tel 23.12.2008 4.4
22 J&K Vodafone 11.01.2008 4.4

Reliance 11.01.2008 4.4

BSNL 28.04.2003 6.2

Dishnet 01.09.2004 4.4

Bharti 22.06.2004 4.4

Datacom 24.12.2008 4.4

Idea 24.12.2008 4.4

Unitech 24.12.2008 4.4

S Tel 24.12.2008 4.4

Loop 24.12.2008 4.4

ATM facility

1767. SHRI BRIJLAL KHABRI: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is considering providing ATM facility to post office customers also;
(b) if so, the details thereof; and
(c) time by which the said scheme is proposed to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) It is proposed to introduce Core Banking
Solution (CBS) in selected post offices during 11th Five Year Plan. Consequent upon setting up of
Core Banking Solution in selected post offices, the question of providing ATM facility to the account
holders of those post offices would arise.

Committee to help revival of BSNL

768. SHRIMATI SHOBHANA BHARTIA: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether in view of continuous deterioration in the financial health of BSNL, Government
has constituted a committee to help of BSNL and draw a road map for its future;

(b) if so, the details thereof;

(o) whether Government proposes to revamp the BSNL management and to revise its
schemes to make BSNL out of red; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir. Government has constituted an
expert committee under the Chairmanship of Shri Sam Pitrpda to review the performance of BSNL
and suggest measures for improving overall performance of the company. The Committee has
submitted its report to the Government. The salient features of report made by Committee is given in
Statement (See below).

(c) and (d) In addition to the above, BSNL embarked upon a systematic transformation
exercise in December. 2008 with the help of a management consultancy firm, the Boston
Consultancy Group (BCG), for improving overall performance.

Accordingly, the following initiatives have been taken by BSNL for Organisational
Transformation:

. Redesigning the organisational structure on the basis of new verticals - consumer mobility,
consumer fixed access, enterprise & new businesses, catering to changed market needs.

. Developing sales & distribution capabilities and expanding distribution channels, creating
processes, systems, training and incentives to enable the sales teams and channel partners.
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(i)
(i)
(V)

(V)
(vii)

(viit)
()

vi.

Vii.

viii.

Developing a system of providing Service Level Agreements (SLAs) for large enterprise

customers and focusing on corporate accounts.

In addition, BSNL has taken the following steps to revitalize its financial health:
Improving customer care, and after sales service.

Leasing of BSNL's Passive Infrastructure to other service providers.
Commercial utilization of fixed assets.

Exploring international business.

Introducing Fixed Mobile Convergence to add value to wireline telephone.
Providing New Value Added Services both on wireline and wireless telephones.

Expansion of Broadband Services by rolling out WiMAX, DSL and Fibre to Home (FTTH)

services.
Implementation of Call Data Record (CDR) based billing for wireline business.
Implementation of Enterprise Resource Planning (ERP) to streamline all business processes.
Statement
Salient Features of the Report on BSNL
The salient features of the Report are as follows:

Board to have only one internal Director (MD/CEQ), two Government nominees with relevant

skills and three independent Directors and non-executive Chairman.

The post of Chairman is segregated from executive functions. Therefore, another person
should be Chairman, preferably from private sector.

Salary at market rate to higher level management (estimated around 30-50) on three year
contract basis, including the Executives mentioned at (i).

Besides above one Chief Technical Officer, one Chief |.T. Officer should also be appointed.

Complete the organizational restructuring undergoing now with four business units i.e. fixed
access, mobility. Enterprise and New Businesses.

Improve organizational performance and employees productivity by completing the ITS
absorption, inducting new talent in technology, I.T., marketing, customer services, sales, etc.

Retire or transfer 100K employees by schemes like VRS and institute a performance driven

culture.

Bring about changes in procurement processes and procedure, if required, in consultation
with CVC.
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iX. Disinvest 30% in stages at appropriate time and use 20% of the proceed for VRS of

employees, expansion and operation and 10% may be returned to Government.

X. Explore new market venues of business.
Xi. Give emphasis on broadband and provide 30 million broadband connections in next three
years.

xii.  Unbundle local loop for public and private companies.
xiii.  Use BSNL strength in rural areas and share active and passive infrastructure.

xiv. Use power of I.T. for re-engineering its systems and process in finance, biling, human
resource, customer services, network management, sales marketing project management and

training etc.

xv. Create two separate subsidies; one for tower related infrastructure and other for development
of land bank and other real estates.

xvi. Establish a BSNL Venture Fund for acquiring technology companies to encourage local

innovation and manufacturing.
4G spectrum

769. SHRI R.C. SINGH: Wil the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that some of the countries have already been providing 4G spectrum

services to their customers;

(b) if so, the reasons that in spite of having 50 crore subscriber base in our country, we are
not able to provide even 3G services to our customers;

(c) whether it is a fact that the EGoM met recently to finalize the auctioning of the 3G
spectrum;

(d) if so, the outcome of the meeting; and
(e) by when the 3G is going to be auctioned and services are provided to the customers ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir.

(b) In India, public sector companies Mahanagar Telephone Nigam Limited (MTNL) and
Bharat Sanchar Nigam Limited (BSNL) have already started providing 3G services. However, the
private sector service providers will be able to provide 3G services only after the 3G radio, spectrum
is auctioned.

(c) and (d) Yes, Sir. The EGoM has met on 12th January, 2010 to resolve some issues related
to the availability of 3G spectrum in different service areas. The DoT has issued the Notice Inviting
Applications (NIA) on 25th February, 2010 based on the directions from EGoM.
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(e) As per the timetable given in the Notice Inviting Applications (NIA) published on 25th
February, 2010 by Department of Telecommunications, 3G Auction is scheduled to start on 9th April,
2010 and commercial launch of 3G services by successful bidders is permitted with effect from 1st
September, 2010.

Telephone facilities in Andhra Pradesh

770. SHRI GIREESH KUMAR SANGHI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether all villages of Andhra Pradesh have been connected with telephone facilities;
(b) if so, the details thereof; and
(c) if not, by when telephone facilities would be provided to villages?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir.

(b) and (c) Out of 26,613 inhabited villages as per Census 2001, 23,991 villages have been
provided with Village Public Telephone (VPT) facility as on January, 2010 in the State of Andhra
Pradesh, The remaining uncovered villages will be provided with VPT facility in phased manner by
February, 2011.

Basis of financial assistance to cultural organization

t771. SHRI SHREEGOPAL VYAS:
SHRI RUDRA NARAYAN PANY':
Will the PRIME MINISTER be pieased to state:

(a) the names of cultural organizations and the assistance provided to them during the
years 2008-09 and 2009-10;

(b) names of projects/programmes of these organizations on whose basis this was
decided; and

(c) the total number of applications received?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (c) The information is being collected and will be placed on the Table of
the House.

Digitalisation of Kerala Sahitya Akademy
772. SHRI P. RAJEEVE: Will the PRIME MINISTER be pleased to state:

(a) whether Government has received any project proposal from the Government of Kerala
to set up an online Digital Library in the Kerala Sahitya Akademy;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) the steps taken/to be taken by Government in this regard; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) The proposal aims at:

(i) setting up a ful fledged online digital library at Kerala Sahitya
Akademy, Thrissur;

(i) digitizing the existing heritage archives of books, manuscripts, ancient
pictures and paintings, bound volumes of journals and publishing
them in the form of e-books; and

(i) developing a web portal to provide and share all library resources by
permitting registration of similar rural libraries.

The estimated cost of the project is Rs. 3.44 crores.

(c) and (d) The proposal has been projected to the Sahitya Akademi, New Delhi, Raja
Rammohun Roy Library Foundation, Kolkata and Indira Gandhi National Centre for the Arts, New
Delhi for such technical and financial support as they may be able to provide.

Theme parks
773. SHRIMATI T. RATNA BAI: Will the PRIME MINISTER be pleased to state:

(a) whether Government is laying foundation stones of eminent personalities in the theme
park;

(b) if so, the details thereof, State-wise;
(c) the funds allocated and spent for this purpose in the Eleventh Five Year Plan; and
(d) the demands pending from States in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) There is no provision in the Ancient Monuments and Archaeological Sites
and Remains Act, 1958 and Rules, 1959 for laying the foundation stones of eminent personalities in
the theme park.

(b) to (d) Does not arise.
Modernisation of four premier institutions
774. SHRIS.S. AHLUWALIA: Will the PRIME MINISTER be pleased to state:

(a) whether Government has provided large sums of money for the purpose of
modernization of four premier institutions, namely the Asiatic Society, National Library, Victoria
memorial and Indian Museum located in Kolkata;
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(b) if so, institution-wise salient details thereof indicating the outcome envisages in the
proposed modernization programme and estimated cost of each agenda;

(c) whether Government have been alive to complaints of financial irregularities lodged
against some key officials, particularly in the Victoria Memorial and Indian Museum;

(d) if so, outcome of investigations into those complaints; and
(e) theroles of those officials in the proposed modernization exercise?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) The following amounts were allocated for modernization of four
premier institutions.

(Rs. in lakhs)
S.No. Organisation B.E. 2009-10 R.E. 2009-2010
1. Asiatic Society 2100.00 1000.50
2. National Library 1850.00 1465.00
3. Victoria Memorial Hall 2100.00 650.00
4. Indian Museum 2900.00 950.00

The allocation had to be reduced at RE stage as timely demands were not generated by these
organizations, along with requisite details.

(c) to (e) Yes, CBI has registered six FIRs on different cases against officers of Indian
Museum and charge-sheets have been filed in five cases. These cases are pending before the
Hon'ble courts. The officials against whom charge sheets have been filed do not have any role in the
proposed modernization exercise.

In the case of Victoria Memorial Hall, CBI undertook verification of certain irregularities and has
intimated that same could not be substantiated in the majority of the cases. In 3 cases CBI has
reported evidence of administrative lapses.

Amendment of the Ancient Monuments and Archaeological
Sites and Remains Act 1958

775. DR. RAM PRAKASH: Will the PRIME MINISTER be pleased to state:

(a) whether Government propose to consider amending the Ancient Monuments and
Archaeological Sites and Remains Act, 1958 for declaring historical cities and heritage cities/ cultural
artifacts that are worth protecting; and

(b) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) There is no proposal for declaring historical cities and heritage
cities/cultural artifacts, under the Ancient Monuments and Archaeological Sites & Remains Act,
1988, at this stage.
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Restoration of Thirumalai Naicker Palace in Srivilliputhur
776. SHRIMATI KANIMOZHI: Will the PRIME MINISTER be pleased to state:

(a) whether work has commenced on the restoration of the Thirumalai Naicker Palace in
Srivilliputhur by the Archaeological Survey of India and details thereof;

(b) if not, the reasons therefor;

(c) whether the Thirumalai Naicker Palace has been recommended to UNESCO to be put

on the world heritage list and details thereof; and
(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Sir. The essential conservation work to the Palace like water
tightening of the terrace, strengthening of stucco mouldings on the western side etc. has been taken

up and is in progress.

(c) and (d) No, Sir. The parameters prescribed by UNESCO for inclusion of any
site/monument in the tentative list and subsequently in world heritage list, needs to be evaluated in
respect of the Thirumalai Naicker Palace.

Financial support to NGO
777. SHRI SITARAM YECHURY : Wiil the PRIME MINISTER be pleased to state:

(a) whether his Ministry is financing certain Non-Governmental Organisations (NGOs) in

the cultural field;
(b) if so, the organization-wise details and scheme details since 2004-05 financial year;
(c) whether it is a fact that number of NGOs failed to submit utilization certificates; and
(d) ifso, the measures initiated by Government in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (d) he information is being collected and will be placed on the Table of
the House.

MoU betweeen Sahitya Akademy and Samsung Corporation
778. SHRIMATI BRINDA KARAT : Will the PRIME MINISTER be pleased to state:

(a) whether Sahitya Akademy, the National Akademy of Letters, an autonomous body
functioning under and funded by his Ministry has signed a Memorandum of Understanding (MoU)
with the multinational Samsung Corporation of South Korea, under which the said Samsung
Corporation shall sponsor 24 new National literacy awards called "Samsung Rabindranath Tagore
Awards";
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(b) if so, whether his Ministry has approved this MoU;
(c) if so, the details thereof; and

(d) whether a policy decision has been taken that all National Awards and Honours
conferred by the Government and the autonomous bodies under it can henceforth be sponsored by

foreign and Indian multinationals and individuals ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) An MoU has been signed by the Sahitya Akademi with M/s Samsung India
Electronics Pvt. Ltd., a company registered under the Companies Act, 1956 and having its registered
office at New Delhi. Under this MoU, Sahitya Akademi has agreed to undertake the selection of
awardees for the "Tagore Literature Award", promulgated by the said company to promote Indian
literary works and writers. The MoU has been signed for a period of six years, within which period
eight Tagore Literature Awards will be given every year so as to cover, twice over, all the 24
languages recognized by the Sahitya Akademi. These awards are different from the Sahitya Akademi

Awards in vogue.

(b) and (c) No, Sir. The MoU was initiated by the Korean Embassy in New Delhi to further
Indo-Korea cultural relations and was forwarded by the Ministry of Culture to the Sahitya Akademi,

which is empowered, under its Constitution, to promote cultural exchanges with other countries.

Before signing the MoU, the proposal was considered by the Executive Board of Sahitya
Akademi and modalities of the Award were worked out by a Committee specially constituted by the
Akademi for this purpose. The MoU has since been discussed and approved by the Executive Board
and the General Council of Sahitya Akademi.

(d) No, Sir.

Pilgrims visiting Katas Raj

1779. SHRI SHREEGOPAL VYAS:

SHRI RUDRA NARAYAN PANY':
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that Indian pilgrims could not visit Pakistan based 'Katas Raj' shrine

on the eve of Shivratri;
(b)  whether affidavits were demanded from them at the last moment; and
(c) ifso, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) In view of the
prevailing security situation in Pakistan and the existing travel advisory issued by Government in the
context of travel to that country, organisations arranging pilgrimages to Pakistan in the recent past

tOriginal notice of the question was received in Hindi.
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under the "Bilateral Protocol on Visits to Religious Shrines-1974" have been advised to submit
undertakings by individuals willing to go on these pilgrimages that they were fully briefed about the
situation in Pakistan and were visiting Pakistan at their own risk. Accordingly, the organisations which
had approached this Ministry in December 2009 for facilitating Katasraj Yatra 2010 were also advised
similarly. In response, all but one organisation which had initially approached this Ministry, conveyed
that they were not in favour of visiting Pakistan in the prevailing situation. There was no response

from the concerned organisation, despite a reminder sent on January 14, 2010.
Land occupied by China

1780. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government is in possession of maps of border areas of the country;

(b) the extent of Indian territory occupied by China during last two and a half decades, and

the location thereof;
(o) the steps being taken by Government to reclaim this territory; and
(d) the policy of Government to provide security to herdsmen in the Ladakh region?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Yes.

(b) and (c) China is in illegal occupation of approximately 38,000 sq kms. of territory in the
Indian State of Jammu & Kashmir since 1962. In addition, under the so-called China-Pakistan
"Boundary Agreement" of 1963, Pakistan illegally ceded 5,180 sq. kms. of Indian territory in Pakistan
Occupied Kashmir to China. Government does not recognize the illegal occupation of Indian territory
by China and has raised this issue in all negotiations with the Chinese side including in the meetings

of the Special Representatives.

(d) The State of Jammu and Kashmir is an integral and inalienable part of India. The
Government of India is deeply committed to ensuring the welfare and security of all its citizens across

the length and breadth of our country.
Foreign secretary level talks with Pakistan
781.  SHRI NAND KUMAR SAl: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Indo-Pak Foreign Secretary level talks were held in the recent past;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details of the agenda of said discussions;
(c) the details of the decisions finalized by both Foreign Secretaries;
(d) the time by which such decisions would be implemented;

(e) whether terrorists group have increased these activities after finalization of dates for
diplomatic talks; and

(f)  if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) Foreign Secretary
level talks between India and Pakistan held on February 25, 2010 in New Delhi were aimed at
reviewing India's bilateral relationship with Pakistan and to build trust and confidence between the
two countries. During the meeting, which did not have a pre-determined agenda, the Indian
delegation clearly conveyed India's concerns on the terrorism emanating from Pakistan and directed
against India. Further information on terrorist threats and activities against India emanating from
Pakistan was also handed over to the Pakistani side for investigation and appropriate action.
Pakistan Foreign Secretary expressed the desire and determination of the Government of Pakistan to
make all possible efforts for a successful conclusion of the Mumbai attack trial which is underway in
Pakistan. He stated that Pakistan was determined not to allow its territory to be used for terrorist
activity against any country, and said that the additional information provided by India on February
25, 2010 will be studied. Pakistan raised certain issues which were responded to appropriately,
reiterating our national position on these issues. It was also decided to address urgent humanitarian

matters.

(e) and (f) There was a terrorist blast in Pune on February 13, 2010 after finalisation of date for
Foreign Secretary level talks and another attack on February 26, 2010 in Kabul on residential facilities
used by, among others, Indian nationals.

Chinese encroachment beyond LAC
782. DR. K. MALAISAMY : Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that China has encroached beyond the 1962 Line of Actual Control
(LAC) at places in Ladakh;

(b) whether it is a fact that during the last six months Chinese Border patrol troops crossed
the LAC more than 270 times;

(c) whether it is also a fact that China had begun to build a railway line parallel to LAC from
Lhasa to Shigatse in 2007-09 enabling China to have logistical and tactical advantage in the region;

and
(d) the effects and implications of the above said acts of China on India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) No. China
disputes the International Boundary between India and China. There is no commonly delineated Line
of Actual Control (LAC) between the two countries. From time to time, on account of differences in
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the perception of the LAC, situations have arisen on the ground that could have been avoided if we
had a common perception of the LAC. There has been no increase in such incidents.

(c) and (d) Government has seen reports that China is planning to extend the Qinghai-Tibet
Railway line, from Lhasa to Xigaze. Government is giving careful and special attention to the
development of infrastructure in the border areas opposite China, in order to meet our strategic and
security requirements and also to facilitate the economic development of these areas.

Chinese objection on construction of road
783. SHRI SABIR ALI: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that China has objected to the ongoing construction of border roads
in Ladakh area and the works have been stopped for want of support from Government of India and
the State Government;

(b) if so, the details in this regard; and
(c) inwhat manner Government proposes to tackle the situation?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c¢) The civilian road
construction project in Ladakh was being implemented under the National Rural Employment
Guarantee Act (NREGA). Such construction in the proximity of the International Boundary (IB) or in
the proximity of the Line of Actual Control (LAC) cannot be undertaken without approvals from the
Central Government. In the absence of such approvals, work on the NREGA road in Ladakh was
halted.

Foreign Secretary level talks with Pakistan
784. SHRI RAHUL BAJAJ: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) at whose initiative, our or Pakistan's, is the proposed Foreign Secretary level talks being
organized; and

(b) whether Minister is aware that it is being perceived by Pakistan as a case of our blinking
first?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) The initiative to
invite the Foreign Secretary of Pakistan to India for talks was taken by the Government of India. The
invitation to the Pakistan Foreign Secretary should be seen in the context of Government's desire to
ensure communication between the two countries, to address the core concerns relating to terrorism

directed against us from Pakistan, and pending humanitarian issues.
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Visitors from Pakistan

785. SARDAR TARLOCHAN SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the total number of visitors from Pakistan in India during last two years;
(b) the categories of visa along with the number; and
(c) the number of Indians who went to Pakistan under various categories, category-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) and (b) The total number of visitors from Pakistan during 2008 and 2009, as per
data compiled by Bureau of Immigration is 79,783 and 53,154 respectively. Category-wise data on
foreigners visiting India is not compiled by the Bureau of Immigration.

High Commission of India, Islamabad has provided information on total number of visas issued
category-wise which is given below:-

S.No. Visa Category Year 2008 Year 2009

1 Business 8156 2733

2 Conference 3269 1495

3 Visit 81339 42032

4 Medical/Medical Attendant 1822 1500

5 Others 526 4186
Total 95112 51946

(c) The number of Indians who went to Pakistan in 2008 and 2009 was 85672 and 44949
respectively. Figures for Indians going abroad are not compiled according to the categories of visas
they hold, by the Immigration authorities.

Appointment of Punjabi knowing officers

786. SARDAR TARLOCHAN SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that his Ministry has appointed Second Secretary, Hindi and Cultural
Attache in various countries to facilitate the NRls;

(b) whether it is a fact that Punjabi speaking NRIs are in large numbers in USA, UK,
Canada, Thailand and Singapore;

(o) whether there is any proposal to provide Punjabi Officers like the one mentioned above;
and

(d) whether his Ministry has also facilities to read correspondence in Punjabi and to provide
reply in Punjabi in these countries since Punjabi is one of the national languages of India?

107



THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Posts of Second
Secretary (Hindi & Culture) exist in the Indian Missions in Port Louis, Port of Spain and Suva. Posts
of Attache (Hindi & Culture) exist in the Indian Missions in London, Kathmandu and Paramaribo.
The purpose of these posts is to promote the Official Language of India and Indian culture in these

countries in view of large PIO populations there, rather than to facilitate NRls.

(b) to (d) Indian Missions and Posts are mandated to provide services to all PIOs and NRls.

Specific posts or facilities do not exist for targeted sub-groups within the NRI population.
Water sharing problem with Pakistan
787. SHRI MOINUL HASSAN: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Pakistan Government has stated that a war between Pakistan and India may
take place on the issue of stealing Pakistan's river water and can also back out the Indus Water

Treaty if India tries to build any more dams that affect the Pakistan's share of water; and
(b) ifso, the reaction of Government on this issue?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Government has seen
reports regarding the remarks made by Adviser to the Prime Minister of Pakistan on Education,
Sardar Aseff Ali, stating, inter alia, that India will have to stop "stealing"” Pakistan's water as Pakistan
will not hesitate to wage war with New Delhi if it does not stop doing so, that the distribution of water
is a sensitive issue and it may trigger a war between India and Pakistan, and that Pakistan might seek
international arbitration on the water issue by taking it up with the International Court of Justice (ICJ)
or the United Nations Security Council if India tried to construct any more dams that affect Pakistan's

share of water.

(b) The allegation that India has denied Pakistan the share of water it is entitled to under the
Indus Water Treaty (IVVT)S signed in 1960 between India and Pakistan, is completely baseless and
has been categorically rejected. The Government is in full compliance with the Treaty. All issues
regarding the implementation of the Treaty should be resolved through the existing mechanisms

under the IWT.
Playing of National Anthem at South Asian Games in Dhaka

1788. SHRI OM PRAKASH MATHUR: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Government is aware that a few days back India's National Anthem was

abruptly played at South Asian Games in Dhaka and was immediately stopped in its track;

tOriginal notice of the question was received in Hindi.
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(b) whether Government has tried to ascertain if it was due to human error or played
deliberately; and

(c) whether organizers had apologized to Government of India for this mistake ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) As per available
information, during South Asian Games in Dhaka during January 20-February 09.2010, no incident of
disrespect to National Anthem was reported.

(c) Does not arise.
Chinese construction in Ladakh region

789. SHRI PRAKASH JAVADEKAR: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that China has started construction work near Karakoram Range
International Border in Ladakh region;

(b) if so, the details thereof;

(o) whether it is also a fact that recently China has deployed about 50,000 military troops in
Tibet; and

(d) the action Government proposes to take in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) Government is
aware that China is developing the infrastructure in the border regions opposite India in Tibet and
Xinjiang Autonomous Regions. This includes the Qinghai-Tibet Railway line, with proposed extension
upto Xigaze and Nyingchi, and development of road and airport facilities. Government is giving
careful and special attention to the development of infrastructure in the border areas opposite China,
in order to meet our strategic and security requirements and also to facilitate the economic
development of these areas. This includes the States of Jammu & Kashmir, Himachal Pradesh,
Uttarakhand, Sikkim and Arunachal Pradesh. Government keeps a constant watch on all
developments having a bearing on India's security and takes all necessary measures to safeguard it.

Infiltration by Chinese army
790. SHRI RAJKUMAR DOOT: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that Chinese army has been infiltrating into Indian territory in Jammu
& Kashmir, Himachal Pradesh and North East regions;

(b) if so, the number of such incidents brought to the notice of Government of China
formally during 2009-10; and

(c) the response of Government of China?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c¢) China disputes
the International Boundary between India and China. There is no commonly delineated Line of Actual
Control (LAC) between the two countries. From time to time, on account of differences in the
perception of the LAC, situations have arisen on the ground that could have been avoided if we had a
common perception of the LAC. Government regularly takes up any violation along the LAC with the
Chinese side through established mechanisms including the Joint Working Group, the Expert Group,
border personnel meetings, flag meetings and diplomatic channels. There has been no increase in
the number of incidents of Chinese intrusions. The two sides have reiterated, on many occasions,
their commitment to maintain peace and tranquility along the Line of Actual Control in the India-China
border areas, pending a final settlement of the Boundary Question.

Construction of railway station by Pakistan

791. SHRI M.V. MYSURA REDDY: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it has come to the notice of his Ministry that Pakistan, barely two kms. away
from the last village of India's Western border, is constructing a railway station with the help of China;

(b) whether it is China's strategic move to gain domination in this region;
(c) whether any consultations have been held with our border force in this regard; and
(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) There is no
information to suggest that Pakistan is constructing a railway station two kms. away from the last

village on India's Western border, with the help of China.

(c) and (d) There is regular interaction between concerned Government Ministries and

agencies on all matters pertaining to the security of the country.
Decisions during Indo-Pak talks

792. SHRI VARINDER SINGH BAJWA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the nature of discussions held and the decisions taken at the recently held Indo-Pak

talks;
(b)  whether any plan of action has been formulated to further continue the talks; and
(c) ifso, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Foreign Secretary level
talks between India and Pakistan were held on February 25, 2010. The two sides had a frank,
constructive and useful exchange of views. During the talks, India's concerns on the terrorism
emanating from Pakistan and directed against India were conveyed clearly in a forthright manner.
Further information on terrorist threats and activities against India emanating from Pakistan was also
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handed over to the Pakistani side for investigation and appropriate action. Pakistan Foreign Secretary
expressed the desire and determination of the Government of Pakistan to make all possible efforts for
a successful conclusion of the Mumbai attack trial which is underway in Pakistan. He stated that
Pakistan was determined not to allow its territory to be used for terrorist activity against any country,
and said that the additional information provided by India on February 25, 2010 will be studied.
Pakistan raised certain issues which were responded to appropriately, reiterating our national
position on these issues. It was also decided to address urgent humanitarian matters.

(b) and (c) The two Foreign Secretaries have agreed to remain in touch and continue their
endeavour to build trust and confidence.

Digging of tunnels near border

793. SHRIMATI SHOBHANA BHARTIA: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Government is aware that Pakistan has been digging tunnels in the Kairana hills
area in Sargodha district of Punjab which is very near the Indian border;

(b) if so, the facts and details thereof;
(o) whether Government has since analyse the implications of the Pakistan tunnels; and

(d) the further steps Government proposes to take to check such acts of Pakistan near the
Indian borders ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Government
has seen reports that Pakistan has dug tunnels in the Sargodha region in Punjab near the Indian
border.

(c) and (d) Government monitors all such developments and is committed to taking all
necessary steps to safeguard India's security.

Housing reconstruction scheme in Kerala

794. SHRI P. RAJEEVE: Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION
be pleased to state:

(a) whether Government has any plan to allow fund of Rs.100 crores as Grant or Grant and
Loan under JNNURM for the implementation of 'M.N. One Lakh Housing Reconstruction Scheme' to
the State of Kerala; and

(b) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA): (a)
and (b) No, Sir. There is no such plan under Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) in the State of Kerala. However, seven projects with total project cost Rs. 343.67 Crore
under the Sub-Mission Basic Services to the Urban Poor (BSUP) and 37 projects with total project
cost Rs. 192.20 Crore under Integrated Housing and Slum Development Programme (IHSDP)
components of the JNNURM have been approved for construction/up-gradation of 23,577 and
18,691 houses respectively in the State of Kerala. The details are given in the Statement-I
to lll.

111



Statement-/

JNNURM-BSUP (Sub Mission Il)

Total Protects Approved

Status as on 20.02.2010

(Rs. in crore)

SI. Name of Mission Projects Total Total Total Total Ist 2nd 3rd 4th Total
No. the State/  Cities Approved Project No. of Central ~ State Installment  installment  Installment installment ACA
uTt Cost Dwelling Share  Share Sanctioned sanctioned sanctioned sanctioned Released
Approved  Units Appro-  Appro-  (25% of (25% of (25% of (25% of
Approved ved ved Central Central Central Central
(New+ Share) Share) Share) Share)
Upgradation)
1 2 3 4 5 6 7 8 9 10 1 12 13
1. Kerala Thiruvananthapuram 4 208.01 13187 165.73  42.27 41.43 8.47 0.00 0.00 49.90
2 Kerala Kochi 3 135.66 10390 67.83  67.83 16.96 3.33 0.00 0.00 20.28
Sub-total 2 7 343.67 23577 233.56  110.11 58.39 1.79 0.00 0.00 70.18
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Statement-1/
JNNURM-BSUP ( Sub Mission //)
Total Projects/Approved

at Thiruvananthapuram

SI. Name of  Mission Projects Total Total Total Total Ist 2nd 3rd 4th Total  Date of
No.the State/ Cities Approved Project No. of Central  State Install- install- Install-  install- ACA CS&MC
uTt Cost Dwelling  Share  Share ment ment  ment ment  Rele-
Approved  Units Appro- Appro- Sanc- sanc- sanc- sanc-  ased
Approved  ved ved tioned tioned tioned tioned
(New+ (25% of (25% of (25%  (25%
Upgradation) Central  Central of of
Share)  Share) Central  Central
Share)  Share)
1 2 3 4 5 6 7 8 9 10 1 12 13 14
1 Kerala Thiruvananthapuram  BSUP 5.29 340 4.03 1.27 1.01 1.01 2.01 27-Feb-07
programme
for
Thiruvananthapuram,
Kerala
2 Kerala Thiruvananthapuram  BSUP 37.29 2680 29.84 7.46 7.46 7.46 14.92 21-Mar-07
programme
for
Thiruvananthapuram
(Phase-II)
3 Kerala Thiruvananthapuram  BSUP 125.87 8798 100.69  25.17 25.17 0.00 25.17 27-Dec-07
(Phase IIl)
at Thiruvananthapuram
4 Kerala Thiruvananthapuram  BSUP 39.55 1369 31.18 8.38 7.79 7.79 10-Feb-09
(Phase IV)

113



-

2

3

4

10
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Kerala

Kerala

Kerala

Kochi

Kochi

Kochi

BSUP
programme
for Kochi,
Kerala
BSUP
(Phase II)
at Kochi,
Kerala
BSUP
(Phase IIl)
at Kochi,
Kerala

26.61

104.45

4.60

1728

8086

576

13.31

52.22

2.30

13.31

52.22

3.33

13.06

0.58

3.33

0.00

0.00

6.65 27-Feb-07

13.06 27-Dec-07

0.58 24-Jan-08

Total

343.67

23577

233.56

110.11

58.39

11.79

0.00

0.00

70.18
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Statement-Ill

Integrated Housing and Slums Development Programme (IHSDP)

Total Projects Approved

Status as on 20.02.2010

Rs. in Crores
SI. Name of  Name of Total No. Total Total Total Total Ist 2nd Total Date of
No. the State towns/ of Project number Central State installment Install- ACA CSC
ULBs Projects Cost dwelling Share Share (50% of ment released Meeting
Approved Approved of units Approved Central approved
Approved Share
(new+Up approved)
gradation)
1 2 3 4 5 6 7 8 9 10 1 12
1 Kerala Alappuzha 1 12.37 950 8.03 4.34 4.02 4.02 27-Apr-07
2 Kerala Angamaly 1 2.80 380 2.24 0.56 1.12 1.12 10-Feb-09
3 Kerala Attingal 1 1.56 201 1.25 0.31 0.63 0.63 1.25 27-Feb-07
4 Kerala Changanassery 1 3.73 388 2.69 1.04 1.34 1.34 27-Feb-07
5 Kerala Chavakkad 1 1.60 135 1.27 0.33 0.64 0.64 1.27 18-May-07
6 Kerala Chitur- 1 12.74 1313 9.77 2.97 4.89 4.89 27-Feb-07
Tattamangalam
7 Kerala Guruvayoor 1 1.84 123 1.35 0.49 0.68 0.68 10-Feb-09
8 Kerala Irinjalakuda 1 1.09 151 0.87 0.22 0.44 0.44 0.87 24-Jan-08
9 Kerala Kanhangad 1 2.06 221 1.65 0.41 0.82 0.82 1.65 27-Feb-07
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1 2 3 5 6 7 8 9 10 N 12

10 Kerala Kannur 1.95 301 1.56 0.39 0.78 0.78 18-May-07
1M Kerala Kasargode 1.33 174 1.02 0.31 0.51 0.51 27-Feb-07
12 Kerala Kothamangalam 1.83 192 1.47 0.37 0.73 0.73 10-Feb-09
13 Kerala Koyilandi 3.08 435 2.46 0.62 1.23 1.23 2.46 27-Feb-07
14 Kerala Kozhikodde 7.15 5N 5.47 1.68 2.74 2.74 27-Feb-07
15 Kerala Kunnamkulam 1.88 206 1.43 0.45 0.71 0.71 27-Feb-07
16 Kerala Kuthuparamba 0.82 43 0.66 0.16 0.33 0.33 0.66 27-Feb-07
17 Kerala Malappuram (Phase-1) 10.46 1229 8.36 2.09 4.18 4.18 8.36 2-Feb-07
18 Kerala Malappuram (Phase-Il) 7.54 726 5.37 2.17 2.69 2.69 10 Feb-09
19 Kerala Mattanur 1.31 128 1.05 0.26 0.52 0.52 1.05.27 Feb-07
20 Kerala Moovattupuzha 5.98 874 4.78 1.23 2.38 2.38 28-Jan-09
21 Kerala Nedumangad 5.40 532 4.32 1.08 2.16 2.16 30-Sep-08
22 Kerala Neyyatinkara 7.97 744 5.95 2.02 2.97 2.97 30-Sep-08
23  Kerala North Paravoor 2.89 389 2.29 0.60 1.14 1.14 2.29 24-Jan-08
24 Kerala Ottapalam 9.36 607 7.7 2.19 3.59 3.59 7.7 27-Apr-07
25 Kerala Palakkad 21.13 2001 16.10 5.02 8.05 8.05 27-Feb-08
25  Kerala Pathanamthltia 6.58 749 5.24 1.34 2.62 2.62 10-Feb-09
27  Kerala Perintalamanna 5.80 500 4.46 1.34 2.23 2.23 4.46 27-Apr-07

(Phase-1)
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28  Kerala Perinthalmanna 1 8.77 879 6.36 2.4 3.18 3.18 10-Feb-09
(Phase-II)
29  Kerala Perumabavoor 1 3.07 344 2.45 0.61 1.23 1.23 10-Feb-09
30 Kerala Ponnani 1 4.40 229 3.52 0.88 1.78 1.76 24-Jan-08
31  Kerala Punalur 1 8.93 1012 7.14 1.79 3.57 3.57 7.4 27-Apr-07
32 Kerala Shoranur 1 10.15 596 7.09 3.06 3.55 3.55 27-Feb-07
33  Kerala South paravoor 1 2.64 373 2.1 0.53 1.06 1.06 2.1 2-Feb-07
34 Kerala Talipuramba 1 2.43 242 1.95 049 0.97 0.97 2-Feb-07
35 Kerala Thalassery 1 1.94 136 1.43 0.51 0.72 0.72 27-Apr-07
36 Kerala Thodupuzha 1 3.90 420 3.12 0.78 1.56 1.56 27-Feb-07
37  Kerala Tirur City 1 3.72 257 2.65 1.29 1.22 1.22 21-Jan-09
Total 35 37 192.20 18691 146.13 46.31 72.94 20.38 93.32
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Slum population

795. SHRI PENUMALLI MADHU: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the number of cities in the country with slum population of 50,000 and above, State-

wise as per the current census;

(b) whether any survey has been conducted to find out the slum population in the above
cities after a decade of last census;

(c) if so, the details thereof; and

(d) the efforts of his Ministry for providing basic civic amenities like clean drinking water,
sanitation and health facilities to urban slum dwellers in the country, with a particular reference to the
State of Andhra Pradesh?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA): (a) A
statement showing State-wise number of cities having slum population of 50,000 and above as per
2001 census is given in the Statement (see below).

(b) and (c) The Ministry of Housing and Urban Poverty Alleviation has released funds under
the Central Plan Scheme named 'Urban Statistics for HR & Assessments (USHA)' to all State
Governments in the country for the conduct of slum survey in cities and towns having population
above one lakh (as per census 2001). State Governments have initiated action to conduct surveys.

(d) The Government has launched Jawaharlal Nehru National Urban Renewal Mission
(UNNURM) to assist States/UTs including Andhra Pradesh in taking up housing and infrastructural
facilities for the urban poor in 65 cities in the country under the Basic Services to the Urban Poor
(BSUP) Programme. For other cities/towns, the Integrated Housing and Slum development
Programme (IHSDP) has been introduced. The components for assistance include provision of
Basic Services to Urban Poor including security to tenure at affordable prices, improved housing,
water supply and sanitation. The convergence of already existing universal services for health,
education & social security is also stipulated under the JNNURM Guidelines.

Statement

Number of cities with Slum Population of 50,000 and above
State-wise as per the Current Census

State/Union Territory Number of Cities
1 2
Andhra Pradesh 36

Bihar 3
Chandigarh 1
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1 2

Chattisgarh 6
Delhi 1
Guijarat 5
Haryana 8
Jharkhand 3
Jammu Kashmir 2
Karnataka 7
Maharashtra 26
Meghalaya 1
Madhya Pradesh 15
Orissa 5
Punjab 4
Rajasthan 5
Tamil Nadu 13
Uttar Pradesh 25
Uttarakhand 2
West Bengal 21
Total 189

Mapping and slum survey

796. SHRI RAJEEV SHUKLA: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the names of the States which have started process of mapping and slum survey;
(b) by when the whole process is likely to be completed; and
(c) the nature of assistance provided by the Centre to States?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA): (a) to
(C) The Ministry of Housing and Urban Poverty Alleviation has released funds under the Central Plan
Scheme named 'Urban Statistics for HR & Assessments (USHA)' to all State Governments in the
country for the conduct of slum survey in cities and towns having population above one lakh (as per
census 2001). State Governments have already initiated action to conduct surveys.

Urban Housing Policy

797. SHRI SITARAM YECHURY: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:
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(a) the progress of Urban Housing Policy;
(b) whether the housing shortage in urban areas has gone over the last decade;
(c) if so, the reasons therefor; and

(d)  whether Government will be considering to conceive a separate department to monitor
the housing altogether in urban areas across the country?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA): (a)
The Union Government has formulated the first urban area focused 'National Urban Housing &
Habitat Policy, 2007 (NUHHP:2007)' to set in motion a process in providing 'Affordable Housing for
All" particularly the Economically Weaker Sections (EWS) and Low Income Group (LIG). This policy
intends to promote sustainable development of habitat in the country with a view to ensuring
equitable supply of land, shelter and services at affordable prices to all sections of society. The policy
seeks promoting various types of public-private partnerships—of the government sector with the
private sector, the cooperative sector, the financial services sector, the state parastatals, urban local
bodies, etc.—for realizing the goal of affordable housing for all. The policy has been widely circulated
to States/Union Territories. However, 'Land’ and 'Colonisation' being State subjects, it is primarily
the responsibility of State Governments to follow up on the initiatives propounded in the Policy.

(b) and (c) The Working Group on Housing for the Tenth Plan had estimated that around 90
per cent of housing shortage pertained to the weaker sections. The Working Group had also
estimated the urban housing shortage at the beginning of Tenth Plan at 8.89 million units.

A Technical Group constituted by the Ministry in 2006 to assess the urban housing shortage
has estimated that accounting for factors of congestion and obsolescence at the end of the 10th Five
Year Plan (2007-08), the total housing shortage in the country was 24.71 million.

(d) 'Land' and 'colonisation' being state subjects, the onus of providing adequate and
affordable housing is on states. However, the Ministry of Housing & Urban Poverty Alleviation of the
Union Government is propagating and promoting the NUHHP:2007, as also implementing schemes
for providing affordable housing to urban poor.

Rajiv Awas Yojana for slum dwellers

798. SHRI R.C. SINGH: Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION
be pleased to state:

(a) whether Government has constituted any framework for execution of the newly
formulated scheme Rajiv Awas Yojana for slum dwellers and urban poor;
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(b) if so, the details thereof;
(c) targets set up under the scheme; and
(d) the details thereof and the schemes that have dovetailed with the Rajiv Awas Yojana?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA): (a)
and (b) Government has constituted an expert committee for formulation of proposed Rajiv Awas
Yojana(RAY), aimed at making India Slum-free. The Committee will make suggestions regarding the
strategies, financial pattern and other features of RAY.

(c) and (d) As the expert committee has been set up recently, it is too early to decide on the
targets under RAY. The schemes of Affordable Housing in Partnership (AFIP) and Interest Subsidy
Scheme for Housing the Urban Poor (ISHUP) are proposed to be dovetailed with the Rajiv Awas
Yojana.

Cancellation of college licences

799. SHRI PRASANTA CHATTERJEE: Will the Minister of OVERSEAS INDIAN AFFAIRS be

pleased to state:

(a) whether attention of Government has been drawn to the fact that British Government
has cancelled licenses of hundred colleges;

(b) if so, the number of Indian students who have been affected due to the cancellation of
the licenses; and

(c) the actions Government is taking to safeguard the interests of Indian students?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) It has been
reported that the British Government has suspended/cancelled licenses of some colleges. However,
details of such colleges are not available.

(b) This information has not been furnished by the Government of UK.

(c) The matter has been taken up by the High Commission of India, London with the UK
authorities from time to time.

Legal support to migrants

800. SHRIMATI KANIMOZHI: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) the steps that have been taken to provide legal support for migrants who live and work

overseas;
(b) if not, the reasons therefor;

(c) whether legal support is provided to Indian students studying overseas and details
thereof; and
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(d) if not, the reasons therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) and (b) The
emigrant workers holding Emigration Clearance Required (ECR) passports and going overseas for
employment are governed by the Emigration Act, 1983. Under the Act, emigration clearance for
employment overseas is given only after verification of the demand letter, power of attorney and the
terms and conditions of the work contract. The work contract of the women workers are mandatorily
required to be attested by the Indian Mission concerned. The emigrant worker seeking emigration
clearance from the Office of Protector of Emigrants has to subscribe mandatorily under the Pravasi
Bhartiya Bima Yojana (PBBY), before departure for overseas employment abroad. The PBBY
provides the insured emigrant a cover for a minimum sum of thirty thousand rupees in connection
relating to his/her employment, provided the necessity of filing such case is certified by the
appropriate Ministry of that country. The actual expenses incurred will be certified by the concerned
Indian Mission/Post. Besides the Indian Missions abroad facilitate assistance to the emigrant workers
in distress including legal assistance in the foreign Country.

The Indian Community Welfare Fund (ICWF) established in 17 ECR countries and Maldives
provides for meeting contingency expenditure incurred by the Missions for carrying out various on-
site welfare activities for overseas Indian citizens in distress. These activities include providing initial
legal assistance to the overseas Indians in deserving cases.

(c) and (d) The Indian Missions abroad, as and when required also provide support to the
Indian students to mitigate their grievances.

Number of students attacked in Australia

t801. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether it is a fact that around one hundred students have been attacked in Australia

during last one year;
(b) if not, the facts thereof;

(c) whether Government has received detailed information on these incidents from Indian
High Commission in Australia;

(d) if so, when was this information received and the details of the information received; and
(e) whether Government of Australia has failed in checking such incidents?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) Yes, Sir.

tOriginal notice of the question was received in Hindi.
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(b) to (d) Information on attacks on Indian students in Australia is compiled from the
concerned Federal and State authorities including the police, by the High Commission of India and
the Consulates General in Australia. As and when the Mission/Posts get to know of such attacks,
such, information is furnished to this Ministry immediately thereafter. Details of incidents of attacks
on Indian students; as available in the Ministry, is given in the Annexure-l. [See Appendix 219
Annexure No. 11]

(e) At the instance of the Government of India, the Government ot Australia has taken a
several important measures aimed at enhancing the safety and security of our students, both at the
State as well as the Federal level, which have been useful. Details are given in the statement given in

statement.
Statement
Steps taken by the Australian Government
. A Task Force headed by the National Security Advisor Duncan Lewis was set up in the office of

the Australian Prime Minister in June last year to formulate a 'whole of government' approach
to the issue and liaise with State Governments the action being taken by them.

. In January 2010, another Standing Consultative Group has been set up involving the federal
and Victorian state governments.

. In Melbourne as well as in Sydney, where there are significant populations of Indian students,
the police have increased patrolling where incidents have occurred.

. In Melbourne, police presence has been stepped up especially around train stations and high
crime neighborhoods;

. Numbers of police, including in plain clothes, on late night trains taken by students, has been
increased;
. The Victoria State Government's Robbery Task Force has been doubled; the police force is

also being increased in a major crack-down on crime, especially at stations; the police have
been given wider powers to move unruly people on and to search for weapons without a
warrant, which has already led to arrests. CCTV systems have been set up to monitor key
crime areas and catch offenders. A mobile CCTV van has also been deployed to monitor main
trouble spots.

. Victoria has set up a 24 hotline for students who need advice and help.

. Sentencing laws have been amended to require judges to take into account hatred for, or
prejudice against, a particular group as an aggravating factor when sentencing.

. In Melbourne, a 24 hour support and assistance International Student Care Service has been
established to provide assistance with counseling, legal assistance and other support
services, including in Hindi and Mandarin.
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. Over 54 arrests have been made and sentences have been handed down; investigations are

continuing and more arrests are expected.

. Community reference group involving the police, state government and members of the Indian
community and representatives of the High Commission and Consulates have been set up in
several states - Victoria, New South Wales, Queensland, West Australia and South Australia,
to facilitate communication and increase awareness on safety issues

. The Federal and State Governments have taken steps to regulate and reform the universities
and institutions, including the appointment of educational agents abroad. Several private
colleges have been audited and many closed down; the students so affected have been
placed in other colleges offering the same courses.

Attack on Indian Community

802. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of OVERSEAS INDIAN AFFAIRS be

pleased to state:

(a) whether it is a fact that a number of violent attacks have taken place in Australia against
members of Indian community;

(b) if so, the number of attacks that have taken place since January 2009 till date;

(c) whether Government has obtained information regarding the investigation made,
prosecutions launched in each of these cases; and

(d) if so, the details in respect to each of the cases and the nature of offences the culprits
charged with in the cases where prosecutions have been launched ?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) to (d) There
have been reports of over a hundred incidents of attacks on Indian nationals, including students,
from Australia since January, 2009. Details, as reported by Indian Mission/Posts in Australia,
including place of attack, nature of attack and available details of the investigations, made by the
police are given in the Annexure-| [Refer to the Annexure No.11 Appendix 219 in respect of Unstarred
Question No. 801 parts (b) to (d) Answered on 04/03/2010]

Immigration norms changed by UK
803. SHRI N.K. SINGH: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether the UK Government has recently made tougher immigration norms particularly
for students;

(b) if so, the facts and details thereof;

(c) whether a large number of professionals and students who wish to have higher studies
in U.K. would be badly affected due to tough immigration norms; and
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(d) if so, the steps Union Government proposes to take to protect the interest of Indian
students who are already studying there?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) and (b) The
Government of U.K has amended their immigration laws and launched a Point-Based System (PBS)
in 2008 to streamline the entry into U.K of non EU workers. Under the new PBS, there is a five Tier
framework, through which a non-EU national could gain entry into UK for work, study or training. The
five tiers envisage different conditions, entitlements and entry clearance checks/procedures. On 10
February 2010, following a review of its operation, the UK Home Secretary announced a number of
changes to the criteria of tier 4 of the PBS meant for students. These require a good standard of
English which is required to be demonstrated in order to be permitted to study any course below
degree level; restricting the lowest-level courses (A levels and equivalent) to only the most trusted
institutions; halving the amount of time available for work for a student studying below first degree
level or on a foundation degree course, to just 10 hours during term time; a ban on bringing in
dependants for anyone studying a course for less than six months; and a ban on dependants of
anyone studying a course lower than foundation or undergraduate degree level from working - who
could face removal from the UK if found doing so.

(c) The measures are intended only for students who come to UK to study courses below
degree level. There are no changes for students who come to UK to study a foundation degree,
courses at degree level or those coming to UK as a child- student.

(d) The measures announced are not being implemented retrospectively.
Racially motivated attacks on Indians

804. SHRI THOMAS SANGMA: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether Government has spoken to the Australian Prime Minister about the racially
motivated attacks on Indians in Australia;

(b) if so, the details thereof;

(o) whether the Australian Prime Minister has promised to take any concrete action or not;
and

(d) the measures taken by Government to ensure protection and security of the Indians in
Australia?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) to (d) The issue
of attacks on Indian students in Australia has been taken up at the highest level. The Prime Minister
of India conveyed the high priority that Government of India attaches to the safety, security and well-
being of the Indian community in Australia, to the Prime Minister of Australia, Mr. Kevin Rudd, during
his visit to India on 12 November, 2009. Mr. Rudd had reiterated that Australia had a zero tolerance to
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violence and was committed to taking all possible measures to protect the safety and welfare of all
international students, including Indian students. The Indian Mission and Posts are pro actively
following up these incidents very closely and are in constant touch with the Federal and State

Governments in Australia at all levels.

The Indian Mission/Posts also maintain regular liaison with the students in universities and
other educational institutions, inter-alia, through participation in the meetings and seminars
organised by the local government and law enforcement authorities, as well as the Indian community.
Guidelines for students who propose to study in Australia, as also those already studying there, are
posted on the websites of the Ministries of Overseas Indian Affairs, External Affairs as well as those of
the Indian Mission/Posts in Australia. The steps taken by the Government of India to ensure the
protection and security of Indians in Australia are given in the Statement.

Statement

Details of steps taken by the Government of India for security
of Indians in Australia

. The issue of attack on Indian students in Australia has been taken up at the highest level.

. It has been conveyed to the Australian government that such attacks should not be allowed to
happen and that it is the responsibility of the Australian authorities to ensure the well-being
and security of our students in Australia.

. Our High Commissioner and Consuls General in Australia are in constant touch with the
Australian authorities both at the federal as well as state level, including the Ministers, senior
officers and the police authorities, besides the Australian Foreign Office, the Universities and
the students.

. The Prime Minister of India conveyed the high priority that Government of India attaches to the
safefy, security and well-being of Indian community in Australia to the Prime Minister of
Australia, Mr. Kevin Rudd during his visit to India on 12 November, 2009. Mr. Rudd had
reiterated that Australia had a zero tolerance approach to violence and was committed to
taking all possible measures to protect the safety and welfare of all international students
including Indian students.

. Hon. John Brumby, Premier of the State of Victoria visited India from 22 Sept. 2009 to 1st Oct.
2009. During the visit he called on the Minister for Overseas Indian Affairs, Minister for Human
Resource Development.

. An advisory for students going for studies to Australia has been put on the website of Ministries
of Overseas Indian Affairs and External Affairs, besides those of Indian Mission/Posts in
Australia.

. An officer has been designated as the 'Students' Welfare Officer’ in the High Commission of
India, Canberra as well as our Consulates General in Sydney and Melbourne. As soon as a
case of attack comes to the notice, the matter is taken up immediately with local government
authorities.
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Voting rights for NRls

805. PROF. P.J. KURIEN:
SHRI RAJEEV CHANDRASEKHAR:
SHRI SABIR ALI:
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether there is a proposal under Government's consideration to allow NRI's to have
voting rights in India before the next general election scheduled in 2014;

(b) if so, the details in this regard; and
(c) by when a Bill on the subject is expected to be introduced in Parliament?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) to (c) The
Representation of the People (Amendment) Bill, 2006 was introduced in the Rajya Sabha on the 27th
February, 2006. The Bill seeks to amend section 20 of the Representation of the People Act, 1950 (43
of 1950) to enable Indian citizens who are absent from their place of ordinary residence in India owing
to their employment, education or otherwise outside the country, to get their names registered in the
electoral rolls of the constituency of their place of ordinary residence in India to be able to cast their
votes in the Parliamentary/State elections, in case they happen to be in their constituency at the time
of polls. The Bill was referred to the Department Related Parliamentary Standing Committee on
Personnel, Public Grievances, and Law & Justice on the 26th March, 2006 for examination and
report. The Committee presented its 16th report on the subject to the Rajya Sabha/laid it in the Lok
Sabha on the 4th August, 2006. In its report, the Committee, while agreeing with the letter and spirit
of the proposed bill for amendment, had recommended the bringing of a comprehensive bill on the
subject, containing all the details regarding the manner of enrolment of the Non-Resident Indians,
the mode of voting and the conditionalities for contesting elections. The Legislative Department in the
Ministry of Law and Justice is working on a draft bill, which will be presented to Parliament after
approval by the Cabinet.

Pending Parliamentary Bills

806. SHRI RAHUL BAJAJ: Will the Minister of PARLIAMENTARY AFFAIRS be pleased to
state:

(a) whether there are 15 bills pending with the Rajya Sabha which were introduced prior to
2005 including one from 1987; and

(b) the reasons why they are in such a limbo?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) Yes, 15 Bills introduced prior to 2005 including one from 1987 are
pending with the Rajya Sabha; and
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(b) These pending Bills relate to various Ministries/Departments, and are pending with the
administrative Ministries/Departments at various stages due to varying reasons. The administrative
Ministries/Departments concerned with these Bills are required to complete the procedural
formalities for getting these Bills passed/withdrawn in the Rajya Sabha.

Fake SC/ST certificates

807. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that these days there are a lot of complaints for fake Scheduled
Caste/Scheduled Tribe certificates in case of employment in Government jobs;

(b) how many complaints have been received in last three years in all over the country,
State-wise details;

(c) the action taken against those cases who have already sought employment on the basis
of fake caste certificates; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Some cases of appointments allegedly made on the
basis of fake caste certificates under the Ministry of Labour, the Ministry of Railways, the Ministry of
Finance, the Ministry of Home Affairs, the Ministry of Defence, the Ministry of Urban Development,
the Ministry of Health and Family Welfare, Ministry of Commerce etc. came to the notice of the
Central Bureau of Investigation.

(b) Information is not centrally maintained.

(c) and (d) If it is established that a candidate secured employment on the basis of a fake

certificate, he is removed from service.
Rules for appointment of retired bureaucrats
1808. SHRI PRABAHT JHA: Will the PRIME MINISTER be pleased to state:

(a) whether any rule and regulation has been prescribed for appointment of retired
bureaucrats on constitutional posts as well as top posts of Government regulatory bodies in the

country;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details of retired bureaucrats posted on various posts in constitutional as well as
Government regulatory bodies ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) Appointment of retired bureaucrats on
constitutional posts or on posts of Regulatory bodies are governed by the relevant provisions of the
Constitution or the Acts, Rules and regulations, pertaining to the Regulatory body. The details of
such appointments are not centrally maintained.

Posts lying vacant in Government departments
809. SHRI MANGALA KISAN: Will the PRIME MINISTER be pleased to state:

(a) the number of posts In class-I, Il, Ill, IV lying vacant in various Central Government

departments, post-wise, department-wise and the reasons therefor;
(b) the number out of these which are for SCs and STs, department-wise, postwise;
(c) if so, the reasons for their lying vacant and since when; and

(d) by when Government proposes to fill up the backlog vacancies in the SCs and STs in

these departments ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The information is not centrally maintained.

(b) The information is not centrally maintained. However, as per information received from
37 Ministries/Departments, the number of backlog reserved vacancies of the Scheduled Castes and
the Scheduled Tribes as on 1.11.2008 were 3537 and 2969 respectively.

(c) Some vacancies reserved for the Scheduled Castes and Scheduled Tribes remain
unfilled for reasons like non-availability of suitable candidates, gap between arising of a vacancy and
its filling up etc.

(d) Government is making all efforts to fill up the backlog reserved vacancies. Instructions
have been issued that if sufficient number of SC/ST candidates does not become available to fill up
vacancies reserved for them in the first attempt of recruitment, a second attempt should be made for
recruiting suitable candidates belonging to the concerned category in the same recruitment year or
as early as possible before the next recruitment. Special Recruitment Drives are launched from time
to time for filling up of the backlog vacancies. More than 60,000 backlog vacancies of SCs and STs
were filled during the last Special Recruitment Drive. Another Drive has been launched to fill up the
remaining backlog vacancies. It may, however, not be possible to fix any time line for filling up of all
backlog reserved vacancies.

Setting up of NMAC

810. SHRI VIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be pleased to state:
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(a) whether Government is setting up a National Mission Against Corruption (NMAC)
Authority to ensure better Co-ordination among the CBI and State, Union Territory anti-
corruption/vigilance bureaus;

(b) if so, whether NMAC would be headed by a serving or retired bureaucrat/Judge of
Supreme Court/Eminent Jurist/well-recognized public person with proven integrity; and

(c) whether time-limit for filing the charges and speedy trial and final judgement would also
be fixed ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (c) In the XVII Biennial Conference of State Anti-
Corruption Bureaux and CBI held on 26th & 27th August, 2009 in New Delhi, one of the Resolutions
adopted was for establishment of a National Mission against Corruption. No decision has been taken
on the subject.

Poverty estimates

811. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the PRIME MINISTER be pleased to state:

(a) whether as per the latest poverty estimates released for the year 2004-05, 30.17 crore
persons i.e. 27.5 per cent of the total population were living below the poverty line;

(b) if so, the present reality in view of Sengupta Report that 77 percent of Indians survive on
Rs.20 a day;

(c)  whether Human Development Report (HDR), 2009 shows that 41.6 percent live on less
than $ 1.25 and 76.6 per cent live on $2, a day; and

(d) the recommendations of Saxena and Tendulkar Committees regarding changes in the
existing procedures of official estimates of poverty ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) Yes, Sir.

(b) The National Commission for Enterprises in the Unorganised Sector (NCEUS) brought
out a report on Conditions on Work and Promotion of Livelihoods in the Unorganised Sector. In this
report, it was brought out that 77%b of population in India was with a per capita daily consumption of
upto Rs. 20 in 2004-05. This section of the people was called poor and vulnerable. However, the
Economic Survey 2008-09 pointed out that based on the calculations of household consumption
expenditure data for 2004-05 (NSS 61st round-2004-05), the population with less than Rs 20 per
day per capita consumption expenditure was 60.05%.

(¢) the Human Development Report (HDR) 2009 shows that 41.6 % of population in India
was living below income poverty line of $ 1.25 a day (2000-2007) and 75.6 % of population below
income poverty line of $2 a day (2000-2007).
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(d) The Ministry of Rural Development constituted an Expert Group under the chairmanship
of Dr. N.C.Saxena to recommend a suitable methodology for identification of rural households living
below the poverty line. The Expert group headed by Prof Suresh D. Tendulkar was constituted by the
Planning Commission to review the methodology of estimation of poverty in the country. Some of the
major recommendations of Saxena Committee and Tendulkar Committee are given in Statement.

Statement
Details of Saxena Committee Recommendations:
The committee has recommended the criteria of automatic exclusion and automatic inclusion.
Automatic Exclusion

The households which fulfill any of the following conditions will not be surveyed for BPL
census:

a) Families who own double the land of the district average of the agricultural land per
agricultural household if partially or wholly irrigated. (3 times if completely un-irrigated)

b) Families who have three or four wheeled motorized vehicles such as jeeps, SUVs etc.

c) Families who have at least one mechanized farm equipment such as tractor, power
tiller, thresher, harvester etc.

d) Families who have any person who is drawing a salary of over Rs,10,000 per month in
non-government/ private organization or is employed in government on a regular basis
with pensionary or equivalent benefits.

e)  Income tax payers
Automatic Inclusion
The following would be compulsorily included in the BPL list:
a) Designated Primitive Tribal Groups
b) Designated most discriminated against SC groups, called Maha Dalit Groups
c)  Single women headed households
d)  Households with disabled person as a bread earner
e)  Households headed by a minor

f) Destitute  households which are dependent predominantly on alms for
survival

g)  Homeless households
h) Any member of the household is bonded laborer.

Survey of the remaining rural households is to be done and scores to be given depending upon
the different socio-economic parameters recommended by the committee. The Saxena committee
also recommended to assume 50% of population below poverty line at National level and suitably
enhancing the state wise cut offline by proportionately increasing the percentage of eligible
households for each state.
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2. Tendulkar Committee Recommendations

. Poverty estimates to continue to be based on private household consumer expenditure
of households collected by the National Sample Survey Organization (NSSO).

. Need to move away from anchoring the poverty lines to a calorie intake norm.

. Need to adopt the Mixed Recall Period (MRP) based estimates of consumption
expenditure as the basis for future poverty lines as against the practice of using Uniform
Recall Period (URP) estimates in order to capture the household consumption
expenditure of poor households on low- frequency items of purchase more
satisfactorily.

. MRP equivalent of the urban Poverty Line Basket (PLB) corresponding to 25.7 per cent
urban headcount ratio as the new reference PLB to be provided to rural as well as urban
population in all the states after suitable adjustments.

. The proposed reference PLB takes into account all items of consumption (except
transport and conveyance) for construction of price indices. Separate allowance for
private expenditure on transport and conveyance has been made in the recommended

poverty lines.

. Poverty lines derived by the committee at the all-India level are an expenditure level of
Rs. 446.68 per capita per month for rural areas and Rs. 578.8 per capita per month for
urban areas at 2004-05 prices.

. The all-India rural headcount ratio and all-India combined headcount ratio using the
recommended procedure is 41.8 per cent and 37.2 per cent in comparison with the
current official estimates of 28.3 per cent and 27.5 per cent respectively.

Flagship programmes

812. DR. T.SUBBARAMI REDDY:
SHRI TARIQ ANWAR:
Will the PRIME MINISTER be pleased to state:

(a) whether Housing Ministry has worked out cost of its flagship programme to make India
slum free - Rajiv Awas Yojana of Rs. 9,00,000 crores over a period of 10 years;

(b) whether Centre and Planning Commission currently differ over funding of Centre sharing

profit;

(c) if so, whether Ministry wants Centre to contribute Rs. 1.5 lakh crores, the plan panel

wants amount to be lower; and

(d) if so, whether Housing Ministry feels that Centre would need to make substantial
contribution to spur investment from State and private parties?
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) In pursuance to the announcement made by the President of India in both Houses of
Parliament on 04.06.2009 for making slum free India, the Government has decided to launch a new
scheme called Rajiv Awas Yojana for slum dwellers and the urban poor. The modalities including
financial requirement are being worked out by the Ministry of Housing and Poverty Alleviation in
consultation with the different stakeholders and partners. In the meantime a scheme of preparatory
activities of the Scheme have been approved by the Expenditure Finance Committee with a budget
provision of Rs. 120 crore.

Per capita income in India

1813. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the per capita income in the country during financial year 2008-
09 has been estimated at 40.141 rupees;

(b) if so, the facts thereof and whether it is also a fact that this income has increased by
13.3 per cent in comparison to the last year's income;

(c) if not, the facts thereof;

(d) whether it is also a fact that the annual growth rate of agriculture sector, on which more
than 50 per cent of the population depends for income has remained at only 2.6 per cent; and

(e) if so, the facts thereof and whether it is a fact that the present state of development is
increasing imbalance in the country?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (c) Yes Sir. The per capita income at current prices in the country during the financial year
2008-09 is estimated at Rs. 40,141 as against Rs. 35,430 during 2007-08, showing an increase of
13.3 percent.

(d) and (&) The annual growth rate of agriculture for the year 2008-09 is estimated at 1.6%
(at 2004-05 prices). The state of development shows that there has been a significant improvement
in the growth rate across the country in a balanced manner. The annual growth rate of Gross State
Domestic Product (GSDP) at factor cost (at 1999-00 prices) in some of the low performing states

like Bihar, Rajasthan and Uttar Pradesh, etc. have shown an improvement for last three years.
Economic Reform Policy

1814. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:
Will the PRIME MINISTER be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that since the implementation of economic reform policy in the
country two decades ago the pace of poverty alleviation has slowed down;

(b) if so, the details thereof;

(c) whether it is also a fact that the percentage of the people living Below Poverty Line
(BPL) in the country was 42.11in the year 1981 while it came down to 31.1 percent in the year 1993;

(d) if not, the facts thereof;

(e) whether the percentage of BPL people could be brought down to only 24.3 percent
between 1993 to 2005; and

(f) if not, the facts thereof and the reasons for the decline in the percentage of pace of
poverty alleviation after the adoption of new economic policy ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) Planning Commission estimates the number and proportion of persons living below the
poverty line at national and state level from a large sample survey of household consumer
expenditure carried out by the National Sample Survey Organization (NSSO) after every five years
approximately. The proportion of population below the poverty line declined from 44.48% in 1983 to
35.97% in 1993-94 registering a reduction of 8.51 percentage points in the head count ratio of
poverty. In 2004-05, the poverty ratio in the country was estimated as 27.54% registering a decline
of 8.43 percentage points during the period 1993-94 to 2004-05.

(e) and (f) In 2004-05, the headcount ratio of poverty has been estimated as 27.54% as
compared to 35.97% in 1993-94. While the pace of reduction in rural poverty was higher during the
reforms period, the low pace of poverty reduction in the urban areas contributed to a marginal
decline in the pace of reduction in the overall poverty for the country as a whole.

Mechanism to monitor implementation of schemes
815. SHRI SABIR ALI: Will the PRIME MINISTER be pleased to state:

(a) whether Planning Commission has institutionalized a mechanism to monitor
implementation of Central schemes to ensure that benefits of these schemes such as NREGA, Rural
Electrification, etc. reach 'aam admi';

(b) if so, the details in this regard;
(c) towhat extent these schemes have benefited 'aam admi' so far; and
(d) by when the desired targets of these schemes could be achieved?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a)to (d) A Delivery Monitoring Unit (DMU) has been established in the Prime Minister's Office to
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review a select number of flagship programmes/initiatives/iconic projects. The Nodal Ministries
concerned have begun publishing DMU Reports on their websites on a quarterly basis, to keep the
Nation informed of their progress. The function of the DMU is to act as a mechanism for oversight to
improve monitoring, delivery of output and transparency for ensuring effective delivery of select
programmes. However, the primary responsibility for implementation, appropriate monitoring and
follow up action remains that of the Ministry/States and the Ministries concerned.

Aam Admi Schemes
816. DR. T.SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to state:
(a) whether Government is spending large sums on ‘aam admi' schemes;

(b) whether the Centre has decided to set up an independent agency for evolving

Government programmes to ensure that benefits of social sector schemes reach masses;

(c) whether now monitoring and evaluation of Governmental schemes has been an 'in
house' exercise which fails to reflect reality at ground level and bottlenecks in different social sector

schemes; and

(d) if so, to what extent this new agency will help in implementing schemes properly so that

they reach to aam admi?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) Yes, Sir. Government of India is spending huge amount of money every year on 'aam admi'
schemes like Indira Awas Yojana (IAY), National Rural Employment Guarantee Act (NREGA),
Integrated Child Development Services (ICDS), Accelerated Irrigation Benefit Programs (AIBP),
Rajiv Gandhi National Drinking Water Mission (RGNDWM), Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY), National Rural Health Mission (NRHM), Sarva Shiksha Abhiyaan (SSA), Mid Day
Meals (MDM), Rural Roads, Jawaharlal Nehru National Urban Renewal Mission (JNNURM),
National Social Assistance Programme (NSAP), Total Sanitation Campaign (TSC), Rashtriya Krishi
Vikas Yojana (RKVY) and Rural Telephony. There is a budgetary provision of Rs. 149886 crore, for
the 15 major programmes, for the year 2009-10.

(b), (c) and (d) The Prime Minister, in mid 2008, in an address on the occasion of National
Statistics Day had suggested setting up of an Independent Evaluation Office (IEO) to assess the
outcomes and impact of these programmes. The President of India in an address to the Joint
Session of both Houses of Parliament in June, 2009 stated as follows:-

".... Strengthening public accounta-bility of flagship programmes by the creation of an
Independent Evaluation Office at an arms' distance from the Government catalyzed by the
Planning Commission. It would work on a network model by collaborating with leading social
science research organizations and concurrently evaluate the impact of flagship programmes
and place it in the public domain ".
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The IEO would strengthen the existing evaluation process by drawing the best resources
available from leading research organizations. The findings of the independent evaluation will be
reported to the Government and also placed in public domain.

Special category status to Rajasthan and Odisha
817. SHRI RAMDAS AGARWAL : Will the PRIME MINISTER be pleased to state:

(a) whether certain State Governments have demanded 'Special Economic Packages' as
well as 'Special Category Status' in the country for their States including Rajasthan and Odisha;

(b) if so, the details thereof, State-wise and the action taken by Government thereon;

(c) the benefits likely to accrue to these States as a result of grant of 'Special Category
Status'; and

(d) whether any budgetary allocation made in the current Union Budget in respect of those
States which have requested for 'Special Economic Package'?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) Recently, there have been requests for Special Category Status from Bihar, Odisha and
Rajasthan. Government of Uttar Pradesh has requested for a Special Area Incentive Package of
about Rs.80,000 crore for Poorvanchal and Bundelkhand regions and bridging critical gaps. Bihar
requested for a financial package of Rs.14,800 crore for Kosi Reconstruction and Rehabilitation. Goa
has requested for a Special Package of Rs. 1400 crore to celebrate the Special Golden Jubilee
Package. Orissa have submitted a Special Plan for KBK districts with a proposed outlay of Rs.4550
crore for a period of eight years from 2009-10 to 2016-17.

As regards the requests for Special Category Status, Planning Commission is of the view that
for any State seeking Special Category Status on account of State Specific Problems, it would be
more appropriate to provide financial assistance/Additional Central Assistance etc. as has been the
practice so far, on a case by case basis.

In 2009, the Government has approved a Special Bundelkhand Drought Mitigation Package for
Rs.7266 crore comprising Rs.3506 crore for Uttar Pradesh and Rs.3760 crore for Madhya Pradesh to
be implemented over a period of 3 years. Under the Special Plan for Bihar, assistance of Rs. 1000
crore per annum is already being provided as 100% grant. For Odisha, it was decided in 2006 to
continue with annual allocation of Rs. 250 crore for the KBK districts during 11th Plan period under
the BRGF including district & State components.

Special Category States (SCS) (11 States) and Non-Special Category States (NSCS) (17
States) receive the grants under the Normal Central Assistance (NCA) in 9:7 proportion. Special
Plan Assistance (SPA) is provided only to Special Category States. Besides, for Externally Aided
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Projects (EAP) Assistance and One-time Additional Central Assistance (OTACA), the Special
Category States are entitled to get 90% grant as against 30% grant for NSCS.

In the Union Budget 2010-11 (BE), Additional Central Assistance (ACA) for drought mitigation
in Bundelkhand Region has been provided at Rs.1200 crore. Besides, Rs. 200 crore has been
provided as a Special Golden Jubilee package for Goa.

Country's food security structure
1818. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that on one hand the food security structure of the country is
collapsing badly and on the other hand there is constant decline in percentage of budget allocated
for development of agriculture in Five Year Plans;

(b) if so, the details thereof; and
(c) ifnot, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (e) No Sir. Food security situation has strengthened during the last few years which is
reflected in increase of foodgrain production in the country at an average growth rate of 1.8% per
annum since 2000-01 which is higher than the population growth rate of around 1.6% per annum.
The figures of foodgrain production are presented in Table-1below:

Table-1 Foodgrains Production

Year Production of Foodgrains in % Change over previous year

Million Tonnes

1999-2000 209.80

2000-01 196.81 -6.2
2001-02 212.85 8.1
2002-03 174.71 -17.9
2003-04 213.19 22.0
2004-05 198.36 -7.0
2005-06 208.60 5.2
2006-07 217.28 4.2
2007-08 230.78 6.2
2008-09 233.88 1.3

Average annual growth for the above years 1 .8 Sources: Foodgrains production figures from the Fourth Advance
Estimates, Directorate of Economics and Statistics, Department of Agriculture and Cooperation, Krishi Bhawan,
New Delhi

tOriginal notice of the question was received in Hindi.

137



2. In addition to the various on-going Central Sector and Centrally Sponsored Schemes
being implemented for the overall development of the agriculture sector, the Government of India is
implementing the National Food Security Mission which has an allocation of Rs. 4883 crore during the
Eleventh Five-Year Plan. Further, the Department of Agricultural Research and Education is
implementing various agricultural research programmes to increase the crop yields.

3. Sector-wise allocation of plan funds depends upon the overall growth strategy for the
economy, the requirement of funds for different development sectors and the availability of
resources. Although plan allocation to Agriculture and Allied Sector has increased considerably over
successive Five-Year Plans, the percentage share of the Sector has declined in the total Plan Outlay.
The figures in this respect are presented in Table-2 below. It may be added that agriculture sector
benefits substantially from the expenditure incurred in other sectors notably Irrigation and Flood
Control and Rural Development. Further, agriculture sector is a major beneficiary of the non-plan
subsidies of the Central Government on fertilizers and food. It may also be mentioned that the
Rashtriya Krishi Vikas Yojana which has been launched in the year 2007 has been so structured that it
encourages the State Governments to make higher expenditure in Agriculture and Allied Sectors.

Table-2: Share of Agriculture and allied sectors in combined Plan
Outlay of Centre, States and UTs since Eighth Five -Year Plan

Plan Total Plan Plan Outlay on Percent of

Outlay (Rs. in Agriculture and Allied Agriculture and

crore) Sectors (Rs. in crore) Allied Sectors

in Plan Outlay
Eighth Five-Year Plan 4,34,100 22,467 5.2
Ninth Five-Year Plan 8,59,200 42,462 4.9
Tenth Five-Year Plan 15,25,639 58,933 3.9
Eleventh Five-Year Plan 36,44,718 1,36,381 3.7

Source: Economic Survey 2009-10, Ministry of Finance, Government of India
Special category status to backward states
819. SHRI GIREESH KUMAR SANGHI: Will the PRIME MINISTER be pleased to state:

(a) whether norms have been prescribed for granting Special Category Status to the

backward States of the country;
(b) if so, the details thereof;

(c) the number of States so far granted Special Category Status, with

names;
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(d) the economic and other packages granted to Special Category States;

(e) the number of States that have recently demanded Special Category Status with names

of the States; and
(f)  the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) Special Category Status for allocation of Central Assistance to State Plans has generally
been accorded in the past to States on the basis of a set of criteria that inter alia include hilly and
difficult terrain, low population density and/or sizeable share of tribal population, strategic location
along borders with neighbouring countries, economic and infrastructural backwardness and non-
viable nature of state finances. States under this category have a low resource base and are not in a
position to mobilize resources for their development needs. Most States that have been granted
Special Category Status have been constituted out of small Union Territories or from districts of some
other States necessitating creation of overheads and administrative infrastructure out of proportion to
their resource base. The decision to grant Special Category Status to any State is taken by National
Development Council, which is the sole body competent to do so based on an integrated

consideration of all the factors listed above and the peculiar situation of the State.

(c) There are 11 States at present which have been granted Special Category Status viz.,
Arunachal Pradesh, Assam, Himachal Pradesh, Jammu & Kashmir, Manipur, Meghalaya, Mizoram,

Nagaland, Sikkim, Tripura and Uttarakhand.

(d) Special Category States are entitled to higher level of Normal Central Assistance than
General Category States. They are also provided Special Plan Assistance. In addition, Special

economic & other packages have been provided to Special Category States. These include:

(i)  Special Package for economic development of Arunachal Pradesh in 2008 including
reconstruction of area damaged by floods of Rs. 400 crore, Programme for Electrification of all
households in Arunachal Pradesh (covering all villages in border areas) of Rs. 550 crore and

completion of incomplete projects costing Rs. 265 crore.

(i)  Financial assistance of Rs.100 crore per annum for Assam for 5 years from 2004-05 to
2008-09, for projects to develop the socio-economic infrastructure in Bodo Territorial Council (BTC)

areas and a provision of Rs.250 crore for another 5-year period (2009-10 to 2013-14).

(iii) Special economic package of Rs.500 crore in 2008-09 for the development of

infrastructure of Border Areas especially Arunachal Pradesh in North Eastern Region.
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(iv)  Prime Minister's Reconstruction Plan for Jammu & Kashmir in 2004 involving an outlay
of approximately Rs.24000 crore including 67 projects to be implemented by State Sector agencies
as well as Government of India & public sector undertakings.

(e) and (f) There has been demand for Special Category Status from Bihar, Odisha and
Rajasthan. The Planning Commission is of the view that for any State seeking Special Category
Status on account of State specific problems, it would be more appropriate to provide Financial
Assistance/Additional Central Assistance etc. as has been the practice so far, on a case to case
basis.

Millennium Development Goals
820. SHRI THOMAS SANGMA: Will the PRIME MINISTER be pleased to state:

(a) the progress India has made towards achieving the Millennium Development Goals
(MDGs) by 2015;

(b) whether State-wise data is available on the same;
(c) if so, the State-wise details thereof; and

(d) if no progress has been made then the measures that have been adopted by
Government to achieve the MDGs and target by 20157

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) The statistical tracking of the Millennium Development Goals (MDGs) is done by the Central
Statistical Organisation of the Ministry of Statistics and Programme Implementation. Progress
towards achieving the Milliennium Development Goals (MDGs) by 2015 depends on a country's
position in the Base Year 1990 and is thus country specific. One or more statistical indicators have
been prescribed for measuring the progress towards each of the targets. 12 Targets of the MDGs "are
considered relevant for India. As per the latest data available from different sources on the indicators,
the progress of India towards the 12 targets is as under:

S.No. Type of Progress No. of Targets
1. moderately or almost nearly on track 3
2. on-track or fast 3
3. slow or off-track by some indicators but fast by 3

other indicators

4. on-track or fast by one main indicator and slow by 1
another main indicator

5. slow 1

6. Pattern of change is not clear due to non-availability of data. 1
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(b) The Ministry of Statistics & Programme Implementation has so far brought out two
country reports on the MDGs for the years 2005 and 2007. In these two reports State-wise data was

not compiled for assessment of the progress in the States/UTs in relation with MDG targets.
(c) Question does not arise.

(d) The 11th Five-Year Plan (2007-2012) has set several targets for socio-economic
development by the end of the Plan period in keeping with the MDGs and covers the Government's
commitment to a more inclusive development agenda. Some of the irnportant steps taken by the
Government which will help in achieving the Millennium Development Goals (MDGs) include
Mahatma Gandhi National Rural Employment Guarantee Act, Sarva Siksha Abhiyan, Total Literacy
Campaign of the National Literacy Mission, 73rd and 74th Constitution Amendments providing
reservation for women, National Policy for the empowerment of Women, National Health Mission,

Total Sanitation Campaign and Bharat Nirman.
Unique Identification Authority
t821. DR. RAM PRAKASH: Will the PRIME MINISTER be pleased to state:

(a) whether Unique Identification Authority, Appointed in January, 2009 has started the

process of providing Unique Identification Number;

(b) the names of the States where the process of giving Unique Identification Number is

going to start/will be started;
(c) the kilobyte memory proposed to be provided for this identity card; and
(d) the techniques which will be used to prevent tampering with the card?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) The process has started. The first Unique Identification Numbers (UID) are expected to be

issued from August 2010 onwards.
(b) No decision in the matter has been taken yet.
(c) The Unique Identity Authority of India (UIDAI) will issue a number, not a card.
(d) Does not arise.
Multi brand retail business to foreign investments
822. SHRI SYED AZEEZ PASHA: Will the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission has held a wide array of consultations on the issue of
opening multi brand retail business to foreign investments;

(b) the details of discussions and objectives of Planning Commission's actions;

tOriginal notice of the question was received in Hindi.
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(c) whether Planning Commission has also invited political parties and NGOs to these

contentious matters;
(d) if so, when were such meetings held;
(e) the outcome of discussions already held by Planning Commission; and
(f)  the details of the matter?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No, Sir.

(b) to (f) Do not arise.
Special package to Gujarat
823. SHRI NATUJI HALAJI THAKOR: Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to provide special package to Gujarat to create
adequate infrastructure to tap its immense natural and mineral resources;

(b) if so, the details thereof; and
(c) thefunds allocated to the State for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No such proposal is under consideration by the Government to provide special package to
Gujarat to create adequate infrastructure to tap its immense natural and mineral resources;

(b) and (c) Does not arise.
Special packages for suicide affected areas
824. SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to state:

(a) whether the Prime Minister has announced any special packages for the areas and
districts where suicides are more;

(b) if so, the details thereof in the Eleventh Five year Plan; and
(c) if not, by when such special packages will be announced, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) Yes, Sir.

(b) and (c) To address the issue of distress among farmers in 31 suicide prone districts of 4
States, namely, Andhra Pradesh, Karnataka, Kerala and Maharashtra Government approved a
Rehabilitation Package amounting to Rs. 16978.69 crores consisting of Rs. 10579.43 crores as
subsidy/grant and Rs. 6399.26 crores as loan. The allocation to four States is as under:
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(Rs. in Crore)

Name of the State No. of Districts Amount
Andhra Pradesh 16 9650.55
Karnataka 06 2689.64
Kerala 03 765.24

Maharashtra 06 3873.26
TOTAL : 31 16978.69

The Rehabilitation Package aims at strengthening institutional credit support, irrigation
development, promotion of micro irrigation, watershed development, extension services, enhancing
seed replacement rate, income augmentation through horticulture, livestock and fisheries
development in these districts.

The State-wise release of funds as on 31st December, 2009 stood at Rs. 17649.24 crores. The
state/component wise details are:

(In Crores)

State Releases

Rehab. Package ~ Central Govt.  State Govt. ~ NABARD/Banks  Total(*)

Maharashtra 3873.26 2284.81 2473.45 873.57 4281.80
Karnataka 2689.64 1280.70 2022.23 469.70 3274.77
Kerala 765.24 230.09 109.46 40.86 380.41
Andhra Pradesh ~ 9650.55 4973.88 7039.66 356.63 9712.26
TOTAL : 16978.69 8769.48 11644.80 1740.76 17649.24%*

(*) N.B.:- Rs. 4505.80 crore (Maharashtra: Rs.1350.03 crore; Karnataka: Rs.497.86 crore and A.P.: Rs.2657.91
crore) released by Central Government for major & medium irrigation projects have not been included in the total
because expenditure incurred by State Government includes the releases by Central Government.

Centrally sponsored schemes in Uttrakhand
825. SHRI BHAGAT SINGH KOSHYARI: Will the PRIME MINISTER be pleased to state:

(a) the total approved plan outlay for the State of Uttrakhand for the last three years, area
wise/scheme wise;

(b) the actual allocation and actual disbursal to the State, Scheme wise;

(c) whether substantial funds under Centrally sponsored schemes have lapsed during the
last three years; and

(d) the steps Government proposes to take to ensure that Centrally Sponsored Scheme are
fully utilized by Uttrakhand and funds do not get lapsed?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) The required information is being collected from the Government of Uttrakhand. As soon
as the information is made available from the State Government, the reply will be laid on the Table of
the House.
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DNA profiling data bank

826. SHRIK.E. ISMAIL:
SHRIM.P. ACHUTHAN:
Will the Minister of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether State Government of Kerala has submitted a proposal to set up a DNA profiling
data bank at the cost of Rs. 6.65 crores and to be implemented jointly by the Kerala State IT Mission,
Software Technology Park of India (STP) | and Rajiv Gandhi Centre for Biotechnology seeking
financial support from the Centre; and

(b) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) No Sir.

(b) Question does not arise.
Organic light emitting diode
1827. SHRI LALIT KISHORE CHATURVEDI:

DR. GYAN PRAKASH PILANIA:
Will the Minister of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether Government is aware of the fact that in United Kingdom Balles Company
Lemax has developed organic light emitting diode in an effort to save electricity by reducing carbon
emission;

(b) whether the products of this technology will come in the market by 2012; and
(c)  whether Government would take steps for the development and use of this technology ?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) As per the available information, M/s Lomax Ltd. in North Wales, United
Kingdom is working on the development of commercial organic light emitting diode (OLED) for large
area display panels to save electricity and reduce carbon emission.

(b) No information is available with the Ministry of Science and Technology that when this
technology would be available in the market.

(c) The Government through Department of Science and Technology has already taken
steps by funding national laboratories and academic institutions to undertake research on the
development of new materials for OLEDs.

Indigenous research projects

828. SHRIMATI T. RATNA BAI: Will the Minister of SCIENCE AND TECHNOLOGY be pleased
to state:

(a) whether Government is pursuing indigenous research projects rather than execute
projects for foreign multinational companies in science and technology;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof in the Eleventh Five Year Plan; and

(c) the present status thereof for the remaining Eleventh Five Year Plan especially in the

rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) to (c) The projects supported by the Government are for pursuing
indigenous research only. The Government have been providing enhanced levels of Extra-Mural
Research funding (EMR) in the consecutive Five Year Plans. On an average about 3500 indigenous
research projects are funded per year by all the funding mechanisms of the Government. During the
Eleventh Five Year Plan period, the Ministry of Science and Technology has mounted several
proactive land mark initiatives emphasizing the promotional and developmental roles while creating
new structures for continued support to functions of Research and Development. The Eleventh plan
programmes of the Ministry, particularly, the Department of Science and Technology has 3
fundamental strategies that would focus on balance between a) funding, developmental and
promotional roles, b) proactive and reactive functions, and c) connecting discovery science to
solutions of socially relevant problems.

Schemes under the Research and Development umbrella have been further strengthened
through new programmes like the Nano Mission, support to projects in Cognitive Science and
support to Mega Facilities, Translational Research, etc. Technology Development Programmes
(TDP) of the Ministry have been fortified with changed paradigms and focusing on convergent
solutions rather than technology demonstration alone. Under this, programmes for Water
Technology, Security Technology, Solar Energy Research Initiative, modified Drug and Pharma
Research Programme promoting research on neglected diseases were initiated. Greater emphasis
has been laid for technologies for convergent solutions from technology Development programmes.

Knowledge extensions to Society and Stake holders were refocused for their objectives and
methods. Focus on development of an eco system for Innovation, GIS technologies for planning and
development, awakening of youth in science and R&D for societal applications in rural sector. The
Ministry has taken steps to build synergy with socio economic ministries in science and technology.
A new programme for Technological Intervention for Addressing Societal Needs (TIASN) has been
initiated by the Ministry recently with the objective of developing technologies for societal benefit.

Establishment of S&T centres at J&K

829. PROF. SAIF-UD-DIN SOZz: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether his Ministry would like to extend a helping hand to the State of Jammu and
Kashmir in establishing Science and Technology centres at central places to apprise the students at
various levels of the recent advances in Science and Technology; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) and (b) The Ministry of Science and Technology promotes Science and
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Technology in States and provides assistance to State Councils for various activities including
creating awareness about Science and Technology. However, establishment of Science and
Technology centres fall under the purview of National Council of Science Museums, Ministry of
Culture. A proposal for establishment of Science Centre in the state of Jammu and Kashmir at
Srinagar has been received from the Department of Science and Technology, Government of Jammu
and Kashmir by the National Council of Science Museums, Ministry of Culture which is being
processed.

Empowerment of persons with disability

830. DR.GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) Steps taken for empowerment of Persons with Disabilities as per para 6.172 to 6.186 of
Chapter 6 "Social Justice" of Volume 1 of the Eleventh Five Year documents and outcome thereof;

(b) Steps taken in pursuance of U.N. Convention on the Rights of Persons with Disability ;

(c) Grants Released under the scheme of "Integrated programme for Older Person" and
Deendayal Disabled Rehabilitation Scheme during past three years, thereby what was per capita for

each older and each disabled person; and

(d)  Number of disabled persons given employment during last three years, thereby how far
their job reservation quota was justified ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) Details of the measures that have been taken with regard to the major
points mentioned in the paras 6.172 to 6.186 of Chapter 6 "Social Justice" of Volume 1 of the

Eleventh Five Year Plan document is given in Statement (see below).

(b) Al the State Governments/ UT Administrations and concerned Central Ministries have
been asked to take suitable steps for giving effect to the obligations under U.N. Convention on the
Rights of Persons with Disabilities (UNCRPD). Amendments to the Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Partioipation) Act, 1995, inter alia, to harmonize it with
the provisions of the UNCRPD are under consideration of the Government.

(c) An amount of Rs.46.39 crore to 121269 beneficiaries and Rs.189.61 crore to 586999
beneficiaries have been released under the scheme of 'Integrated Programme for Older Person' and
'Deendayal Disabled Rehabilitation Scheme' respectively during past three years. Per capita benefit

for each older and each disabled person vary from project to project.

(d)  As per information received from 65 Ministries/Departments 332 persons with disabilities
were appointed by direct recruitment during the year 2006. As per information received from 60
Ministries/Departments 292 persons with disabilities were appointed by direct recruitment during year
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2007. In the year 2008, as per information received from 36 Ministries/Departments 266 persons with
disabilities were appointed. Department of Personnel & Training vide O.M. No. 36038/2/2008-Estt.
(Res) dated 27th  November, 2009 have instructed to launch a Special Recruitment Drive to fill up
the backlog reserved vacancies of Persons with Disabilities existing as on 15.11.2009 by 15.07.2010.

Statement

Details of measures taken by the Ministry of Social Justice & Empowerment
on the basis of Eleventh Five Year Plan

1. The Ministry is in the process of amending Persons with Disabilities (Equal Opportunities,
Protection of Rights and full Participation) Act, 1995 in line with the UN Convention on the
Rights of Persons with Disability (UNCRPD). First Draft of the proposed amendments was
placed before Central Co-ordination Committee on 21.07.2009 for discussion. Based on the
comments received in this meeting, a revised draft of the amendments has been circulated to
all the State Governments/UT Administration on 04.09.2009 and concerned Central
Ministries/Departments on 23.09.2009 seeking their comments/views. The draft has also been
posted on the website of the Ministry inviting comments from stakeholders and general public.
The draft amendments were also discussed in the meeting of the Central Executive Committee
(CEC), a statutory committee under Section 9 of the PwD Act on 27.01.2010.

2. The Delhi Division of Ministry of Urban Development had notified the amended Building Bye-
Laws, 1983 vide No. K-12016/5/79/DDIA/VA1B Vol. ix (pt), dated 28th August, 2002, to
ensure that the public buildings, which were erected in Delhi provided barrier free environment
to Persons with Disabilities. These Building Bye-laws for barrier-free build environment in
public buildings has been circulated to all the States and Union Territories for incorporation on
the municipal building Bye-laws. So far, 22 States have informed that they have modified their
building bye-laws. Once, these buildings have barrier free features, they will be easily
accessible to disabled and user friendly to the disadvantaged persons including handicapped,
old age and senior citizens. Setting up of a monitoring mechanism is under consideration.

The Department of public enterprises has decided that all building of the Central Public Sector
Enterprises be made barrier free within following time limit.

(i)  Navratna CPSEs - 2009-10
(i)  Miniratna CPSEs - 2010-11
(i) Al other CPSEs - 201112

The Ministry of Social Justice & Empowerment has launched its accessible website -
www .socialiustice.nic.in on 05.01.2010, which is disabled friendly.

3. 199 DDRCs have been sanctioned so far. Of these 173 DDRCs are made operational. Of the
remaining 26 centres, funds have been released to 5 DDRCs in 2009-10 to operationalize
them. The Scheme of the DDRCs is under revision. After revision, more DDRCs will be
sanctioned in unserved Districts.
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4. A Committee has been constituted to review the ADIP Scheme.

5. The National Handicapped Finance and Development Corporation (NHFDC) provide
concessional credit to Persons with Disabilities (PWDs) for setting up income generating
activities for self-employment. 11580 Persons with Disabilities have been provided loans at
concessional rates by the Corporation during the first two years of the Eleventh Five year Plan.

6. The Persons with Disabilities Rules, 1996 have been amended vide notification no. 16-
02/2007-DD.lll dated 30.12.2009 and the amended Rules inter-alia prescribe a simplified and
decentralized procedure for issuance of Disability Certificate.

7. Under Sarva Shiksha Abhiyan (SSA), buildings of about 7.5 lakhs elementary schools have
been made barrier free. Besides, additional grant @ Rs. 1200/~ per child with disability per
year is provided under Sarv Shiksha Abhiyan, meet the special needs of such children.

A new Scheme of Inclusive Education for Disabled at Secondary Stage (IEDSS) is being
implemented from April 2009. It covers disabled children in Classes IX-XIl and aims to enable
all students with disabilities, to pursue secondary schooling in an inclusive environment.

8. DOPT has issued OM, dated 27th November, 2009 directing ministries to conduct special
recruitment drive to fill up backlog reserve vacancies for persons with disabilities.

9. A scheme of INCENTIVES TO EMPLOYERS IN THE PRIVATE SECTOR FOR PROVIDING
EMPLOYMENT TO THE PERSONS WITH DISABILITIES has been launched, w.e.f.
01.04.2008. Under this Scheme, the Government of India provides the employer's contribution
for Employees Provident Fund (EPF) and Employees State Insurance (ESI) for 3 years, for
disabled persons employees employed in the private sector on or after 01.04.2008, with a
monthly salary upto Rs.25,000.

Rights of Persons with Disabilities

831. SHRI T.K. RANGARAJAN: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:

(a) whether India had signed the United Nations Convention on Rights of Persons with
Disabilities (UNCRPD);

(b) whether Government is contemplating amendments in various laws in compliance with
UNCRPD; and

(c) if s0, the details of amendments proposed thereto?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (&) Yes, Sir.

(b) and (c) The Ministry is contemplating amendments to the Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Participation) Act, 1995 in line with UNCRPD and with a
view to harmonize it with the provisions of the other legislations on the subject. The proposed
amendments inter-alia, broadly cover addition of new disabilities, changes in definitions, provision
for universal design, reasonable accommodation, inclusive education, healthcare, etc. The
amendments also include measures for affirmative action and non-discrimination.
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Proposal for scholarship from M.P

1832. SHRIMATI MAYASINGH: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:

(a) the number of proposals for scholarship received from the Government of Madhya
Pradesh during the last three years and the number of currently pending proposals along with the
amount involved therein;

(b) the reasons for which the proposals received from the State Government are still
pending;

(o) whether any time-frame has been fixed for the clearance of the proposals; and

(d) whether the huge delay in the clearance of proposals is not causing in convenience to
the students engaged in studies ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (d ) One proposal each was received from Government of Madhya
Pradesh under the following Scholarship schemes during the years 2007-08, 2008-09 and 2009-10:

(i)  Post Matric Scholarship for SCs;
(i)  Post Matric Scholarship for OBCs;

(i) Pre-Matric ~ Scholarship  for  children  of those engaged in  unclean
occupations;

However, under the Pre-Matric Scholarship scheme for OBCs only one proposal during the
year 2009-10 has been received. All the proposals are duly processed within the same financial year.
The admissible funds are released as per the availability of funds in the budget of the Ministry and as
per the norms of the scheme.

NGOs in Assam

833. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether any scheme of financial assistance under his Ministry is provided to Non
Government Organizations (NGOs) in Assam;

(b) if so, details of funds allocated organization-wise scheme-wise with year of allocation
for last five years;

(c) achievement made so far by Government, scheme-wise; and
(d) list of blacklisted NGOs of Assam by his Ministry ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) The details of funds released to Non Governmental Organisations
under various schemes during last five years is given in Statement (See below).

(d) No NGO from Assam has been blacklisted during the last five years.
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Statement

Grants-in-aid released to Non Governmental Organisations of Assam

during last five years i.e 2004-05 to 2008-09

Scheme of Grant-in-Aid to Voluntary oreansiation working for Scheduled Castes

Amount (in Rs.)

S.No. Name & Address of NGOs Year
2004-05 2005-06 2006-07 2007-08 2008-09

1 2 3 4 5 6 7

1 All Assam Library Foundation, Aminpatty, RDM Road, 0 0 0 92250 0
PO & Distt. Nagaon, Assam

2 Dhula Regional Physically Handicapped Development 0 0 896895 1714053 0
Association, Hirapara, PO Dhula, Distt. Darrrang, Assam

3 Dr. Ambedkar Mission, Village Dhopatari Post Changsari, 1026839 1053900 1949400 1290915 315090
Distt. Kamrup, Assam

4 Global Health And Education Centre, Rupahi, 294750 693450 316350 199350 515700
Bhakatgaon (Near Chanderbala Primary School)
Po. Rupahi, Distt. Nagaon, Assam-782125

5 Global Health Immunisation And Population Control 832050 715050 316350 199350 974100
Organisation, Rupahi, Bhakatgaon (Near Chanderbala
Primary School) P.O. Rupahi, Distt. Nagaon, Assam-782125

6 Gram Vikas Parisad, Rangaloo, Po: Jamarmur, 515700 1031400 316350 686400 487050

Distt. Nagaon-782427, Assam
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7 International Brotherhood Mission, Maha Bodhi Vihar, 432090 1351647 386649 0 327060
Jyoti Nagar, Dibrugarh-786001, Assam

8 National Youth Welfare Mission School, 'Pioneer’, 1185192 0 0 2142034 977031
C.D, Road, P.O. Moidomia, Distt. Lakhimpur, Assam-787032

9 Nilanchal Unayan Sanskritika Parishad, Vill. Amlokhi 0 256559 519120 0 0
( Bolibosty), Post Amoni, Distt. Nagaon-782138, Assam

10 Pathari Vocational Institute, Near Court Campus, P.O. 389520 0 389520 183940 183940
Nagaon, Distt. Nagaon, Assam

1 Ramakrishna Mission Sevashrama, Rarnakrishna 425070 0 451440 0 0
Mission Road, Distt. Silchar-788004, Assam

12 Rupahi Kohinoor Club, Rupahi Tinaili, 0 0 92250 269010 0
PO Rupahi, Distt. Nagaon, Assam

13 Society of Total Social,Educational & 0 0 0 0 1333599
Economical Development
TOTAL 510121 5102006 5634324 6777302 5113570

I Deendayal Disabled Rehabilitation Scheme Amount (in Rs.)

S.No. Name of the Organisation Year

2004-05 2005-06 2006-07 2007-08 2008-09

1 Ashadeep, Guwahati 185130 578430 1040850 1146355

2 Swabalambi, Guwahati 159300 0 0 0 0

3 Biklanaga Kalyan Kendra Telahi, Lakhimpur 0 240125 413725 0 223776

4 Prerona Spastic Society of Jorhat, Jorhat 0 460315 442651 0 970200
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1 2 3 4 5 6 7

5 Guwahati Mental Welfare, Guwahati 0 487080 493361 0 449081

6 Dhule Regional Physical Development Association 0 883620 1232586 0 1848390

7 Zilla Bahumukhi Mahila Unnayan Sama, Darrang 0 477720 450990 0 995634

8 Kachajuli Physically Handicapped School and Trag. 0 1306224 1726956 0 2481142
Centre, Lakhimpur

9 Sahayika, Guwahati 0 134190 565110 0 173430

10 Shishu Sarothi Spastic Society of Assam, Guwahati 0 1718494 1231522 0 1285843

Il Asha Rehabilitation Centre (Army Welfare Society), Guwahati 0 334860 374412 0 572349

12 Swabalambi, Guwahati 0 259974 129987 178263 0

13 Gram Vikas Parishad, Nagaon 0 440802 484902 0 0

14 ASCENT, Darrang 0 0 174915 0 408558

15 Disabled Persons Welfare & Rehab. Trust, Darrang 0 0 42953 0 625188

16 Global Health and Education Centre, Nagaon 0 0 196640 0 588430

17 North Hirapara Women & Child Devi. Society, Darrang 0 0 177525 0 423191

18 Hospital Management Society (Sil char), DDRC 0 0 0 186300 0
TOTAL 344430 7321834 9179085 364563 12191567
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. Assistance to Disabled Persons for F’urchase/Fitting of Aids and Appliances Amount (in Iakhs)

SI. No. Name of the Implementing Agencies Year
2004-05 2005-06 2006-07 2007-08 2008-09
1 Disabled Persons Welfare and Rehabilitation Trust, 0 0 0 25 34.4

Vill. Bahabari, P.O. Kharupetia, Dist. Darrang-784115,
Darrang, Assam

2 Dikrong Valley Environment & Rural Development 0 0 0 0 7.87
Society, Vill, No.l, Barpathar, P.O. Gosaibari, Lakhimpur,
Assam

3 Institute of Managaement Resource Dev Institute of 0 0 0 0 8.00

Management Resource Development, 1st Floor, Prafulla
Bhawan, GNB Road, Daccapatty, Nagaon, Assam- 782001,
Nagaon, Assam

4 Ujala Society, V.P.O. Kalgachia, District Barpeta, 0 10.00 10.00 35.17 191.37
Assam, Barpeta, Assam

TOTAL 0.00 10.00 10.00 60.17 241.64
V. Assistance to Voluntary Organisation for Other Backward Classes Amount (in Rs.)
Sl. No. Name & Address of NGOs Year
2004-05 2005-06 2006-07 2007-08 1008-09
1 Dr. Ambedkar Mission, Vill. Dhopatan, 171720 171720 128790 245610 272520

P.0O.: Changsari, Distt.: Kamrup - 781101, Assam.

2 WOODWICHEE, Vill. + PO: Lakhirbond, Hailkandi, Assam 230040 243000 242931 242931 249480
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1 2 3 4 5 6 7

3 Global Health Immunisation & Population Control 0 171720 128790 214650 171720
Organization, At Rangaloo, Po- Jumarmur, Via: Kathiatoli,
Distt.: Nagaon - 782427, Assam.

4 Gram Vikas Parisad, Nagaon Assam 0 75810 0 0 0

5 Pathari Vocational Institute (PVI), Top Floor, 315720 149760 0 299520 237296
Bar Library, Nagaon - 782001 Assam

6 Bahumukhi Krishi Aur Samaj Kalyan Samiti, Noor Nasgar, 0 0 0 0 332623
P.O Herapati, Via- Haibargaon, Nagaon-782002

7 Dorothy Voluntary Assoication, Fauzdari Pattay, 0 0 0 0 148502
B.B.Road, Nagaon Assam
TOTAL 717480 812010 500511 1002711 1412141

Scheme of Assistance for the Prevention of Alcoholism and Substance (Drugs) Abuse — Amount (in lakhs)
SI. No. Name of the Organisation Year
2004-05 2005-06 2006-07 2007-08 2008-09

1 Association for Social Health in India, 7.7 7.18 3.59 3.59 0
Sunderper, R.G.Baruah Road, Guwahati

2 Jagriti Sanmilita Unnayan Kendra, P.O. Islamgaon, 14.36 7.18 3.59 10.24 6.43
Lakhimpur

3 Khorapathar Sanmilita Yuvak Samaj, P.O.Islamgaon, 14.36 7.18 3.59 9.18 6.43
Lakhimppur

4 North East Society For The Promotion Of Youth And 7.28 3.48 7.36 10.76 6.27

Masses, Guwahati Chapter, Ashram Road, Ulubari, Guwahati.
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1 2 3 4 5 6 7
5 Pragati Social Development Organisation, Gola Ghat, Assam 0 0 3.82 8.25 7.18
6 Sreemanta Sankar Mission, P.O.Nagaon, 9.97 6.38 0 13.57 0
Distt.Nagaon - 782 002.
7 The State Anti-Drug And Prohibition Council Guwahati, 20.99 11.61 0 24.03 0
Assam Prakashan Parishad Complex, Guwahati-781021
TOTAL 74.13 43.01 21.95 79.62 26.31
VI. Scheme of Integrated Programme for Older Persons Amount in lakhs)
Sl. No. Name of the Organisation Year
2004-05 2005-06 2006-07 2007-08 2008-09
1 WODWICHEE, P.O. Lakshirbond-788155, Distt. Hailakandi, 0.88 2.71 2.76 2.76 4.88
2 Dhula Regional Physically Handicapped Dev. 0.00 0.00 1.30 2.85 4.07
Association, Distt. Darrang
3 North Hirapara Women and Child Dev. Society, 0.00 0.65 0.00 5.47 4.61
Darrang Distt. Assam
4 Mahila Mandali, Distt. Guweahati 0.00 0.00 1.65 2.76 4.61
5 WODWICHEE, P.O. Lakshirbond-788155, Distt. Hailakandi 0.00 0.13 1.54 1.54 2.64
6 WODWICHEE, P.O. Lakshirbond-788155, Distt.Hailakandi 4.72 4.72 4.67 4.72 8.24
7 South Borbond Gram Unnayan Samity, Vill. & PO-Borbond, 1.96 1.96 1.96 2.89 3.37

District- Hailakandi-788164
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Lakhimpur Distt.

1 2 3 4 5 6 7

8 Barchala Grammya Sakharata Samity, Barachala, 2.76 2.76 0.00 5.562 4.61
P.O. Barchala (Via)- Raha-782103, Distt- Morigaon

9 Bahumukhi Krishi Aru Samaj Kalyan Samity, Noor Nagar, 2.76 2.52 1.14 2.76 4.61
P.O. Herapati, Via- Haibargaon, Nagaon Distt, -782002

10 Bahumukhi Krishi Aru Samaj Kalyan Samity, Noor Nagar, 8.54 8.54 9.01 8.44 14.66
P.O. Herapati, Via- Haibargaon, Nagaon Distt, -782002

1 Global Health Immunisation & Population Control 2.76 0.00 5.52 8.21 4.34
Organisation, At -Rangaloo, P.O. Jumarmur, Via-Kathiatoli,
Distt. Nagaon, 782427.

12 Gram Vikas Parishad, At -Rangaloo, P.O. Jumarmur, 3.50 3.50 3.50 5.24 5.00
Via- Kathiatoli, Distt. Nagaon, 782427.

13 Sadau Asom Gramya Puthibharal Santha, Teliapatty 1.14 3.12 0.00 4.56 0.00
Chanmari Road, P.O. Hairbargaon-782002, Distt. Nagaon

14 All Assam Library Foundation, At- Aminpatty, 1.54 1.54 1.53 2.3 2.66
P.0. Nagaon, Via-Sadar, Distt. Nagaon, Assam-78201 1

15 Assam Chah Mazdoor Multipurpose Social Edcuation 1.95 0.00 0.00 0.00 0.00
Association, Titibar-785630, Jorhat,

16 Khorapattar Sammilita Yuvak Samaj, 2.94 1.96 0.00 3.91 1.96
P.0. Sandahkhowa-787054, Distt. Lakhimpur,
(Phone -03752-58326)

17 Lakhimpur Seva Sadan, Ward No.-8, NorthLakhimpur, 3.91 0.97 0.00 0.00 0.00
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18 Jagriti Sanmilita Unnayan Kendra, Bongalmora, 3.05 2.03 0.00 3.08 2.66
P.O. Islamgaon, Distt- Lakhimpur-787054

19 Dr. Ambedkar Mission, Vtll. Dhopatari, 1.96 1.96 1.96 1.96 0.00
P.O. Changsari, Distt. Kamrup-781101.

20 Rogurtook Club & Library, P.O. Asal Kandli, Distt. 2.76 2.61 2.76 4.04 4.88
Karimganj,

21 Pragati Social Development Organization 0.00 0.00 0.87 2.71 4.61

22 Surjadaya Yuba Sangha, 1 No. Dolabari, P.O. 0.65 2.76 0.00 2.36 0.00
Kaliabhomora, Distt. Sonitpur

23 Karimganj Saptha Barna Welfare Organisation, Karimganj 0.00 0.00 0.00 1.1 4.88
TOTAL 47.78 44.44 40.17 79.19 87.29
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Welfare schemes for weaker sections of Uttar Pradesh

834. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be

pleased to state:

(a) the details of Centrally Sponsored Schemes and Programmes being implemented by
Government for the welfare of SCs, STs, Backward Classes, Minorities and other weaker sections of
the society in Uttar Pradesh;

(b) the total budget allocated and funds released to this State under the said schemes
during the Eleventh Five Year Plan, district-wise; and

(c) the number of persons benefited from those schemes during this period, district-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) The information is being collected and will be laid on the Table of
the House.

Jobs to SC and ST

835. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether any proposal is being contemplated by Government to enact laws for providing
jobs to the youths belonging to SC and ST communities of the country in private sector;

(b) ifso, the details thereof; and
(c) ifnot, the steps being taken to ensure providing jobs to these categories?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) No Sir.

(b) Does not arise.

(c) A Coordination Committee on Affirmative Action has been constituted to conduct a
dialogue and guide the private sector towards promoting employment and employability of the youth
belonging to SC/ST categories. The Apex chambers of industry and commerce have put in place
Voluntary Codes of Conduct (VCC) for affirmative action by the private sector. The private sector
has in some cases also initiated various training and skill upgradation programmes for the target
group to enhance their employability.

Employment of persons with disabilities

836. SHRI T.T.V. DHINAKARAN: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether scheme for employment of persons with disabilities is being modified to make it

more attractive for employers; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) No, Sir.

(b) Does not arise.
Scheme of private sector for employment of physically challenged

837. SHRI PENUMALLI MADHU: Will the Minister of SOCIAL JUSTICES EMPOWERMENT be

pleased to state:

(a) whether it is a fact that under the scheme of private sector for employment of physically
challenged persons, the private sector is provided incentives for providing employment to physically

challenged persons in the country;

(b) if so, the details of benefits given to private companies and the number of physically

challenged people employed in the country, State-wise; and

(c) the efforts his Ministry is making to publicize the scheme widely so that the benefits

reach the maximum people?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (b) Yes Sir. A Scheme of Incentives to the Private Sector for
Employment of Physically Challenged Persons has been launched, w.e.f. 01.04.2008. Under this
Scheme, the Government of India provides the employer's contribution for Employees Provident
Fund (EPF) and Employees State Insurance (ESI) for 3 years, for employees with disabilities
employed in the private sector on or after 01.04.2008, with a monthly salary upto Rs.25,000. State-
wise details of number of persons with disabilities benefited under the scheme is given in Statement
(See below).

(c) Several steps have been taken to publicize the scheme, which includes:-

. Advertisements have been issued in the newspaper periodically by the Ministry of Social
Justice & Empowerment, Employees Provident Fund Organization and Employees State

Insurance Corporation.

. The Ministry wrote to 20 Apex Industrial Organizations for giving widest possible publicity to the
Scheme.
. Ministries of Social Justice & Empowerment and Labour & Employment, the Employees

Provident Fund Organization and the Employees State Insurance Corporation have prominently

publicized the scheme on their websites.

. Minister (SJ&E) personally wrote to all State Chief Ministers/Administrators of UTs in August,
2008 requesting them to publicize the scheme and to have its progress monitored regularly.

. Letters were sent by Ministry of Social Justice & Empowerment in October, 2008 to Chairmen
and Chief Executives of FICCI, Cll, NASSCOM, ASSOCHAM and PHDCCI requesting wide
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publicity of the Scheme, and to encourage their members to avail of the Scheme by appointing
persons with disabilities.

. The progress of the scheme is monitored by a High Level Monitoring Committee.
Statement

The state-wise number of persons with disabilities benefited
under the scheme is as under:-

SI.No.  Name of the State/ UT No. of employees benefited as on 31.12.2009
EPFO ESIC
1. Andhra Pradesh i
2. Delhi 15
3. Guijarat 83 116
4. Haryana 2
5. Karnataka 8 4
6. Maharashtra 13 25
7. Punjab 1
8. Tamil Nadu 36 11
9. Uttar Pradesh 71
TOTAL 151 275

Village Nandla as Adarsh Gram

838. SHRI RAJNITI PRASAD: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state

(a) whether his Ministry had received any letter from Ministry of Rural Development in the
month of November 2009, which was forwarded by Prime Minister's Office for development of village
Nandla in Tehsil Chirgaon under Shimla District of Himachal Pradesh as Adarsh Gram under Pradhan
Mantri Adarsh Gram Yojana (PMAGY); and

(b) if so, the details thereof and action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (b) A letter dated 02.12.2009 has been received from the Ministry of
Rural Development in this regard. It has been requested in the enclosed letter, thereto, to sanction
Rs, 20.00 lakhs for development of the Nandla village, which has large Scheduled Caste population,
as an adarsh gram under the "Pradhan Mantri Adarsh Gram Yojana"'.

Finance Minister in his Budget Speech 2009-10 made an announcement for launching of a new
scheme, namely "Pradhan Mantri Adarsh Gram Yojana'', on pilot basis, to cover 1,000 villages with
more than 50% Scheduled Caste population. The pilot scheme has not been finalised.
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Education Loan to handicapped students

839. SHRI N. BALAGANGA: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) the role of the National Handicapped Finance and Development Corporation (NHFDC)
with regard to the grant of education loan to the handicapped students who pursue higher studies;

(b) the number of handicapped students who availed education loan for the past three
years; and

(c) whether NHFDC directly bears the responsibility or recommends the loan applications
received from the handicapped students to the Nationalised Banks and the State Co-operative
banks?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) National Handicapped Finance & Development Corporation (NHFDC)
provides education loan at concessional interest rates to handicapped students (fulfilling eligibility
criteria to avail loan) to pursue higher studies in India up to Rs. 7.50 lakh and Abroad up to Rs 15.00
lakh.

The interest rates are:-

i Up to Rs. 50,000/ - 5% p.a.
@ Up p
(i)  Above Rs. 50,000/~ and up to Rs. 5.00 lakh 6% p.a.

iii Above Rs. 5.00 lakh 8% p.a.
(i)

A rebate of 1% p.a. on interest for disabled women.

(b) 21 handicapped students have availed education loans from NHFDC w.e.f. 2006-2007
to 2009-2010 (up to 23.02.2010).

(c) NHFDC, functions as an apex corporation and channelizes its funds through State
Channelising Agencies (SCAs) for the welfare of Persons with Disabilities (PWDs).

The proposals for education loan above Rs. 1.50 lakhs received from SCAs are sanctioned at
NHFDC level from its own funds.

Untouchability

840. DR. JANARDHAN WAGHMARE: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government is aware of the fact that untouchability is still prevalent in India;

(b) if so, the concerted efforts that are consciously being made to eradicate it completely
from the Indian soil;

(c) whether Government is aware of the fact that untouchability is practiced surprisingly by
upper subcaste Dalits against the lower subscaste Dalits; and
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(d) if so, the measures that are being taken to uproot it totally ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (d) Article 17 of the Constitution of India has abolished practice of
untouchability, its practice in any form is forbidden and it is an offence punishable in accordance with
law. The protection of Civil rights Act, 1955, prescribes punishment for the enforcement of sny
disability arising from preaching and practice of untouchability. As per the data provided by National
Crime Records Bureau, in regard to offences against Scheduled Castes, number of cases registered
by Police, under the Protection of Civil Rights Act, 1955, during the year 2008 are 248.

The Act is implemented by the concerned State Governments and Union Territory
Administrations. With a view to ensure effective implementation of provisions of the Act, central
assistance is provided to States/Union Territories, which includes strengthening of enforcement and
judicial machenary, incentive for inter-caste marriages and awareness generation. They are
requested to implement provisions of the Act in letter and spirit. Review meetings are also held with

State Governments from time to time.
Residential schools for SC/ST students

841. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) how many residential schools are presently running for the students of SC/ST in all over

the country with specific reference to Maharashtra;

(b) whether Government has any plan to establish some more residential schools for
students of SC/ST in the State; and

(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) Under the Scheme of Grant-in-aid to Voluntary Organizations working
for Scheduled Castes, 168 residential schools are getting Grant-in-Aid, including 20 in Maharashtra.

As regards Scheduled Tribes, Ministry of Tribal Affairs releases grant-in-aid to State
Governments for setting up Eklavaya Model Residential Schools (EMRS). 88 EMRs, including 4 in
Maharashtra, are functional. That Ministry also implements a Centrally Sponsored Scheme of
Establishment of Ashram Schools in Tribal Sub Plan Areas, under which central assistance is
released to State Governments/Union Territory Administrations, for construction of Ashram School
buildings. During Tenth and Eleventh Five Year Plan (up to 2009-10), central assistance has been

sanctioned for 460 Ashram Schools, including 31in Maharashtra.
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(b) and (c) The Government provides assistance for residential schools for Scheduled
Castes, on X receipt of proposals duly recommended by State Government Grant-in Aid
Committees, subject to their conformity to the norms of the Scheme and availability of funds.

As regards Scheduled Tribes, Ministry of Tribal Affairs has issued revised guidelines on
14.12.2009, requesting the State Governments to submit the proposal for setting up additional
EMRS. The Scheme of Ashram Schools is need based and demand driven and funds are released to

States/Union Territories, on the basis of complete proposals, subject to availability of funds.
Welfare of Parents and Senior Citizen Act, 2007

842. SHRI R.C SINGH: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether it is a fact that many States are not implementing the Welfare of Parents and
Senior Citizens Act, 2007

(b) whether it is also a fact that many States have not yet formulated rules, appointed

maintenance officer, setting up of maintenance tribunal, etc;
(c) if so, the reasons thereof; and

(d) the matter in which the Ministry would ensure that the above Act is implemented in its
true spirit?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (d) The maintenance and Welfare of Parents and Senior Citizens Act.
2007 was enacted in December 2007.

The Act has to be brought into force by the individual State Governments and UTs. States and
Union Territories which have brought the Act into fore are required, under the Act, to frame Rules,
appoint Maintenance Officers and to constitute Maintenance Tribunals and Appellate Tribunals for
effective implementation of the Act.

The Ministry is continuously pursuing the matter with the States and UTs. In addition. The
National Council for Older Persons constituted in the Ministry reviews the progress of implementation
of the Act in various States from time to time.

The issues of bringing the Act into force and taking necessary steps for effective
implementation of the Act were also taken up with States and UTs in the Welfare
Ministers/Secretaries Conference.

As a result, so far, 22 States and all the Union Territories have notified the Maintenance and
Welfare of Parents and Senior Citizens Act, 2007. (The Act does not extend to the State of Jamrnu
and Kashmir).

Out of the 22 states and 7 UTs that have notified the Act, so far, 13 States and 2 UTs have
constituted Maintenance Tribunals. 9 states and 1 UT have framed the Rules under the Act and 11
States and 1 UT have appointed Maintenance Officers.
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Termination of Chandrayan-I
843. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to state:

(a) whether India's first major venture into outer space, the ""Chandrayan-1" moon mission

has been formally declared terminated;
(b) if so, the details thereof;
(c) the data collection targets set and achievements made; and
(d) the highlights of the important information, the mission could gather?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Yes, Sir.

(b) The Chandrayaan-I mission has been terminated on 29th August, 2009, after
completion of 312 days in orbit, due to the failure of certain critical components.

(c) The data collection targets set and achievements made by the Chandrayaan-| mission

include chemical and mineraliogical mapping of the lunar surface, mapping of lunar craters etc.

(d) The highlights of the important information the Chandrayaan-l mission could gather
include detection of the presence of Hydroxyl (OH), a molecule on the lunar surface; presence of
minerals such as Magnesium, Aluminium, Silicon and Calcium; and identification of numerous lunar

craters.
Tourism projects in Kerala

844. SHRIK.E. ISMAIL:
SHRIM.P. ACHUTHAN:
Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that the Center has cut down funds for certain tourism projects in

Kerala; and
(b) if so, the details thereof and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) Ministry of Tourism provides Central Financial Assistance to the State Governments/Union
Territory Administrations on the basis of projects proposals received from them every year under
various schemes. Execution and implementation of projects sanctioned by the Ministry of Tourism is
the responsibility of the concerned State Government/Union Territory Administration.

The Ministry of Tourism monitors the progress of implementation through site visits and review
meetings from time to time which is a routine exercise. The project components which cannot be
started or implemented due to various unavoidable reasons are dropped. Accordingly, such exercise
was undertaken by the Ministry in respect of projects sanctioned for the State of Kerala and such

components which cannot be implemented were dropped.
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Mega projects in Andhra Pradesh for Tourism

845. SHRIM.V. MYSURA REDDY:
SHRI PENUMALLI MADHU
Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that Tirupati Heritage Circuit, Kadapa Heritage Tourist Circuit and

Charminar Area have been identified as destinations for mega projects in Andhra Pradesh;
(b) if s0, in what manner the Ministry proposed to develop the above sites for tourism;
(c) whether any financial assistance has been allocated for the above; and
(d) if so, the details thereon and by when the projects are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(d) Development and promotion of tourism is primarily undertaken by the State Governments/Union
Territory Administrations themselves. However, Ministry of Tourism provides Central Financial
Assistance (CFA) for tourism projects, identified in consultation and interaction with them, subject to

availability of funds and inter-se-priority under various schemes of the Ministry.

The Mega tourist sites/destinations are carefully selected based on its tourism potential and
aimed at providing the infrastructure facilities required by the tourists within such destinations and

circuits through convergence of resources and coordinated action with the stakeholders.

The following mega projects have been sanctioned for the State of Andhra Pradesh during the
11th Plan:

(Rs. inlakh)
Sr. Year Name of the Project Amount
No. Sanctioned
1. 2007-08 Development of Charminar Area of Hyderabad 994.75
2. 2008-09 Development of Heritage Circuit at Tirupati as a Mega 4652.49
Circuit in AP
3. 2008-09 Development of Heritage Tourist Circuit in Kadapa District 3692.89

as a Mega Circuit in Andhra Pradesh

The execution and implementation of the projects sanctioned by the Ministry of Tourism is the
responsibility of the concerned State Governments/Union Territory Administrations. Ministry of
Tourism monitors the progress of implementation through site visits and review meetings from time to

time.
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Tourism projects in Madhya Pradesh
1846. SHRI RAGHUNANDAN SHARMA: Will the Minister of TOURISM be pleased to state:
(a) details of tourism development schemes currently running in Madhya Pradesh;

(b) whether Government is considering formulation of new schemes for expansion of
Madhya Pradesh tourism; and

(c) if so, the details of that schemes?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(c) Development and promotion of tourism in States/Union Territories is primarily the responsibility of
the State Governments/Union Territory Administrations. However, Ministry of Tourism provides
central financial assistance to the States/Union Territories to augment the tourism infrastructure
based on the project proposals received from them subject to scheme guidelines, inter-se priority
and availability of funds.

In the 11th Plan 33 Projects worth Rs.119.26 crore including infrastructure projects,
fairs/festivals and Rural Tourism Projects have been sanctioned to the State Government of Madhya
Pradesh.

Problems of H1 Visa holders in US

847. SHRI SITARAM YECHURY : Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether any mechanism is in place to address the problems of H1 Visa holders in US on
account of mismanagement by recruitment firms or consultants;

(b) whether Government is willing to take up the issues of H1 Visa holder NRIs in US about
their problems on the count of provisioning social security when they are unemployed due to the local
conditions till they are re-employed; and

(c) if so, when the Government is expected to take up and if not the reasons thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) The Emigration
Act, 1983 governs the mobility of India citizens holding Emigration Clearance Required (ECR)
passports for employment overseas. It does not cover H1 Visa holders who are Emigration Check Not
Required (ECNR) passport holders. Therefore, recruitment firms and consultants recruiting ECNR
Category of workers are not regulated under the Act.

(b) and (c) An informal dialogue on Social Security Coordination between India and the
United States of America is currently underway.

tOriginal notice of the question was received in Hindi.
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Reviewing of tourism projects
848. SHRI MANOHAR JOSHI: Will the Minister of TOURISM be pleased to state:
(a) whether Government have reviewed the on-going projects and tourism policy;
(b) if so, the details thereof;
(c) the growth perception of tourism industry for the next five years; and

(d) the details of investments being made in on-going and new projects including private

sector and FDI projects, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) Implementation and monitoring of projects is the responsibility of the State Governments/Union
Territory Administrations. The Ministry of Tourism however, also monitors the implementation of

projects through review meetings and site visits from time to time.

(C) The United Nations World Tourism Organisation has projected a growth rate of 3 to 4%

for the calendar year 2010.

(d) A provision of Rs. 510.00 crore has been made in the Revised Estimates 2009-10 in the
scheme of Product/Infrastructure Development for Destinations and Circuits for providing financial
assistance to States/Union Territories. Foreign Direct Investment (FDI) inflows in hotel and tourism
industry of the country during the period from April 2000 to August 2009 are estimated as US $
1614.61 million.

Tourism project in Uttar Pradesh
849. SHRI PARVEZ HASHMI: Will the Minister of TOURISM be pleased to state:

(a) whether Government has received complaints of irregularities in the project of tourism

from Uttar Pradesh;
(b) if so, the action taken thereon; and

(c) number of new tourism projects sanctioned for Uttar Pradesh and amount allocated for

these projects ?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) Ministry of Tourism provides financial assistance to the State Governments/Union Territory
Administrations for augmentation of tourism infrastructure. Implementation and monitoring of
Tourism projects is the responsibility of the State Governments/Union Territory Administrations.
However, Ministry of Tourism also monitors the progress of implementation through site visits, review
meetings and regional conferences with the officers of the State Governments/Union Territory

Administrations.
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(c) In the 11th Plan 16 Projects worth Rs.88.91 crore including infrastructure projects, fairs

& festivals and HRD projects have been sanctioned to the State Government of Uttar Pradesh.
Monitoring of tourism projects
850. SHRIMATI MOHSINA KIDWAI: Will the Minister of TOURISM be pleased to state:

(a) whether in view of concerned over the lack of spending by States, Government has

decided to tighten norms and cut off funding for various tourism projects;
(b) if so, the facts and details thereof;

(c) whether Government has also decided to closely monitor the State's expenditure and

ensure compliance of various mechanisms for the growth of tourism; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(d) The Ministry of Tourism provides financial assistance to States/Union Territories for tourism
projects on the basis of proposals received from them subject to availability of funds and inter-se
priority. Implementation and monitoring of projects is the responsibility of the State
Governments/Union Territory Administrations.

The Ministry of Tourism, however, also monitors the implementation of projects through review
meetings and site visits from time to time. This issue is also discussed in the Regional Conferences of
Tourism Ministers so that State Governments/Union Territory Administrations accord due priority to
implementation of projects.

Tourism in Tamil Nadu
851. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of TOURISM be pleased to state:

(a) number of tourism projects identified by the State Government of Tamil Nadu and
submitted for approval of Government during the last five years, year-wise;

(b) number of projects approved and funds sanctioned for each projects during the said

period, year-wise; and

(c) reasons for rejection of proposals and number of proposals resubmitted by the State

Government ?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(c) Development and promotion of tourism is primarily undertaken by the State Governments/Union
Territory Administrations themselves. However, Ministry of Tourism provides Central Financial
Assistance (CFA) for tourism projects, identified in consultation and interaction with them.
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Project proposals received complete in all respect as per scheme guidelines, are processed on
inter-se-priority basis and funds released subject to availability of funds under the respective head
and adherence of the proposals with the scheme guidelines.

A list of projects sanctioned to the State of Tamil Nadu during the last five years, year-wise is
given in the Statement.

Statement

List of projects sanctioned for the State of Tamil Nadu for integrated
development of tourism from 2004 -05 to 2008-09

(Rs. in Lakhs)

Sl. No. Name of the scheme Sanctioned amount
1 2 3
2004-05

1. Integrated Development of Eco-Tourism at Point 368.00

Calimere Wild Life Sanctuary Muthupet

2. Erection of Signage in Mamallapuram in Tamil Nadu 5.92
3. Mamallapuram Dance Festival 2005 15.00
4. Destination Development of Yercaud Hill Resort, Salem District 448.00
5. Infrastructure and Destination Development of Mahabalipuram 432.00
Phase Il
6. GOI-UNDP Endogenous Project at Village Karaikudi 20.00
(Chettinadu), distt. Sivaganga
7. GOI-UNDP Endogenous project at Village Kazhugumalai, distt. 20.00
Thoothukudi
TOTAL 1308.92
2005-06
1. Celebration of Cultural Festival at Kanniyakumari 5.00
2. Restoration of TTDC and other tourism facilities damaged due 349.30

to Tsunami in Tamil Nadu

3. Setting up Eco-Tourism-Cum-Bird-Centre at Rameshwaram 42.50
4. National pilgrim festival at Rameshwaram 5.00

5. Development of Adi Sankara Tourist Circuit in Tamil Nadu 443.00
6. Sound and Light Show at Thanjavur, Tamil Nadu 150.00
7. Destination Development of Rameshwaram in Tamil Nadu 426.42
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1 2 3
8. Integrated Development of Arupadai Veedugal 798.97
(Murugan Temple Circuit) Palani-Madurai-Trichendur-
Swamimalai-Tiruttani in Tamil Nadu
9. Destination Development of Tiruvanamalai in Tamil Nadu 459.45
10. Destination Development of Kodaikanal in Tamil Nadu 470.19
1. Chozhanattu Thirupathigal Tourist Circuit in Tamil Nadu 500.00
12. Mamallapuram Dance Festival, 2006 15.00
13. Jain Theertha Kshetras Circuit in Tamil Nadu. Tirumalai- 192.00

Muttupatti-Tirunathar-Kunru-Vallimalai

4. Introduction of audio guide facility at Mamallapuram 88.04
15. Development of Thirukurungudi, Tirunelveli district 50.00
16. Development at Thiruppudaimaurthur, distt. Tirunelveli 49.55
17. Development of Devipattinam Navbhashnam in Ramnathpuram 50.00
district
18. GOI-UNDP Endogenous project at Village Kombai, distt. Theni 20.00
for spice Circuit
19. GOI-UNDP Endogenous project at Village Thadiyankudisai, distt. 20.00
Dindigul for spice Circuit
ToTAL 4134.42
2006-07
1. Celebration of national Pilgrim Festival-2007 5.00
2. Celebration of National Cultural Festival at Kanniyakumari 5.00
3. CFA for Development of IT projects 27.60
4. Development of Madurai under Destination 478.03
5. Mamallapuram Dance Festival, 2007 15.00
6. Development of Pulianchilai as Destination 97.02
7. CFA for Development of Chennai- Kannchepuram - 452.78
Thirukazhukundram (Pakshitheertham)) - Mamallapuram
8. Destination Development of Kanniyakumari 258.52
9. Destination Development of Thanjavur 427 .46
10. Development of Rural Tourism at Village Kombai, 50.00
Distriet Theni for Spice Circuit
. Development of Rural Tourism at Village Thodiyankudisai 50.00
Total 1866.41
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2007-08

1. Destination Development of Chettinad 475.35

2. Destination Development of Srirangam 372.70

3. Beautification of Marina beach under destination 492.76
development scheme

4. Development of Udhagamandalam-Madumalai-Anaimalai circuit 439.50
in Tamil Nadu

5. Destination Development of Vellore fort area 89.32

6. Development of Sapthavidangal Sthalam Tourist Circuit 314.45

7. Destination Development of Elagiri in Vellore District 365.72

8. Destination Development of Kumbakonam 187.00

9. Mamallapuram Dance festival, 2008 15.00

10. National Tourism & Cultural Festival, Kanniyakumari 5.00

1. National Pilgrim Festival,2008 at Rameshwaram 5.00
TOTAL 2761.80

2008-09

1. Purchase of Ferries for Kanniyakumari 52.70

2. Destination Development of Tranquebar in 373.08
Nagapattinam District in Tamil Nadu

3. Construction of Traffic Interchange Node cum tourist 273.03
facilitation centre at Mamallamapur in Tamil Nadu

4. Development of Pulicat in Tiruvalur Dist. Under Destination 260.00
Development scheme in Tamil Nadu

5. Development of Sripuram Golden Temple Amrithi Forest 415.78
Balamathi Hills tourist circuit in Tamil Nadu

6. Celebration of National Tourism and Cultural Festival, Kannyakumari 5.00

7. Mamallapuram Dance Festival 15.00

8. Development of Kolli Hills in Namakkal District as a Tourist
Destination in Tamil Nadu 327.98

9. Development of Freedom Fighters' Circuit in Tamil Nadu 290.19

10. Destination Development of Courtallam in Tirunelveli 452.25

District in Tamil Nadu
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11. Destination Development of Tiruchendur in Thoothukudi 402.95
District in Tamil Nadu

12. National Pilgrim Festival, Rameshwaram 5.00

13. Development of Hogenakkal in Dharmapuri District 336.18

4. Construction of Open Air Auditorium art Music College Campus, 368.08
Chennai

18. Development of Rural Tourism in Village Devipattnam, 18.50

Ramanathapuram District

16. Village Theerthamalai, District Dharmapuri 18.50

TOTAL 3614.22

Crime against foreigners
852. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that incidents of rapes and sexual assaults on the foreign tourists are

on the rise in Goa and other parts of the country;

(b) if so, the details of such cases during the last two years, year-wise and State/UT-wise;

and

(c) the steps Government has taken to provide protection to foreign tourists and prevent

the adverse publicity which will harm the tourism in the country?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(c) "Public Order' and 'Police" are State subjects as per the Seventh Schedule of the Constitution of
India. As such, incidents of rape, sexual offences, sexual abuse of tourists, including crime against
foreign tourists, is primarily the responsibility of State Governments/Union Territories. The data on
incidents of crime against tourists, including foreign tourists is not compiled by Ministry of Tourism.
However, in order to ensure safety and security of tourists, Ministry of Tourism has advised all the
State Governments/Union Territory Administrations to deploy Tourist Police in the States/Union
Territories. Ministry of Tourism in consultation with Ministry of Home Affairs, Ministry of Defence and
State Governments/Union Territory Administrations, has framed guidelines for formation of Tourist
Security Organisation (s) comprising Ex-Servicemen, for the safety and security of tourists. The
guidelines have been sent to the State Governments & Union Territory Administrations.

Rural tourism in Gujarat

853. SHRI NATUJI HALAJI THAKOR: Will the Minister of TOURISM be pleased to state:
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(a) the details of the sites identified for rural tourism, in the districts of Mehsana, Amreli,

Rajkot and Surat of Gujarat State;
(b) the criteria for identifying such sites;

(c) whether Government has made special scheme to provide road, rail and air linkages to

such destinations; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(d) Development and Promotion of Tourism including rural tourism is primarily undertaken by the
State Governments/Union Territory Administrations. However, Ministry of Tourism extends Central
Financial Assistance (CFA) to the State Governments/Union Territory Administrations for rural
tourism sites having core competency in arts, crafts and culture for infrastructure development and
capacity building on the basis of proposals received from the State Governments/Union Territory
Administrations subject to availability of funds and inter-se priority. The following Rural Tourism

projects have been sanctioned for Gujarat till date:
(i)  Heritage village at Tera, District Kachchh.
(i)  Village Hodka, District Kachchh.
(i)  Navagaon and Malegaon Villages, District Dang.
(iv) Nageshwar, District Jamnagar.
(v)  Dandivillage, District Navsari.
Renovation/Modernization of hotels
854. SHRIS.S. AHLUWALIA: Will the Minister of TOURISM be pleased to state:

(a) whether substantial renovation/modernization of ITDC hotels in Delhi have been
undertaken keeping in view the potential of business related to ensuing Commonwealth Games in the

city;

(b) if so, hotel-wise salient details of renovation/modernization work so contracted
indicating estimated cost allocated for each and time schedule incorporated in respective contract

and penalty stipulated, if any, for delayed completion;

(c) the details of instances where contractors have failed to adhere to the completion

schedule indicating the time run-over in each case and penalty levied/recovered; and
(d) the details of penalty waived off, if any, along with justification thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED):
(a) and (b) Yes, Sir. Keeping in view the potential of Commonwealth Games, 2010, ITDC planned
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renovation/refurbishment/modernization of its Delhi based hotels i.e. Ashok, Samrat and Janpath.
Ashok Hotel and Samrat Hotel have been announced as "Family Hotels" for the Commonwealth
Games and Hotel Janpath has been announced for the accommodation of press and media.

(c) and (d) The renovation work in Hotel Janpath is almost complete. The refurbishment in
Hotel Samrat is to be carried out and the work is to be awarded. The renovation work in Hotel Ashok
is going on and will be completed shortly. However, it is mentioned that during October, 2009,
General Assembly of Commonwealth Games was held at partly renovated Ashok Hotel.

Foreign language professional
855. SHRI PARIMAL NATHWANI: Will the Minister of TOURISM be pleased to state:

(a) whether Government is aware of the dearth of trained foreign language professional

guides in the country;
(b) if so, the details of number of trained professionals, language wise;

(c) whether Government has taken any steps to improve the number of qualified guides in

near future to meet the shortage;
(d) if so, the details thereof;

(e) whether Government has a proposal to set up Tourism Training Institute in every State
for the guides to promote tourism in the country; and

(f)  if so, the number of such institutes proposed to be set up during next three years?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) Yes Sir.

(c) to (f) Ministry of Tourism through its Indian Institute of Tourism & Travel Management

(IITTI\/I), Gwalior conducts induction and refresher course for Regional Level Guides.

There is no scheme/proposal at present to set up Tourism Training Institute. However, there
are three regional centres of IITTM at Bhubaneswar, Delhi & Goa which are conducting various

training programme for service providers.
Overseas campaign for CWG
856. SHRI TARIQ ANWAR: Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that Government has promoted the Commonwealth Games, 2010
overseas for which branding and publicity campaigns are held in UK, Canada, Australia, New
Zealand, South Africa etc.;

(b) if so, the details of expenses incurred in these campaigns; and
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(c) the reasons that this campaign is not executed in India?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(c) Government of India has decided that the Overseas publicity campaigns for promoting the
Commonwealth Games 2010 will be undertaken by the Ministry of Tourism. The publicity campaign
has been undertaken in the source markets including UK and South Africa along with the Incredible
India Campaigns and coinciding with the Queen's Baton Relay.

Shifting of monorail network at Arthur jail site

857. SHRI BHARATKUMAR RAUT : Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether it is a fact that the monorail network is forced to change its plan at the Arthur
Jail site in Mumbai due to security of 26/11 attack terrorist Ajmal Kasab;

(b) whether the Mumbai Metropolitan Regional Development Authority (MMRDA) has
proposed changes in original plan for shifting the present location near the Arthur Jail so that
passengers cannot get a view of the premises or throw anything into the Jail;

(c) whether there is any financial implications on changing the existing plan; and
(d) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b) No, Sir.
(c) and (d) Does not arise.
Regularization of Colonies

858. SHRI MOHAMMED ADEEB: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the details of the areas/colonies at Delhi which have been regularized, so far;
(b) the areas and colonies which are yet to be regularized;

(c) whether it is a fact that no area or colony of Okhla has been regularized;

(d) if so, the reasons therefor; and

(e) the steps being taken to regularize those colonies ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) The Government of National Capital Territory of Delhi (GNCTD) has informed that no
formal orders regularizing unauthorized colony has been issued by it so far pursuant to the revised
Guidelines of 2007 and Regulations issued by DDA in 2008.
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(b) GNCTD has informed that Resident Welfare Associations (RWAs) of 1639 unauthorized

colonies have applied for regularization.
(c) Yes,Sir.

(d) and (e) Regularization of unauthorized colonies will inter-alia involve scrutiny of layout
plans, assessment of built up percentage as on 31.3.2002, identification of mixed land use streets,
approval of layout plans, fixation of boundaries, land use change, identification of colonies not
eligible for regularization etc. Scrutiny of documents submitted by the RWAs has been initiated and
Municipal Corporation of Delhi (MCD) has conducted camps with RWAs. Guru Gobind Singh
Indraprastha University has superimposed the boundaries of layout plans of satellite/aerial survey
images in respect of large number of colonies. Large number of maps have been provided by
GNCTD to MCD. The progress is being monitored by GNCTD. As per the revised Guidelines of 2007
and Regulations of 2008, the work relating to regularization involving agencies concerned is to be

undertaken, co-ordinated, monitored and supervised by GNCTD.
Transport system in Kerala

859. SHRIM.P. ACHUTHAN:
SHRI K.E. ISMAIL:
Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the State Government of Kerala has asked for adequate fund direct to the
Kerala State Road Transport Corporation (KSRTC) for modernizing the city transport system in
Thiruvananthapuram and Cochin cities under Jawaharlal Nehru National Urban Renewal
Mission (JNNURM); and

(b) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b) Does not arise.
Salt Pan Lands of Mumbai.

860. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether any committee has been constituted to examine issues relating to utilization of
the Salt Pan Lands of Mumbai measuring approximately 2200 hectares which have become

unsuitable for salt manufacture;
(b) if so, the details thereof;
(c) whether these committees have since submitted their reports to Government;

(d) ifso, the details thereof along-with the recommendations;
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(e) whether Government is ready to allow building more housing projects on this unused
salt land of Mumbai; and

(f) ifnot, reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) Presently, no Committee is in existence that has been constituted by the
Government to examine issues relating to utilization of Salt Pan Lands of Mumbai.

(c) to (f) Do not arise.
JNNURM in Gujarat

861. SHRI VIUAYKUMAR RUPANI: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the capital of the States not included in Jawaharlal Nehru National Urban Renewal
Mission (JNNURM);

(b) whether Government is considering to include capital of Gujarat i.e. Gandhinagar in
JNNURM;

(c) the cities of religious, historic and tourist importance included;

(d) whether Government is considering to include Karamsad in JNNURM being related to
Sardar Patel;

(e) number of representations received by Government from Gujarat to include
Gandhinagar and Karamsad in JNNURM;

(f)  the decision of Government thereon;

(g) allocation to Porbandar after its inclusion during February, 2009;

(h) whether it is adequate; and

(i)  whether Government is considering enhancing the allocation for Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Except Gandhi Nagar, the capital of all the States have been included in the Jawaharlal
Nehru National Urban Renewal Mission (JNNURM).

(b) The proposal for inclusion of the Capital city of Gandhinagar was considered by the
National Steering Group under JNNURM in its meeting held on 05-01-2009 but the city was not
recommended for inclusion as Mission city.

(c) There are three categories of cities included as Mission cities based on population as
per census 2001. Category A includes cities with population of 4 million and above; Category B
includes cities with population between 1 million to 4 million; Category C includes cities with
population of Jess than 1 million but being State Capitals or having religious/historic/touristic
importance. Excluding the States Capitals from this list, the cities which are included on the basis of
religious/historic/touristic importance are Jammu, Bodhgaya, Ujjain, Puri, Ajmer-Pushkar, Nainital,
Mysore, Mathura, Haridwar, Nanded, Tirupati and Porbandar.
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(d) The proposal for inclusion of the city of Karamsad was considered by the National
Steering Group under JNNURM in its meeting held on 05-01-2009 but the city was not recommended
for inclusion as Mission city.

(e) A number of requests have been received from various sources including Chief Minister,
Govt. of Gujarat, Members of Parliament (MPs) and Members of Legislative Assembly (MLAs) to
include Gandhinagar and Karamsad under the JNNURM. As per the Guidelines, the number of cities
covered under UIG Component of JINNURM is to remain around 60. Presently, 65 cities are covered
under the UIG component of the Mission. All other cities and towns are covered under Urban
Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT) of JNNURM.

(g9) Rs. 100 crore has been allocated for the city of Porbandar.

(h) No project proposal has been received from the city of Porbandar for funding under
JNNURM.

(i)  No, Sir.
Traffic congestion and related problems
862. DR. K. MALAISAMY : Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) in the wake of unprecedented increase and use of vehicles on roads leading to lot of
traffic congestion and the related problems in and around major Metro Cities in particular, what are
the long term and short term measures taken or being taken to manage and tide over this major
problem;

(b) whether it is a fact that Expert Study advocate improvement of public transport system
including Metro Rails and M.R.Ts. and other services with interlinking facilities on the one side and
ensuring disincentives for use of private vehicles on the other; and

(c) whether it is a fact that Government is dead slow in action and rather indifferent in
tackling this major growing problem?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) The solution for the urban mobility challenges lies in implementation of the
National Urban Transport Policy by the State Governments and Urban Local Bodies in letter and
spirit. The National Urban Transport Policy envisages prioritization of investment in public transport,
pedestrianisation and non motorized transport, land use and transport integration, Intelligent
Transport Systems, transport demand management etc. This is supported by various studies also.

(c) No, Sir. Urban Transport is primarily, a State subject. However, for improving scenario
of Urban Public Transport, Central Government has taken active steps like, formulation of National
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Urban Transport Policy, 2006, financing of buses for Urban Transport, Bus Rapid Transit System
Projects, traffic transit management centres under Urban Transport under Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) and sanction of metro railway projects for various cities.

Intercity rail corridor in NCR

863. SHRI NAND KUMAR SAI: Will the Minister of URBAN DEVELOPMENT be pleased to

state:
(a) whether Government proposes to set up eight intercity rail corridor in NCR;

(b) if so, whether any survey and detailed project report have been prepared by

Government in this regard;
(c) if so, the details thereof; and
(d) the expenditure likely to be incurred in the said project?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir. However, National Capital Region Planning Board conducted a study on
"Integrated Transportation Plan for NCR" which has identified the need for eight rail corridors to be
developed as Regional Rapid Transit System for facilitating the movement of commuter travel in
NCR.

(b) No, Sir.
(c) and (d) Does not arise.
Projects through JNNURM

864. SHRI B.K. HARIPRASAD: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether Government has finalized in consultation with World Bank officials, the terms of
the proposed $ 1 billion loan for JNNURM's on-going projects;

(b) whether future JNNURM disbursals will be reform-linked and provided only to select

States;

(c) whether the process of identification of the cities where reforms have been carried out is

complete; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir. The World Bank assistance is not being sought for already approved on-going
projects of Jawaharla! Nehru National Urban Renewal Mission (JNNURM)).

(b) The JNNURM is for reforms driven, fast track, planned development of identified cities.
States/Cities execute a Memorandum of Agreement (MoA) with Government of India indicating their

179



commitment to implement identified reforms. The first installment for projects sanctioned under
Urban Infrastructure & Governance (UIG) of Jawaharlal Nehru National Urban Renewal Mission
(UNNURM) is released on signing of MoA. The balance amount of assistance is released in three
installments upon receipt of Utilisation Certificates to the extent of 70% of the grants (Central &
State) and subject to achievement of milestones agreed for implementation of mandatory and
optional reforms at the State and Urban Local Bodies (ULBs)/Parastatal level as envisaged in the
MoA. Accordingly the Central Sanctioning and Monitoring Committee (CSMC) before releasing the
future installment /.e. the second and subsequent installments of Additional Central Assistance
(ACA) satisfies itself as regards the physical and financial progress of the projects under
implementation and achievement of milestones as agreed upon by the States and ULBs for
implementation of reforms. National Steering Group (NSG) under JNNURM in its meeting held on
24-11-2009 decided inter-alia that in the case of sanctioned projects the release of further installment
of ACA is not to be withheld while the Ministry constantly pursues with the States to complete the

reform commitment.

(d) Reforms are required to be achieved by the States and ULBs during the Mission period
as per the timelines committed in the Memorandum of Agreement (MoA) and reforms appraisal is a
continuing process. The States/Cities report their achievement of reforms in their Quarterly Progress
Reports (QPRS). The Reform Appraisal Agencies of this Ministry periodically visit States/Cities and
assess the achievement of reforms vis-a-vis time line committed.

Funds for INNURM scheme

865. SHRI B.K. HARIPRASAD: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Planning Commission has commented that it will be difficult to spare
additional Government funds to the JNNURM scheme that has run out of its initial corpus and there is
need for private funds to flow in;

(b) whether the Planning Commission has also cautioned that the scheme may lose
momentum for want of adequate funds and that there is need for private funds to come in for city
development;

(c)  whether the World Bank commitment for $1 billion loan for JNNURM scheme stands;

(d) whether the Mumbai-Metro Project is an initiative totally funded by private investors;
and

(e) if so, whether Government would create bankable PPP projects to lure the private

investors?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) Jawaharlal Nehru National Urban Renewal Mission (JNNUKM) was launched on
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03-12-2005 with an Additional Central Assistance (ACA) outlay of Rs.50,000 crore. Implementation
of JNNURM in the first four years has shown that there is huge demand for infrastructure projects for
providing basic needs like Water Supply, Sewerage, Solid Waste Management, Storm Water
Drainage, City Transport, etc. both from Mission cities and non-Mission cities. An additional
allocation of Rs.5000 crore was provided by the Government to Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT) and Rs. 6000 crore to Urban Infrastructure and
Governance (UIG) sub-component of JNNURM in February, 2009. JNNURM Mission aims to
leverage and incorporate private sector efficiencies in development, management, implementation
and financing of projects, through Public Private Partnership (PPP) arrangements, wherever
appropriate. The Eleventh Plan document also stresses that there is a substantial need and potential

for private sector participation in the Water Supply and Sanitation Sectors.

(c) The proposal of this Ministry seeking World Bank assistance has been
recommended/posed by Department of Economic Affairs to World Bank for International, Bank of

Reconstruction and Development (IBRD) loan assistance of upto US$ 1 billion.
(d) No, Sir.
(e) Does not arise in view of (d) above.
Regulations for engineers and architects
866. SHRIN.K. SINGH: Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether Government is aware that in all the advanced countries there are regulations in
place where the qualifications of engineers and architects involved in construction activities are

closely looked into before a licence is given to them for starting an engineering practice;

(b) if so, whether Central Public Works Department (CPWD) has submitted a draft
framework to the Government for putting in place a regulatory system for engineers and architects

involved in construction activities some years ago;
(o) if so, the present status of the draft proposal submitted by CPWD; and

(d) to what extent the Government thinks to put in place regulatory system for engineers

and architects and to avoid tragedies ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir. In most of the advanced countries, Architects and Engineers are governed by
professional Acts, which prescribe requisite qualifications for these professionals and makes it
mandatory for them to be registered with certain bodies constituted under the provisions of such

Acts.
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(b) No, Sir. However, the Architect Act, 1972 is In place under which the profession of
architect is regulated by a statutory body, namely, Council of Architects.

(c) Does not arise.

(d) Regulatory system is already in place as mentioned in reply to (b) above. Regarding
engineers, CPWD is following systems and procedures as given below to ensure quality and
standards in public buildings:

(i) CPWD Manual
(i)  CPWD Departmental Code
(i)  CPWD Accounts Code
(iv) Guidelines on Repairs and Rehabilitation of structures.
(v) Handbook SEISMIC Retrofit of buildings
(vi) National Building Code.
Allocation for JNNURM, 2009-10

867. SHRI T.K. RANGARAJAN: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the Plan allocation for 2009-10 towards implementation of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM);

(b) whether the programme has achieved its target in the specified period; and
(c) if so, the details along with the funds so far spent for the programme in the 2009-107

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) An amount of Rs.5960.13 crore as budget estimate (BE) has been provided for Urban
Infrastructure and Governance (UIG) component of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) for the year 2009-10.

(b) and (c) City Development Plans (CDPs) of all the 65 Mission Cities are now approved of
which Porbandar has been approved during 2009-10. Memorandum of Agreement (MoA) with all the
Mission cities (except Porbandar) have been signed of which MoA with Tirupati and Jamshedpur
have been signed in 2009-10. 64 Projects have been approved during the year 2009-10 with an
approved cost of Rs. 9504.82 crore with Additional Central Assistance (ACA) commitment of
Rs.4014.73 crore. Rs.2982.80 crore has been released as ACA during the period.

Housing scheme under DDA

868. SHRI AMIR ALAM KHAN: Will the Minister of URBAN DEVELOPMENT be pleased to
state:
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(a) whether the Delhi Development Authority (DDA) is contemplating any housing scheme
in 2010 in providing housing facilities to cater to the need of populations of Delhi;

(b) if so, the details thereof;
(c) the number of dwelling units proposed to be offered to the public in Delhi;

(d) whether Government in view of the acute shortage of housing facilities in Delhi would
consider to offer the scheme to the residents of Delhi only as done by many other States in the

country;
(e) if so, the details thereof; and
(9) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) DDA has intimated that a number of houses in different categories are at various
stages of construction. Housing Schemes are launched by DDA from time to time depending upon
the availability of constructed houses.

(d) to (f) DDA has intimated that no such decision has been taken.
Rapid mass transport system

869. SHRI AMIR ALAM KHAN: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether Government proposes to increase its share of expenditure in public-private

partnership in rapid mass transport projects in mega cities;
(b) if so, the details thereof;

(c) whether Government has any plan for extension of rapid mass transport system for

smaller cities particularly in Uttar Pradesh;
(d) if so, the details thereof; and
(e) the cities where the system is likely to be started during the Eleventh Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b) Do not arise.

(c) No, Sir. The urban transport is primarily a State subject and it is for the States to come up
with proposals for public transport systems, keeping in view the likely travel demand, capital cost
involved and the appropriateness of the particular technology. Government has not received such
proposal from Government of Uttar Pradesh.

(d) and (e) Does not arise.
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JNNURM in Odisha

1870. SHRI RUDRA NARAYAN PANY : Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a) whether the work relating to the Jawaharlal Nehru National Urban Renewal Mission
(UNNURM) has commenced in Odisha;

(b) if so, the details thereof;

(c) the allocation made to the State so far for this Mission and the amount spent so far from
it; and

(d) whether any other city of the State is proposed to be taken under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) Five (5) projects pertaining to different sectors have been sanctioned for the
State of Odisha under the Urban Infrastructure and Governance (UIG) component of Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) with an approved cost of Rs.811.97 Crore with
Additional Central Assistance (ACA) commitment of Rs.637.12 Crore. Work has commenced in
three projects as per the Quarterly Progress Report (QPR) for the period December, 2009 submitted
by the State. Details are given in Statement (See below).

(c) The original 7 year allocation for the State of Odisha under UIG of JNNURM is Rs.172.35
crore. In addition, Planning Commission in December, 2008 has allocated 150 crore (Rs.100 crore for
the Mission City Bhubaneshwar being State Capital and Rs.50 crore for the Mission City Puri) there
by making total allocation to Rs.322.35 crore. Against this, Five (5) projects have been sanctioned
for the State of Odisha with an approved cost of Rs.811.97 Crore with an Additional Central
Assistance (ACA) commitment of Rs.637.12 Crore, and Rs. 159.28 Crore have been released to the
State.

(d) Yes, Sir. The hundred days agenda of the Ministry refers to concerted effort to include
cities with population of 5 lakh and above as per 2001 census as Mission city under JNNURM.

Statement
Details of Approved projects of Odlisha

(Rs. in Crore)

SI. Name Name of the Name of the Approved Additional Additional
No. of State city projects cost Central Central
Assistance Assistance
(ACA) (ACA)
commitment released
1 2 3 4 5 6 7
1 Odisha Bhubaneshwar Integrated 498.91 399.13 99.78

Sewerage Project

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6 7

2 Odisha Bhubaneshwar Conservation of 6.01 4.81 1.20
the Heritage Tank
of Bindusagar in
Bhubaneswar city

3 Odisha Bhubaneshwar Storm water 68.33 54.66 13.67
drainage for
Bhubaneshwar

4 Odisha Puri 24x7 Piped 166.90 133.52 33.38
Water Supply
to Puri Town

5 Odisha Puri Storm water 71.82 45.00 11.25
drainage system
for Puri town.

TOTAL : 811.97 637.12 169.28

Allocation under UIDSSMT for Rajasthan

t871. DR. PRABHA THAKUR: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether Government intends to enhance the allocation for Rajasthan under UIDSSMT
scheme;

(b) the reasons for not releasing the funds for the sanctioned projects for State of Rajasthan
under the scheme by Government of India and until when they would be released; and

(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b) and (c) Since the State of Rajasthan has already exhausted its 7 year Mission allocation
provided by Planning Commission, no new projects can be considered for release of funds.

Metro rail project in Chennai
872. SHRI N. BALAGANGA: Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether Government is aware that there is a persistent demand from all the sections of
people that the 'Metro Rail Project, Chennai' which is at present planned between Washermenpet
and Chennai Air Port to be extended to Thiruvottiyur;

(b) if so, the action taken on this demand; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) Government of Tamil Nadu (GoTN) has accorded administrative sanction for

tOriginal notice of the question was received in Hindi.
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undertaking a study for preparation of detailed feasibility report (DFR)/detailed project report (DPR)
for extension of Corridor-1 upto Tiruvottiyur on 29.6.2009. The study has been entrusted to Delhi
Metro Rail Corporation (DMRC) Ltd. in September, 2009.

(c) Does not arise.
Accidents in Delhi Metro

873. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether it is fact that inspite of repeated assurance given to the Central Government
and Delhi NCT the number of accidents in Delhi Metro is rising and the number of fatal accidents of
workers are more;

(b) total number of accidents, death and injury in Delhi Metro and the compensation paid to
the families of deceased; and

(c) whether any action has been taken by the authorities against those who are not
maintaining safety standard and quality of work?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b) Delhi Metro Rail Corporation (DMRC) Ltd. has reported that the total number of
accidents, death and injury in Delhi Metro in Phase | & Il are 146, 107 and 99 respectively. The
compensation paid to the families of deceased is Rs.4,79,76,297/-.

(c) DMRC has reported that it has taken action against those who are not maintaining
safety standards and quality of work. Financial penalties are being imposed on the defaulting
contractors.

Land under DDA in South District of Delhi

874. DR. JANARDHAN WAGHMARE: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the places/chunks of land which DDA took in its possession from 1998 onwards in South
District of Delhi after complying with all formalities /.e. settlement of objections received in pursuance
to Notice U/S 6 for the purpose to maintain the same as 'Green';

(b) the allocation of funds from 1998 onwards and amount incurred by DDA to maintain the
said land along with the details of specific areas where such amount have/had been incurred, year-
wise;

(c) the present status of the above land;
(d)  whether these are fully or partially under encroachment by the land mafia; and
(e) ifso, the facts thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) The details of the places/chunks of land which the Delhi Development Authority (DDA)
took in its possession from 1998 onwards in South District of Delhi to maintain the same as 'Green’,
furnished by DDA, are given in the Statement-| (See below).
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(b) Details of indicating the allocation of funds and amount incurred by DDA to maintain the
above said land along with the details of specific areas where such amount have/had been incurred,
year-wise, furnished by DDA, is at Statement-Il (See below).

(c) to (e) DDA has reported that the above land has been maintained as 'Green' and there
are no encroachments.

Statement-/

Details of land under DDA in South District of Delhi

Sl.No. Year Place/Chunk of Area Total Area
land taken (Bigha- (Year-Wise in
possession Biswa) Bigha-Biswa)

1. 1998-99 - -

2. 1999-2000 Ladha Sarai 471-14
Ladha Sarai 65-04 597-00
Mehrauli 57-12
Sultanpur Mehrauli 2-10

3. 2000-01 - - -

4. 2001-02 - -

5. 2002-03 Mehrauli 33-15 86-17
Tughlakabad 53-02

6. 2003-04 Lado Sarai 1-06 5-16
Mehrauli 4-10

7. 2004-05 Tughlakabad 6-16
Ladha Sarai 7-06
Pul Pehladpur 5-1 194-05
Ladha Sarai 100-00
Tughlakabad 61-16
Ladha Sarai 12-16

8. 2005-06 Mehrauli 0-04 6-00
Lado Sarai 5-16

9. 2006-07 Mehrauli 29-03 29-10
Lado Sarai 0-07

10. 2007-08 Mehrauli 51.1 51-1

. 2008-09 - - -

2. 2009-10 Kusumpur 24-07 24-07

TOTAL 995.06 (207.35 Acres)
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Statement-1/

Details of allocation of funds and amount incurred by DDA

Sl.No. Year Funds Allocated (in lacs) Amount incurred (in lacs)

Place/Chunk of Ladha Mehrauli Tughlakabad Lado Pul  Kusumpur Lado Mehrauli  Tughlakabad  Lado Pul Kusumpur
land taken Sarai Sarai  Pehladpur Sarai Sarai  Pehladpur
possession

1. 1998-99 - - - - - - - - - - - -
2. 1999-2000 - 12.00 - - - - - 2.45 - - - -
3. 2000-01 - - - - - - - - - - - -
4. 2001-02 - - - - - - - - - - - -
5. 2002-03 - 20.00 12.00 - - - - 11.47 12.55 - - -
6. 2003-04 - - 35.00 - - - - - 13.41 - - -
7. 2004-05 - - 35.00 - - - - - 17.50 - - -
8.  2005-06 20.00 - 70.00 - - - 7.2 - 0.37 - -

9. 2006-07 15.00 10.00 40.00 - - - 9.47 8.76 6.03 - -

10.  2007-08 15.00 15.00 65.00 - - - 12.89 11.64 10.02 - - -
1. 2008-09 25.00 - 45.00 - - - 10.24 - 10.95 - -

12. 2009-10 25.00 - 47.00 - - 5.00 3.14 - 4.50 - - -
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Metro Service to Ghaziabad

875. SHRI VARINDER SINGH BAJWA: Wil the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the State Government of Uttar Pradesh has agreed to contribute funds for

extending metro rail to Ghaziabad beyond Vaishali; and

(b) if so, by when the funds would be given by the State Government for the purpose and

the time likely to be taken to complete the project so as to extend the metro services to Ghaziabad?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b) Does not arise.
Urban Infrastructure and Governance (UIG) under JNNURM

876. SHRI RAJEEV SHUKLA: Will the Minister of URBAN DEVELOPMENT be pleased to

state:

(a) the number of projects sanctioned under Urban Infrastructure and Governance (UIG)

the main component of INNURM;
(b) total amount involved in the projects;
(c) whether Government has sufficient finances to complete the projects;
(d)  whether World Bank loan will be available for these projects; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) 520 projects have been sanctioned under the Urban Infrastructure and
Governance (UIG) component of Jawaharlal Nehru National Urban Renewal Mission(JNNURM) with
an approved cost of Rs.58041.79 crore with Additional Central Assistance (ACA) commitment of
Rs.27125.67 crore.

(c) Yes,Sir.
(d) World Bank Loan is not being sought for these already approved projects.
(e) Does not arise.

Funds under JNNURM

877. SHRI KUMAR DEEPAK DAS: Will the Minister of URBAN DEVELOPMENT be pleased to

state:

(a) the total fund allocated to the various States of the country in last four years under
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) with details thereof, State-wise;
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(b) number of projects sanctioned under JNNURM in the State of Assam during last
financial year, details thereof;

(o) whether these projects are effectively implemented; and
(d) if not, action taken therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No State-wise allocation of fund has been made under Urban Infrastructure and
Governance (UIG) component of Jawaharlal Nehru National Urban Renewal Mission(JNNURM) by
the Planning Commission except for the year 2007-08. The 7 years' Mission allocation under Urban
Infrastructure and Governance (UIG) of Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) for the Mission cities is Rs.25,500.00 crore. In addition, the Planning Commission vide its
O.M. dated 24.12.2008 made additional allocation of Rs.100 crore for million plus cities and capital
cities and Rs.50 crore for the remaining Mission cities. State-wise details of years allocation of fund
and total Additional Central Assistance (ACA) committed in last four years is given in Statement (See
below).

(b) No project has been sanctioned for the State of Assam during the last financial year i.e.
2008-09. So far 3 projects with an approved cost of Rs.441.46 crore with Additional Central
Assistance (ACA) commitment of Rs.374.49 crore has been sanctioned for Guwahati. An amount of
Rs. 142.24 crore has been released as ACA.

(c) and (d) The implementation of the projects is done by the State Government. It is
monitored through State Level Steering Committee (SLSC), State Level Nodal Agency (SLNA) and
Independent Review and Monitoring Agency (IRMA) for the State. The implementations of the
approved projects are also constantly monitored by Government of India. These are reviewed and
Monitored at the Ministerial level as well as by Secretary (UD). The progress of implementation is
also reviewed by the Central Sanctioning & Monitoring Committee(CSMC). Quarterly Progress
Reports (OPRS) are also obtained on a regular basis to monitor the progress of the projects.

Statement
State -wise details of funds allocated and total ACA

(Rs. in crore)

SI.No. Name Original Additional Total Total
State/UT Allocation Allocation Allocation Additional
for 7 years worked out Central
(2005-12) as per Assistance
Planning Committed
Commission's from 2005-06
0O.M. dated to 2008-09
24.12.08
1 2 3 4 5 6
1 Andhra Pradesh 1718.45 400.00 2118.45 2014.93
2 Arunachal Pradesh 7.40 100.00 107.40 162.44
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1 2 3 4 5 6
3 Assam 173.20 100.00 273.20 284.50
4 Bihar 442.41 150.00 592.41 394.75
5 Chhandigarh 170.87 100.00 270.87 45.59
6 Chattisgarh 148.03 100.00 248.03 342.91
7 Delhi 2723.18 100.00 2823.18 174.72
8 Goa 20.94 100.00 120.94 0.00
9 Gujarat 2078.81 500,00 2578.81 2168.03
10 Haryana 223.32 100.00 323.32 352.26
i Himachal Pradesh 30.66 100.00 130.66 78.79
12 Jammu and Kashmir 338.36 150.00 488.36 469.47
13 Jharkhand 641.20 300.00 941.20 482.69
14 Karnataka 1374.59 150.00 1524.59 1569.48
15 Kerala 474.76 200.00 674.76 617.69
16 Madhya Pradesh 978.50 350.00 1328.50 968.05
17 Maharashtra 50565.55 450.00 5505.55 5048.66
18 Manipur 52.87 100.00 152.87 46.31
19 Meghalaya 56.68 100.00 156.68 196.16
20 Mizoram 48.22 100.00 148.22 15.14
21 Nagaland 16.28 100.00 116.28 22.73
22 Orissa 172.35 150.00 322.35 592.12
23 Punjab 507.75 200.00 707.75 339.80
24 Puducherry 106.80 100.00 206.80 202.45
25 Rajasthan 598.69 150.00 748.69 777.43
26 Sikkim 6.13 100.00 106.13 21.53
27 Tamil Nadu 1950.66 300.00 2250.66 2147.18
28 Tripura 40.18 100.00 140.18 70.43
29 Uttar Pradesh 2119.41 650.00 2769.41 2392.05
30 Uttarakhand 205.34 200.00 405.34 230.73
31 West Bengal 3018.40 200.00 3218.40 1182.07
TOTAL 25500.00 6000.00 31500.00 23411.09
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JNNURM in Bihar

878. SHRI RAJNITI PRASAD: Will the Minister of URBAN DEVELOPMENT be pleased to

state:

(a) details of the projects cleared for Bihar under Jawaharlal Nehru National Urban Renewal
Mission (JNNURM);

(b) whether it is a fact that many schemes have been prepared by the State Government
and sent to the Central Government for approval, but those schemes are lying locked in

technicalities; and

(c) the steps being taken to expedite the approval process so that the benefit of this
scheme reaches to the backward and underdeveloped urban areas of Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Details of the projects sanctioned for the State of Bihar under the Urban Infrastructure and
Governance (UIG) component of Jawaharlal Nehru National Urban Renewal Mission (JNNURM) is

given in Statement (See below).

(b) and (c) Total number of 21 Detailed Project Reports (DPRs) have been received from the
State of Bihar of which 8 DPRs have been approved. 13 DPRs have been returned for modification as
they were having technical shortcomings or were not in-conformity with the guidelines of INNURM.
To facilitate the State Governments in preparation of proper Detailed Project Reports (DPRS), a
toolkit for preparation of DPRs has been circulated. Rapid Training Programme (RTP) for supervision
of preparation of DPRs have been conducted. The proposals which are found to be in conformity
with the guidelines of JNNURM are considered by the Central Sanctioning and Monitoring Committee

(CSMC) for approval subject to their technical appraisal and availability of funds.

Details of approved projects of Bihar under UIG

(Rs. in lakh)
SI. No. Name of Name of the Approved Additional Additional
the city projects cost Central Central
Assistance Assistance
(ACA) (ACA)
commitment released
1 2 3 4 5 6
1 Patna Municipal Solid Waste 3695.4 1847.7 461.93
Management for Patna
town
2 Patna Phulwarishariff 2470.26 1235.13 308.78
Water Supply Scheme
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1 2 3 4 5 6

3 Patna Khagaul Water 1315.43 657.72 154.43
Supply Scheme

4 Patna Integrated Solid Waste 1155.81 577.91 144.48
Management in Patna
UA Towns

5 Patna Danapur water 6896.45 3448.23 862.06

supply Project

6 Patna Improvement and 42698.00 21349.00 5337.25
augmentation of water
supply system of
Patna city

7 Bodhgaya Bodhgaya Water 3355.72 2684.57 671.14
Supply Project

8 Bodhgaya Sewerage sheme for 9594.34 7675.47 1918.87
Bodhgaya Nagar
Panchayat
TOTAL ¢ 71181.41 39475.73 9858.94

Protection work on banks on rivers Ganga and Padma
879. SHRI MOINUL HASSAN: Will the Minister of WATER RESOURCES be pleased to state:

(a) whether the protection work of bank erosion on rivers Ganga and Padma from Farakka
to Jalangiis in progress;

(b) if so, the latest position of the progress; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Yes, Sir.

(b) Bank protection works in a reach of 1000m at Sagardighi on the right bank of river
Bhagirathi and in a length of 150m around mosque of village Deepchandpur on the right bank of river
Ganga, downstream of the Farakka Barrage project are planned by Farakka Barrage Project
Authority during the current working season of 2010.

(c) Inview of reply (b), question dose not arise.
Sindhu basin

880. SHRI VIUJAYKUMAR RUPANI: Will the Minister of WATER RESOURCES be pleased to
state:
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(a) whether the Kutch region of Gujarat is a part of Sindhu Basin;

(b) whether Government has received any representation from the State of Gujarat

regarding allocation of the Indus water of Gujarat; and
(c) ifso, the progress achieved by Government with regard to this request?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Kutch region of Gujarat is not considered to form a part of the Indus Basin as per the

present available basin maps or the Irrigation Commission Report of 1972.
(b) Yes,Sir.

(c) Some water issues among the present beneficiary States of the rivers Ravi, Beas and
Sutlej are already before the Hon'ble Supreme Court for decision. Any new suggestion for
reallocation of these waters is dependant on the decision on these issues and the present beneficiary
States agreeing to spare some water.

Dam on river Ib in Sundargarh
881. SHRI MANGALA KISAN: Will the Minister of WATER RESOURCES be pleased to state:

(a) whether it is a fact that Central Water Commission has conducted a feasibility study on
construction of dam on river Ib in Sundargarh in Odisha;

(b) if so, the details thereof; and

(c) by when the said work would start as it would facilitate irrigation to thousands of acres in
Sundargarh Sadar Sub-Division, Jharsuguda District Kochinda Sub-Division in Sambalpur and part

of Deogarh District?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (c) Irrigation is a State subject and planning, execution and funding of the irrigation
projecs is within the purview of the concerned State Government. Government of Odisha has
informed that it has a proposal for a dam on river Ib near the village Katingdihi of Sundergarh district
of Odisha. Tha technical clearance to the projects was obtained from Central Water Commission
during its 80th TAC meeting held on 7.2.2003. The project will provide annual irrigation to 106279 ha
in Sundargarh, Jharsuguda and Sambalpur districts of Odisha. The estimated cost of the project is
reported as Rs. 1139.9824 crore. However due to resistance from the oustees, the statutory
clearances (Forest, Environment and Ministry of Tribal Affairs) could not be processed. After the
State Government Odisha obtains these clearances and investment clearance the project can be
taken up by them.

Setting up of ground water authority

882. SHRI N.R. GOVINDARAJAR: Will the Minister of WATER RESOURCES be pleased to
state:
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(a) whether the authority of Water Resources had drafted a model bill to regulate and
control the development of ground water and circulated it to States and UTs in 1970, re-circulated in
1992, 1996 and 2005 to enable them to enact suitable legislation on the lines of the model bill;

(b) whether this bill proposes setting up Ground Water Authority in every State and Union
Territories;

(c) if so, the details thereof;

(d) whether it is a fact that many States have rejected the bill for various reasons; and

(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (¢) Yes, Sir.

(d) and (e) Ground water legislation has been enacted by 11 States/Union Territories viz.
Andhra Pradesh, Goa, Tamil Nadu, Lakshadweep, Kerala, Pondicherry, West Bengal, Himachal
Pradesh, Bihar, Chandigarh and Dadra and Nagar Haveli. 18 other States/UTs are also in the
process of enactment of legislation. Government of Punjab is of the view that recourse to ground
water legislation needs to be given reconsideration. Four States namely, Arunachal Pradesh,
Manipur, Nagaland and Tripura have stated that in view of the ground water development being quite
low, it is not necessary to enact such a legislation. The State Government of Sikkim is of the view that
requirement of drinking water supply for the people is being done by exploiting the various
streams/rivers. Therefore, enactment of legislation to control the extraction of ground water in the
state of Sikkim is not felt necessary.

Project report for inter-linking of rivers

883. SHRI RAMDAS AGARWAL: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether the Detailed Project Report (DPR) for inter-linking of five peninsular rivers has

so far been prepared;

(b) if so, the details thereof alongwith the funds allocated for the said projects during
current year Union Budget 2010-11;

(c) ifnot, the reasons therefor;
(d) the action taken by Government to start the work on the projects; and
(e) the time by which the work on the projects is likely to be commenced ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (e) Five links under the peninsular component of National Perspective Plan (NPP)
have been identified as priority links for building consensus among concerned states for taking up
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their Detailed Project Reports (DPRS). DPR of one priority link namely, Ken - Betwa has been
completed on 31.12.2008. The same was sent to the Governments of Madhya Pradesh and Uttar
Pradesh for comments. The Government of Madhya Pradesh vide letter dated 19.8.2009 sent an
alternative proposal for consideration. The comments of the Government of Uttar Pradesh have also
been received vide their letter 23.10.2009. Secretary (Water Resources) convened a meeting with
the officials of the Governments of Uttar Pradesh and Madhya Pradesh on 3.2.2010 in this regard. As
per the decision taken in the meeting, National Water Development Agency has taken up the work of
preparation of DPR for Phase-1 of Ken-Betwa link project consisting of Daudhan Dam, link canal,
power houses along with their components, which is planned to be completed by April, 2010.
Further, NWDA has taken up the DPRs of another two priority links namely, Par - Tapi - Narmada &
Damanganga - Pinjal after concurrence of the concerned states which are planned to be completed
by December, 2011. The concerned states have not given concurrence to take up DPR of another

priority link namely, Parbati-Kalisindh-Chambal.

As per guideline for implementation of National Projects, river linking projects are eligible for
90% Central Assistance. However, the above link projects have not reached the stage of
implementation. The implementation of the link proposals under NPP depends upon consensus and
cooperation of concerned states. Further, the projects including interlinking projects are taken up for
implementation after the clearances of the central appraising agencies which include Environmental
clearance by Ministry of Environment & Forests (MOEF), Techno-economic clearance by Technical
Advisory Committee of Ministry of Water Resources, clearance by Ministry of Tribal Affairs and

investment clearance by the Planning Commission.

Fifth Priority link namely, Godavari (Polavaram)- Krishna (Vijayawada) is part of the
Polavaram project of the Andhra Pradesh. Planning Commission has given investment clearance to
the Polavaram Project and the Government of Andhra Pradesh has taken up the above project
including link component as per their proposals. Polavaram project is getting central assistance
under Accelerated Irrigation Benefits Programme (AIBP) as per it's guidelines. However, the
proposal for central assistance to this project under AIBP during current year has not been received

from the State Government.
Impact of climate change on water resources

884. SHRIMATI VIPLOVE THAKUR: Will the Minister of WATER RESOURCES be pleased to

state:

(a) whether Government has conducted any survey to assess the impact of climate change

on water resources in the country particularly in Himachal Pradesh;

(b) if so, the details thereof; and
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(c) the steps taken by Government to check the impact of climate change on country's

water resources including major rivers and basins ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (c) Ministry of Water Resources has not conducted any survey for assessment of
impact of climate change on water resources. However, the Ministry of Water Resources has
constituted a "Standing Committee for Assessment of Impact of Climate Change on Water
Resources" under the Chairman, Central Water Commission (CWGC) and studies related to impact of
climate change on water resources have been taken up jointly by National Institute of Hydrology
(NIH), CWC, Central Ground Water Board and Brahmaputra Board with participation of Indian
Institute of Technology (IIT), Guwabhati, IIT, Kanpur, IIT, Kharagpur and IIT, Roorkee and National
Institute of Technology (NIT), Patna and NIT, Srinagar. A "Preliminary Consolidated Report on
Effect of Climate Change on Water Resources' has been brought out by NIH and CWC. Research
studies undertaken by NIH inter-alia include: (i) Impact Assessment of Climate Change on
hydrological regime of a snow and glacier melt runoff dominated Himalayan river (Spiti River); (ii)
Hydrological sensitivity of a large Himalayan basin to the climate change (Sutlej basin); and (i)
Effect of climatic variation on runoff regime of river Chenab.

Proposal for water conservation and management

885. SHRIMATI VIPLOVE THAKUR: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether Government has received proposals from various State Governments regarding
water conservation and management;

(b) if s0, the details thereof alongwith the action taken thereon, State-wise;

(c) the financial assistance provided by Government to Himachal Pradesh under AIBP,
CADWM Programme, schemes for Repair Renovation and Restoration of Water Bodies and Artificial
Recharge of Ground Water through Dugwells during 2007-08, 2008-09 and 2009-10;

(d) whether Government has ever monitored that the funds released for implementation of
various schemes in the State are being utilized fully and not being diverted to other projects;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) and (b) Yes, Sir. The Ministry of Water Resources (MoWR) is mainly implementing
Accelerated Irrigation Benefit Programme (AIBP), Repair, Renovation & Restoration (RRR) of
Water Bodies, Demonstrative Artificial Recharge Projects, Artificial Recharge of Ground Water
through Dugwells and Command Area Development and Water Management (CADWM) Programme
relating to water conservation and management. The details of central assistance provided to various
states till date under these schemes based on the proposals received during current financial year is

state-wise given in Statement-I (See below).
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(C) The financial assistance provided by the central government to Himachal Pradesh under
AIBP, CADWM Programme, schemes of Repair, Renovation & Restoration of Water Bodies and
Artificial Recharge of Ground Water through Dugwells during 2007-08, 2008-09 and 2009-10 are
given given in Statement-Il (See below).

(d) to (f) The projects which are provided Central Assistance under AIBP are monitored twice
during a year by the field Units of Central Water Commission (CWC). Subsequently, Central
Assistance is released only after the State Governments submit Utilization Certificates (UCs) of the
funds released. UCs are to be signed by the competent authority as per AIBP guidelines. The regular
monitoring of the projects under RRR of water Bodies is to be carried out at each stage. Monitoring
has to include maintaining of both physical and financial progress and the outcome and will also be
done with the association of the Standing Committee of the Panchayat level. Necessary field visits
are also to be made on regular basis. The Ministry of Water Resources has constituted a National
Level Programme Monitoring Committee for monitoring of projects under Artificial Recharge of
Ground Water through Dugwells. Similarly, projects under CADWM Programme are monitored by the
field units of CWC / project visits by officers of Ministry of Water Resources. Central Assistance
under CADWM Programme is being released based on the release proposals submitted by the State
Governments along with utilization certificate duly signed by the competent authority, audited
statement, actual progress achieved during previous year and the anticipated physical and financial
progress for the current year. Diversion of funds to other projects are not allowed as release of fund
is scrutinized project wise and component wise as per prescribed guidelines of the programmes.

Statement-/
Financial/Central assistance released to States during 2009-10 (till date)

(Rs. in crore)

SI. Name of Accelerated Repair, Demonstrative  Artificial Command
No. State Irrigation Renovation Artificial Recharge Area
Benefit & Restoration Recharge of Ground Develop-
Programme (RRR), Water Projects Water ment
(AIBP)** Bodies through  and Water
(domestic Dugwells * Manage-
support) ment
(CADWM)
1 2 3 4 5 6 7
1 Andhra 662.6610 No funds 0.91014 0 0
Pradesh have been

released to the
state governments
under the

scheme as yet.

2 Arunachal 0 0 0.000
Pradesh
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1 2 3 5 6 7
3 Assam 501.3894 0.000
4  Bihar 18.6300 60.95190
5 Chattisgarh 60.8853 0.000
6 Goa 0 0.000
7 Gujarat 6.0797 17.8668 0.000
8 Haryana 0 54.5128
9 Himachal 66.4376 0.000
Pradesh
10 Jammu 63.4650 14.3235
& Kashmir
11 Jharkhand 0 0.000
12 Karnataka 232.8578 0.7641 27.4677 22.00000
13 Kerala 3.8120 0 0.000
14 Madhya 587.8564 0 2.1 5.89670
Pradesh
15 Maharashtra 1208.0060 3.8398 16.51790
16 Manipur 12.4113 9.3877
17 Meghalaya 4.0500 0.0356
18 Mizoram 32.8050 0.000
19 Nagaland 51.5576 0.000
20 Orissa 726.5943 0.000
21 Punjab 11.2500 0 0.000
22 Rajasthan 157.5770 24.624 0.000
23 Sikkim 0 0.000
24 Tamil Nadu 0 2.90745 18.3238 31.50000
25 Tripura 0 0.000
26 Uttar Pradesh 219.7470 20.66000
27 Uttarakhand 45.2232 0.000
28 West Bengal 0.9144 0 16.00000
TOTAL : 4674.2100 4.58169 94.2321 251.7861

* as on 08.02.2010

** as on 24.02.2010
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Statement-1/

Financial/Central assistance released to the State Government of Himachal Pradesh under various
schemes of Ministry of Water Resources

S.No.  Name of Scheme Year Financial/Central
Assistance Provided
(Rs. in crore)
1. -AIBP (for minor 2007-08 43.51
irrigation scheme) 2008-09 37.5078
2009- 10 (till date) 34.0376
- AIBP ( for major and 2007-08 70.540
medium projects) 2008-09 81.810
2009-10 (till date) 32.400
2. CADWM Programme 2007-08 -Nil-*
2008-09 -Nil- *
2009-10 (till date) -Nil- *
3. Scheme of Repair, Renovation 2007-08 -Nil-
and Restoration of Water Bodies 2008-09 -Nil-
(Domestic support) 2009-10 (till date) -Nil-

4. Artificial recharge of Ground Water

through Dugwells

2007-08
2008-09
2009-10

(up t025.02.2010)

Himachal Pradesh
is not covered
under the
programme

* The Government of Himachal Pradesh has not submitted release proposals for availing financial/central

assistance from 2005-06 onwards.

Pending schemes of West Bengal Government

1886. SHRI SAMAN PATHAK: Will the Minister of WATER RESOURCES be pleased to state:

(a) the schemes submitted by State Government of West Bengal under Brahmaputra Board

which are pending with Government;

(b) whether various types of works in respect of the development schemes pertaining to
Tista, Balson, Mahananda etc. rivers in Darjeeling district and flood prevention schemes are covered

under master plans; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof and the status of the concerned proposal?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) No Scheme submitted by the State Government of West Bengal to Brahmaputra Board

is pending with Central Government.

(b) The various types of works in respect of the development schemes and flood prevention
schemes pertaining to Teesta, Balson and Mahananda are not covered under master plans prepared
by Brahmaputra Board so far. However, the Board has undertaken the preparation of Master Plan on

river Teesta and the works are under investigation stage.

(c) Does not arise.
Amount paid to hockey players

1887. SHRI MOTI LAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the amount paid to hockey players for each tournament and the basis therefor;

(b) whether the players had boycotted Pune camp over payment of Champions Challenge

Tournament concluded in Argentina; and

(c) if so, the steps being taken by Government so that due remuneration may be paid to

hockey players in time?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL) : (a) The Government does not pay any match fee to any player,

including hockey players, for participation in each tournament.

(b) and (c) The protest by Indian Hockey team was on account of non-fulfilment of
contractual agreements by their federation. These payments are based on commercial sponsorship

arrangements made by the federation and the Government has no role in such matters.
Preparation for Commonwealth Games

1888. SHRI RAGHUNANDAN SHARMA: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) whether preparation of Commonwealth Games, 2010 has been completed;

tOriginal notice of the question was received in Hindi.
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(b) if preparations are completed, the details thereof and if not, the reasons for delay and
by when these would be completed:

(c) distance of the places from Delhi where Commonwealth Games are to be organized;
and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) No, Sir. The work at most of the sports infrastructure
projects for Commonwealth Games is progressing at a rapid pace. There have been some instances
of delay for which recovery schedules have been worked out and these stadia/venues will be
completed well before the Games.

(c) and (d) All the venues for the Commonwealth Games are in Delhi, however, there is only
one Competition Venue for Commonwealth Games outside Delhi, which is located at Central Reserve
Police Force Campus, Kadarpur, Gurgaon, Haryana where Big Bore Shooting events will be held. It
is located at a distance of 46.4 Km. from the Games Village where all the athletes will be housed.

Sports infrastructure

889. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the details of funds released to various States in last ten years to build new and upgrade
existing sports infrastructure; and

(b) whether any scheme exist to promote sports and provide sports training and
infrastructure at primary and secondary schools in the country and particularly in rural areas ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) The Centrally Sponsored Sports Infrastructure Schemes have
been transferred to State Sector w.e.f. 1.4.2005. Since then, no new sports infrastructure projects
have been sanctioned. Under the erstwhile Scheme of Creation of Sports Infrastructure, the available
information regarding State-wise grants released and committed liabilities from 2002-2003 to 2006~
2007 is given in Statement (See below).

(b) For creation of basic sports facilities in village panchayats and block panchayats, a
centrally sponsored scheme titled "Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA)" is being
implemented by the Ministry from 2008-09. The scheme, inter alia, provides for grant of Rs.| lakh and
Rs.5 lakh for creation and development of play-fields in village panchayats and block panchayats
respectively. Majority of playfields under the scheme are being created/developed in schools.
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Statement

State wise details of Central assistance released under the Scheme of Grants for Creation of
Sports Infrastructure from 2002-2003 to 2006-2007 (as on 31.3.2007)

(Rs. in lakhs)

Sl. No. State/UT 2002-2003 2003-2004 2004-2005 2005-2006 2006-2007
Amount No. of Amount No. of Amount No. of Amount No. of Amount No. of
released projects released projects released projects released projects released projects

1 2 3 4 5 6 7 8 9 10 " 12

1 Andhra Pradesh 13.74 1 484.52 14 123.75 7 45.00 1 84.82 6

2 Arunachal Pradesh 166.44 6 191.00 5 27.00 1 71.00 1 480.00 5

3 Assam 73.50 3 17 2 188.09 8 7.00 1 183.00 4

4 Bihar 0.00 0 0 0 0 0 0.00 0 0.00 0

5 Delhi 0.00 0 0 0 0 0 0.00 0 0.00 0

6 Goa 0.00 0 0 0 0 0 0.00 0 0.00 0

7 Guijarat 0.00 0 0 0 65.00 2 0.00 0 45.00 1

8 Haryana 1.20 1 40. 17 2 118.13 16 32.80 4 47.8065 6

9 Himachal Pradesh 6.61 3 100.21 8 118.63 10 0.00 0 93.135 8

10 Jammu & Kashmir 5.02 5 26.82 18 22.50 1 0.00 0 0.00 0

M Karnataka 82.20 14 58.7 8 101.3 9 0.00 0 42.60 2

12 Kerala 0.124 1 13.01 4 1.50 1 0.00 0 8.44 2

13 Madhya Pradesh 62.40 4 162.27 13 115.40 6 18.00 1 219.265 "

14 Maharashtra 165.00 7 238.43 13 169.04 9 45.08 2 419.23 10
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1 2 3 4 5 6 7 8 9 10 1 12
15 Manipur 62.50 5 0 0 22.50 3 0.00 0 92.838 6
16 Meghalaya 0.00 0 100.1 5 234.55 5 0.00 0 0.00 0
17 Mizoram 57.75 1 136.32 21 30.00 1 59.59 1 0.00 0
18 Nagaland 194.00 8 962.46 21 115.98 12 45.00 1 1041.01 9
19 Orissa 15.50 2 0.05 1 0.75 1 0.00 0 10.75 2
20 Punjab 10.00 1 45.00 1 0 0 0.00 0 0.00 0
21 Rajasthan 10.71 2 25.00 2 8.72 1 23.00 I 46.293 3
22 Sikkim 0.00 0 0 0 0 0 0.00 0 0.00 0
23 Tamilnadu 97.0M 8 170.36 22 81.154 13 50.52 2 195.2 9
24 Tripura 0.00 1 0 0 0 0 0.00 0 0.00 0
25 Uttar Pradesh 16.29 | 46.94 3 69.23 6 83.00 4 68.015 6
26 West Bengal 28.00 2 20.07 15 49.70 4 0.00 0 0.00 0
27 Chattisgarh 0 0 78.50 4 0 0 0.00 0 0.00 0
28 Jharkhand 0 0 0 0 30.00 1 0.00 0 0.00 0
29 Uttaranchal 0 0 0 0 94.80 5 0.00 0 0.00 0
30 A&N Islands 0.00 0 0 0 0 0 0.00 0 0.00 0
31 Chandigarh 0.00 0 0 0 0 0 0.00 0 0.00 0
32 Dadra & Nagar Haveli 0.00 0 0 0 0 0 0.00 0 0.00 0
33 Daman & Diu 0.00 0 0 0 0 0 0.00 0 0.00 0
34 Pondicherry 0.00 0 0 0 0 0.00 0.00 0.0 0.00 0
35 Lakshadeep 0.00 0 0 0 0 0 0.00 0 0.00 0

Total 1057.99 85 2906.98 182 1787.99 122 480.00 19 3077.4025 90
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Commonwealth Games

890. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state :

(a) whether it is correct that Government took more than full one-and-a-half years time to
approve the Budget in April 2007 submitted in November 2005 by the Organizing Committee of

Commonwealth Games;

(b) if so, whether it resulted in shelving infrastructure projects like East-West Corridor, BSZ
Marg Flyover and Shastri Park Tunnel which were critical for successfully organizing the Games in
2010; and

(c) in what manner will it now be ensured that there are no adverse traffic management
implications during the period of the trials and actual games are being played?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) Yes, Sir. The time taken was on account of revision in the
budget and its appraisal.

(b) No, Sir. These civic projects were not in the budget of the Organizing Committee (OC),
Commonwealth Games, 2010.

(c) Delhi Police has formulated a ‘Traffic Management Plan’ for managing traffic during
Commonwealth Games which, inter-alia, provides for safe, rapid, orderly and efficient mobility to all
categories of road users, particularly to vehicles carrying Players, Games Family, Dignitaries
attending the Games and Spectators coming to witness the events.

Guidelines regarding sports association

891. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) whether a Delni Court has recently declared the election of office bearers of a sports
organization namely National Rifle Association of India, illegal;

(b) if so, the reasons therefor;

(c) whether it is a fact that there are many sports bodies in the country having office bearers
functioning beyond two consecutive terms, in violation of their by-laws and general guidelines issued
by Government in this behalf; and

(d) if so, steps proposed by Government to ensure that all sports bodies in the country
follow their by-laws and Government's guidelines relating to their functioning?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) Yes, Sir. Delhi High Court has recently restrained the
office bearers of National Rifle Association of India (NRAI) from holding the office, as they were
continuing beyond the two tenure limit.
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(c) and (d) As per the Govt. Guidelines issued in 1975 the office bearers of National Sports
Federations (NSFs) shall not hold office consecutively for more than two terms or eight years.
Further, it stipulates that an office bearer to be re-elected for the second term, should not have
secured less than two third Votes of the members. The definition of office bearers for the purpose of
these guidelines, includes the President, the Secretary/Secretary General and the Treasurer.

Due to strong opposition to the implementation of tenure restriction, from the Indian Olympic
Association (IOA) and NSFs, the said instructions have been kept in abeyance since October, 2001.
As such, the tenure restriction is not being applied to IOA and NSFs at present. However, it is a fact
that office bearers in many NSFs including IOA, are continuing beyond the two tenure limit. In a few
case, affected parties have challenged such continuation in various Court of Law. In one such case,
the Court has passed an injunction against office bearers who have crossed the two tenure limit,
from holding the office. In another case also, whether the action of a federation, of removing tenure
restriction from their constitution was challenged, the Court made several observations, including the
need for Government to enforce its own guidelines more effectively. In addition to these cases,
recently in a Public Interest Litigation several issues concerning mismanagement of NSFs, including
flagrant violation of the tenure restriction, have been raised.

In view of the above developments, the Government is seized of the concerned raised from
various quarters, on the tenure issue, and is in the process of reviewing the whole matter, in

consultation with all stakeholders, including sports bodies.
District level agencies for sports

892. SHRI T.T.V. DHINAKARAN: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether it is proposed to set up district level agencies to explore talent especially among
youth in sports;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) No, Sir.

(b) Does not arise.

(c) ltis for the State Governments concerned to develop the sports at district and state

level, as sports is a state subject.
Safety of CWG participants

893. SHRI RAJKUMAR DHOOQT: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:
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(a) whether it is a fact that some participating countries of Commonwealth Games 2010
have expressed concern about safety of their delegates and sports persons, in view of terrorist threat
in capital;

(b) if so, the details thereof; and

(c) the steps proposed to be taken to allay fears from their minds about the safe conduct of
the Games and smooth conduct of all events?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) No, Sir.

(b) Does not arise.

(c) Ministry of Home Affairs and Delhi Police have set up an International Security Liaison
Group (ISLG) to ensure safety of their delegates and sports persons. ISLG has been in constant
touch with participating countries with a view to discuss security plans and address their security
concerns. The ISLG has also been organizing collective and individual briefings of the participating
countries to apprise them of the elaborate arrangements being made to thwart ant terrorist attempt.
Besides, Delhi Police has prepared a detailed Plan in this regard for providing a safe and secure
environment for successful staging of the Commonwealth Games in Delhi in October, 2010. This
plan, inter-alia, includes safety and security of visiting Heads of State/Government, athletes,
officials, foreign media personnel and spectators. It will also ensure maintenance of law & order and
smooth flow of traffic during the Games. The Delhi Police measures will also encompass area
security, perimeter security, access control anti-sabotage check of all venues, including Stadia,
Hotels, Practice Venues and the Games Village etc.

Equitable remunerations for players

894. SHRI MOHD. ALI KHAN: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) whether Government is giving grading to the sports persons in some categories and
making payments to them accordingly;

(b) if so, the details thereof;

(c) the discriminations that emerged to women players in the hockey and other sports in our
country recently; and

(d) the steps being taken to give equal opportunities to men and women in each category of
sports?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) No, Sir.

(b) Question does not arise.
(c) Thereis no discrimination in favour of or against any category of sportspersons.

(d) The Schemes of the Ministry of Youth Affairs and Sports and the Sports Authority of
India (SAl) are applicable equally to men and women sportspersons.
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12.00 Noon

PAPERS LAID ON THE TABLE

| Report and Accounts (2008-09) of CEL, New Delhi and related papers

I Report and Accounts (2008-09) of CDC, New Delhi and related papers

1. Reports and Accounts (2008-09) of various Scientific Institutes/Academy and related papers

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | lay on the Table:

I (1) A copy (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956

@

®)

Thirty-fifth Annual Report and Accounts of the Central Electronics Limited
(CEL), New Delhi, for the year 2008-09, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

Statement by Government accepting the above Report.

(2) statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above. [Placed in Library. See No. L.T. 1722/15/10]

II. A copy each (in English and Hindi) of the following papers:-

® @

®)
©

®)
©

Twenty-third Annual Report and Accounts of the Consultancy
Development Centre (CDC), New Delhi, for the year 2008-09, together
with the Auditors Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (i)(a) above. [Placed in Library. See No. L.T. 1705/
15/10]

Annual Report and Accounts of the Agharkar Research Institute,
Pune, for the year 2008-09, together with the Auditor's Report
on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above. [Placed in Library. See No. L.T.
1723/15/10]
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(i) (a) Annual Report and Accounts of the Aryabhatta Research Institute of
Observational Sciences (ARIES), Nainital, for the year 2008-09, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above. [Placed in Library. See No. L.T.
1724/15/10]

(i) (a) Annual Report and Accounts of the Indian National Science
Academy (INSA), New Delhi, for the year 2008-09, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above. [Placed in Library. See No. L.T.
1725/15/10]

| Report and Accounts (2008-09) of CIDC, New Delhi and related papers
1l Report and Accounts (2008-09) of DPCIEG, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND THE MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, | lay on the
Table, a copy each (in English and Hindi) of the following papers:

(i) (a) Thirteenth Annual Report and Accounts of the Construction Industry
Development Council (CIDC), New Delhi, for the year 2008-09, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council. [Placed
in Library. See No. L.T. 1706/15/10]

(i) (a) Annual Report and Accounts of the Development Planning Centre of
the Institute of Economic Growth, Delhi, for the year 2008-09, together
with Auditors Report on the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (it) (2) above. [Placed in Library. See No. L.T. 1728/15/10]

Report and Accounts (2007-08) of NIEPMD, Chennai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): Sir, | lay on the Table, a copy each (in English and Hindi) the following
papers:

209



(a) Annual Report and Accounts of the National Institute for Empowerment of
Persons with Multiple Disabilites (NIEPMD), Chennai for the year 2007-08,

together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 1785/15/10]

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON INDUSTRY

31, STRaelel T4 T ([T YY) : weled, § v Jdfda Sen dee wadia sl |faf
& FrefaRad wfrdesi @t g -ue i (BT 3R 3RSt #) uRgd ear g:-
() R SN IR A T HATT (WRT SN fA4RT) &1 e A (2008-09) & Hee
AT & <7 1 3ed Uikides UR & TS hRars Weel Ufiide & Gee | &1 |61 qREdi gfkde;
(i) R SN AR A I FAG (A S [I9ET) BT SrgE AN (2008-09) & A& H
JfRT &b 1 A1 1 gl W) @1 TS SRars Gl gide & ddy J 1 41 aredi gideT;
SN
(i) e, oY IR HETH e HATAT B AR AT (2008-09) & HeeT # T A1 g9 Hfrdgd o
P TS HRATS Heeh Tfcrde & Fe A <1 |1 diegar ufidel

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON DEFENCE

sft F&. wor (FAled) - ARGy, § Qv deeft e Wt dade @l wfift &

FfaRaa a1 ®1 Te-Te afT (RISt qo el #) 991 Tee uR 7 §:-

() "7 iR wRg warslt # faarfadl & fog smara @ R & ddy 7 |fifr F dd wfodes
(Teedt are ) 7 siafise affy &) ReRer/agfiedl ™ TReR R @l T8 FRATS &
Fefer # R Iforde;

(i) ORI gell W a9 JEE" F 99y § G & sy giaded (Iesdl | |en) |
fafae AR BT RETREN/FGRAYT TR TRBR §RT BT T5 BRATs & Fag 3§ =i gRideT;
SN

(i) e AT BT WER-WRGRI-eN-9rieR” & ddy # |fify & daed wkees
(Treedt dre ) ¥ siafds afifa &) RerRer/agiedl ) TReR §RT &1 T dRATS $
Fefer # gieat gl

REPORT OF THE DEPARTMENT RELATED
PARLIAMENTARY STANDING COMMITTEE ON LABOUR
sft SR TIftT ([SHR) : wEIET, H "HHaR) viisy Y Wea-swaRt dere der,
1995" & Hey H fAUFT FERT s e daeiy et 9T & Sedenad ufided | eidfas
FABTREI/AGRAIT TR ARBR §RT DI T PRATS b G99 F AR $ AMed ARided (T=gdl dld
[T) BT T TR (3FST q201 2= ) 991 7eed R G gl
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MATTERS RAISED WITH PERMISSION

Serious repurcussions of statement made by the Minister of State in the Ministry of External Affairs
during Prime Minister's visit to Saudi Arabia

DR. (SHRIMATI) NAUMA A. HEPTULLA (Rajasthan): Thank you, Mr. Deputy Chairman, Sir,
for permitting me to raise an urgent matter regarding a statement of the Minister of State for External
Affairs during the visit of the Prime Minister to Saudi Arabia. As this House is aware that as per the
Shimla Agreement between India and Pakistan, both the sides should settle the dispute bilaterally
and no third party intervention or mediation is allowed. However, with the purported remark of the
Minister, the situation seems to have got blurred; it seems as if the Minister was working more as the
U.N. envoy and he had forgotten himself being a Minister of the Foreign Affairs in the Indian Council
of Ministers. The hon. Prime Minister is sitting here. | would like to seek a clarification of the hon.
Prime Minister on the Indian foreign policy with regard to the Indo-Pakistan relations. It is the
collective responsibility of the Cabinet. | would like to know whether the statement by the MOS, Shri
Shashi Tharoor, has the approval of the Government and whether the foreign policy towards Pakistan
has changed diametrically.

| do remember, once | met Boutros Boutros Ghali, the then Secretary-General of the U.N.
where he offered to mediate between India and Pakistan on the Kashmir issue. | had promptly told
him about India's stand on this, and | conveyed this to the then Prime Minister, Shri Narasimha Rao,
who also very firmly refused the offer. It is important to know that these remarks have come just after
the Foreign Secretary level talks with Pakistan and the attack targeted at Indians in Kabul. In this
respect, he should also not forget the traditional stand taken by Saudi Arabia in OIC vis-a-vis the
Kashmir issue. Keeping in mind that the Indian Prime Minister's visit to Saudi Arabia visit took place
28 years ago, | hope, your recent visit will further strengthen the ties between the two countries.
However, such irresponsible remarks may seriously sabotage the outcome of your visit.

The Minister had given an explanation saying that he did not use the word mediator and that
he used the word interlocutor. Sir, the word interlocutor means someone who informally explains
views of the Government and relays messages back to the Government. Unlike a spokesperson, an
interlocutor often has no formal position within a Government, in any formal authority, to speak on its
behalf.

Sir, | would like to know whether hon. Minister of State for Foreign Affairs is very much a
member of the Council of Ministers. What is the meaning of when he says, "l wanted to be an

interlocutor"
it SR TIfdT (ST : ARG, H 7T 31TUD! T TEE BT g
ft FOTe UTS S (STR UQY) : FRIG, H (U 3MTID! 591 FG B &
TV A G : HEIGY, BH 37U SATTD! S ARG B &
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sft 3 viepx we (W) : W), S9ST TR a1 M1 AR ...(FGETH)...

fasm SR sienfire e & roa w50, gedt s warera & <o w3t wa w5t st
T 1o H3it, Bifieh, cliied Rrerae iR U9H e 3 o G311 d1 S B G3rerd § o G931t
(Mt GRS FeEon) : R, e i Sft avhey 9 aral €

Problems of women street vendors and need of a National policy in this regard

SHRIMATI BRINDA KARAT (West Bengal): Mr. Deputy Chairman, Sir, thank you very much.
Sir, | am very happy that the hon, Prime Minister is in the House because this concerns the policy for
street vendors. Among street vendors, a very large section of street vendors of this country, who are
around 2.5 per cent of the urban population, are women. IR e ’Jﬁ‘:ﬁ%?ﬂ@ Gﬁ?%ifﬁ IR T W)
Heofl iR Wel a1 BT B BRA &, S [1g Bbls STTe MR 781 8 3R I gfery a2 yema &1
gee 1T BT R1pR 977 X2 81 F ST § 1 Srexofiy wem #3061 Ua A9 giferd 3¢ & forg
1 off, TIfehT I TeTe TiferRdl &1 9T BTerd ©, S &H 39 910 | AT Fadd & (& Tore T & 3fax
A ST ITPT Ifeld & S T RBR TSR, ITH] ITd! S8 F F1er S Te7 §1 59 9 5
B T BT BT Bl &, STD] J(a 89 G 71 T Al €, 89 SD] ST B GRET e P
el &, I 9Tl iferdt T 372l 1 &2 TAfIU 31TST SdT Uh Ao 81 Vel &, Yl 31 drere §
9 g & BI-N 9 s 21§ ouds w1edm |y w3 off 9 orgRig el § 5 g9 eed
Uiferlt &1, il ATl el 8, SHH! A1 fHa SY1 3FR SH! YT ST & &1 81, AT R e d
ST 3BT AT AT ST 3R 95 femId & |1 §9 B DI G ©, ITD! 3 GReT 81 Fhell
819 e 3 SRy BRal g [ a8 ol 741 3 AR 1 qHelT B

SgqHTafe : i 8, B BT

lllegal construction of Dandavati and other projects on Dandavati river in Karnataka

SHRI M. V. MYSURA REDDY (Andhra Pradesh): Sir, | would like to bring to the notice of the
Water Resources Ministry the illegal construction of Dandavati Project on the Dandavati river. The
water dispute among Karnataka, Maharashtra and Andhra Pradesh is before the new Water Review
Tribunal, that is, Bajaj Tribunal. At this juncture, Karnataka wants to start a new project on the
Dandavati River which is a tributary of sub-basin Tungabhadra violating all the rules and regulations.
The Government of Karnataka is constructing this project in Shimoga District with an estimated cost
of Rs.300 crores by utilising about 4 TMC water. That water is not allotted by the Bachawat
Commission. Now, the new Tribunal is also reviewing the water dispute with regard to Krishna basin.
Many economists and environmentalist are also objecting to this, which is a different matter. It is not
concerned with Andhra Pradesh, it is concerned with Karnataka. | fail to understand when the
Tribunal is inquiring into dispute with regard to the Krishna water, what made the Karnataka
Government to construct another illegal dam to the detriment of farmers and other people of Andhra
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Pradesh. Apart from this Karnataka is also constructing three more minor projects on Tungbhadra

sub-basin ...(Interruptions)...
FAAEf : Srorey Sff, SRT iR # §eXw el ekl 81 3419 58 Ssv

SHRI M. V. MYSURA REDDY: It is illegally utilising 54 TMC more water than the allocated by
the Tribunal. ...(Interruptions)... The three projects are, Singataluru Lift Irrigation Project, Upper
Thunga and the last one is Upper Bhadra. So, these are the three projects which are having the
capacity of 54 TMC water. This is over and above allocated by the Krishna Water Dispute Tribunal. In
view of this, | request the Government of India to immediately intervene in this matter and direct the
Government of Karnataka to stop constructing illegal projects which are detrimental to the farmers of

Andhra Pradesh. Thank you.

Situation arisen due to citizenship conferred on the Indian

artist M.F. Hussain by Qatar

SHRI MOINUL HASSAN (West Bengal): Mr. Deputy Chairman Sir, | would like to inform this
House that since 2006 the great artist Magbool Fida Husain is out of the country. Some right-wing
outfits targeted him and forced him to leave this country. When he tried to come back to his own land
adequate security was not given. Vandalism has taken place on his art work. His effigy was burnt in
different parts of the country by these right wing outfits and others. This great son of our nation is
now 95 years old and he is now very much in his nation. Now, the Qatar Government has conferred
citizenship upon him. | fully believe that it is a shame that our nation is not in a position to give him
adequate security so that this great son of our country comes back. | urge upon the Government to
actively intervene in the situation and bring back our great son of the nation, Mr. M. F. Hussain, who

is now 95 years old.
ALL HON. MEMBERS: We all associate with the concern expressed by Shri Moinul Hassan.

Crash of naval aircraft during an air show in Hyderabad

sft et fist (SR TewD) - STAEHRT Sf, § 99 TR Avg @ e e e ia B
TS g1 I <& AW | R g1 ol SERIETE H WR ¥ % SR daranorat fawam 38T AT &1
T M T A JRTeTT SHRT | THRIDR < 81 T 9P BRI ST Urele, HHiex U.6h. Al
3R <iftesic FHISR g TR &1 &1 9 B T8 | S0P T & A1 VP ARG &1 41 4 81 TS|
H A AN " W g 81 Y AR Ude YIRIN(EH 841 H HRad [ drell S H e i
fpRor v, -2 e €S Ufige e § 9 of k2 91 SR 7 9% Pl © 15 daa 9 ufed
T} o e 9 BT e & HRASR gel for a7 ¥1 a8 % IRyeh = g ¥ & Ry feeifren &
TE THIAT &, SAH B ANT U, T §HD! AFBRI 81 81 TS 7, <Afh AT @ 919 §¢ & 3R
3 UIAC W &1 I g 1 8 P SR W M W E A1 A1 g 2, 31 IHD! AFBRI A8
BIUTE &, oif$ 3O Vs R IHER 81 718 81 59 UPR &l gee & HrRor it fRafa fffa g8 81
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AR, IR f39M & A1 I8 QA ga1 3 o191 FRaq o 381 o1, R I8 =< 81 T 59k
Ugd Al gAY, gHCAN g8 ©) fUed 3foRe #EMI H a3l IR Uiy 39, J8i & e 8ars srea
F OIS AR &3 7 kT 81 7% A S RIRT o, 91 siies e &9TE ofg 9§ @R frarier
SR New Bownpally ¥IT IR &198R ¥ fIRT &IT| §9 STqa<< gHTHT 3Tl AT| Ugel W 301 HHR B T
g% 212008 H Wl 39 UPR &1 w1 g8 o, R 919 &1 8 81 g1 o 9T & e fa| e &
T AT 3R IR B Y B TS oM S AR gaT S 2, R 19 BRaE, 2003 F RIS & o
Uoied & 1 T 29 31 eifiel foby S & <dg # gew f&ar o1, I8 g @t |1 9k
wRERS SHI F F 1 51 fod @9 41 F Wior 98 ga<l gee 2, e WRd 99 adi @
TEREfEE Feei S enfie 2127 HRAS) B HRTT aRg A1 & AR RN BIER ... (I B ). ..
AR, H Y& qUIF PRAT AT ...(AGH)...

oy STqUTafa : 9 81 AT 8, 98 RbTs T8 81 BT B

it TSl 81 : TR, I8 TSGR <1 AT ..(FALH)...
off SUFUTAR : TR AT R ...(=GLM)... St 31 2 o TS

Concern over deaths due to consumption of illicit liquor in Uttar Pradesh

sft IeHifa gae (ER) @ W), # 981 # ta TR A Sor 918 I8 g1 o
ipaTe] ge1sl § ggd AN WX I &, clfdhs] 89 |l 7 A a1 8 o TRPR &1 Tefchl, a8
FHRY TeTd] B, TR 19T IRPR B Tl 81, B BRI illegal IRTT T qTet @ SITET 7R I8 &1 ST
TG @I SATET AR €1 ¥R, B9 I8 T8 & (o 9 (oY B U SURI Db ARy, Fresy g ol
1 TTefd IRTE BT fiaR TR @ &, ST IS IR BT AT 519 ARRSN 18 qem 741 &, a1 q©
< H TRIEET o, B eRTga<! Br$ I, T8 e BT <9 7 3R Jg1 IR BT 781 912,
Al 7 T IR BI dIpR AR HR I2 §, 99 TR A 89 ANl Bl $B Aral 91y, $v [ar
HRAT AR FET ART MM MR TH TS | Y R B

1. M MU q1ed (SR T=¥0) © W, § 9 IREE=<] $T 9T BT g1 W <9 4 39 )
RIERSIEREICII

Need to introduce Bill for creation of Telengana State

3ft ST TEAIH (AERTY) : STAHTIRT FRIG, TS e H FRART g TR 81 et
T IXE U ST 78T B el 9w Ud gas o snieTs [ dael gas ugd & AeTaTE o) g6
g, 3B PR & ¢ g™ q91 & gl o S ST R off| BT &1 el 9eRR 9N 8l
HIT T &, S Uh =Irfrd 7T R & gerd S a1 fior 8191 anfRy, SW STedt dxer ARy iR
I faer T BT AT 31T U SN HHST a1s T8 &1 freel uid |1l § IR 7 A1
I ST & AT TaT 5T o o geres Qe iR Yeres i1 HaeT &1 A0 ST 9ord @it et
s ot 718 oY, a1 BIE BT AR T2 o1, 7T 31 Haenties FftreR 81 ol 6 uig
ATt U B AT 31T SNHWT HHST IS B TT W T & ATl -Ared Fendl, At w18 oref 78 %,
RrTent B1S g Tel &, RIS B B MR T 21 7eh T Bt 997 718 &, s Rt
W IAA Y F 0 R qreg e 2, Ry 79191 99 forg st 7181 8, Ry arm & fow @'
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HOGR &l 81 ART e T8 ¥ 3 31T HHET B R ST6)4 &, TS e el ¥l 7, oAl a1 § et
ATHR JAE TSI BT FHT0T B Fhal 8, R 37T T o1 A0 i T8l 6= I8 872 8 o
R 1 B =Ty A1 I F9Y A9 [quell T 9| (@) A1 I Sil ]8R & 90 43 9,
fefsra fe St 7z yowr 4 g7 430 9 &R gomem R St SR wewr 3 g #4019, afed
BN I8 AP fawhel T2 81 1 781 $9 X8 Bl el bR a1 b fFHio7 fopan <717 %81 82 8
TEel Bl U 5 & 1 o1 fIdt A8 g, &9 9Ll <1, o el & 915 U A+ H AT BT iy
BN, Afh A e o1 ferfor E e TmEa iR SH 9T STe @ 21 39 fare &/ ey
TR YR ARE {0 ST 81 9 AT B g1 X H fFaept f&d 872 o9 =i 781 39 A8 BT B
HR I B2 T AN AR B T P gy Ao F i & forg HHEY @t wreva e, wadt e aY
SR 81 1Y a8 et 31 9ot 95 # 18U, SW U R H §HRT URT AEANT & A gg &
commit T B, <IfT (eI & 1T 319 AT AR Tl =erm, H T8 Ia aredn gl ..(WHT Bt

oft SUFUTAR : ATUBT THA AT BT AT 81 319 ST Nothing is going on record.

MOTION OF THANKS ON PRESIDENT'S ADDRESS

SHRI M. VENKAIAH NAIDU (Karnataka): Hon. Deputy Chairman, Sir, the country is deeply
disappointed with the hon. President's Address, because it did not contain any answers to the
challenges being faced by the country. Same promises are repeated once again in the Address. If
you go through the President's Addresses that were made during the last five years - after UPA-I and
now UPA-II came to power - you will find almost same assurances, same promises, many of them
are repetitive, some of them are forgotten and some of them are not implemented. It has not inspired
anybody, even their own allies. They are also disappointed. The Government have really run out of
ideas. There is a problem of price rise. There is a problem of economic crisis. There is a problem of
unemployment. There is a problem of rural unrest and farmers suicides. There is a problem of Maoist
menace across the country. There is a problem of terrorism and terrorist modules are coming into
various parts of the country. There is also a problem with our neighbour which is actively engaged to
subvert India from time to time and we have the happenings in Jammu and Kashmir. And, just now
my friend said some of the burning issues like Telangana. But, this President's Address do not come
clear of any of the issue, because, as has been said by our leader, the Government really ran out of
ideas. Either the hon. Finance Minister, the hon. Agriculture Minister or the former Finance Minister,
during their interventions or during their discourses outside the House, has been able to explain
about the price rise. They are only expressing hope that something will happen. HITdTT <7 W,
W’% AT B, PV 1PV BT We have been hearing this right from the hon. Prime Minister's
mouth. All these Ministers have been expressing this hope. | also hope that their hope becomes
reality. The country will be happy if the prices come down. But, Sir, the wishes cannot be horses.
We know what is happening. You need to take some concrete steps and action and this Government
have miserably failed in doing so.
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Sir, price rise is an assault on the common man. ®I J BT, "B P S TH ATSH P
A" | T B2 ATl BT IR &, DT 92 BT ST § HIIHT I8 ¥ b "HHRT F 81 A A4 3eH &
T frearrene” | 7 31T JTI¥ U Hien \aTel quT a8 §, A T 731 off f 98 WIS €,
MU UTT FEME DI AT & folY FI7T SUTT 872 3MTYSDT ORI FT 82 DT Ty ol a7 82 3T
G IR H R QAT 52 T4 (& $ 18 T A1 BT TP 96F golTs T8 8, 918 3 G BT J3T5
TE ¥, A 7 HIA BHS! I8T 37 A B EIM dTell 87 T 8T T A1 YT 872 3P oIy o
gl O 1 TET Gr? o7 arell & 9N ¥ WRBR P U BIS Sid1d T8l 81 This price rise is a silent

killer. It is affecting the common people and if you go by Suresh Tendulkar's recent Report on

poverty estimates, the poverty levels are going up and per-capita expenditure of the ordinary people
has gone down considerably. Today, while replying to a question, shocking revelations made by the
hon. Minister about the expenditure. He said that per-capita expenditure in rural areas is Rs. 446 per
month and when it comes to urban areas it stands at Rs. 578 per month. On the one hand, the
Government is saying that there is recession and, on the other, the President's Address is saying
that we have enhanced the purchasing capacity of the people through NREGA and other schemes.
On the one hand, you are saying that purchasing power of people has gone up and, on the other,
statistical data provided by the NSSO and also Tendulkar Committee contradicts the same. | hope
the hon. Prime Minister who is a learned person in economy and economics will focus his attention
on this dichotomic situation. Why is it happening like this? If there is recession, there should be lack
of money. But, on the other hand, you are saying that purchasing capacity has gone up. There is a
contradiction. The UPA Government has inherited a robust economy. It is not that they inherited bad
economic situation which they are not able to manage. Sir, | quote from the Economic Survey of
July, 2004. It says, ""The economy appears to be in a resilient mode in terms of growth, inflation arad
balance of payment, a combination that offers large scope of consolidation of the growth momentum
which continued macro economic stability." These are not the words of the BJP or our NDA. This is

the survey presented by the then hon. Finance Minister, Mr. P. Chidambaram, to Parliament.

You inherited such a comfortable level of foodgrains and also the highest foreign exchange
and the lowest inflation. At that time, during the NDA regime, there used to be no queues, no waiting
list, no shortage, no black-marketing for any of the goods. But what is the situation, today? | need
not go on explaining it. | would like to humbly submit to this House that one of the main reasons for
the price rise is the corruption involved in this, the scams in the export and import of foodgrains —
wheat-rice, wheat-wheat, wheat-sugar. The successive actions taken by this Government, from
time to time, in the last few years were such that you exported at cheaper prices and imported at
higher prices. What is this happening? Why is the Indian Government doing this? You provide Indian
farmers Rs. 850-1,000 per quintal and you import at Rs. 1600 per quintal. | can understand that

wheat or rice cannot be produced overnight. You need a plan for that. But 5-6 years' time is not an
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ordinary time. You could have changed your strategy. You could have laid more stress on those
crops or those grains which were in shortage. But you did not do that. You did not pay attention to
that. You are saying there is lack of production; you are saying there are global problems; you are
saying this thing or that thing. These things are there in each and every speech of yours. During our
regime also there were cyclones, there was drought, there was a massive earthquake in Gujarat. We
tackled all this. We released around 40-60 lakhs tonnes of foodgrains to different States; and, there
was no problem. There was enough food for work. Why have you not done it? On the one hand, the
Minister says that, now, there is enough production; on the other hand, you have not released
foodgrains in the market. Why are you allowing the prices to go up? What is your response? That's
why the BJP wants, the people want that a Joint Parliamentary Committee should be set up to
inquire into the scam of export and import of foodgrains, including sugar. The Government should
not have any objection to that. If, after the inquiry, you come out with flying colours, the country will
be satisfied. Until this matter is not cleared, the doubts will keep on lingering in the minds of the

people.

There were many articles, many items in the newspapers, many expert people also feel that
what has happened is wrong. Is it because of this scam, which is involved, that the Government is
shying away from its responsibility? You ordered export of sugar even though sugar shortage was
there in the country. You also ordered export of rice to African countries even though rice shortage
was there in the country. That's why we are demanding an inquiry into the matter. But nobody is

responding to that. | don't know why it is happening. It is not for the sake of criticism that | am saying

this. STg-ST9 B 3T &, TETs 91 ofrdl 21 Is it a co-incidence? | am not able to understand
this. You see, it happened in 1980. It happened in 1991. It again happened, now, when the Congress
Party came to power. Why is there sudden increase in the prices? Earlier, the sugar was Rs. 10 per
kg. Now, it has gone up to Rs. 35-40 per kg. The rice was Rs. 12-13 per kg. Now, it has gone up to
Rs. 32-35 per kg. Daals, in some States, it is nearing Rs. 100 per kg. Qil is also nearing Rs. 100 per
litre. What was the price situation in our time? Let us have a debate on this. My friends, who are in
power for 5-6 years, still criticise Opposition parties. When we were in power, except on one
occasion during Delhi Assembly Elections, the prices were never allowed to rise; they were within the
limits. We were able to control the prices. When the prices of onion went up in Delhi, you were the
beneficiary. You won in Delhi elections at that time. That is a different matter. But in your regime,

even the prices of potato, tomato, every vegetable, and every foodgrain are going up day by day and
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there is no explanation by the Ministers. As the Leader of the Opposition said, you are blaming each
other. The Congress Party says something; the NCP says nobody, in the country, has died without
eating sugar. Is this an explanation? One Minister is blaming the other Minister. But it is a collective
responsibility. You are all equally responsible for all this. And, | am also surprised that the Congress
leadership is also silent on this. Congress used to play a pro-active role and intervene and
statements used to be released that on the intervention of so and so Congress leader this has been
done; they met the Prime Minister. But this time, on the issue of price rise, | don't know what has

happened to the Congress leadership.

Sir, the Congress Leadership is silent. | would like to have an explanation from the Congress
Party as to why this is happening because we have a Parliamentary system where parties also matter
much. Sir, Consumer Price Index in India, today, is the highest amongst all the countries of Asia
Pacific. The murderous price rise in India is the single most important issue today. Everywhere,
whether you talk to anybody in train, in bus stand, in colleges, in universities, in restaurants or in any
four corners, you will find people talking more and more about price rise. Except Congress Party,
everybody is discussing it. Sir, our scheme was Antyodya; your scheme seems to be Aamirodya.
Words for the poor and deeds for the rich seem to be your motto. Otherwise, tell us, what have you
done to contain the prices? What have you done, Sir? When the prices are rising and food articles
are not within the reach of the common man, our Finance Minister, without bothering about the
sensitivity of the situation, just announces in the Budget that petroleum prices will be hiked. The
entire country was worried and agitated. The Parliament could not function for two, three days. The
entire Opposition was at its feet. And, in Lok Sabha, after this announcement was made, the
Opposition walked out. Our Congress friends, without answering the core issue find fault with the
Opposition walking out. | think the hon. Prime Minister, if my memory is right, also seems to have
commented on that. The former Finance Minister also commented on that. Here, | would like to
respectfully submit, Sir, why this double standard? What you do in Parliament, Sir? You can talk out
or you can walk out. That is a way provided in the Parliamentary system. It is within our right to do
this. Walking out is within our right. You do not want to talk out or walk out; you want to have
frequent break-outs. Sir, | would like to say what the same Congress Party did in Gujarat. 3T9 A
7 ORI H &7 fHA1? TR, YoRE H B aet g7 faved) adf 21 HREN uret 7 geie & 9wy §
IS fhaT 3R SHBT boycott fHATI SHBT BROT FIT AT? ...(FGHT)... SHBT BRI HEMS 2}
...(TIYT)...
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3ft wrdtor AT (ORI < 3T AR A SASHE! BT ORI 4 ...(TILT)...
MR. DEPUTY CHAIRMAN: Please, please.

N} TH. AT AT : IR 9IS IMMYHT ORI B ST A &1 IR B3I [HATI 3 AT SATET
dicl G137V &1 ...(FETH)...

Sir, in Lok Sabha and also in Rajya Sabha, there was a serious discussion. Even some of the
friends supporting the ruling Party are also concerned about the price rise. Of course, their sincerity
will be put to test tomorrow or day-after-tomorrow, whenever an occasion comes in the House. But
my point is you walked out in Gujarat, you did not hear the Budget Speech. Do you know what was
the reason, Sir? The reason was not the price rise, not the people's problem; you walked out
because the Speaker of the Gujarat Assembly had permitted the Finance Minister, because of his
health reasons, to make his Budget Speech sitting. '3?5' HR gole g B[ Ta\’ %, 3‘\‘1‘%1‘(’ TH dTh3T3CT
PN PR T 96 IR I¢ AT T BIGR TS, 3T RN b Tl 37 FUDT RN 3R IS aqTel 87
...(Interruptions)... Figures are not going to change, whether he makes his Speech sitting or
standing. It is a human problem; one has to understand. Now, with what face, the same party is
criticising us? You are finding fault with the Opposition walking out in Lok Sabha. It is our legitimate
right. ...(Interruptions)... You have discussed Guijarat hundred times. ...(Interruptions)... Sir, this
is the double standard of the Congress Party. | hope my friend, Mr. Chidambaram, is hearing what |
am saying because he has been vocal outside, criticising us on this count and the Congress
Spokesperson also taking note of the same. Sir, the people and the Opposition were aghast. While
the issue was being discussed in both Lok Sabha and Rajya Sabha, the Finance Minister, without
any concern about the sensitivity of the people and the common man and the promise they made in
the Congress election manifesto, he had the audacity to increase the prices of petroleum products
which will have a cascading effect on the prices of essential commodities. If it is simply on petroleum

or diesel, one can understand, Sir, but it will have effect on transport charges, vegetables, milk, dal,

tel, coal, steel and everything. ... (Interruptions)... TP fTT HES DTS issue TTBI &, ST JMIBT
PIs foar 781 7, 8R oy 78S ST issue &, S &) SI1dT & forg g7 issue B ...(STTEM)...

NN, fog &= = I8 WM BB and it really makes us worry. About Parikh Committee
recommendations, the Minister has gone on record saying, 'the petroleum product prices will be
taken care by the Petroleum Minister.' That means, there is one more dose in the offing, another
petro-bomb in the offing ! If the Prime Minister or anybody from the Ruling Party can say no to such a
proposal, we will be happy; the country will be relieved. He has left the scope for, after the Budget

Session is over, the Government intends to increase the price of petroleum products once again
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through backdoor. That seems to be the reason; otherwise there was no need for the Finance
Minister to mention about this. Sir, that is why | am saying that 100 lakh tonnes of rice was exported;
around 100 lakh tonnes of wheat was also exported. The price was 9-10 rupees and the import price
is 24 rupees and at times, it was 32 rupees. That is why we call it a big scam and we demand that
there should be a Joint Parliamentary Committee. The Joint Parliamentary Committee must go into
the whole gamut of issues such as reasons for food inflation despite bumper crop as claimed by the
Minister last year, sufficient availability, manipulative export and import of sugar, wheat, etc. The
JPC should also enquire as to why 49 lakh tonnes of sugar was exported in the year 2008-09 at Rs.
12.50 and now imported at 36-40 rupees. This is an important issue. | request the hon. Prime
Minister to understand the sentiment and try to agree for this demand, i.e., setting up of a Joint

Parliamentary Committee.

Sir, the second issue related to President's Address is, in the President's Address, the
Government has claimed that it has taken new measures to strengthen the security to meet the
challenges posed by terrorism. What are the new measures? Why the Pune happened? Sir, post
26/11, it was expected that our Intelligence networks would be strengthened. The Ram Pradhan
Committee appointed by the Maharashtra Government has submitted a report and in the report, they
said that 'Pune will be the possible next target." 'Pune will be the possible next target.' Sir, Pune is
next to Mumbai and Maharashtra Government appointed a Committee and the Committee has
opined and gave an input like this. The Committee even visited Pune and still this happens in Pune.
What do you explain about it? How do you explain it? The internal security in the country still remains
fragile. After one year of its investigation, the Government is clueless with regard to David Headley,
Munawwar Rana; about their movements, etc. Sir, the Intelligence failure was evident from the fact
that Headley kept on visiting India before and after 26/11. So far, nobody has denied this. All the
leads are coming from the Intelligence agencies only as to where he has gone, where he stayed,
whom he has met, etc. All these leads are coming out and what the Government is doing? What the
Intelligence wing of the Government was doing, we are not able to understand. Sir, whatever
advisory notes they send to the States are casual. It says, 'there is a possibility; they send these
general advisory notes to all States; be alert; Chennai may be in the hit list, Bengaluru may be in the
hit list; Kolkata may be in the hit list." If you make generalised advisories, people will take it casually.
So, what improvement they have made after 26/11 in this regard? The policy, according to me, of

this Government seems to be 'condolence for the dead, compensation for the survived.' ST R T,

IHP o eIy, il a9 71 S T, SHD! famiy b o0 oo Tt < =nfey, wergyfa
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@ PIAT ANSY, Y8 ST AP ARBR BT AL A1 BT 21 IR, IHD 3T AT 5T, IqP IR A
PO GEMM <1 ANSY| GHIs A 37T, AT | gaTT, Brefl H g, HYRT H gal, 3iRmaEE H gar,
TR # T, TERATE 3 GaIT, T2 B ITT-3TeT SITE! H galll $7 A9l & IR # 314 T A0 HI1
TR forT, 91 BT, TRPR 59 IR 3 T R TS, PR I8 W Y J &9 P AT HRIY Al
3BT B

Sir, my allegation against this Government is, the first stint of the UPA-| on the terrorist front,
fighting terrorism or dealing with terrorists, was absolutely disastrous. The Pak-sponsored terrorism
26/11 has made the Government to realise the seriousness to some extent. They started taking some
corrective measures. But there is no forward movement on this. Some Congress leaders have

converted suspected dens of terrorists as places of political pilgrimage.

Repeated visits of politicians to these areas have emboldened the enemies of the nation. For
example, senior leaders of the ruling party are publically endorsing the claims that action by the Delhi
Police at Batla House was a fake encounter. It is a great injustice to the country, to the memory of
the persons who have laid down their lives fighting terrorists. You visit places and make speeches.
You go to Azamgarh; you go to Batla House and then you make statements. It is not the ordinary
people. If an ordinary person had made such a statement, we would not have worried about it. It is
the important people, the AICC General Secretaries, who made such statements and, then, our
friends, the spokespersons, tried to wriggle out from the embarrassing questions from the media,
from the public. This has happened. | am not treating it in a casual manner, Sir. As far as terrorism is
concerned, as far as the security of the country is concerned, we are one with you. We are ready to
extend you whatever help is needed from an opposition party. The entire country is agitated. How
long should you have this? If there is tension within the country, there cannot be any attention on the
development. | am also aware of that fact because we have also been ruling the country for some
time. Now, the Government must muster courage and must evolve a clear-cut policy to tackle
terrorism. There should be a no-nonsensical approach. Politics should not be linked with the issue of
fighting terrorism. Religion should also not be linked with the issue of fighting terrorism. A terrorist is
a terrorist; he has no religion. Whichever religion they may belong to, you cannot categorise terrorists
as Hindus, Muslims and Christians. They are terrorists. They are enemies of the nation. They are

destroying our social fabric. So, they have to be dealt with in a firm manner.

Sir, there is another issue and that is of Naxal demands. They have a grand plan. From

Pashupati to Tirupati, they want to have a 'red corridor’. That is their stated goal. Secondly, | am also
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very clear, Sir; | have been watching their movement. Initially, we had some fancy towards their
attractive slogans and songs. In my early days in the Legislative Assembly, | used to be tempted
sometimes by the radical slogans they used. But of late, we have realised what they are doing, how
they are killing people. Hundreds and thousands of .people are being killed across the country, and
they label them as police informers. They are also attacking the public. They are attacking public and
private property, Government property and destroying the property of the nation. The duty of the
officials of the Government is to show absolutely no lenience towards Maoist leaders. We also urge
upon the so-called civil rights activists not to dress up these murderous ideas in clothes of
legitimacy. | know that it is a very serious statement. The NGOs talk about so-called civil liberties.
For whose liberties are they fighting? Is it for the helpless people, adivasis, harijans, dalits and
ordinary people, or for the people who are killing the innocent civilians? | am unable to understand
what is happening - sitting in Delhi and giving lectures and sermons to people asking them not to
touch them as civil liberties are involved! Liberties of civilians are more important. Ordinary human
beings are more important to us than organised people like these, who have a different ideology,
who have a murderous ideology. We are not one with them as far as ideology is concerned. Power
won't come from the barrel of the gun. Even if it comes, it would not survive for long. This has to be
understood and they have to be told this. The Government wants to have so-called talks with them; |
do not understand why these talks again. Talks with whom? Talks for what? Talks at what cost?
What is the agenda? Sir, | have seen such talks in Hyderabad twice. They use the interim period to

recoup and reorganise themselves.

Sir, there are so many political parties. If the Maoists and CPI-ML are confident of their
ideology, they can leave their arms, they can form a political party, they can contest elections, defeat
parties and capture power. Who prevents them from doing that if they have strength and confidence
in their ideology ? Let them do it! If they want to fight CPM in Bengal, let them come out openly and
contest elections or do the same in other parts of the country. But they cannot hold a gun, kil
people, kidnap the driver of a train, put people to ransom and then call it revolutionist ideology. We
are not willing to accept it. The situation is becoming serious day by day. Around 25 per cent of the
total districts in the country have Maoist presence today. If this situation continues, we may have to
hand over certain districts to the military in the years to come. That is unfortunately the situation now.
There was some incident in Lalgarh. | do not wish to quote what has transpired in the Committees
because it is against the parliamentary rules. Sir, the information available is that certain areas of

West Bengal. Jharkhand and other regions are not within the reach of the administration.
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You are an independent country and after sixty years of Independence today, you are saying
so! In Andhra, Orissa, Chhattisgarh and Jharkhand, there is no political discrimination. They are not
criticising this Government or that Government. This issue cannot be dealt with by State
Governments alone because, as you know, they hit here and run there for shelter. They have a
network and they have their own supporters from various places. If one says that 40,000 sqg. km of
Indian soil is not within the reach of administration — this was information given to us and it was open
to hon. Home Minister also — is it not a challenge to all of us? Is it not the collective responsibility of
all of us to fight the situation and to meet the situation? Yes, we live in a democracy. We do not want
to kill anybody who have no arms in hands. We don't believe in fake encounters. If the other man is
going to fire on you and you tell the Police not to do anything but catch hold of him, is it possible?
So, my point is that there has to be a political, educative action plan to educate the people about this
menace and they have to be segregated and they have to be isolated saying that their ideology is not
acceptable to the system of democracy. We have to fight them out. Law must also take its own
course. What steps the Government of India has taken to stop this? Legally and constitutionally, we

are one with them.

Sir, | have already told you about so-called progressive intellectuals. They are the people with
zero level of reality. They do not understand the reality of the situation. They go on criticising the
State Governments; they go on criticising the Central Government. They do not go to the reality of
the problems. So, my point is that if you want to talk to them, there is nothing wrong in talking in
democracy but they must abjure violence and they must give up arms. If they give up arms, then talk
to anybody. There is no problem in that. They are also citizens of India, but don't talk out of fear and
don't talk in air, be real. Know the problems of people. Innocent people including Adivasis and tribals
have been butchered, killed and murdered in different States of the country. What the sin they have
committed ! Kidnapping and killings of people and hijacking of trains is still happening. Hon. Prime
Minister | am sad to say that some of the leaders of the ruling party are speaking their language. |
don't say all. One former Andhra Minister said "'l am also naxalite". | said, "If you are naxalite, how
can you be a Minister?" You can go and join them. Some people express their sympathy and some
people say about socio-economic problems. Sir, we are all there — the Congress party, the BJP, the
Communist party, the Samajwadi party — to tackle the socio-economic problems. We are doing our
bit. Most of us are spending time for years to solve the problems. They are trying to prove that we are

not doing anything and they are doing everything. It cannot be acceptable.

Coming to talks with Pakistan. Why talks in spite of terror? Terror and talk cannot coexist.

319 B IIST YUY &F TaTd H F1 BR & 2 TS impression STAT H &1 F&TH H31 ff 7 &t $© Pel, d
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IqD IR H 31 BIE AR TEI HRAT A6l § TR F ITP! convey BRAT T8 § 15 I°1 H 311
I TSI 9TET 8, 3R WIS, ST T B, Ih 9T § SR Tt il AR IR §, o URad Smar? 3
= # e 7 of 7 gq Pel, and the Prime Minister himself accused Pakistan of using terrorism as
an instrument of State policy. He also declared that we do not know how to talk and whom to talk in
Pakistan, During the Chief Ministers' Conference the hon. Prime Minister said the terrorists and anti-
Indian forces are waiting at the borders to cross over to India. This is the statement made by hon.
Prime Minister. Sir, is there any change in the attitude of Pakistan afterwards which made you to
change your views? Secondly, the hon. Home Minister, Mr. Chidambaram, said the terrorist
activities have increased in the recent months. It is an official statement. No meaningful steps were
taken by neighbours to stop terrorism. Defence Minister, Mr. Antony, said, "We are not fully
satisfied. Pakistan Government had not taken concrete steps to dismantle 42 terror camps and the

infiltration numbers have shown distinct jump this year."

| again come back to an important point. T8 TE WARATE dhed T8 73T Sif 7 34T, "Home
Minister offer an amnesty to PoK youth." You will have disastrous consequences on the security of

the country.

H w31 ST W1 BRAT ATE1 § [ U8 <% ¢ 37 7 74 BN, I8 <2 F I 4 6 8
IR occupied HIHIR | ST ATTHard] %1 €, T AN DI {917 enquiry & R & a1 319 <=1
< % oY 95 waRTw Bl

Former J&K Chief Minister and present Cabinet Minister, Shri Ghulam Nabi-Azad, said that
the idea of surrender policy would be used as they are converted by Pakistan to push foreign
militants into India. This was a statement by one of the hon. Cabinet Ministers who has enough
experience about Kashmir, who had been the Chief Minister of Kashmir. There are chances of
adopting a strategy to push militants into India taking the cover of surrender. This is the danger. If
somebody is really changed, g<xd R 8 T, I YR | P I Eﬁ's; EIESEIRIRCIRI %, ar
for<t o1 oIS SmafRy &l B TR, AR SHRT TG R 7, TEfT RS2 T Bl NET =, TTihe
FITHR BT 2, B AN DI WIATE < V8T8 - T8 AP A 8, TAN T 8 iR FIs fift g8 ara
& 8, 3 I8 I T A IS & AT 1Y TR 81 7R &, TE 95 WA &, 3D IR H T
I HRA P TG € M I TS| What for this dialogue? What is the agenda? What is the

purpose? These are the questions people are asking. | would like the Government to make a
categorical statement to clear these doubts in the minds of the people. There is no cohesion; there

is no co-ordination; there is no co-operation in this Government. Sharm-el-Sheikh statement is an
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indication that there is no cohesion, there is no co-ordination, and there is no co-operation. We have
just heard from Dr. Najma Heptuillaji about the statement made by our Minister of State for External
Affairs. He said, "I did not use the word 'mediator’, | used the word 'interlocutor'." Sir, Ministers are
supposed to be careful, and the Minister of External Affairs is supposed to be much more extra
careful; MEA - extra careful. But, this Minister seems to be 'care nil'. This is not the first time; this is
not the second time; this is not the third time. He is a well-educated person, trained in America also
for some time ...(Interruptions)... My friends are saying, "That is the problem." | have nothing
against him. In fact, Sir, | like youngsters coming up in politics and public administration in the
Government because we need to bring them and we need to encourage them. But, the Minister is
not able to understand the general philosophy of the country, philosophy of the party in which he is
functioning, philosophy of the Government in which he is functioning. And, then there is this
"tweeting’. What is this 'tweeting'? | do not understand. Too much tweeting can lead to quitting.
...(/nz‘errupz‘/‘ons)... Remember this; too much tweeting will lead to quitting. He must understand
this, and then, he must be very careful. Jg as‘rs‘ ol BT fauy =81 ?Fﬂ ilT%K’I Sir, when | criticise
Shri Shashi Tharoor on this count, | don't feel happy. | have always been a critic of the Congress
Party from my student days onwards because of ideological differences, not on a personal level. But,
at the same time, if the Minister goes on making such statements, | do not know why the Prime
Minister is silent on him. He should be properly advised, guided and counselling should be given to

him. I don't use the word 'scolding".

Now, | come to the issue of Telangana. Just now, my friend, Shri Prakash Javadekar, spoke
about it. | am not able to understand that responding to my reaction on the appointment of Justice
Srikrishna Commission, day before yesterday, the hon. Home Minister made a categorical
statement, "Who said that this is not statutory? It is statutory. Justice Srikrishna has the status of a
Supreme Court Judge." | am not bothered about the status. We have respect for Justice Srikrishna.
We have respect about the wisdom of Justice Srikrishna and other Members of the Commission.
There is no casting of aspersions with regard to integrity, with regard to knowledge of those people.
The question is; why this Commission? If this is the purpose and this is the interest of the
Government and the hon. Prime Minister, why did the Home Minister call the meeting of all political
parties? Eight political parties were called to Sachivalaya in Hyderabad by the Chief Minister. They
gave some opinions. Some of them changed their opinion later to the amusement of their own
supporters and to the astonishment of the people of the State. But, subsequently, taking that as a
reason, the hon. Home Minister called a meeting here in North Block. Eight political parties were

called. According to him, he had a four-hour lengthy, detailed, meaningful, constructive meeting.
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Parties have given their opinion. Everything is recorded. Now, you are sending Srikrishna
Commission. Srikrishna Commission will go and do what? Again, it will do re-recording. W-RaprreT
ﬁﬂfﬁé, Wﬁﬁﬁ%ﬂﬁﬂfﬁé, @1 319 -RpIfST BT TR & F1? My point is, Sir, for the
last three months, my State is burning, both sides, Andhra and Telangana. Boys are committing
suicide. Their parents are worried. We are all worried. What is happening in my State which is a
progressive State marching forward? You are punishing such a State. What sin have my people in
Andhra Pradesh committed? Why are you dealing with such a sensitive issue in a casual manner?
Mr. Prime Minister, | do agree that a State cannot be formed within six months or a year; in one
meeting or two meetings but you have sufficiently taken time. You had an alliance with one of the
parties. You made a promise to the people, and, now you have a direct discussion. You did not do
homework, Sir. | don't know whether the people are properly briefing the hon. Prime Minister or not.
The Chief Minister of Andhra Pradesh has gone on record saying that he was not taken into
confidence. Many Ministers are expressing ignorance. Our colleagues, Members of Parliament, have
not been taken into confidence before a decision was made. They should have been taken into
confidence. They are also Members of Parliament. | am answerable to my supporters. They are
answerable to their supporters. The Chief Minister along with the Members of Parliament of both the
regions, namely, Andhra and Telangana, should have been called separately. You should have held
enough consultations with them and you should have prepared your mind before making an
announcement. Now, you are doing it, | am told. Sir, is it the way to deal with such a sensitive matter
relating to the future of a State. Sir, regional feelings become very strong. In this country,
unfortunately, we are all aware that water, land, religion, region and language ignite emotions
overnight. Moreover, Sir, the issue of Telangana has got a background. It is not an all of a sudden
movement by somebody. Whoever is leading the movement, if they think that they are leading the
movement, they are mistaken. Sir, it is the people's movement. Even on the other side, it is the
people’s movement. It is not correct to redicule anybody. We may not agree with the viewpoint of the
other person but to ridicule them and to say that it is all conspired, inspired or transpired by
somebody is unfair. Sir, my point is that hundreds of students are ruining their lives. Examinations are
coming nearer. On the one side, they have examinations, and, on the other, this tension is there in

their minds. How do you expect them to perform better in the examinations ?

Sir, the regional feelings are growing up everybody. The national media is not able to properly
understand and highlight as to what exactly is happening in that part of the country. There the entire
State is worried, the investment has stopped, the growth has come to a halt, and, the division in

different parties is increasing day-by-day. The ruling party has a division; the main Opposition party
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has a division. The division is bound to be there on this emotive issue. But, at the same time, should
we allow this to continue? Do you want to spend one more year like this? What is the Srikrishna
Committee for? Sir, | will accept, and, then, cooperate with the Government because the hon.
Home Minister made a statement that responsible parties will talk to the Srikrishna Committee. That
means he wants to imply that people who would not go to Srikrishna Commission, are irresponsible
people. | would like to know from him whether this is the responsible way to go for such a unilateral
announcement by the Union Home Minister to make such a Committee without understanding the
implications. | would like to know this from the hon. Prime Minister. If he gives an assurance, | will
change my stand. Is the Srikrishna Committee's recommendation going to be binding on the
Government of India? Is it going to be the end of this issue? Let him say. We will review our stand. If
it is going to be just another committee like Pranab Babu Committee, or, Rosaiah Committee etc.,
what is its use? Why do you deceive people? Why are you deceptive in your approach? Be bold, be
open. Sometimes, harsh decisions have to be taken. There is a background of Telangana agitation of
1969 or the Andhra agitation of 1972. Now, we have this agitation. Do you want this agitation to be
precipitated leading to further increase in misunderstandings? | am really aghast and pained to see
how these things are happening. People go on speaking to remove the word 'Andhra’ from 'Andhra
Bank'. There is some problem. We are pained to see when somebody drives away his neighbour
from this region or place. So, | would like to request the hon. Prime Minister to please pay some
personal attention to this, have a serious discussion within your party, and, come to a political
conclusion. Don't leave it to a Committee. It is a time-pass Committee. | have made it very clear that
we have no intention to cast aspersions on the ability of the Members who are there. We have
nothing personal against them. We may greet them. Somebody said, why can't you meet them. Sir,
we can meet them, we can greet them. But, what is the purpose; that is the issue. We meet
Congressmen here. After we go out, | meet the Congress friends outside also. Dr. Keshava Rao is
there. | can meet him, greet him also. Mr. Anand Sharma is here. | can greet him. Hariprasad ji is
here, | can greet him. But is it the end of the story? The issue is that you need to be clear about the

purpose of this Committee.

What is the purpose of this Committee? That much only about the Telengana. Don't prolong

the issue.

Then, Sir, coming to the food security, you said the Food Security Act was coming. Last year
also you said the Food Security Act was coming. What is the Act? What is the provision? What is the

money ? Three rupees and two rupees foodgrains, when are you going to make them available to the
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States? Which date? What is the provision in the Budget? Be clear. Mere Act is not going to suffice;
action is required. So, legislation alone will not ensure the food security, you need to do it in a more
transparent manner. And, you want to increase food production by increasing urea prices. Is it going
to help? Sir, the hike should be withdrawn forthwith. Agriculture production has failed to keep pace
with the growing demand and precious little has been done by the Government to improve it. How

can one expect the Government to ensure food security to its citizens ?

Sir, the Presidential Address boasts about so many measures taken for the welfare of the
farmers. My simple question is, what happened to the Swarninathan Commission's
recommendations with regard to the prices? The Government, the Prime Minister, my friend, Mr.
Sharad Pawar, the Agriculture Minister, have time and again telling that we have increased the MSP
manifolds. Yes, you have increased it. | do agree. But, at the same time, you allowed input prices to
be increased by manifolds. Sir, it was two thousand rupees expenditure per acre. Now it is twenty
thousand rupees for cotton, twenty thousand rupees for paddy. What is the benefit the farmer is
getting even if you increased the MSP from Rs. 635 to Rs. 835 to Rs. 9357 Let us assume that you
increased it by 30 per cent or 40 per cent. Can you allow the input prices to go up by more than ten
times? What is the meaning of saying that we have increased the MSP? This is another deceptive
thing. | would like the ruling party friends also to understand the seriousness of the situation. This is
again not a political issue. Food production is very much required. Without food, you cannot move
forward. That is the necessity. Our farmers are ready to produce more, but give them the new
technologies, give them the wherewithal, give them the needed support, give them the credit. Sir,
even today, 65 per cent of the people in the countryside are getting credit from the private sector,
moneylenders. The Government said, yes, we have told the banks to increase it to more than rupees
three lakh crore. Fine! But what is the requirement? The Congress manifesto also spoke about
reducing the interest rates. Where is the reduction? You again made another deceptive
announcement saying that whoever pays in time will get 2 per cent rebate. Sir, if | am in a position to
pay the loan in time, then, where is the need to come to the Government? | am helpless. That is why

the farmers are committing suicide. And, you say that you pay the money and you get a rebate.

| am not in a position to pay money and you are asking me to take care of the interest also and
you get a rebate. How is it possible? It is not possible. Sir, it is not a pro-farmer decision. In the last
four years, nothing concrete has been done to increase the food production. So, the farmers are in
distress and they are committing suicide. Because of their inability to repay the debt, they

are committing suicide. This is what is happening. So, the pro-farmer Budget, they are talking of
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carrying a disinformation campaign, they offered a pro-farmer Budget. What is pro-farmer?
Withdrawal of fertilizer subsidy is a pro-farmer thing. Increase in excise duty is a pro-farmer thing.
Not reducing the interest rate is a pro-farmer thing. Increase in the prices of diesel is a pro-farmer
thing. Tell me, Sir, if there is a way, | will also be convinced. If there is a way that you show to us that
these are the measures you have taken, No. The production cost, as | told you, has increased by ten
times. That is the concern. | am also an agriculturist. | know the sufferings of the rural people. People
suffer because water levels are going down. Power situation is worsening day by day. In my State,
now people say they don't get even 7 hours of power. We are talking of free power. Free power
means, first low power and afterwards no power. People want power. People want assured power
for 10 hours or 12 hours. We are not able to do it. | am not saying don't give free power. If you are
capable, give free power. But in the name of free power, don't make it no power. That is the
situation today. This problem is not of the Congress-ruled States or the BJP-ruled States. The
problem is uniform except Chhattisgarh, except Jharkhand and some States which are blessed by
the Nature. But all other States are facing the serious problem. Prime Minister, | request you to have
some personal interest and see that these reforms in power sector are pushed through and the
States are made to understand the gravity of the situation and then some meaningful steps are taken
at the earliest in order the come out of the situation which will affect not only agriculture but also the

industry and also the progress of the country. It is a very serious issue.

Coming to institutions, | expected that the institutions under Prime Minister Manmohan Singhiji

would be respected. @mas § HH Hl TR BT GOIANT e AT AMTY| Fela=TT HHIRH &
He¥ # Sl g g4 3TYh - ISR AeIed B 97 [T, 98 97 ANl &l < & g Ydoiad &l
I U BT @ F 1€ AN & A9 IR §HBT IR RIT B1T, Ig 91 |G &1 272 | don't want to take
any names. But when you read a letter written by a former Chief Election Commissioner to the
President of India at that time which is made available to the people now, what will be its impact on
the minds of the ordinary people about the credibility of the Election Commission? Sir, sending
partisan people to the Election Commission is not in the interest of democracy. Let the Election
Commission also be constituted by a collegium on the lines of the NHRC or the Information

Commission to inspire more confidence. It is not the question of the BJP or the Congress.

Sir, about the CBI, of late, people say and it has become a joke that the CBI means

"Congress Bureau of Investigation." Wﬁl’a’ﬁﬁm?&?w, KICIS IESEER S EASIS RIS
qorgd e STt Foreled 3, Aidiers Amrat Sff & ™y SR, Jrre’ Sff gx T8 R didiens
e e ST & UT 31Tl 3R ATe] STt ToTa 1 &, 1 98 §X Ts, TS 98 gX MY, A ATS TW B 8 fb
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FIT BAT B, FIT T8l HIAT 81 FEM $F & TN H SURET $B HET B S6xd 8l § 19149 k8 Bl
AHers 7 FaER fha| Wiens 7 WdeH & FOARY s & Arfel § 6Rd H 1 fhar? g9 a1 3%
T% %? dg over-active ﬁ AT, DIRYT HT %\*, ?ﬁ'fﬁw X 81 T 39T even on DMK, an ally of the
Congress Party, a sword of Damocles, of CBI, is hanging on the telecom issue. An inquiry by the CBI

in the telecom issue is going on and that is an ally of the ruling party.

In the Taj Corridor case, first the CBI said, "no case." Afterwards they said. '8! I8 Tl $q
CEGIAS disproportionate assets ﬁ,' 1€ H STHT aHe ol & 7|

Now coming to Sajjan Kumar episode, it's really a shame. Sajjan Kumar is an accused in 1984
case. It is a serious issue, sentimental issue. Now you say that Sajjan Kumar is not available, | am
told he is having Z-plus security. Police always peep around. Even the policemen with me always
inform 4T AT B8l 1 YT 2, fay el X8T 8, aiIRE, 9iRE 3R 98 a1 %8 & & S7eh IR H 84
TSR T8l 81 519 PIC - STd] 9 < {31, Tq AT g b Aol PHAR P8l IR 872 T I8 BIg
TRIPT BT Al 872 Can an organisation like the CBI, a premier investigating agency of the country,
behave in such a manner? Is it having shobha? You just appointed a CBI Director, who has just
retired, to a Centre-State Commission, immediately for performing his duty. | am not talking about
the merits, his overall credibility, etc. But the question is: How are you treating the institution, hon.

Prime Minister?

Recently, there was an announcement by the Government and the ruling party about the
austerity measures. Fine. One day | was travelling by air. Suddenly, Pranab babu came. | was
travelling in J-class. Parliament allowed you for that. He came from behind and said, THIT HFAE? |
said, 'Sir, | did not find you." He said, "I am sitting behind." The Finance Minister of the country is a
good example. But, at the same time, with your permission, Sir, | am not reading anything from it. |
will hand over it to you. This is a newspaper advertisement of full page; Central Excise Day. Ig &Il
2, S9! Ug 3R W9 ¥ T4 &7 & S I8 1 82 The Finance Minister goes by Y-class.
I FIT Fell TAR 5T 71 7 $B I HeTl AR I 9§ SGaR 8 ARTIIMS B SATHRT H
fore fop <1 781 § @it JTofig il SfY BT ford TR TsaRersoHe UR &1 $RIS 97 kg BuY W
fopu g1 gt 7t A et F8TgR el St @1 <81 B & d1e TS A S W Wl Wl o, S
IR ¥ foraT © 16 59 9 o9 @ {61 AR, #RT $E1 I8 & & 7 Iroiia e 78 9 8, S
T 30 & U H H AT B, ST wer g A1fey, St are At far S anfEil w9 o va
XS g1 ?% % & austerity measurers ?Fﬂ HT%QI

3IT9 HERIT BT 71 X8 € [ aTs Folr § Si1s v et TuRA 9), 9 B S A [SuTgs fdhar
& b AT TR & forg are” el ST anfey) g9 SRS H 4l g3 b sfsHT MR SiTg e e
T IET T TAT BN | TR, Ik IR 3 AT 791 g3 21 H ST SITaT TR SI1 =red gl We
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should not become a matter of ridicule. We should be serious and do something. Government is
spending huge amount of money on advertisement and then, you take small, small measures like

English proverb 'penny wise, pound foolish'. BREERKEIGIRN]

Sir, now, | come to the issue of large community of Indian people living in Australia. We are
really worried about more than one lakh students who are in Australia. We are seeing the reports in
the media as to what is happening to our children, how they are being harassed, discriminated,
attacked, killed sometimes, driven out, etc. Australia is our friendly country and we want to have
friendly relations with Australia. We must impress upon them to stop this, stop this at once. If it is an
isolated incident, | do understand that the Government cannot keep fT® on each and every
individual. But, it is happening in a planned pattern. So, the Government needs to be very sensitive
to this issue and take all effective steps to see that our children, our people and also the migrated

people who are living there, are taken care of.

Sir, | am also sorry to talk about Sri Lankan Tamils once again. | know it is not in the hands of
anybody. But, at the same time, what is happening in Sri Lanka, particularly to the Sri Lankan
Tamils? Even today, around one lakh people are living in camps as per the information that is
available. There was an election. Subsequently, there was some selection also. But, even now, what
is the situation? The condition in the camps is horrible. It was already explained earlier. Sir, my point
is, if the Government of India do not act and pursue with the Sri Lankan Government and make it act
fast to re-settle the displaced persons and find a political solution to the conflict, a new challenge is
going to emerge. Neglect on the part of the Government to ensure the preservation of dignity of .the
war displaced Tamils in the transitional camps delays the implementation of the resettlement plans
and indifference to forging a national consensus on a political solution to ethnic conflict acceptable to
all stakeholders will make this issue resurface again and then, it will have disastrous consequences. |
urge upon the Indian Government to explore a political solution. Impress upon our neighbouring
friend, Sri Lanka, to see that interests of Sri Lankan Tamils are taken care of within the territorial
integrity, sovereignty and unity of Sri Lanka. We don't want to interfere in their internal affairs. Sir,
with regard to reservation based on religion, | would say please do not do this. 39 ‘Tls_rﬁﬁﬁﬁ{ Eg
IR H 95 I 2 S 51 |16 A1l § Mo fhah &1 b @, a1 gen, 9% 99 & 9 Bl
HoTEq & AR IR STRETV <7 311 59 %1 & f2d # 72l &1 7T Mieht ¥ $e1, Sane ared g% o
HE], AR dodtq WIg ICd - HET, b1 AIed SFSH oI 7 HaT, T SRR - H&T, 9 i =
FET B gafoy Hua 39 f3en 3 o wa afew) STt Rien & forg, St gt S & forg < oft
PRAT 8, DIVTY, ST ATET & MR IR 3R U 1R 7RET0T ST Yo Byl <l S9! U SR e
BT <21 T faWToT i gail o ? &g SiR JAer s el Sif |aebd, U= fafesT |nli 7 a1, 89

231



¥ Y, SR 99 FHT 59 HRUN ¥ §9 TR 914 ST, AR 5 ATl 3 &4 99 AT T8t e it
& T F-T ST AT, STl WY, R off oroe1 vap <1 oiR "fafderdn # vepdr, WRa @ fagar” 8,
WW%@WWﬁWﬁT&TWWWW%Hﬁﬁ, | would just like to quote one
figure. In the President's Address to the Parliament last year, the Government promised to ensure
distribution of all titles by the end of 2009. However, the Government is still saying that efforts will be
made to dispose of all claims. Sir, | will just give one figure, Take the case of Maharashtra. Till
January 2010, the number of claims was 3,03,960; out of which, only 2,453 titles have been
disbursed. So far, it is not even one per cent. Source is, newspaper The Hindu' of 24th February.

Out of 3,083,960, only 2,453 titles have been distributed to those helpless tribals. This is the progress!

Sir, with regard to the National Highways, less said the better. There is a decrease of 13 per
cent allocation. The Minister says, "Since we could even use the allocated amount in the financial
year, how could | ask for more?" That is what the Minister is saying. ¥ @4 &l &= 9T 38T 1 AfTY
1 P 1:I'i"I‘TH It is one of the pet projects of the former Prime Minister, the present Prime Minister
and the entire country about the National Highways. You have failed to achieve the target, whereas,
98 per cent of the Golden Quadrilateral project started was anyway completed. The North-South and

East West Corridors, the target was 7300 kms., the achievement is not even 5,000 kms.

Sir, another big disappointment is, 250 Central infrastructure projects have become victims of
huge time and cost overruns. Three hundred and three Central road projects are visited with delays

and cost overruns are more than 47 per cent.

Sir, with regard to Padma Awards, | have a word to say. The Padma Award should not be
devalued. They were given to persons whose credentials are doubtful. You give the Padma Award to
a person because he simply contested against Advaniji without going into the merits of the person or
you give it to somebody saying that he has helped us. Helped means what? The Government of India
is there, the Prime Minister is there, the Foreign Minister is there. They did their best to convince on
the nuclear issue. It is not because of any private individual that we were able to strike the deal. That
is the reason given outside, at least. | do not know what the actual reason of the Government is. The
Government normally do not give reasons for awarding Padma Awards. About Jammu and Kashmir

also, same thing is there.

About the black money parked outside, he promised that tangible steps will be taken. So far,

there is no progress with regard to illegal money stashed in the Swiss bank accounts.
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Then the promises made in your manifesto about the girl child. Nothing specific has been
done. See, the Ladli Lakshmi Yojana of Madhya Pradesh and Bhagya Lakshmi Yojana of Karnataka.
It is a wonderful scheme. | request the Prime Minister to study these two schemes. Forget that they

are BJP-ruled States. Take care of the health of the people which you have mentioned.

Aarogya Shree programme of Andhra Pradesh is a beautiful programme. ...(/nterrupz‘/'ons)...
Figures will speak for themselves. Don't worry about it. ... (Interruptions)... 34 SEED IGINCERIRIEI
R WRIT PR 8, IE TPR 8| SHBT BIs AMYR a1 8, PR 7ol 7, 39 = 99 HRYI 96
argument T ZB\TZ% SMHR -TET Bl Sir, Aarogya Shree programme of the Andhra Pradesh Government

which was started by the late Chief Minister. ... (Interruptions)... It is a beautiful scheme that has to
be taken up at the national level. Ladli Lakshmi, Bhagya Lakshmi and Aarogya Shree Scheme. Third
one is about another important thing, that is, the Soil Health Card Programme of Gujarat. It is a boon
to the farmers providing information regarding the soil fertility, balanced use of fertilizers, changes in
the crop pattern, facility of mapping of the soils. It also envisages reclamation of saline, alkaline and
degraded soils. It is a very, very noble scheme. | request the Government of India to implement it at

the national level.

Sir, coming to the assistance to the States, the hon. Prime Minister promised Rs. 1000 crores
to Andhra Pradesh after the floods. You came personally. We are thankful to you. But that money
also is not fully released so far. If the facts are otherwise, | will be happy to be corrected. | checked
with the Government yesterday, and my information is, not even that money is released. The same is
the case with the Karnataka Government. A havoc was caused. Lakhs of people lost their houses
and many people lost their lives also, cattle also. The Karnataka Government also needs Central
assistance. What is given is only Rs. 1437 crores, that too from the CCF. So, you please be large
hearted for the States which are affected by natural calamities, particularly like drought, floods and
other calamities. Be generous enough. After all, they are also part of the country. They should be
helped and they need money. They have sought Rs. 11609 crores, and only Rs. 684 crores were

given for Andhra Pradesh... (Interruptions)...

Sir, now, | am coming to the Women's Reservation Bill, first President speech to the last
President speech, every time, we are hearing about the same. | hope, this eighth, which you are
talking about, ...(Interruptions).. 3R &I STY, T BT 3R eighth T, AT & SATYT, AR et &
S T, 98 <@ TSN 8§ W Bl partisan issue Te1 ol 31, gaferg #7 S ®er & a8
Iy AT 1 7, R SO B9 AN AR el ol 39T BRI I8 ¢ fF 9 F 9 S
FAIRK €, $99 S0 BIs FHIEM 81 5l H I1edl § {6 STH1 FHIEM 81, §9 U1 & A1 F
faaT o =rea €, gwaTal
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MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned for lunch at twenty minutes past one of the clock.
The House re-assembled after lunch at twenty-one minutes past two of the clock,
[MR. DEPUTY CHAIRMAN in the Chair. ]

SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS) 2009-10

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): Sir, | beg to lay on the Table,
a statement (in English and Hindi) showing the Supplementary Demands for Grants (Railways) for
the year 2009-10.

MR. DEPUTY CHAIRMAN: Statement by the Minister of External Affairs, Shri S. M. Krishna.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. M. KRISHNA): Sir, | would like to make a
statement on the Prime Minister's recent visit to Saudi Arabia.

SOME HON. MEMBERS: The copies are not circulated.
MR. DEPUTY CHAIRMAN : Have not the copies been circulated ?

SHRI M. VENKAIAH NAIDU (Karnataka): You are aware of the practice that before the
Minister makes a statement the copies have to be circulated.

SHRI'S. M. KRISHNA: Okay. | will make the statement after the copies are made available.

MR. DEPUTY CHAIRMAN: Have they not been circulated ? Eﬂﬁﬁ copies 31T & 91 31T YT
statement § & STQTI After the copies come you make the statement.

Now, we will continue with the discussion on the Motion of Thanks on the President's
Address. Shri Sitaram Yechury.

MOTION OF THANKS ON PRESIDENT'S ADDRESS - contd.

SHRI SITARAM YECHURY (West Bengal): Thank you, Sir. | think, | have to change my
timetable. You always call me just immediately after lunch when the hon. Members.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You will be fresh.

SHRI SITARAM YECHURY : Not only will | be fresh but also there is an advantage because not
many Members will be there to interrupt me. That is also an advantage. | hope you would not
interrupt me for the External Affairs Minister to make the statement.
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MR. DEPUTY CHAIRMAN: It will be after your speech.

SHRI SITARAM YECHURY': It means that he will be a bonded slave waiting for me to finish.

So, | sympathize with him.
MR. DEPUTY CHAIRMAN: He is duty-bound to be there.
SHRI SITARAM YECHURY : | sympathize with him. Please count my time from now.

Thank you, Sir, for calling me to speak on the Motion of Thanks to the President's Address
and | am participating in that. The President's Address is the customary annual Address. That is a
balance-sheet of the Government's work in the past year and what it intends to do in the future.
Before | come to the main thrust of it, there are certain issues, which the hon. President raised, on

which there can't be any dispute.

In para 2 she talks about the consensus on terrorism and that is of extreme concern for all of
us and, | think, in this House | must reiterate that the fight against terror is non-negotiable and there
can be no compromise on it. But it should be a fight against all manifestations of terror. Terror can't
be bracketed with any one religion or any one region or any one area. We had all these expressions
of terror from various angles in our country and all of them will have to be fought, and | would like the
Government to make sure that there is no discrimination between the various terrorist activities that
take place. Terror must be fought as terror. It is anti-national. As | have said, in para 2 itself the hon.
President has referred to a certain incident in West Bengal, an attack by the Maoists, and the need
for the country, as a whole, to rise to fight this menace. It is very correct. | have heard the hon.
Member from the principal opposition also raising this concern and, | think, the House, on this
aspect, appears to be completely united. The Prime Minister has, repeatedly, stated that Maoist
violence is the single largest gravest threat to internal security in our country. But, Sir, what we now
want to know from the Government and what has not been referred to by the hon. President is the
fact that there are members of the Union Cabinet themselves who have actually said that that
incident which the hon. President has referred to in her Speech, was not committed by the Maoists.
They have gone on record to state that. They have gone on record to state that stop this military
operation, not military but the operations against the Maoists in our country and ask them to come
for talks even without abjuring violence. Now this discordant voice coming from within the Cabinet

itself does not augur well for the country. The hon. Prime Minister is not present at the moment. But
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the Government will have to give an explanation to this country and to this House. How can this
Government survive with such a major contradiction, where the Prime Minister who heads the
Cabinet says that Maoist violence is the gravest threat to India's internal security and you have a
member of the Cabinet who actually denies that the Maoists have perpetrated this attack that the
hon. President refers to in para 2? Now this contradiction cannot coexist. This has to be settled and
we are waiting for the Government to answer how they are going to settle this contradiction and what
is the explanation for this contradiction. That is something which the august House would like to
know ; otherwise, the sincerity of the Government in fighting this Maoist menace itself will come under

a question mark, which is not good for the future of our country and our nation.

Having said this, Sir, | would like the Government to once again remember that you can't hunt
with the hounds and run with the hares. You can't do both. In this, what is the collective stand of the

Government ? It must be brought out very clearly and we are expecting that answer.

There are many other aspects that the hon. President has covered, but because of lack of time
| may not be able to explain our position on all of them. | will mention some of the important issues

before | come to the main thrust of the hon. President's Address.

In para 15, for instance, the hon. President talks in terms of the Armed Forces, but there is no
mention of what progress has been made on this vexatious issue of 'one rank one pension’. This is
something all the political parties have espoused in the past. But on that issue, there has been no

clarity.

In para 55, the hon. President talks in terms of delivery of justice. A very important issue, Sir,
for the credibility of our nation rests on, the credibility which must be there in our people, that we
have a system that delivers justice. That has come under very, very severe question mark in our
country. In major disturbances and riots, whether it is anti-Sikh riots, whether it is communal riots,
many of the perpetrators have gone unpunished; many of the Commission reports have gone
unimplemented. So, in this connection, | wish there was a mention, the concern expressed by the
hon. President should have been followed up with some plan of action by the Government, which
unfortunately we do not see. There is also not a mention of the fact that there is a need for a National
Judicial Commission, which all of us have agreed at one point of time or the other. But why isn't the
National Judicial Commission being constituted which should take into account very important issues
concerning the integrity and independence of the judiciary, the appointment of judges, the issues

of complaints that come against the hon. judges which need to be disposed of as soon as possible
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because the more you keep them lingering, the greater are the doubts on the integrity of the judiciary
which we cannot afford? So, on these issues, | wonder why there was no mention of the National

Judicial Commission.

In para 71, the hon. President talks in terms of the contribution of the Non-Resident Indians to
our country. In that connection, unfortunately, there is no reference, at all, to the problems being
faced by our NRIs, particularly in the Gulf areas, particularly those who come from Kerala. There has
been a list of demands that they have raised with the Government for a number of years and the
money collected from them by the Central Government which should be used for their future and

their post-retirement benefits, that is not being done. There is no mention of that list either.

Likewise, Sir, there are many other issues that the hon. President has touched, which, if time
permits, | will get into. In para 73, Sir, the hon. President talks about our space programme. All of
us, with pride, congratulate our scientists for the tremendous achievements that we have achieved.
But in that context, Sir, the achievements that we have achieved, | think, will need to be tempered
with a warning which the former President of India, Shri K.R. Narayanan, gave to us on the 50th
Anniversary of our Republic. When he was addressing the Parliament in the Central Hall on that
anniversary, he made a very evocative speech. But | am reading out only that part which is
connected with our space scientists. | quote, and he said, "Our satellites shoot up from the midst of
the hovels of the poor"'. And this brings me to the thrust of the President's Address that we have all
these achievements but 'these satellites shoot up from the hovels of the poor'. And what is that main
thrust that the hon. President has made which | think we need to very deeply consider? That, | think,
comes in the end when she quotes Pt. Jawaharlal Nehru. Sir, my generation has grown up watching
the jottings of Pt. Nehru and one of those was the famous one from Robert Frost's poem which he
had noted down on his desk, ""The woods are lovely, dark and deep but | have miles to go before |
sleep”. We have all grown up reading those jottings. That was sixty years ago. The miles have
become longer and before we go to sleep, we seem to be having longer and longer miles to cover.
And then, the President says, and | quote from her Address, "We have taken decisive strides
towards reaching these goals. Still, much remains to be done. The road is long but our journey is in
progress'. The question is: in which direction is the journey in progress? Which direction are we

moving in?

When the draft of the Constitution was presented by Dr. B. R. Ambedkar on 25th November,
1949, these were the words he used. | thought this is something that comes to our mind now, and

after all these years, since 1949, 60 years of our Republic, this is still as relevant as it was then. |
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quote Dr. Ambedkar, "On January 26, 1950, we are going to enter into a life of contradictions. In
politics, we will have equality and in social and economic life, we will have inequality. In politics, we
will be recognising the principle of one man-one vote, one vote-one value; in our social and
economic life, we shall, by reason of our social and economic structure, continue to deny the
principle of one man-one value. How long shall we continue to live this life of contradictions? How
long shall we continue to deny equality in our social and economic life? If we continue to deny it for
long, we will do so only by putting our political democracy in peril. We must remove these
contradictions at the earliest moment, or else, those who suffer from inequality will blow up the
structure of political democracy which this Assembly has laboriously built up". This was said over 60
years ago and today, hearing the President's Address, we come back to this fundamental
contradiction, and this fundamental contradiction is: in which direction are we progressing ? What we
have seen in these two decades of neo-liberal economic reforms, what we have been seeing, of late,
is essentially the creation of two Indias within our Bharat - the illusion of a shining India which they
gave us, and the reality of a suffering India that they are giving us, and this is what | have been
repeating in this House. And it is this hiatus between the two, the shining and suffering India that is
growing. Now, we have gone through those figures earlier and | do not want to burden the House
with those statistics. All of us know that while we have the largest number of billionaires today in US
dollar terms in Asia, including Japan, in India, we also have 77 per cent of our population living on
less than 20 rupees a day. You had various estimations of poverty that have come up. You had the
Suresh Tendulkar Committee's report, which has now given us the poverty figure of 37.2 per cent.
But if you compare it with 1991, the number of poor in our country - the statistics and percentages
are good for analysis but, in real life, you see absolute numbers - there are today 10 crore more
people below poverty line in India than there were 20 years ago in absolute numbers. These are

figures from the Planning Commission.

The NSS latest round data has given us 3.9 crores or nearly 4 cores of people have slipped
into poverty. That was the latest figure we have for 2004-05. In that year alone, 4 crore people have
slipped under poverty only due to health expenditures. Because of privatisation of health services,
they cannot afford their health expenditures, 4 crore of people have gone into poverty in one year
alone. This is the National Sample Survey, | am telling you, Sir. So, the creation of these two Indias,
Sir, and that is the reality that we have today, and we are moving in a direction where it is not

my India i.e. Bharat as our Constitution says, but it is my India that is divided into two Bharats or my
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Bharat divided into two Indias, a 'shining India' and a 'suffering India'. And that the hon. President in
para 5, para 7 and para 3, in the initial lines, | mean, when she outlined the whole thing, she has
given the basic thrust of this UPA Government, and that basic thrust that has been given is, one, the
impact of the global recession, how to protect our people; and two, to work for inclusive growth and
in paragraph 7, she talks of the question of price rise. Now, the question again that comes up here is
that in this Budget also, the direction of the progress | am talking about, is the creation of two Indias.
And what have we done in this Budget, Sir? In this Budget, that was presented, you have given a
concession of Rs.26,000 crores to the direct taxpayers, which is essentially the corporates and the
high-end income-tax payers, and you have collected Rs.46,500 crores through indirect taxes, which
is, what will be burdened on the common people. So, the shift of resources again continuously
keeps taking place towards the rich, and the whole Budget has planned for a nominal increase in
expenditure of eight per cent. If you discounte the rate of inflation in real terms, the expenditure this
year by the Government of India would be less than what it was last year. And, if it is going to be less
than what it was last year, where is the thrust for growth, where is the stimulus for growth? And
whatever growth you are giving, you are giving it through such lopsided policies where the rich

become richer and the poor become poorer. And on top of that.

Sir, the question that does come up is, here is a Report which the hon. Finance Minister has
presented to the Budget, and this Report says Statement of Revenue Foregone. Sir, the Statement
of Revenue Foregone says Rs.5,02,299 crores is tax foregone. This is the legitimate tax which could
have been collected. Okay, even if | were to give the benefit of doubt and say the foregone taxes in
terms of indirect taxes were meant for economic stimulus given the global recession, if you minus
that, what is the tax foregone, as far as the corporate income tax is concerned? It is Rs.79,554
crores, nearly Rs.80,000 crores has been foregone from the corporate sector. From the high-end
payers of the income tax what is foregone is, Rs.40,929 cores. Put these together, you have
Rs.1,20,000-odd crores of the legitimate tax that the Government could have collected, that was not
collected. If you had collected this amount and utilised this through public investment, building your
economic and social infrastructure that is much needed in our country, we would have been able to
generate jobs at a very high level, and that, in turn, would have generated demand within the
economy, which, in turn, would have provided the impetus for manufacturing and industrial growth in
the country. But, instead of adopting that path, you adopt path of giving concessions to the rich, to
the corporates and impoverish the rest or the suffering India, as | have just explained to you. So,

this direction, the direction in which we are progressing, like the hon. President has said, that is the

239



direction which, we think, is not the direction which was envisaged at the time of Independence, at
the time of adoption of our Constitution and the Republic. On top of this, Sir, comes the very
unfortunate, | think, | have called this unfortunate, reference of the hon. President when she says
that this price rise is inevitable. | mean, we are told, "Sorry, you have to suffer. The price rise is
inevitable." Why it is inevitable, she tries to explain it. But, Sir, we must understand what does the

price rise mean. The price rise normally means that there is a shift in income.

The more expensive an item becomes, the consumer pays more; that is, the working people
who earn salaries pay more; and, the people who produce these products earn the profits and they
gain greater profits. Sir, even the Prime Minister once referred to it and what we call it crony
capitalism. In India, when price rise takes place, it is not the producer who gains, it is the middleman
who gains. You have our peasantry being impoverished, you have the common people suffering from
high prices. Who are the people who are making this money in between? We have been raising it and
many issues have contributed to the price rise that have been referred to by my colleagues from the
other Opposition parties, so | am not repeating those points. One point we must understand, who
are these middlemen who are gaining? When we always raised this issue and say to stop this
speculation in commodities exchanges on essential items, stop or ban this forward trading, futures
trading in these commodities, we were always told that that does not contribute to the rise in prices.

Then what is the reality, Sir?

Here is from the Commodities Exchanges annual reports. The value of trade in agricultural
commodities during the fortnight ending January 31 was Rs.52,313.63 crores. Compared to last
year's, of the same period, it has gone up by 65 per cent. For the whole year from 1st April till 31st
January, it was Rs.10,13,379.97 crores. For the comparable period of the last year if you see, it has
gone up by a whopping 102.59 per cent! If the value in forward trading and futures trading goes up
by a 102.59 per cent, what-does it mean, Sir? There are profits there. How can forward trading give
you profits except when the prices rise? There is no other way forward trading can give you profits.
The prices have to rise. If the value of trading is going up so much, there is a natural pressure to
make the prices go up; otherwise, they would not make the profits. If they do not make the profits,

they would not invest in such big numbers.

What is the other evidence that you have that they are making profits? Here is the report that |
am reading out to you. This is from the media, but based on the reports by Investment Advisors and
the corporates engaged in commodity trading. It writes a very sarcastic comment, Sir. It says,

'Investors in food stocks are laughing their way to the bank." | would not name the company because
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| do not think it is correct to name, the last year, there is one company which made a net profit of Rs.
69 crores for the quarter ending September 30, compared to a loss of Rs.87 crores it made for the
same period last year! What are the ranges of profits? Those involved in sugar have got a profit of
341.62 per cent! Sugar profit was of the level of 341 per cent in this one year. Then, what else does
the Investor Advisors say, Sir? 'l am positive on sugar stocks. The best days are yet to come. There
is a similar story in tea as output in major tea producing countries like Sri Lanka and Kenya is
affected. It should not be a surprise if tea prices double from the current levels." They are warning
you, they are telling you that they have made all these profits, they made their killing, but it is the
people who have to pay the price with an inflation rate of more than 20 per cent. So, in this
background, Sir, hon. President's reference to say that this is inevitable is actually very, very
tragically unfortunate. So, what needs to be done is ban the futures trading and forward trading in all

essential commodities.

Secondly, Sir, we say that if the public distribution system can be improved, you can actually
contain prices. It is not inevitable as the hon. President says. And, what is the state of your stocks,
Sir? Your Economic Survey tells you that as of January, 2010, as against the buffer norm that you
require, as against 200 lakh tonnes of buffer that you require, you have today 474.45 tonnes in your

godowns.

This is your Economic Survey. What are you doing sitting with this stock, Sir? Why don't you
release rice and wheat to the Public Distribution System so that prices can be controlled? Instead,
on the other hand, you have reduced your allocation for APL category by huge amount of nearly 75
per cent. You have reduced by a huge amount your allocation for APL categories to the States when
you have all those buffer stock lying with you. So, what is this Government doing, Sir? Why is it
inevitable? Why is price rise inevitable? You release these stocks and on that basis let us see you
control these prices. But then that is something that is not being done. What | say here is that the
President talks of food security, in fact, last year the hon. President spoke of many things that the
Government would initiate in the first 100 days. One of those initiatives was the Food Security Bill, we
have not yet seen the shape of it, and the other one was reservation for women. You said within 100
days it would come. | remember the Leader of the Opposition and me both making the same mistake
when we talked of instead of 100 days, we talked of 100 years. It was last year on the Bill for
reservation for women. By mistake, inadvertently, both of us made the same mistake but somehow
now it appears, hopefully, that would not happen because the Government assurance for this has
come for March 8, on the International Women's Day. So, let us wait for that. But the food security,

that promise was made last year, is repeated this year. Calculations have shown that if you give to all
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families in our country 35 kg per month per household of foodgrain, the extra amount that would be
required from the existing food subsidy which is of Rs.52,490 crores, in addition, you would require
Rs.84,399 crores to eliminate hunger from our country. What is the concession you have given to the
corporate sector last year in the form of tax forgone, it is Rs. 80,000 crores. Instead of doing that, if
you had spent that for food security you would have eliminated hunger in India. So, it is not
inevitable. People have to pay the price. It has become inevitable because of the policies that are
being followed and it is these policies which are creating a situation in our country where there is
plenty but that plenty is not being distributed and that is because of the priorities that this
Government has. Therefore, | will only request them not to go back, harping back Pt. Nehru because

many priorities that Pt. Nehru set, they are dismantling today, Sir.

The President of India talks about disinvestment. In Para 38 talks of disinvestment and the
pretext is that it will give a higher monetization or a market value for your public sector enterprises.
The Budget has estimated a disinvestment of Rs.40,000 crores plus. Now any economist worth the
salt will tell you Sir, selling your assets to meet your expenditure makes neither economic sense nor
common sense. This is something which defies logic. Okay, even accepting the plea of the
Government, giving them the benefit of doubt, that we will use this money for social sector
expenditures, even then they are saying that we are going to allow people to become partners of the
public sector by selling shares so that its market value will increase. When are these shares going to
be sold? They are going to be sold this year vide the Report of the Public Enterprises. The Annual
Report of the Public Sector Enterprises, its Performance Review of 2008-09, tells you that 41 public
sector companies listed in your stock exchange, every one of them lost their value in market cap over
the last year. Every one of them ! All 41 put together have lost a minus 27.41 per cent of their market
cap last year, that is, when they are losing, when the shares are at a lower price, that is when you
are going to sell the shares in the market. What is the meaning, Sir? You are selling your public
sector for a song. You are selling your public sector for a song to allow private capital and foreign
capital to gain from you. Don't sell our country's asset which is the property of the people of our
country. Please remember, public sector is not the Government's property. The Governments come
and Governments go, the Governments only are the managers. The public sector is the property of
the Indian people and a manager cannot sell the property without the agreement of the people of our

country who are the owners of the public sector.

And if any manager wants to sell the public sector without the consent of the owner, i.e. the
people of India, then, the people of India will change the managers when the time comes. They will
get better managers. So, don't sell your public sector for a song to the private sector and to foreign

capital because that is not what Pandit Nehru said. So, don't go on invoking him and, then, demolish
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whatever he tried to build. We have our criticism of how he tried to build. That is a separate issue.
But, this is something | think, which is a great disservice that the President of India is doing. She
should not go back to Pandit Jawaharlal Nehru to justify what they are planning to do now. But, Sir,
since we talked about the future of India and after sixty years that we are talking of, what sort of India
that our youth will inherit, please remember Sir, 54 per cent of Indians are below the age 25. Two-
thirds of India is below the age of 40. We are one of the youngest nations in the world. What are they
going to receive as a legacy is what we are determining today by our policies and what are they
receiving? Today, it is a great pride and very justifiable pride amongst the Indian youth and Indian
intellectuals saying that they are dominating the world's knowledge society. It is very true. Whether it
is the IT industry, whether it is your software industry, yes, Indians dominate. Virtually in every field of
science and advances, in every laboratory in the world you will find at least one Indian who will be
one of the top people working. We are very proud of that. The whole of Europe is actually a little
afraid saying that if this continues, then, India is producing annually more trained and educated
people than the whole of the European Union put together. That is the reality. But, then, when is this
happening? This is happening when only nine per cent of my youth which is eligible to go to higher
education enter higher education. You increase this number to 25 per cent, Sir, then, you will see
that India will legitimately, rightfully, be the leaders of both the knowledge society and intellectual
development in the world. Are we capable of doing that? No. What is required is our priorities and
where you will invest and that is where instead of giving these concessions you invest these
resources in a proper direction and that is when we can build a better India which is possible. So, the
result of these policies today, is neither are we gaining, neither are we able to reach and achieve our
potential nor are we able to prevent the burdens on the people and it is this direction that is
something that needs to be reversed, and, | hope in the course of this debate, if not in this debate, in
the course of the discussions the Government will seriously reflect on some of these issues. There

are some issues of concern.

Sir, yes, with regard to the foreign policy. We have always explained. The President of India
has laid down through many paragraphs on the issue of our relations with other countries. Yes, India
has a pride of place in the world. That needs to be maintained and our independent foreign policy
cannot and should not be compromised and there we have our apprehensions in certain areas. Since
some changes are not in the interest of our country, whether it is on the question of climate change,
whether it is on the question of the Doha Round of talks that are taking place in the WTO and on all
these issues, Sir, there is a certain shift, a direction that is changing, where | think, there is greater
and greater emphasis in our strategic relationship with the United States of America. We want our

country to have good relations with everybody, undoubtedly. But in para 64, the traditional foreign
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policy that the President invokes and talks about, there is unfortunately not even a reference to the
Non-Aligned Movement. There is not even a reference to the fact that the Group of 77 and India
moving towards the IBSA and that triangle-India, Russia, China, how are we going to bring these
two together into one BRIGS that we are talking about, Brazil, Russia, India, China and South
Africa? If that is the thing that we are working out, unfortunately, that articulation is missing and that
is why it makes us suspicious that there is greater emphasis on strategic relations with USA. | would
like to go on record that that is something that is not acceptable to any one of us that India's foreign
policy has to remain supremely independent in the interest of our country and not as a second fiddle
of anybody else, particularly of the United States of America. Finally, Sir, since we talked of Robert
Frost and Nehru, since we began and our President has also quoted from Nehru, of what he said in
the midnight of 14th August, 1947, | would only like to say that just before Robert Frost died he

philosophically summed up his experiences of life.

He said, "You ask me what life is, | will tell you in three words." He said, "It goes on." That is
life. It goes on. But, how it goes on? What is the quality of life? That is the important thing we need
to discuss. That is the important thing that we want to discuss. Mr. Venkaiah Naidu is not here. He
has quoted from a Telugu poet. There is a very famous Telugu nationalist poet called Gurajada Appa
Rao. He once said, 'A country does not mean its soil, its bricks or mortars; a country means its
people.’ It is the quality of life of people that is the most important aspect. If you measure it from that
point or yardstick or the Talisman that Mahatma Gandhi had given us that in the final analysis to wipe
every tear from every eye, | think, the President's Address does not, in any way, give us the

confidence that India is moving in that direction.

Finally, Sir, | would only like to conclude by asking the hon. Prime Minister and the
Government to seriously reflect upon some of these issues and it is possible to have a course
correction and that course correction should be done in the interest of the people. So, let us not
widen this hiatus between the shining and suffering India. But, let us together build a better India
which is possible, which is completely achievable and | hope this course correction will be done.
Therefore, we have moved some concrete amendments to the hon. President's Address and we will
take them up when the time comes. Therefore, we have these reservations on the President's

Address that she has delivered this time. Thank you.

31, RIS I TAT (STR YT : AIAR, TR H U MR 3797 T Bl 3R - AMID!
gaTe ol g & A ABTHEH IIFART AEIedT $ AT U= Je7 370 3iR o0 I & faaR
G BT aTaAR TS [BT| AIER, Y8 Hecl gU 931 980 B ¢, W © [P AeTHSH IIFART i1 Bl
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B STV BT BT Y. AT, TRPR B! RERTEHT AR FH AET IR ISP e &l T B
PEAT 81 Y. U1 Y. ARPR B 8T 3R Ueb BT H BB I qhall &

3fMEHHS FTER A olfdh WiR & 375788 a1
i =R 11 32 Wl Rl & 78 B,

T ST o e fasye a1 fh § Sue &
W % T Weliep SXTG1 4 (el edren,
I B IR [ 1T 319 T 1 dh|
FIARWET & TIT W < 7 Ul U &,
YT-ud A TS RSP HUs 78 914 &

$, $9 IR W g UP FEM! I8 377 B 6 & § e & fow vs ia & 957 9
AN 7 T ATfEd W1 Sl 980 3RY A T U1 §AT AT 59 BIRVT g1 AN g gYI i1 A1
F 91 AN A <@ T Qe BieT T g g1 # Bad) fofg gy @1 81 @1 Al 7 we % 89 o et
I B I8 4 $Pg U © 3R 921, JH I8 BRI AP I Y 817 AN = 7 Ta19 {41 J1 faeamq
of fop &H A9 19 W11 B3 ) ITi) STx SR 3R dled # B & ravgddr gt ArgdR, 339
FEF H 91 74 21 fIvaTd 1 U SRV § I8 FEMN S © IS BITT §5d1? I8 FHS $T 98
Sufard SR MY ol &, 9 &, 3ferd & iR wsT &, S ucde av fawars &1 BTaT oy e &
39 IR I1Gd ITaTT AN R I1a Al €, <ifdh Rih $B T aF 94 oY I8 9 & 3R 8
Ry feemait # R &% =rel o4 &1

ST, T TR ¥ 5 39 ANHINOT BT S IR e 6 o eneH) @1 Aderd Rk
STTPTAT 3TH W aTel It 3T MEH! T 1 WT I8 AT §1 AIaR, 59 YR A0 & I
Iufer ok AT a1 &1 feaTd Ush AR R 4§ T2T 21 31T 39 9T 3§ IR U=l &b A Pl
98 81 SHI off iR I SIS gafery ot off fob o~ oR TR U9 o 3iER 981 & B uret &
3R 95T IR IR 1 Y T2A1 I§d TG dTel Id1 T §9 A1 I8 TRE -3 &b W] SR Jae
# U 3R 8T 6 IR U9 3 RS -TARE 1 AP BN - AISTG T, TR e, Fg-g
BRI T S| b B B 919 &, FiAS] b G=m WY 981, 22 AN & A1 81 T8, 379
IR I BT ST BT a8 SIS i, TR 59 JIFHHTIO1 H 7 1 IR T & forg $15 76 721 € 3R
T & 5t 93 B A1 {5 a1 IS 31 15 21 7R 2 oft @ Faret <1 Rredl I Wiffia slav '
1 81 2 g el 6 99 91 el § 9ga o faan s, e Y e ® 5 59 g 22 9% ugw
T 1 B W B 22 iAE! F I8 & o < AR

IR Y & AN 3T S 3R H2 b e B Hep fa@mn g1 g9 sexefiy w7 =it
St Y, T 291 B T Ut IO AT ¥, S S0 €8 UR SR U § U FeTq WRBR < I8! 8, I8
1 Pvg ® Ao P SR U BT AU IR IR GST HR BT TN fHaT 81 S8 80 BOIR RIS BI
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..(TFHM)... SBM IR IS & BN & ol I TRHR ¥ 80 TR HRIS ST Dl AN DY, TR
T F9T-|9Y IR YA T, <ifehT SToel S SR T 81 Tl §R s Pl ol 98 RISl
PI TS, 989 W GRS 71 981 R UG, 981 W UG drel I W U, B B JHIERITel T g,
IS F A W IO Bl T8, IS Famr Mo i a7 @t BIRmT o 718 iR s &
TF s IMABRY BT IAGT 3redel W) T & TIN fHaT 7| IR TS WRGR B @RIl B
THRA BT BIRT B TS| ST gaas 31 g8 UM & fY TR¥ @71 31 I8 98 geoss 8, o8t W
1857 3 FITS el 718 o, il % 31T Haah! A1S BN I F @il & forg, FERT deiars & forg
foren war &, "geel gxalal & Y8 s Gl ber oAl Wa Sl Al g8 I STl arett T &1 et
oS & AN 981 A Tl IR I &l 9 ST B T BT a1 T2 PR I8 §, 9 AT ST g g B
I PR TS ©, Fifp ITPI &1 & T A9 T8 81 8T 81 P75 DR P & oS Bl AR 78]
STET B

IYFHTIRT FRIGY, J-T W T8 #A! Sl 7 P8 3R WHR & AR Al 7 FeT fF 3
ST Il 9979 ST 32 81 I8 95 G &1 a1 21 SR 0e ¥ &t iR Y 3 3R foran £ SR
IO BT AP 79 T 8] BT, 59 I b IqP BIC-BIC T3 7 I S| H 3797 =17 2= 3301
HIITET Sff DT q8TS <1 T §, SR Ya¥ H 89R] TR 8 AR 98 TP [RR IWPR 8, YR IR
U H BRI IRBR BT IR &, Afb S8+ 337 91 B! URaTe fhy 31 o a8 S9! WRPR wrelt
T, SR SR TS BT IR A1 # A9 B BT IR<I1d 195 URF ATl S8 A= Hem
#=ft St 1 frg) ford) @ik ATt~ ©u & HET b 319 SR USW $ BIS I §913Y, B IR IS
F IR TR 31 & forg TR 21310 &R 91a B Rt TRT 1 S 2, &9 &1 A faearsy T8 dwa
217 T T RpTaa B

SUHHTIRT FEIGd, Wl ERER W 59 9l &1 999 IS $F &I Hell 9 & 21 RER
THIwell STRIES | AT §, Afth g87 & AR Ugd A1 SR IS2 ¥ & 81h% 91 &1 3R g #
et o1 eRER 9T U, < 3MUd! SR UReT BId] &1 9T IS ..(Hae)... Aed, fRamaa &
T T IR TS AR TG UGS BT @ BN WRBR 7 Ugiel iR SIsiel & a7 a7 9971 fay &
o5 oY JeR & T 7 IR

SUFHTIRT HEIGY, § MY I A8 § [ B8 HIE Uecl SR J¥ & PWD faumT ol s
WHR F 919 5 U Gt a1 o) fF Agar e we | w1 3 Smoem| 71 & Het # 2R & orai-
PRSI ART R &, b AT B8 HSIH 81 Y & 3R P75 ARBR BI IRP J IR T4 PR Bl T
o T e e R 2l

SYFYYRT A1, fIoTell & AT # 7 A1 SR WS ARGR &I METE] BT WATeT @1 T § 3R
TET &l BT WA IET 7T 8| 8T F forg T fastedt andfed &) 78, 68 AR Sekd @t o &
1 ATE-A oft S1fres fasTelt o U= o1ef < o foraT SiTen 1 g ufy wEter & SifHryor 7 fone oft
STl TR & IR ¥ B T8l HBT T 81 ST &1 a1, JAUTYT 3 I7Siia et Jrior fegeiia=or
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YRATSTHT BT STHGR TAT BT 7T 7, A SR TSI P 37ex SHN ARGR o ITegT A YR 8T
T BT JT B, T IR g ORPR §RT Bls BRATS el BI T8 8l T8 U 6 A1 W9 T8
g, AR T E?

SUFHTIRY FRIed, H TaRIcaIs B FE, S GR 9 Bl G 2, IGP! aR%B & faer
TTEAT §1 SR IS & SIRES A o1 §U ST H, TRGS AR 7L TQ¥ & Taqeanadl 4 e &
T ITR I3 ARPR 7 P IR AEE & (7Y beg TRBR A IR AT 81 SART T84, TR =1l Y1
AT | THAATE ! TR A e &1 B 67 81 8, I 3Midharg 3 51 78! § 3R &S IR 59
WWHR 7 39 FdY § 5 WRHR B YA HoM 81 75 TRDPR 39 THAAdIS, IAharg d s d
TR A DY, oAfhT Il Sif b ARIHTTOT § SHHBT BBl Bls URKd 8] (&7 7T Bl AIAR, 89
F ST § 3 R 31 TaTel 7 T Bl oy o iR wwsiid gu 201 U8 9gd g & a1
81 U TS IR 991 gl © 3R SHBT U qatad &l AR bR AT 1 T8f U= HTaRy 7a] Ul
T 2, S S IR Y% BT ST WY o lt B B AT ORI, AR VS ST q41g 81 Skl 2,
T 99Tg 81 I &, AT 9918 81 9 8, offdhe Iy St o 1Tl # ST gl bl fores -1al
B YRA--TIT BRI fhalIHIeR AT BT 8T IR Tl §ferd & I8] &1 I8 RIS WM &, S99
RET PR BT b5 PR PI SIUE 21 I8 G S 8 6 =9 A1l BT BRIe 2 3R gerdt axfig
Tfafafdrt AuTe | M & 918 I9Y WWHR IR-IR A1 P F 918 I &5 GRHR B IRE J By
Heg eI &1 H YU HE < IS ARG SN Pl qGTS <7 A8l §, S €6 APhed aIdb A 39
AcdeaTs | e 8 2, oS 6 B, I3 @ B S I e fhan 2 {5 59 39 sidwans & fog
5 & S gl & foy AR 78T B

$, 3TTST HEITS & 9N § 95 991 g 21 R 9 AEME 9 WM T, W IR 4§ T/,
gferd, SUfer, T ot e 21 R TRE & 78S B &R O IR 9 3% WReR & A4 A
ST - FATETON &1 8, I T8 TS 3R e ¢l &1 MO AT BT oAb 30+ 95 T
P11 I BT 6 TR g 3BT WM 2 AT I8 YIS AUITS SR &1 H AT 77 R
SR <A1 9Tedl § {6 TR H 59 AT I TR, ferd, oS |l Pl o9 FoqR e & b d
T9-39 ©e frafrard gu § ST @ied 21 g 7red € 5 9 el wR Seie @ied 2 ok @9
ITHT VS 7 1 AT fet| 3179 I8 1= T 30 T8 HIRMT T2 B o 161 71 S | 578t a0
JETST % dferd et Y i A fABRIT 3R Therdr ™ &) 919 ®, 39dT heldl & Bl Ri%
3o 2 f 3 =med 2 6 ok iR ok 81 911 &fR TRI9 iR TR 81 511 39 fausid g Iy
TREBR 1, I ATt 7 b G < & foIg IR e 930 #30 7T 7 T 1o Ao
Farferd aRad dferd RN ol 9 |t $uq uiky ATE Nfde Aag 3 B HIRM BT 81 Uh T < BT
T foa Bl 98 99 $9 TNET &, dfual @I, gferal &1, el o, it @1, e fog
e # arar Areq FiARTT FASH S 7 HET 2AT| Y R SN ) B a1g e B, "W TE 2,
WCETA &, AWM $B 781 §, Beald &, AR ANl § 9% U U AfIeT 5, 39 IR &1 o1F 781

247



TEAT DT 31T, TS MMEH TRIT B, TR AG 2| T8 ATae ST S, HHRTT s o 7 fhar 8,
e % T 9rET AR 7 BT 81 S S9 HEH BI gfeT HrE 3 97 W& E1 9 R SR
T3 &) 7L, afeh I S H-BH H ST ST @ E, RIS B, URIGH B 31 9971 T 8, ST
B el W& €, S9! 971 W& © 5 I8 TFeRT 8 <9 § 3R 59 9% R IRAaP 86 JeR] ol
..(TT).... T IR T3 FEGATT BT A1 T8 72

sft I/ ARV AR (STR IS : APE IR & ...(TAUM)...

31, 3iRaere ST T[MT : 379 I Mare Sff ff SRl i T e B ..(FaET)... AR JTReTo
H ...(FAE)... 8 ARG BT AfE AREVN & Al § Igd THR Bl o & oy faet sRga fovam s
R8T 81 BfIe 3 3Yes 81 &4 Al AREVT e $T WHIA B &, A DI 7B &P Al
MR, AP STH T e &7 ASefes PR, AUses olsd, 31.4LHT. B Afgersi & fag s
FAT JraeTe fhar 82 97 fIY SHd 3fE” el ¥ WIaeT g1 d1f2y) I8 §HRT 399 Ry gl
HAIEARES & TR A ..(FFEH)...

ST, (STl TS Q. SUgaT (TSR : Afgeraii &l A dsarsi

S1. JRaerer ST AT : HSH, 8 TS Bl 91 P8l PR I8 &, B4 Al Sle Bl a1 IR 2 8
..(HAYT)... ATIAR, AETHIEH & AT H R ST, Sl 3R IRORTTd a1 fardt g
SFRIID ST BT Seoid 8| TaTd| Ud Wret XTI febrai # Hfeefrail o1 50 vfererd sieeror &=
BT 9 9T HE TS 51 TH SHPI TR B §, clfch JRE &b R H A0 [Jegpet d14 1 =
gafery 7, R g AR UH AT TS | IXHRT Fareit # SIRE $T GA B <
=TEH 81 ARBR - 1 Hraer a1 & & fe 1 ue Teb v b &1 |_1 STl &, Al a8 U 39
HIST |1 ST ARBR QT Y&l Bl e rafey § SIH-geidx Te1 91 3R d qa1ST 81 S|
U & QR A1 H 81 arell RITRAT A F 10 UfIerd g8 &1 surrender HRAT 3AeTD &1 514 ARBIR H Hall
TET 81N SR g8 THIS EI Tt SITG, T SATRET0 T AT 81T | SRFET IS df I} PE PR T R Sl
% BIs UG candidate T&1 e TBT 81 T A1 81, AT T el S| BT I8 Yo yeaiarad
g 81 AT H WRPR B AREV AT SlarSler 81 2AS THY TSl B 9N §IRT de-reservation
process Y% T T &1, T1-TR AT ITRIET TaT Bl 7 W AR ST 918 I A 9oft # 98
ST I8 gford o & a1, SR @ & ey B 1T 71 H WReR | Wi aal § 5 IR U8 W
ST, SRfET UST & backlog BT AU P MR IR URT STV 3R de-reservation éﬁib‘l'{f?ﬁg?ﬁar_c{
T Qe srReror o froft &1 & R @ fahan v

AR, T ST 71 W) Qb T IS AT b FASI & Fad HAGIR a1 I Reemrarerds, ht
AT, FHATS!, W S dTel, ATSibel g 31 181 o (] a1 [IETS] HIgRI BT HEl BIs Ieeid
39 MO # TET 21 oIS ¥ WX H ISR B 1A FHH 7, R fwa Y anfde w7 &R
Tt a7 T 31 SITHTooT 3 ST Bl BIs o7 7181 2
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ST, o A P (TR H FET Bl aredl § 3R H IRBR A AT AT H R B3]
3 B9 WRBPR F Igd SHNE T, <l O ) STa SIFM, |qaRT &, 3119 PIRAT HRY, A9 TR T2
1 I SUET D11 IS AU Pt e -
g AT € EDIbd A T Bl AN,
{3 SIY STl ¥ STeTehell gl HE dl @i,
T &, 1 gIRwe TOR 78] 3T,
S §boTaT &, I8N b W SIS aAll| ..(aLH)...

el 9e1 HRA : U oIy TR S

S1. 3TReereT T T[T : U 499 2R A ARG I8 WRBR & fory &, ST e [{rs faes off
T HEI8I
BN ESRESI KGN CN
- TS SfY, AT GAT ST
BN ESRESI K CI NN
w9 f& 1 I8 Aeh 7 gom aref g,
TR &Rl IS SN I aTell B
AIIER, 81 Tea] & W § 37U I FAG BT g SR Yz ST AT 3 R
el § b 2RI g1 Agfe MU 3T 98- 98 g=gdre|

MR. DEPUTY CHAIRMAN: Now, the hon. Minister has to make a statement on the Prime

Minister's visit to Saudi Arabia.
DR. (SHRIMATI) NAJMA A. HEPTULLA Sir, he can lay it.

MR. DEPUTY CHAIRMAN: Okay; if you want, you can lay it.
STATEMENT BY MINISTER
Prime Minister's visit to Saudi Arabia

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Mr. Deputy Chairman, Sir,
with your permission, Sir, | lay the statement on the Table of the House.

"| rise to inform this august House about the historic visit of the hon. Prime Minister, Dr.
Manmohan Singh to the Kingdom of Saudi Arabia from February 27 to March 1, 2010 at the invitation
of His Majesty King Abdullah bin Abdul Aziz Al-Saud.

The Prime Minister's visit to Saudi Arabia took place 28 years after the last visit by an Indian
Prime Minister, that of late Smt. Indira Gandhi in 1982. Prime Minister was accompanied by a high-
powered delegation consisting of Ministers of Health and Family Welfare, Petroleum and Natural Gas,
Commerce and Industry and the Minister of State for External Affairs apart from senior officials.
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Prime Minister was accorded an exceptionally warm welcome by the Saudi leadership. In a
departure from protocol, the Prime Minister was received at the airport by His Royal Highness Crown
Prince Sultan bin Abdul Aziz, the Minister of Defence and Aviation, Crown Prince Naif Bin Abdul Aziz,
Second Deputy Prime Minister and Interior Minister, Crown Prince Salman bin Abdul Aziz, Governor
of Riyadh and members of the Saudi Cabinet. Prior to his talks with His Majesty King Abdullah a
ceremonial arrival with an impressive Guard of Honour was held at His Majesty's residential Palace
which is a rare honour. All these gestures reflected the special significance attached to the Prime

Minister's visit by the highest levels of the Saudi leadership.

The Prime Minister's visit took place after the visit of His Majesty King Abdullah to India as
Chief Guest at our Republic Day celebrations in 2006, when the Delhi Declaration was signed by both

leaders.

The hon. Prime Minister's visit provided an opportunity for the two leaders to review the
progress in bilateral relations in recent years, and in particular the implementation of the Delhi

Declaration. They also discussed regional and global issues of mutual interest.

Saudi Arabia is an important country and a factor of stability in the region. It is the largest
country and economy in the GCC. Economic ties constitute a solid foundation of our relations. Our
bilateral trade has seen exponential growth exceeding US$ 25 billion in 2008-09. Saudi Arabia is a
reliable, valuable and major supplier of crude oil to India. We import about 20 per cent of our energy
requirements 'from Saudi Arabia which may be further increased over time to meet our energy and
development needs. We have been assured of continued Saudi understanding and support in this

regard.

The most important outcome of the visit was the signing of the historic Riyadh Declaration by
the Prime Minister and His Majesty King Abdullah, in which India and Saudi Arabia decided to raise
our cooperation to a strategic partnership covering security, economic, defence, and political areas.
In particular, both leaders emphasised the importance of strengthening the strategic energy
partnership. It was also agreed that both sides would work towards meeting their vast requirements
relating to infrastructure and development by augmenting the flow of investments into each other's

country.

The two leaders renewed their condemnation of the phenomena of terrorism, extremism and
violence, affirming that it is global and threatens all societies and is not linked to any race, colour or
belief. The international community must, therefore, resolutely combat terrorism. The two sides
agreed to enhance co-operation in exchange of information relating to terrorist activities, money
laundering, narcotics, arms and human trafficking, and develop joint strategies to combat these

threats.
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The Prime Minister conveyed our gratitude to the Saudi leadership for the arrangements made

for Haj and Umrah pilgrims from India.
In addition, the following Agreements and MoUs were signed:
(d) Extradition Treaty;
(e) Agreement for Transfer of Sentenced Persons;

(f)  Memorandum of Understanding between the Indian Space Research Organisation and
the King Abdul Aziz City for Science and Technology for co-operation in the peaceful uses of outer

space;

(g9) Agreement on scientific and technological co-operation between the Department of
Science and Technology and the King Abdul Aziz City for Science and Technology in Saudi Arabia;
and

(h)  AMoU on Cultural Co-operation between the respective Ministries of Culture.

Several other agreements in the business, trade, research and education, media and

information technology sectors were signed on the sidelines of the visit.

As a special gesture, the Prime Minister was invited to address the Majlis Al Shoura in Saudi
Arabia. The prestigious Government University, the King Saud University, conferred an Honorary

Doctorate on the hon. Prime Minister.

A high-powered CEOs delegation also accompanied the Prime Minister. They had productive
interactions with their Saudi counterparts. There was significant interest in directing Saudi investible
surpluses to our infrastructure sector and other mutually beneficial projects. The Prime Minister

addressed captains of the Saudi business and industry.

The Prime Minister also interacted with a cross-section of the Indian community in Saudi
Arabia, which numbers nearly 1.8 million and is the single largest population of Indian passport
holders outside India. The Prime Minister applauded their hard work and assured them that their
welfare Was of paramount concern to us. The Saudi leadership expressed their deep appreciation for

the contribution of the Indian community to the development of the Saudi economy.

The visit of the hon. Prime Minister was highly successful and has underscored the mutual

desire of both countries to take our bilateral relation to a higher level."

MOTION OF THANKS ON PRESIDENT'S ADDRESS

. I MU ATed (IR T) : 379, 3 G Aemfed Igufis S & ifmeor i) ad
<& T H diet o forg a<h o, s forg § smueh! gwuraTe <al g1 Hemied g af & S 4
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P 74 TRT 8| W BT W Y IS W 61 © [ AR gl W T4l B 91, AT Fad $O
famgail o= 1§ a7u1 3fR 7ot urct Y a1 X =g

SFRYATIOT 3 UR7 5 9 AP 10 TS ATTID W, T, 916, Il DI, Wrel JRef U4 fadm a%
H GUR R T4l B T &, AP I IR B AR 974 U QAR Bl GRE §1 8 A1 d16 37 ©, 8%
RSN B, T R $B AN & iR B srywie 8 & & foam i faam smg1 I wfhan &
AT A &, ARHR TS S Y &, T Q1 Bl T} 1 =Tel fma ot & Rt g9 a1g
IRy & wiag PR Ab 312dT S U PR U b S[Iaoi Bl FqdT 81 G A1 b G ol fRafy
fopart 1 Ut {1 SIS 81 bl 3197 T 39 WX ) PIs Wit N 81 91 8 3iR 319 o9
HAGA MY, 79 B g€t Rt il

FRgerer Sit <1 =4l B g 311 I8 Seoid b o & are I S et e o= R @1
TG I &, AT Pl ATl Te| ST o1 g 39 S99 fI8R 3 J&dr 7 i1 &1, b Sad
forg & N a9 &1 1 SIFTOT 3 33 HaE H Bac b AT 2, Afeh 37T I 59 [T BIg
Hif T T1E 1€ 21 B A Al BT g TAM W JHAH B 8, AT IHD! WRUTE FH T B
BIGIl!

2T, STe1 I @re YReTT 3iR [ <= @1 gfg &1 |aTdl 8, 39 ) A1 51 affdps 2y o &,
T B TN BT S WR I FARA B T R $ABT BRVT I & b TR <9 # TR 957 9 TAE R
21 1 YT ge1 BT Ira1 foban STl 2, <fd fRAfy 98 & 6 Wiidear dae, S 999 7eaqy 8,
o1 I= Fa9 SRt S R 2 SR Y 37T ot ST W a9 SATeT AN B SRATSHE S B, e
gl TR AT TN XE B 1.3% 81 YaRST U1 V< =TS {1 41 81, ATS I8 6% 1 A1 7% 81, febT Sl
el Jaex 7, et gore 9 #al B STaRaw AR B W FG & S sustain BT 4,
contain BT H FH &1, I8 Wiidedad dacy 81 2, AfdhT 39+ gig 3 90 R &+t o1 38 B
HRT AT AR & o Yicpeer Yaex B FR=IR Ul 31 71 j8 81

W, T IR B gHMIMTS 99 & AT 52% ANl $1 ThidesR ¥ swalrgic e &1 2,
AfPT TipeeaR 1 SHedl 9 Sl IRR 7, 98 9dr 15% $ SURT I8 T 2| 579 <27 37O a7l oA
39 d7h, 1950-51 ﬁ, GDP ffagriculture sector DI share 50 IT 51 per cent ATI a’s’%ﬁ%-%ﬁ%%w 15
per cent TR 31T TRIT &1 SN ITh VM 74 per cent AT TWell TR F1iR &xal 1 o9 ff & Sa= &
SN Tl W R €, olfh T I e B B TS Bl 919 TS HH 8 ©, Al $Hdl Aaed I8
Tor 5 3 9 oy @01 i S7raTel € 98 TR 21 7E 21 379 U T HH -9 7S VN § S I8 Pl
2 {5 3R I8 below poverty |ine$aﬁﬁaﬁﬂwwﬁ?ﬁ%m§?w%aﬁﬁqﬁémw
Bl TP qaTd b STA1d H I A1 €1 TS 8, S [S019 H I 80 BIAa] AN Tereherd 20 BV iy
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& TE B FHd B N R ITDT FFI= AT SY AT above poverty line AT SITT? JATST T 80
WIRIGT ST T &9 8 TIY H ) 20 $UY & 419 I 3 @ et @l 81 3R 39 RIS o1 wat
&l A A fUwer a9 #T S economic surveywmﬁ&mwamﬂgwiﬂ
document €1 T &7 B B8 Tl & [ below poverty line & ST AT 8, ! TET HH BT Y81 872
ZITFﬁpoverty line W%,Wmdefine WIW-WWW%%pomHy line TR &7 3TTT-
ST TN | IHDT TRUTHT G <Y S 21 A BT ST aeh @1 Tal e &, 3T 9241 &1 ugm
¥ fAQ omet W g T WS W, AU =@ B U H MER Tl e Favd, Afdh I above
poverty line E1 37 T4 T3I RFHd TE 2 fF s WIR TR T S foy s qu a= e g %
3P AT AT poverty line B, ST AT below poverty line & 3R 3T SATET cards &1 et A | a8t
I TG BIS e a9 Fobel | o AR 1 47 W& & [ Ppls 19 2, ifd a8 A aa 2 &
gﬂﬁfper cent ST & & below poverty line P BT T+ AR ITH SITET AT BT ST ATHT=Ia
&1 fopaT ST wepar B

W, "I Tl R fire " &R "National Rural Health Mission" 1 &1 missions T ¥ T
o T o, A ST BTeld T 8, SHHT § U SQTexvl o1 =redl 1 §9R I8 SR e ¥
P T I IMYFIAT HEAT 21 98 BAR Ta | 81 81 IHT TF - Rural Institute of Medical
Sciences and Research (RIMS). T8 IX STR Ua¥ # U AT &1 Rural Health Mission & T BTRT
PRI TUY TS U 2, AP FEl @d 781 21 T SR IR SRR | for § 5 998 & smyfde
IR | Burn Centre 3R Trauma Center 114 & o0 Ues 2o e =1 39 92 9 < < o0l 59!
AHT H wqrey 73 A ff e gt TaHE B UE SRNGER @S | Jodl 7, el ST uey
IR + foraT o1, 98 I8 Bedl & {6 I8 Ta Mid & oIy &1 777d $ <X I8 Yo I v, R
below poverty line &% TR &1 30 BSIR TUY T I free medical JRAGT frerch 8, fHwh off et &1
SATS 81 T & TAT 3R I8 981 Wil & I I Jod G, A1) GFAed AR FR garsal o fHerd
21 I8 gaReq FY TS 21 g8 99 YA W - F 4-6 Rl & IR 789 31 E, AT Rural
Health Mission T U TST R&TT 81 GRIHUT DI ASIATSN b el SHDT el Dlg STANT &1 81 a1
&1 81 I U STER0N § U] § T&T g1 Aemied g ufiy 3 gwast ==t 31 2, sfo # onow 7w
BT T8 gl
ol o gl # sRauirl @) weer g § w9 wTeT 9l 21 T &) e S 9 2 6 a9 8
2, IfT SRauiral @t S 95 SureT 81 21 g & 99 1999 7 100 FRI$ | SATGT FHIfeT arel
99 AT & STafdh Y 2005 H TE AT 9§ B 491 BT TS| 319 U AN B AT 500 | SA1GT © Roiieh
UTRT 100 PRIS A AHR U g PRIs A A SATET Bl AR &1 TR Sif 1 379} e 1 57! qaaiy o
T4 SIS 95 S 21 PO AN Bl A 3 A1 J1-31, <A FEH1 % 37aR 30 WRHT 3R 40 W
BI gfg 81 Il &1 A F Al 7 ST faae AT 3R 81 R A+ 6 ) oiR wETS WR A we

253



QRN 1 == BT & TAY H 7T A SH R B Tel Hel dIgl ol , SHT MIP! I8 S B
e BT 5 TR U # @ W = et 2, R el e A5 ot 88§ wefs T 50 vug
e fad <& 21 39 9187 9 16 TIY - 18 BUY fHal W import fHaT 11 T&T ¥ 3R v 98 50 T9U
el 5 9 17 781 81 ¥ import TR BT SOOI A 10T Hu-1al Bl § 37 4 T fha a1 § 8
3R AT et H1feTes B 1 AT5T HAT R 81 I8 BTerd ol I8! Uil 81 I8 Sl IR 8, 59 R P
Repadt 71 @t 51 38T 7 &R AT #97amg T & 32 % AN @) o i U oe ¥ B Ugel 89 oI
Al &% IR H FEd A, S TG MEH 81 I I I8 Fed I {6 I J1a-I0ST WM o1 319 ITe ot Ag
B TS B {6 aR 1T 31 THS S A1 W WM of 99 W I (oY I8 q*ehed B 21 I 984 b
HEISEDINERCE]

39 JIPYHTTOT & U para | mid-day meal IR Gt AMER AT 3T a1 B 18 21 AT, A=T
M B 3R #7178 <1 B 6 59 IR 1T § wE ot yeR @ =9l T8 81 Mid day meal 3R
MR MER A IR TRE W IR I He T¢ T T 30 SIS 1R % aR I8 <1 21 %
el P @M H Bl HYI Mdbal, BE foudhell el 3R BT mid-day meal TH & Tpel I ¥
o3 R 81 1 A e o 3T 89 g @) el 31 Nife s e Ao & ofafd St g faan
ST &, 3179 STRe B30, AU AeqH A J81 IRBR 4 93 §T ANl A §F Bl aredl b HHI-HHT
AR ¥t =1 foran a1, a8 RTd fofg S €, S 114 781 ggaan 51 R a9 SiHeR 8, g
2, 3@ o E STu 439, T A7 SIER] % fofg SiR SHadT g & WY H FANT BIeT 21 59 vE 98
R BT YR 99 371 ST &, 98 SH! &b W A € 8l 8l o A fre-$ e 3R uife s aer
AT YRI TRE | WEMAR B qfe1 96 718 & IR YR W del g a1 31 ofTs & ugel == og
off, IHa! 1< A 7t & % e o, S Rgeorels § o 8, S9a! fFarer o BIftrer @) s
a7 R e, R IRy g8, 39 IR H iy 3§ oE Bl Seoi Tl B

3T, AP ATE B! gai Bs STIE ol 5 AG8 3 U Sl fewa| BT 2Tea AN fhal 7T 8, 99 W
T VARTST 1 U1 1T 2 36 ST S 3firsft |l 21 710 € % 519 S givTere™ o & df S9!
Iq9 1 BN, U8 ST &I | g @ wieiaTe, Tederdre A1 PWG, 3% fofg S 91T &1 JanT
forar ST @) STeT JER & Hife T 390! S U H S 2, ofe gerdfed wreeufy ot &
AHTSOT H &% SRTE amvefl SaTe W 1 WA fRaT T 2, $9 W g VRIS 2, §9 NS &l
el a1 BRa (FfFa er) - T g AR Sy

i1, T AT 1 2 TP AT H TS1 SRS 811 5| aRTHIRIT BT Vs URART 89 ANl &,
3 AN & AT § ® fp o wifeai| 319 99TV o1y I8 o b Areiard) a8 o 8 &, Todoara)
I PR IR B, S Bel DIs ad T

et da1 HRa : TR, 95 ferde @iEe 3= SSrn B
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1. IR YT I1E4 : SATY 4 I BT Sl AN 5T S &, G VAT AT 2 T deliberately
S 31 1 SN BT 7| BTeAifep § Tl Y aiheTal SiTelral 81 1 ared| aifd goid 1 U
IR HBT AT fh T B8 P18l g1 8, I fhdt B ARAIT M= 81 AT ST ARRIT ST
P BT H AT o, i Sl A el § AT giaerer fobar Tam, a8 Wl 1 81 319 9 Iea] BT AT
PR FH © [ ATAETE], Taaeara] a1 e arR 4, A S AR €, ST 6R b A &, I Adharar
2, 3Tdiarg TR =0T T8 81 U1 ReT 8, 1 9% 39 919 3 fAfad 21 ors Ve i 78 st fore i
TIER W ST ATTHaTe] 31 X8 &, IR BT O, S IR BIs b o7 811 B IS Seffaol AT WhefdT
a1 3TYHT < BT AT {5 FE T FEI ST Bl STe APandl F ous 8l &l & MR Uh-al
ST STTTHATET 3N ST &, Y -3MTeT §HRT ST ST HRT STl § d1eX WX, 918 98 §1.99.0%.
BT 81, FTe T T Bl 3R IIFH F 911 Uah IR fhv & 81 & 81 U8l F 1 11 o1 % $1E arat
&1 8rft, Aftp b et 7ET &R g o wifeea < arat @t ar am i)

IR Sff, BAR ST fer #201 8i 93 gU €1 I8 3res] a1d & b R fifeer &4 ara
B &, I8 3 91 1 fader w) R &9 91 o, ST &1 18T §1 EHIRT P 9 81 I8 e va
2 1 59 FTR # 51 31 Heamerdn WieR 81 i1, fgueliar arai & #reem | i1 91 81, a8 sl
IR ATEd T8 90 §U &, H 3ATIP ATeqH 3 574 Bl g7 b 30 Ugal "Cattle class" HEPR Uh
TaeR YT R (311 579 84 ANT e i I &, A1 il fedhe d=rai 8, a8 A1 4 qud & fb @1
"ORR FAT " BT fedhe I B2 1Y MU BE T b Hehdl 3IRT HERIdT IR of, BTl Me At
St T Al 3R b Gl A UG IR Tq1d Slel H Sl a1 el 2, § SO 7 98ad el gl
e 399 IRE I 91 &, S & fohefl & arm fgfiemd, o8 e =18l 81 g9 Ry SamT 9139 8,
mww%ﬁ?ﬁﬁwm%ﬁsgﬁsﬁ@éﬂaﬁw,ﬁbw senseﬁ@ﬁéﬂ?cﬁifﬁﬁlﬂ
&l PR BT g, Afp ol sR1ad fEgea @l 2, 39 Riad &1 9 &1 M 89R ar 7 3R, I8
H) 1T 2, 1T 3R <1 &1 9= R 711, A1 5= g 9 81 -BIe e WY ! a1 e
S

arfl o oAl veel A9 & AN fEgeaT 3 e &) 91gs W g9 oY 31k TR W ard Vel §
o g, F91 F Al A W WieR $R foran, Afee a8 7 TasHie B 9319 o 7191 6 T8, T |l
el B 918 # feurad yew o W 2, 59 R ff 3 ¥ 3iR SrouiEd Hee UR 1 9 ORT <191 R I
2, ifp Ireeafey FeIgaT & AYTYor § 337 Heel & Yeb Ieg b -Ta! AT & SANT oTRa) o) Hied
S a1roT ff D9 & deol § 8 3R AT A1 I8 IR B 3 S19-S79 MIah! IR 377eh 8, SER 93 §Y
RN B S19-79 ARSR IMTH B, TI-09 SART HATG I Sl €, BTt I ol o/ I 9 9, a1 3
S Al T 91Q & 3R SRA § AN g4 7MY A, I§ 950 WD dIol 81 AN & 77 4 IE a1 dell
s, g™ & |l & 79 3§ I 919 9l T8 & a9 99 F S 8, SAfdg 91 & Bis 7 g9
T & 37e= T3 T, 39 aravie i &9 TE B W & D a5 it g 1 F ofeR ofrE, U
R 81
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IYFHTRT SfY, $F ATl H 89 &1 I [ o1 AT18Q| a1 U BIT AT Jodb © AR FAIRST
TG TR TSPHR RET H AN M-S Gl & 3R A 2, <lfeh a8 HHT 3 SiepT i dTehefar <21 A
&l T 59 blockade FR AT T Kennedy % ST # 1962 #, T9 Al &1 T, BTAifh aa giram 4
TR balancing power 9T, - USSR,@W%%WW#WW@WW% -
"Wisdom prevailed on both the countries - United States and USSR" iR WaRT <& 711 9 # 8%
THe | UG AT BH AN Dl S o M 21 o o19 et fared g 81 aren 21 S+ uRfRrferat # of
R ST BICT AT 0 SMAPT A 81 S 3R TH 100 AN A SATET F oo ©, Tlfch 89 Tt
R ST ST & T AR Gl A Hed & 31R Al I BIg oS! BR Y, I 89 48 Wi Bl
R #7El €, ys qga Sl gr@e ad &l

PROF. P.J. KURIEN (Kerala): Will you yield?
PROF. RAM GOPAL YADAV: Yes, Sir.

PROF. P.J. KURIEN: Even if you indirectly allude that India A9 & sxd %\', it is not correct.

Even to say it indirectly. ... (Interruptions)...
1. T TTe ATed : H ST 1 AT e fora ...(=raur)...

PROF. P.J. KURIEN: | undestand you point. ...(Inerruptions)... But | am saying that
...(Interruptions)... Nothing like that. | don't think any Indian is thinking that India I A AT ®

...(~Interruptions ... No Indian is thinking like that. ...(Interruptions)... No Indian will think like that.

Y. I T A1ed : IRT 17 F g "R BT A HETAT Tefl & A R AR I &
T ....(TIU)... FEHAT Tt & T/ TR ST "R AT BT A9 AR G 3231 71 7, SHBT
Je! TP I implementation &1 &1 XET 1 ST SRS &, 3BT BT a1 T, IHA AN DI 8 A
Thd o, AfpT a8 21 et o1 X&) 21 75T WRBR 59D implement BT 8, a8 fhedl ave A oM
B 8T 2, 39 W s BN BT & <A1 811, Rifs § <@ @71 § 5 IR ueer § &8 ST 9iig
BIeY T AU Y §1 I9H AR ¥ TRIET BT fIY SR &, SHaTR 3T U1 § <t © 1 Joep] 14 181
PRAT B, T U o A, T BAY o &l 3R A B U gU swEd ) ql I8 98 TR R,
ATIHT ST YT T ST 2, SHHT GOUANT BIT 81 3R SHDBT Wl TN 81, A arecrd | ARN ol 954
AT BT Tl 2, b 98 el 81 U7 X&T 1 el AR B 77 781 el UG o6 I8 1o 21 36k
foIg IS 7 $1S YOIl 81 A1) $9S o 89 | A gHe 4 A @1 2 {6 59 forg @IS 7 318
QoA 81 AT

AR, § AT ATEgH I U 95 UK AHAT Fa P AH AT A8 1 TL fertiliser TR AT

P11 T W Bl W 91 81 2l Fertilisers TR AIRTE! 95 91 HUST 81 2004-05 ¥ fertilisers TR S
[T 1 718 oft, 92 15 TR FRIS TUY i off T8 2007-08 H T 45 TAR HRIS HUY Bl BT TS B
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m%wﬁaﬁ?maﬁéﬁﬁé, sowing area EIE;TT&‘T%, irrigation capacity El—cff:l?f%\' R
SHI ST €1 8, W1 TP AT A SITET e STetl Sff Aabell &, O fertilisers TR A<l A1 A1 B4
I3 TS, IE 914 TN FH H L 3MTH B 1 TG BI9-AT mathematics B? ...(FALTH)... T AT F 37
fertilisers TR ARTST 15 TR HRIE TUY W GGHY 45 BOIR BRI BUY B WY1 MU FHal Rrars & W
[T & BRIY P $a TR AT 5 ARG TaC AR H SATE] HESA &8 81l ...(FALM)... §F AR Al T
# YE dTel €, 89 < €, o el gR @ @il Wi, el veb g9 Al 78 oI el 9 U el 81 fhv
FE! ¥ aferS! g SR 87

R R TET 81, 99 O 319 8 M S IR, b1 Al A a18g, e &1 o ) sraven
PITT, G YR MR ATATR IS, <lfh U I 9 IX TN b 74 Regaii § 94 U fag # 1
SRR &1 Bl I1d Te| bel T3 ol 81, 31d g8 a1, 1T ddg H § a1 A1 A8, 377 AT 98
T4t PR Bl - A B: e AR a1 €, A1 98 a1 AfSAT SARE0T B, I §HH Bl TS 2| I G
ST ST G ...(FELTH). .

st faga et (Remaa wawn) @ onft & g 7181 gon © iR omd e 99 & gl
(Y. 31t Y 3MUhT T et B ... (FaEm ). .

Y. I MUTA ATSd : TR IIST  FH F T8 AT BT 51 §F AT MRE01 & Rl T2 2,
B U8 BB § 5 IRerv i &7 S wiS[eT W@ 8, 9 g9 9EAd T8l 8l 89 918 € b Sad
o avf o Afgee BT, ATgAReIsT B Afgamll T ¥t aReror fAet| Scheduled Castes @1 Hfgaait
EF\TGTWSTN&TUTé?%%,SCheduledCasteswﬁmﬁﬁﬁmg,WWﬁéﬁg,ﬁ%
TS A BT AR 7| GROT SHHT F1 BT ? SHDBT T8 TRUMH BT 5 o7t a1 < g, =g §
et § 6 g a1 ArsaiRes 31 afeesll B sRer fae @nfey, a1 787 yewl, R,
TERTS, ISR, UST9, feArad waer, Raron, e, IS - o A1 50 & U A1 gded ™
UIfSTATIE BT HaR FIeh< e I 31 5Td JoN T 37T & A Al erail & 371 o1 A Harel 81 7|

Iqqwreas (. 9.5 FRaEw) Horfa gul
31 AT MY IE TS & (P 51 1A A B Pl ARGl TAPR A7 ...(FETH)...

siiwht faga argR « ag fhal Afdad @Q & 5@ MUt It AT? B o SMg 472
(TA)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. ...(Interruptions)...
3ft FHATE SRR (STR YT : 7MY B IA13M, 3! e &2 ...(aem)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, let him speak. ... (Interruptions)... No

disturbance please. ...(Interruptions)...

257



Y. I YT q1ed : H $HF &7 o7 {6 371 Il § | U ot 781 7, ol 397 e o oifast
T8 81 g, T & 59 =med € % a8 o Rordem 2, 59 fog ifdfesa odis &t fvsed o
WW%WW@WW%,Wﬁﬁmmﬁéﬁ,ﬁmderecognise
FR T SQ - I8 WIS 841 =i, it vl I RS 8T &, I9 dl UTgeler &I SMER
BIT 2, b Al TRETVT IR S AR $1 $V 81 51 I8 1 I GHT 2, b FHTH Sl difed &, 9
MaRTge el a9 S 21 Y. 9.1, HRE siarerse offex 781 a1 81 9oy %71 9gd ofar sfrem 2,
D 1S 3MMT 51 TS SR T 8 3R D! eI B AT ATl & w9 H A fomar
ST FHT 2 MR T B T! R BT Iferamic § e SR & AIore 81 Faveh! 5l ...(Taem)...

ST. (3Tl TSI Q. 2Ot : ), H U a1 I Al § 2
Y. I NI 159 37 FHRT STSH WA B a1 B 3R F dre 781 <4 B

S1. (3ficih) Tor UL 2ugen - § $ad <1 e i 9ot I8 qe © % i1 e 3 &g, @
IO ATSHIREIST B, backward classes @1 AT 311 ST ?

1. X 9T A8 - fdepe e ... i 81 3¢l ? ...(caaem)...
S1. (3Tl ST Q. 2Uget : by Y ?

1. X 7Tl I18d : U HE<aqvl 91 I8 © o 89 AfSA3i BT 9gd FHT B 8, RSIder 81
1 81, T 1 ARSATSIT BT A e WS W TS Bl 8 2| Afdp 3R I e w1k 81 Sian &
1 gou1 B Bad 52 HITeTd Wl W dS BT &P SN Afeard 4l TR 1R o G & 3R g2
FI 52 TRT HITT TR TS UG R 22 TRHE ITH F 98 T iy ..(aem)...

el a1 R - 70T UL, TS goy TE E7 .(aauT)...
. I YT ATET : 15 IS Bl ....(FGEH). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yadaviji, your time is going to be over. ...(Time

Bell rings)...

Y. I TITA IS : ASYes HIRT YONI Pl 67 YR Wl W AT $I 8P 81N R 719
Yeges PRE IOV 52 R el R gA1a d$ Ahbd &1 FT I8 YO8 b AR A=A el 872
.(TEH)...

Soaureast (M. .9, $RE): MIHT <TeH TH 8 T2
1. X 9T A184 : F AN 19 A f$3ed BRI 6l
et da1 SR < I T Sff .(FaETH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Brindaji, don't disturb him.

Y. I 9T I169 : TR, $Afog § 5w 9 waar § .. (caum)...
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Sl a1 BRA : IR, TR A1 I I8 &+ 9 S| IE BIR 31 B

Y. I MUTA ATed : TR, H AT 7 T8 T8I 9931 91 38T § o 919 7 s ik gfeam afganait
& IAREYT BT T AT E a1 AN 5P ARG R HA 51 3TR § I8 $g [ I8 ARl S 721 8
AT AN gRT A ST 3R I8 34T BIT & Q1 R HOIgR 89 379 S1all I B8 U - =18 4
fiefrer Sft &1, =1 eRE St &, = o Sft 8, = geraw e St 8, = AT S 8l - A |
firet, 99 SIR oI 9 o & o T | S & IR 1 &b RIT® BIRIara] B 6 BIfRTT
B ST 51 H U G147 MR BT aredl gl §ax IR1 4 Il 4 Fel 6 8 aeieRae dqsce e gl
1984 ¥ ZfRT SN B BT &b 91§ ST SN 979 MY AT 412 Wl TR I Sfiad 3| 1989 H FH
TR TS| 319 MY 206 AT S 8, 272 W WRBR g & 31X 3T HEd & & TR de J9s¢ Bl
BIYY, U FoRGE Aee 8l 1 Vil BIS T #d Sy a=AT1 AWe &R = gl SIg
Jpds Bl AR ARARS BT AR & IMRETI B AR BINTY, iferfehe TSl Bl $Hd]
ATHR R, TH MIBT THT BRI ..(FHT DY ©Y).... S8 G1ll b A1, TSl 91 TG .|

IqqwTeAe (. 9§51 FREA): I18a SN, TP <T84 T 81 1T, H 1
1. X 9T A1E4: YD T s ...(FGHH). .

IgaTeae (1. .91 HRIA): 319 1 e SR o <Aifeml

FHARY ol : 781 AT DR AT & 3R 3 fhR I 93 < e &
Soaureas (M. |, pRa): T o= ez 2?2

1. I MUTA AT : H FA PR A7 2 SR I8 el <1 gY G o © o 412 i
o F I W ER T, 206 A B f TE 2

SHRI N. BALAGANGA (Tamil Nadu): Thank you, Sir, for having given me an opportunity to
associate myself with the observations of the Members of this House on the Motion of Thanks to the
President's Address. Sir, | thank the President for having addressed the Joint Session of Parliament.
Sir, my heart pains that the President Address does not mention about the permanent solution to end

the decades long ethnic crisis in Sri Lanka.

Sir, on the request of some Tamil Nadu people, the Prime Minister graciously gave 500 crores
of rupees to meet out the sufferings of Tamil people in Sri Lanka, but the President's Address does
not indicate how the amount has been spent and the follow-up action taken with regard to the
rehabilitation of displaced Tamil people and suffering people at their own places. Sir, | humbly
request the Government of India not to give up the Sri Lankan Tamil issue. | request the Government
to prevail upon the Sri Lankan Government for finding a solution to the problems of Tamils and ensure

the proper rehabilitation of Tamil refugees in Sri Lanka.
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4.00 P.M.

Sir, | am distressed to note that the President's Address does not mention about the
harassment and torture meted out by the Sri Lankan Navy personnel to the Tamil Nadu fishermen.
And also, the President's Address does not mention about the Government's intention to review the

Katchatheevu Agreement between Sri Lanka and India.

Sir, with regard to the ascending order of the essential commodities' price rise, the Union
Government, through the President's Address, reveals that the root cause of the steep price-rise is a

shortfall in the domestic production and the payment of higher procurement price to the farmers.

Sir, at this juncture, | would like to state that the vast extent of cultivable agricultural lands is
declining. The agricultural lands located around the cities and small and medium towns are vastly
declining. They are being reclassified into other uses by the respective Metro Development
Authorities or by the Town and Country Planning Departments. Sir, the vast extent of agricultural
lands is being reclassified as Industrial Zone, Commercial Zone, Mixed Residential Zone,

Recreational Zone and Institutional Zone.

Sir, if these things are allowed to go scot free and unchecked, it is certain that the people of

the country cannot escape from the impending danger to the food security.

Sir, it is said in the Address that a core Committee has been formed to combat the
sky-rocketing price rise and other related issues. The Committee is consisting of senior Union
Ministers and some Chief Ministers. Here, if that is so, the problem of price rise is common to all the
people of our States. If this is so, why the high-powered Committee has some Chief Ministers only; |

want a clarification from the Government in this regard.

Sir, under the Jawaharlal Nehru National Urban Renewal Mission, it is pointed out that one
lakh crores of rupees have been allocated for the development and welfare of the urban poor. Sir,
this Mission was launched in 2005. The good features of this Scheme have not originally reached the
urban poor. Instead, the features have benefited the corporate companies. For example, with the
assistance of Jawaharlal Nehru National Urban Renewal Scheme, the Tamil Nadu Government has
formulated a scheme, namely, Elevated Expressway. That Elevated Expressway project starts from
Chennai Port and goes through Cooum River and thickly populated area of Aminjikarai, Arumbakkam

and ends at Maduravoyal.

Sir, this expressway project will make many people who have been living in those areas

for decades homeless. Besides that, this elevated expressway project will only benefit corporate
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companies. The elevated expressway project will facilitate companies like Hyundai, Ford and other
corporate companies to transport their newly manufactured cars. The ordinary urban people can't
move or drive their cars on this expressway because there will be a toll-gate, and without paying the
toll tax the ordinary people can't move on this road. Hence it will benefit only the corporate
companies. |, therefore, request the Government to set up a mechanism for supervision and to see
whether the amount is spent for the purpose for which it is really meant before the allocation is made

to the State Government.

The National Highways Authority of India has been four-laning and six-laning the roads. Even
then the fatal accidents are on the rise. To prevent the loss of precious lives from road accidents |
request the Government to construct by-lanes or parking bays on the sides of the roads to enable
the drivers to park their heavy vehicles and take rest during night. | urge upon the Government to

incorporate this component while formulating the above scheme.

As regards the Rajiv Awas Yojana, this Rajiv Awas Yojana was called "VAMBAY" during the
NDA regime. The abbreviation VAMBAY stands for Valmiki-Ambedkar Awas Yojana. Our AIADMK
Government under the Chief Ministership of our leader Puratchi Thalaivi utilised the scheme for
providing housing facilities to the poor in the rural areas. The Rajiv Awas Yojana benefits only the city

slum-dwellers. | urge upon the Government to extend this scheme to the villages also.

Sir, the President's Address has failed to state the steps being taken to eradicate imported
dreaded diseases like swine flu, chikungunya, etc., which have taken the lives of many people in
Tirunelveli, Madurai and other southern parts of Tamil Nadu. The poorest of the poor can't have,
access to multi-speciality hospitals. There are only a few Government hospitals in the State. Those
hospitals can't cater to the needs of the poor people who are coming there for treatment for serious
diseases. | sincerely request the Government of India to establish more and more Government

hospitals with ultra modern medical facilities so that the poor people will be benefited.

Sir, the Right to Free and Compulsory Education Act, which is meant for children in the age
group of 6-14, has been notified to be effective from 1 April this year. The details of the process of
preparatory works regarding establishment of neighbourhood schools and the enumeration of private
schools which are entitled to admit 25 per cent poor children have not been clearly pointed out in the
Address. | urge upon the Government to provide equitable and quality education and translate the

Act into action in letter and spirit.

Sir, finally, | appeal to the Government to bring the Women's Reservation Bill which has taken

261



a long time for drafting and discussing in several committees. This must be brought in this session

itself and | urge upon the Government to ensure the early passage of the Bill successfully.
With these words, | conclude my speech. Thank you.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri N. K. Singh. He is not present. Dr.

Janardhan Waghmare.

S1. SR AR (A8RTSY) : Heled, § AeMied IGaid S & AUl &1 W@hTd 3R
AT PR TG ATTD AR TT 3N §I TSR S 1 0 A1  JAY IRBR B SATIAT,
A, afagamelt iR merfiadrst o1 Seor faar 81 S=M WIS & 8% Uge] W UBI STl B
B IMGART ST & TRT AR h B 21 FEIGd, IIFART STt F AHHTT BT g g 1 e+t 21
JUIY ABHR 1 M MEHT DT M TIHR ATSTG 75 51 TART AD<s BAUBIRT JroT1al IR
T AT B ST STEH BT BTV & TRHR HT 6 BIFT MY AT MEH & FART TGS 8, T8t
AP 1 75 3R TF &, AfBT I8 31 ASH! TS B8 FHeIrsl I foRT gon 21 Sua! |
PR B AT T TR T Frfamait 7 S a1 <@ o1, 89 SUS! AR 0| STH] U1 9
P AfGer 7 TR goT 81 B9 IS IMMYR TR [T BT Y0 S ST I8 &1 TS 3T AT&HT
LIS F 95 WM 21 I TR A W b Bl Bl WHR ATD TN IR 8] 5l PR Pl
s Hisae " M BT ey WHT A 81 G H THTERHT 31 31 STEHT, BHRT I8
e BT AT 37 3MSH TS fHm B, FAoIgR 81 1 T AR BT, SADT HodT0 & ARBR Bl
e T ITHIOT RS RS 107 IS & BIRYT 1T 9 T 21 ASd] Bl Fio) &, RS &1 o,
fStelt, omars onfe e & < # e § 10 &1 &M IR @ T 78ISy, wemiRH Isgufy of 7
I JARNHTIOT H DS TG BT R7eh fHAT 81 IRBR BT BT SIS G BT S BT A1 T2 I of
ST BT WA 27171 AfE el a7 Bl 1eR a9 & forg SRR ufidg g1 Afgesit & forg e werTsy
TRermelt SR daTact o Axerelt H wErT Ufrerd 1ReTur Bl AfREr STReEv fad U SRAT gHRT
P 21 IIEY, FUST IR HHT TE 31T A ATGH B TR 1 ISRy ST ¥ @rer e, gredl &l
BT AR ATATH B AL TR I AT 21 37 TR DT oA BT HAT {1 S 38T 81 TRBR -
P TISTT gTs &1 318, Tavey 3R RISTR P STa¥R U1 B & (o7 URBR URTP YA B Xal
1 " FRTCHT e TSR ISR AT 379 3179 § U ST IS B SRS HITTRT & forg oft
BT T AT &1 GARKRI TS BT TART ST Bl A5Igd a1 DI IR P I8 81 A8,
AIHATE [T TS AR T1 §F G BT 78 G Sif 7 fFa1 51 SMAHaATE B TeH B F fog
B 980 PO BIRRI AT AMBY| THRIdIa], H3AEIE] S 1 AARD GRE BT Igd sl g
AT B ¥ e ff § fava t@d €1 S99 fAeReRT 3w & fofg Jeumerh 71 '
ST AT S B 2, 98 RO BT iR geawe &) wAw T8 8, 98 farew o) ff ewwn 7, 9
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farmTa o1 Wt TT 31 B SAHT HIGAT D d Ud ffedl & MR TR HIAT TS| AR a1 &
[T <9l | e =T 81 98 TSIl SRl A1 T ATedl 21 S "gd s A Pl gdd
T &1 <97 &1 YReEN & Y TR GRaT 9 F+7gor 3R |9 §

GRET ARAT BT IMYBIHRUT B TR IUfT S 7 Gl AT B 8 ST IR 785 B GRaf
PR TS| TH GRET < DI HOIGA T BT BIH PRAT 5| IEYRT ST 7 70 AT s o
XU 21 3T 9Tel Tl BT ARG &R T | ARKLATC AR ST STHMHRET, STHAHT AR STHGRET
P! faen # g Aol A ST R

HEIGY, WMl sgufcr Sff 7 Re uR R w1t go fear ¥1 g e egaver ot o
TRTE W G 8 b o 4 S, a8 T7 B0 €1 3! T 21 el 1 @i Gy wu A qael
B ATLIHN 8| Srel T8l 79 B RIET YR &1 Te| qehdll 31T b B AR by MY €, wifeb 9
fawel 81 gF 21 T man making and nation building TRT&TT TOTTer @1 saearesa &1 e &1 e
IS g T AfABR TS FHRAT 2l Fdl BT R FER R BN TS e & IR ) 86 &M
HRT S| | e 1, st Areafies e i ofiv Irshiy Rer e, 89 376 R W)
R T AATero] IR M B SRR FH=t Anf)

RIS, I St & YA § B FHRRA BT Soold B, <lfpT S Al FH13T H1
TR § - AP &1 BT faepie, Radt R I Muter St 7 fhar SHaT Seor 1Ty or § 781
B Al =1 R oo ) FERmsii uR FAhHor off Wahdr &1 § s9a MR fATEdr & |1 Mgy
T JATHT BT =T gl

e 8 ERT e 81 S8 91 & HIeR) 8 A1y IRier & €1 ade! =T fiyer  afik
TN FETST BT AT B ARG, RTSCUfy Sft 7 a7ue SIfHTYOT § AHIGRT HHIS 6 SMdhiel h
P 81 IR<d | I8 BIRT Tiae 8 iR BT 1T 91 WRER & yard 99 faen # g1 # syt e
Teafr Sft & S wreal @ o) Wiem =mEan g, R S we B, e sieferaven oo |
faafya 8 <8 21 sufere g saws ® 6 A & dfad ant @ ff aherar @ 39 HET BT
fRrRIgR g=rar 91" Ofs gA O fha, A1 MR adaEae e fead g - a9 &R ad
TR A9 9T U BN WR giaT # 377t AETeIRE % WU § SR V& ¥ 39y g SR 9gd
PO DI BRA! AT fIBRT BT Hfehar FRAR eidll &1 S Wed B IRa el I8 @ied el
BT IR T TR 950 ol B BH S AN H nfiel 81T Ared 21 31 atell Wifgat o Su wnfie
BT BRI HRAT 1 81 STRAT &S ISl $I ATd PR ATH BR b Uga BT SHRT YA <&

HEId, ¥ 3MUeT Aferd Y e o1 Arednl H a8 {4 A gl Sff & i @1 @
PRAT E, THT BT § SR S5 U SR ) @3k BT 1 S8 eTeal b |1l § 7T Wi HATR
EaGIES

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri N. K. Singh.

SHRI N. K. SINGH (Bihar): Thank you very much, Mr. Vice-Chairman. | am privileged to
speak on this Motion of Thanks. We all heard with rapt attention the hon. President's Address in the

Central Hall on the 22nd of February.

263



Thank God, Sir, we had a chair to sit because in an analogous way in another country called,
United Kingdom, which has a Westminster model of democracy like ours, when the Queen
addresses in a Joint Session, those in the Commons have no place to sit, not even the Prime
Minister. One unintended consequence of this is the brevity in the Queen's speech delivered to the
Joint Session of both the Lords and the Commons. Having had the comfort of a respectable place to
sit in the Central Hall, one, perhaps, intended consequence of the Government is to inflict upon the
hon. President a long-winded speech saying almost everything under the sun. Never mind, if the
implementation of that is weak; never mind, if there is lack of alacrity in the follow up of what the hon.
President is being made to say by the Government. Let me, Sir, recall your memory of what the hon.
President said in the first Speech which the hon. President made to the Joint Session of the UPA
Government. Sir, as | try to go through it very, very quickly, | find to my appalling horror that there are
ten critical issues which the President had promised to implement in the course of the next one year,
but on that, there is very tardy action. Let me list those ten. Basically, what | want to say, Sir,
emanates from three Cs, continuity, consistency and congruence. Let me talk about the continuity.
By continuity, | mean, sustained action seeking the implementation of measures promised. What has
been the record? First, let me list out the ten things, where the Government seems to have
completely been tardy. First, a promise for a Constitutional Amendment to provide 50 per cent

reservation for women in Panchayati Raj and Local Bodies; the Bill is not yet introduced.

Second, concerted effort to increase women in Central Government jobs; no report. Third, a
National Mission on Empowerment of Women for a women-centric programme enriched in a
mission-mode; not set up as yet. Fourth, a social audit and district level ombudsman; not created as
yet. Fifth, five annual reports on education, health, environment and infrastructure; how many have
seen the light of the day, no report on that. Sixth, a web-based information system on a
Governmental portal tracking the manner in which applications have been made; not done as yet.
Seventh, a model Public Service Law in social areas like health, rural development; yet to see the
light of the day. Eighth, a National Council for Human Resources in Health, not set up as yet. Ninth,
a roadmap on judicial reforms outlined in six months and to be implemented in a time-bound
manner, | quote the hon. President of what she said: not done as yet. Tenth, suitably institutionalise
quarterly reporting on flagship programmes as Bharat Nirman, quarterly reports of Ministers would
publicly report the performance through the Media; not done as yet. So, this much, Sir, on what was
promised one year ago. Now, come to the consistency and the consonance. By consistency,

| mean, adherence to programmes and promises made. Let me just give three examples. In 2009,
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there was a mention on strengthening the Right to Information Bill; skipped in the Speech made in
2010. What was promised then was a legislation in pension sector regulation; skipped in the speech
made in 2010. Third, creating a voluntary core of professionals in all urban areas through National

Urban Renewal; skipped in 2010. So much for consistency and consonance.

My third point, Sir, congruence. By congruence, Sir, | mean convergence of schemes and
programmes with an overarching objective of reaching the broad vision outlined by the President.
Outlined where, Sir? Outlined in the first opening prefatory paragraph of the President's Speech,
namely, a caring and sensitive approach for economic and social problems. | take up only, in view of
the paucity of time, Sir, three critical areas. First, on energy security. What has been the record on
energy security? We all know that what the Finance Minister has done in putting the duties back, |
will go into it when the chance comes during the discussion on the Budget. But what the Finance
Minister has done is to basically put the duty back where he was. He has a logic in it. But, it
overlooks the one critical ingredient, namely, the Kirit Parikh Report, Sir, in which, there is still an
under recovery of Rs.40,000 crores, and where he has recommended doing away with the
administered price regime. Sir, the NDA Government, Mr. Vajpayee's Government not only raised
the prices nine times which has been repeated by many of the treasury representatives, but even at
that time it had dismantled the administered price regime. This is what the Kirit Parikh report has
submitted. Till you begin to implement Kirit Parikh report, what in a limited way the Finance Minister

has done would be of no avail in quest towards an integrated energy policy.

Look at the records, Sir, when it comes to promising the Rajiv Gandhi Grameen Vidyuteekaran
Yojana. Paragraph 40 and 44 of the President's Speech akins that on page 237 of the Economic
Survey. What does the Economic Survey say? Out of a total envisaged capacity of 78,700 MWs
which was to be commissioned, so far, in the third year of the Eleventh Plan, which is now subjected
to a mid-term review in just one-and-half-a-year to two years to go, the record has been abysmal-
against 90,000 MWs, just 40,000 MWs under implementation, which would be less than even 50 per
cent of the envisaged or promised target. So, the entire area of an integrated energy policy, Sir, still
remains in a penumbra of uncertainty because of the unwillingness to carry out what the President

promised in 2009 and what was repeated in 2010.

Sir, let me take up some other areas; let me take up roads and infrastructure. That is an area
on which the Government legitimately prides itself as having done an enormous amount of ground
work. We have, of course, the Transport Minister with a great alacrity wanting to cut the

Gordian knot, move ahead with implementation of schemes. | think, the Government persuaded the
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President, and | quote from paragraph 45 of what the hon. President said, "Quantum jump in the
pace of developing national highways to reach 20 kms. a day." This is what the hon. President has
said. What does the Economic Survey say on this? | quote what the Economic Survey says, ''In
2009-10, against the stipulated target of 3,165 kms. of national highway under various phases of
NHDP, the achievement so far by the end of the year was 1,490 kms. Similarly, as against 2009-10
target of 9,800 kms. for awarding projects, only 1,285 kms. were awarded by the end of 2009." So
much for the 20 kms. a day. We move on. This is one of the dynamic Ministers of the UPA
Government, who has, of course, wanted to cut, as | said, all bottlenecks and procedures and push

ahead and the President has also been made to repeat this.

Let me just take up two more examples. Eight missions were to be set up on an integrated
policy towards climate change and towards getting renewable energy. Of the eight missions
mentioned in paragraph 39 of the hon. President's Address, these were relating to solar energy,
national plan on energy change, enhance energy efficiency, sustainable habitat, water, green India,
and sustainable agriculture. What has been the progress on these eight missions which were
supposed to have been set up ? This House has been kept in the dark on these eight missions which

were set up.

| just take up one more, Sir, the quality of programme evaluation mentioned in both the
President's Address this year and the last year, in having arm's length evaluation of the
Government's programmes. What the Finance Minister has said is unfortunate; the Planning
Commission itself would set up a programme evaluation entity. Therefore, there is an inherent conflict
of interest between those who conceive the schemes and those who implement it. This is not what
was meant by 'an independent arm's length evaluation of the programmes'. So, the hon. President
is right in the penultimate sentence of what she says, "The road is long and our journey is in
progress. Certainly, the journey does not look to be in progress in view of the tardy progress which

we have achieved."”

So, what should the Government do in future years as far as the President's Address is

concerned ? | have four suggestions to make.

First, as an act of forbearance, it would hardly be appropriate to suggest that the President be
inflicted by some kind of a monitoring evaluation report. But, since the Government really inflicts
upon the President to make wide ranging commitment, the Government - when the debate begins —
must furnish an Action Taken Report on all cumulative promises made by the President in successive

speeches for enabling this House to be able to evaluate what the progress has been.
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Second, spare us the burden of a repetitive report card. What kind of a Report card? It is a
President's Address saying huge lot of things and Economic Survey saying more or less the same
things in greater detail, the Annual Plan of the Planning Commission saying more or less the same
thing, the Annual Report of the various Ministries placed in Parliament saying more or less the same
thing. Prime Minister's Independence Day Address holds true of new promises. Promises, long
reports, repetitive reports, please spare us so many multiplicity of reports saying the same things and

very often contradicting what is being said.

Third, spare us, Sir, the difficult task of tracking commissions, committees, high level task
forces, rank of the Minister of State. Sir, | would urge upon the Government that it would be active,
great gratitude on their part if they could furnish to this House the total number of commissions,
committees, task forces set up between UPA 1 and the UPA 2 and what is the present status of such
commissions which have been set up. The Finance Minister's speech this year is riddled with more
promises of more committees and more commissions. Last year, similar such thing was there. It
would be an act of great gratitude with this House if they share with us what these commissions are
doing, what their report is, what kind of a time frame and what kind of an action which the
Government has taken. Fourth, improve the quality of the public delivery system, not by setting up an
evaluation unit but some perhaps out of the box thinking which can genuinely improve the quality of
public outlays and forget about the fact that the panacea for everything is a much trotted public-
private partnership. It has not worked in the same measure that Government had hoped and,
therefore, we need to together give some introspective thinking of what can be a delivery mechanism
which can dramatically improve the efficacy and the quality of public delivery systems. Sir, | have no
single formula for success. But, | have a formula to abjure failure. Don't seek to please everyone

every time. It doesn't work.

SHRI D. RAJA (Tamil Nadu): Thank you, Sir, for giving me this opportunity. | would like to
begin my intervention by quoting Dr. Ambedkar. Every one of us must be aware of the historic
speech made by Dr. Ambedkar in the Constituent Assembly. That was his last speech.
Independence is no doubt a matter of joy. But, let us not forget that this independence has thrown
on us great responsibilities. By independence we have lost the excuse of blaming the British of
anything going wrong. Hereafter, if things go wrong, we will have nobody to blame except ourselves.
There is great danger of things going wrong. When | see the President's Address, | feel that things
are going wrong in the country. Our Republic is sixty years old. Our Election Commission has

celebrated Diamond Jubilee.
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But things go wrong. Whom to be blamed, or, whom to blame? | am posing this question to
the entire House, irrespective of political parties. We should do some introspection. Why should
things go wrong in India? We are a matured Republic. So, why should things go wrong? Here, |
would like to raise a few questions. The ruling coalition, the Congress-led UPA, should not have
satisfaction that the Government is striving for inclusive growth. Firstly, we should try to understand
the meaning of inclusive growth. Theoretically speaking, the neo-liberal policies pursued by the
Government cannot pave the ground for inclusive growth. Rather, these policies will lead to
inequalities and disparities unprecedented. That is the empirical fact and experience of not only India
but also the whole world. When we talk of inclusive growth, what is the yardstick for inclusive
growth? Is it just a rapid economic growth or faster economic growth or the GDP growth rate? What
do you mean by inclusive growth? There, | think, this concept of inclusive growth should be
understood in a larger perspective as to how to integrate our society and how to integrate our
people? That is where the responsibility lies. Now, in India, the experience is very clear. What is the
experience since 1990 onwards when our hon. Prime Minister was the Finance Minister and when the

new economic policies and the neo-liberal policies were introduced ?

The famous Report of the National Commission on Enterprises, headed by our own colleague,
Shri Arjun Sengupta, says that 76.7 per cent of the population of the nation is poor and vulnerable,
55 per cent of the population is marginally poor and vulnerable. It is easy to understand that such
poverty and vulnerability is induced by the policies of liberalisation and privatisation. Further, only 11.2
per cent of SC/ST fall under middle income and only 1 per cent fall under high income shows that
87.8 per cent of Dalits and Advasis are poor and vulnerable. This is to compare with 45.2 per cent of
others in this country who fall under the middle and high income bracket. This being the fact, the
failure of the UPA-Il Government to make a focused plan to integrate Dalits and Advasis into
economy is glaring. The fact that only 1.4 per cent of Advasis, 2.8 per cent of communities of Dalits
have formal skills further adds to the vulnerability with the rest of the people in these communities. It
is due to wrong economic and poor policies pursued by the UPA-Il. Even the President's Address

did not find it worth enough to talk about these sections.

Sir, it is, again, a fact that the Economic Survey has a space to discuss the Human
Development Index. We may be happy that our GDP growth will improve from 7.2 per cent to 8 per
cent or 9 per cent or to double digits. But, what is GDP's correspondence to the human
development of our country. As far as the Human Development Index is concerned, as per the
Economic Survey, India has been given 134th rank. Sri Lanka is at 102, Brazil is at 75, and China is

at 92. So, where do we stand, as far as the Human Development Index is concerned? We are at 134!
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Yes, we are proud of the Chandrayaan. The credit for this goes to our scientists. We are proud of our
scientists; we are proud of technocrats. We are happy that India could accomplish the Chandrayaan
successfully. But what is the standing of India among the Comity of Nations? One hundred and
thirty-fourth ! Is it a pride or a shame, | would like to ask the Government? Can we be proud of the
Chandrayaan only? Is it not a shame? Is it not a pain for every political party, why India should be
ranked at 1347 Even if you go by the GDP per capita, what is India's position? It is 2,753 US dollars.
What about China? It is 5,383 US dollars. What about Sri Lanka? It is 4,243 US dollars, above us!
What about Brazil? It is 9,567 US dollars. So, what is the meaning of inclusive growth? What is the
meaning of our GDP, rapid development, faster development, and faster growth? That is where we
really fail to understand the demands of our society; we really fail to understand the sufferings of our
people. We are with a closed mindset. We think that the neo liberal policies are the only way. And,
our Government continues to persist with the neo liberal policies; thereby the Government wants to
keep away from any pro-active intervention. That is why we demand that a time has come when we
should go for a thorough review of paradigm of the 'economic development'. And, the President's

Address does not show that concern; it does not reflect that concern of the country, as a whole.

Sir, coming to various other questions, the President's Address generally talks about various
issues. With regard to price rise, it has nothing, but justification of the Government's position. And,
the Government thinks that the issue of 'prices’ will have to be left to the market forces and it has
nothing to do with it. That is why the Government is blaming on various other factors. We have been
asking what action has been taken by the Government to control the prices. As a Government, what
action has been taken by the Government? But whatever Government does, it further pushes the

prices up.

Many of my colleagues have talked about urea or custom duties on diesel, petrol and
petroleum products. | do not want to go into all those details, but the President's Address should
admit that the Government has totally failed to control the prices. It is the failure of the Government; it
is not the failure of monsoon. It cannot be attributed to only global factors or external factors. As
Government, what has it done? The Government should be able to tell the Nation that "yes, as
Government, we have done this, we have achieved this and we have failed there." The Government
should honestly come before the people saying- "as a Government, we tried our best to control the
prices, but certain things are beyond our capacity, beyond our level." The Government should admit
this, but the President's Address does not show that admission. That is why the President's Address

does not give confidence to the people, does not inspire the people.
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Sir, coming to the issue of internal security, | think the internal security, going by the
statements made by our Home Minister, is being made as an equivalent to the Left-Wing extremism.
Of course, Left-Wing extremism has to be fought and we never agreed with the ideology of Left-
Wing extremism. We have always been saying that it is an infantile disorder — ideological, political
and infantile disorder. No compromise. But, at the same time, what is happening today in the name
of internal security is that the tribal people are being harassed. | can go on giving examples. | do not
know what the Green Hunt Operation really means and how many people have been killed by the
security forces? Why are non-violent activists not allowed to stay in the tribal areas? Why have they
been pushed out? | can name some non-violent activists who are working among tribal people, who
are following certain Gandhian methods to conduct schools, to conduct hospitals for tribal people,
but these activists are being pushed out. Then, what happens? And, you try to blame everything on
the tribal people. | do not agree with the approach of the Government. In the name of internal
security, you are targeting the tribal people. That is where the tribal people look for some help.
Because they will have to fight the excess of bureaucracy, they will have to fight the excess of our
security forces, they will have to fight the excess of moneylenders, the feudal, exploiters in the tribal
areas. How to protect the tribal people? So, the Government should address the real issues which
are faced by the tribal people. Internal security cannot be made as a single point issue fighting Left-
Wing extremism. If we want internal security, the Government should have a comprehensive
approach. It is not the portfolio of the Home Minister alone. You must have food security, you must
have health security, you must have education security, you must have house security and you must
have security for livelihood. People should have decent life in this country. If you cannot provide such
a security, what is the meaning of talking about internal security ? Finally, it boils down to one issue —
Left-Wing extremism. For every failure, you want to take shelter behind Left-Wing extremism. This

approach should change.

Your rhetorics must stop. You must have a realistic understanding of the situation and you
must have a realistic approach how to protect the interests of tribal people. Sir, the UPA Government
takes credit for Forest Rights Act, Forest Dwellers Act. | have no problem. Even we wanted such an
Act. But why are the tribal people being evicted? Why are the neo-liberal economic exploiters being
encouraged to go and rob the mining wealth of the tribal people? Otherwise, they are the natural
owners or the real protectors of forest and mineral wealth and you are now driving them away without
any proper programme of rehabilitation or without any consensus of tribal people. This is a

dangerous approach which Government needs to change.
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Then, Sir, | come to certain other policies. Government is increasingly coming under the

influence of the US and other so called ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is getting exhausted.
SHRI D. RAJA: | am sorry. | will finish.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Only one minute more.
SHRI D. RAJA: This is one problem even in the case of WTO and other things.

Finally, Sir, | will deal with only two quick points. One is, on the Foreign Policy issues, we
welcome the resumption of Indo-Pak composite dialogue and there is no alternative to dialogue. But
with regard to Sri Lanka, the President's Address talks about rehabilitation. Why does not the
President's Address speak about political solution to the Sri Lankan Tamil question? That is what we
have been demanding. Where is India's concern of political solution to Sri Lankan Tamil question?
We have raised these questions several times, even the question of protection of fishermen. Why
does the Government not demand the reopening of Kachchativu Agreement? It is time that
Government should reopen such questions in order to protect our fishermen, in order to guarantee a

political solution to Sri Lankan Tamils.

Finally, Sir, on the Telengana issue, | share the concern expressed by Venkaiah Naiduii. It is an
issue and it has become a real burning issue. Even if a State has to be created which has become
imperative, it should happen in a non-hostile atmosphere. But the Government should be clear what
it wants to do. That is why the Government should have a proper approach on this issue and it

should not be delayed further forever.

With these words, | think this President's Address has nothing spectacular, nothing new. It is
a routine Address compiling various programmes of various Ministries and it doesn't inspire, for

which the Government needs to review all its policies, particularly, the economic policies.

SHRIMATI SHOBHANA BHARTIA (Nominated): Sir, | would like to thank the hon. President
for her Address.

The central focus of the President's Address is, she outlined her vision for an empowered and
an equitable India. In fact, one of the foremost and unfolding success stories of this Government has
been the extension and expanding the reach of governance, the reach of the State across the
country. Sir, this exercise has been fundamentally linked to the economic journey that the country
undertook almost two decades ago to transform itself from a developing economy with aspirations to

become a developed nation which holds its rightful place amongst global affairs.
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Sir, President Pratibha Patil made a very significant observation in her Address and | quote
where she said, "It is imperative that as our economy grows apace, the disadvantaged sections of
society be made part of the Indian success story." The President was simply reiterating the stated
objective of this Government, i.e., to use the engine of energetic economy to try and bring about a

developmental and a social paradigm shift.

Sir, | would like to commend the Government on some of the policies that it has pursued over
the last few years in trying to reach this objective. As far as the Bharat Nirman programme is
concerned, over Rs. 1,60,000 crores have been spent over five years resulting in a major step
towards rural infrastructure development. Sir, we have seen the growth of rural telephony. We have
seen the electrification of villages. We have seen the building of roads and we have seen better
access to sanitation and water. The Government has been able to do this once again because of the
huge swell in terms of the economic parameters. They have also been able to allocate money in
terms of trying to widen the social security net through programmes such as the National Rural
Health Mission and the Mahatma Gandhi National Rural Employment Guarantee Scheme. However,
Sir, there have been certain lapses as far as the National Rural Health Mission is concerned. | shall
dwell very briefly on that. The medical practitioners, the wherewithal that is required to implement this
scheme, have been found wanting. We have seen that the Government has registered many, many
more doctors on paper than are actually there at the field level. | hope the Government takes note of
this because for the scheme to succeed it is very important for us to have quality manpower at every

level.

As we can see, Sir, the welfare of millions of people actually depends on a thriving economy,
and a thriving economy, in turn, depends on the ability of the State to maintain law and order, to be
able to guarantee life and protection to its citizens. Therefore, Sir, | would be focussing, in the short
duration intervention that | have today, on just the internal security issue. We are faced today with
one of the most challenging issues of our times. We are dealing today, Sir, with a movement that is
looking at an armed overthrow of the Indian State. This is no small thing and the Government has to
effectively try and contain this at the earliest. Today, we have seen that this left-wing extremist
movement has covered over 220 of India's 626 districts, covering almost 40 per cent of our
landmass. Just to give a perspective on this issue, we have lost almost as many security men in this
struggle as the armed forces have perhaps lost in Afghanistan. Sir, not only has there been an
escalation, in February 2009, the Centre had announced an inter-State well-coordinated approach
between the States of West Bengal, Jharkhand, Bihar, Chhatisgarh, Andhra Pradesh, Maharashtra

and Orissa, so that all the escape routes could be collectively blocked. But the current crisis, Sir, has
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its origins in the orientation of the States, more notably of Bihar, Jharkhand, Orissa and Bengal. For
some reason, the Jharkhand and the Bihar Governments seem extremely reluctant to take on this
menace with the sort of focus that is required. Perhaps, with the forthcoming elections in Bihar, the
Bihar Government does not want large-scale bloodshed. As far as Jharkhand is concerned, Sir,
perhaps it is the vote bank that is getting affected because the State Government has not risen to the
occasion. The geography of the region, affected by the Maoist violence, makes it almost impossible

for the security forces to corner the rebels unless Bihar and Jharkhand join in in the joint operations.

Sir, West Bengal shares a 470 km long border with Jharkhand. West Midnapore and Purulia,
two of the country's worst affected districts, fall in West Bengal but they border Jharkhand.
Therefore, it is very easy to commit an act of violence in West Bengal and move over to Jharkhand or
vice-versa. These people get safe shelter in the absence of any coordinated approach between
Jharkhand and West Bengal. In comparison, the Bengal and Orissa border is only about 105 km and
even - if these States cooperate, very little will be achieved, unless we see Bihar and Jharkhand

coming together to try and counter this growing insurgency.

Sir, the Centre's task in unenviable. It needs to get on board not only all the States, but also
the reluctant UPA allies, so that everyone speaks in the same language to try and deal firmly with this
growing menace. In May, 2006, the Ministry of Home Affairs had rightly adopted a two-pronged
strategy to deal firmly with those indulging in violence and, on the other hand, to deal with this

sensitive issue in terms of looking at it politically, developmentally and looking at the security aspects.

As the Prime Minister himself had also said, we have to go a long way in trying to undo the
developmental lapses that have actually taken us to such a situation. The Planning Commission has
set up an expert group to try and look at the problem and come out with solutions. This expert group
had also in its Report suggested that any sustainable solution has to be rooted within the social-
political fabric and has to be seen also in terms of developmental issues. It is no coincidence that the
country's most under-developed districts also happen to be the areas which are most affected. If
there is any pre-condition to such coordination in approach, all the political parties have to reach a
consensus on both the approach and the outcomes. But there seems to be some sort of a lack of
infrastructure or political will to deal with this issue while the blood of our security men continues
getting spilled. We are also being hampered by lack of appropriate training for our police force-who
are out there trying to counter the guerrilla warfare that is being resorted to by the Maoist groups.
The hon. President also stated that our country stands at a historic turning point. How India protects

all its citizens will actually determine the direction and destination that we are bound to take by the
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4.00 P.M.

turn of the century. Sir, if we look at this problem just as one of security, this can become the
greatest drag on India's economic progress. If India has to maintain the economic growth — we hope
to reach a double digit growth — law and order, security of life and property, the internal security and

this threat has to be dealt with a very firm hand. Thank you, Sir.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, | rise to support the Motion moved
by Prof. Kurien and seconded by Shri Santosh Bagrodia to thank the President for her address to the
Parliament. Sir, let me start my speech by quoting Mahatma Gandhi, the father of the nation, in the
Second Round Table Conference. | quote, "I shall work for an India in which the poorest shall feel
that it is their country, in whose making they have an effective voice; an India in which there shall be
no high class and no low class of people; an India in which all communities shall live in perfect

harmony." ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please don't do that. Allow him.

...(Interruptions)...

SHRI TIRUCHI SIVA: India is now the fastest growing economy in the world. Sir, we have had
the Green Revolution, the White Revolution and the Blue Revolution. Now, we are the leaders in
information-technology and our growth and progress in every sphere is immense. Sir, the post-war
era witnessed an economic miracle in Japan and South Korea. But neither of these countries was
populous enough to power the world-wide growth or to change the game in the spectrum of
industries. Whereas our country India which has seen an economic annual growth of 6 per cent in
early 1990s has slowly made progress. Now it is estimated 8 per cent in 2010-11 and 9 per cent in
2011-12 and this can be surpassed only by China. Sir, the emergence of two powers, that is, India
and China, is now deciding the global economy. The transformation of the 21 century is by these two
countries because these two countries have the power, weight and dynamism to transform things.
Sir, while saying all these things, this could be compared only to the saga of 19th century US and that
United States itself is now scared of the development which is taking place in our country. And, | do
not know, or, | can't understand how some people are criticizing that our country has achieved
nothing. Sir, India, despite its tremendous progress and development, is still straining against some
challenges which are holding us back. What are they ? First is our pessimism not to accomplish what
we have come across so far, the advancements and developments that we have made. Second is
our resistance to accept new ideas which will help us, or, which we need now to face the remaining

challenges. The President's Address has given the visionary of this Government, and many of my
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colleagues were telling it is only a repetition. | could say that the first Address, which our President
gave, was on 4th June, 2009, and now her second Address in this UPA-Il was on 22nd February,
2010, after a gap of only eight months. | would like to mention two very important things which have
taken place during this period. One is the convergence of NREGA with other programmes — Now,
NREGA has been amended to Mahatma Gandhi National Rural Employment Generation Act — to
allow water conservation works in the fields of small and marginal farmers. The second very
important achievement is the right to free and compulsory education. The Right of Children to Free

and Compulsory Education Act, 2009, will be effective from 1s April, 2010.

Sir, we have got abundant youth power. We have got IT entrepreneurs and many other things
which help us to compete in the world, or, to set a role model in the world with the developed
countries. Sir, the world has never seen the simultaneous, sustained and successful take-off of two
nations who account for one-third population of the planet. Sir, | don't understand why people are
hesitant to appreciate. Even today, | heard more criticism, but | should acknowledge, or, | should
recall here your speech when you spoke from here as a Member. You very magnanimously
appreciated the people who are now in the Opposition Benches, You appreciated what they had
done best during their regime. We are now also appreciating. | acknowledge what you spoke
yesterday and when our Prime Minister took office in UPA-I Government, there was this Goiden
Quadrilateral Programme which was initiated by the NDA Government. The Prime Minister said that
this was a good programme and let it continue. That showed the sign of a good leader, a good Prime
Minister who will set the path for the other people who will come in future. Even after these
achievements, | do not know why we are still being criticized. In the two terms of this Government,
there are many achievements - NREGA, agriculture sector, rural people, and industrial sector. Every
sector has been taken care of. Our President, in her Address, has clearly accepted. We have not
concealed anything. She has told, in her Address, "The unexpected and severe drought posed
special challenges in managing the economy in 2009. My Government joined hands with the States to
help the farmers in minimizing the impact of this massive adversity. A sum of more than Rs. 4000
crore has so far been allocated from the National Calamity Contingency Fund and the Calamity Relief
Fund to the drought affected States. A Diesel Subsidy Scheme was introduced." Then, she says,
"While we were able to avert any threat to our food security, there has been an unhappy pressure on

the prices of food grains and food products."” This has not been concealed.
Sir, | should get more time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You had only seven minutes. Now, it is over.
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SHRI TIRUCHI SIVA: Sir, | have to rely on what the display board says.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can finish within two minutes.

SHRI TIRUCHI SIVA: Sir, | have got a lot to say but | have to stick to the time. While being
brief, | should refer to some points which are most relevant, and, which should be registered in this
august House. Sir, true federalism based on State autonomy is yet to be realised. The spirit of
federalism will be established only when the Union Government consults the State Governments
before taking the appropriate decisions, especially, on issues affecting the livelihood of the people
living in the lowest strata, the farmers, the labourers and the fishermen; decisions having nationwide

implications and new draft legislations.

Sir, | have always been telling here, and, whenever an opportunity comes before us, we say
something about our State. It is not eulogising our leader or our Government or our State. In this
federal set-up, the States have an equal responsibility in taking the nation on the path of progress,
success and development. Sir, | would like to tell one or two more things which the Tamil Nadu
Government has done. If | say it in a nutshell and in a very brief and fast manner, these are, namely,
provision of free land to landless poor farmers, free gas stoves and televisions, enhancement and
improvisation of public distribution system and health insurance scheme, implementation of rural
development projects and women development projects have made Tamil Nadu one of the leading

States in the implementation of welfare schemes.

Sir, 1.85 crore family card holders are being benefited under the scheme of provision of quality
rice at Rs. 1 per kg. and 4,12,000 women Self Help Gronps with 65,72,000 members have been

formed, and, their total savings is Rs. 2,062 crores.

Sir, above all, | should say that the recent Census has given an assessment that there are 21
lakh mud-walled and thatched-roof huts in Tamil Nadu. If at all, we have to convert these into
permanent houses with the help of Indira Awas Yojana, a Centrally-sponsored scheme, it will take
thirty years. So, the Government, on the basis of a fully-funded State Government mega project, has
planned a new project, namely, Kalaignar Housing Scheme, which will, in six years, convert all the 21
lakh existing huts into concrete houses. Yesterday, the take off has been there, with the funding of

1,800 crores in the first phase of nearly three lakh houses. ...(Time-bell rings)... Just a minute, Sir.

Sir, | would like to say that everyone says that the Government is not doing anything, but, we,
in the UPA, say that an alliance with the Congress is not on any other terms. It is not the relationship

of a frog and a rat dragging each other in the opposite direction. We are two bulls taking the bullock
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cart in the right direction. We realise our responsibility. When we are with the Government, our State

executes. ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, okay. Please. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, | would like to conclude by quoting the words of Dr. Rajendra
Prasad. In the concluding session of the Constituent Assembly on 25 November, 1949, he said,
"What India needs now is nothing more than a set of honest men who will have the interest of the
country before them" . This is what | want to tell other members who are criticizing the Government
and its progress, about which we are talking. We should, Sir, take pledge at this moment that the
vision of our President, which has been mentioned in this Address, should be brought into practical

phase. Thank you.

3. (sihrelt) o1 . et : WX, SO dier 1 SR A Ot 7 g2 <1eH <9 &1 S A fam
8, S oY A Y| et AT SR ATEd iR AT, S141 7 U ard del o IRSe HIer 3ift Ja
IR Ter 3 g g1 Mgl @1 a1 Bl 21 1 S A1ed A W 98 919 SoTs, Ufed Sames ofd
S S B Uh gl 9t 3R emue Y wet fh ARiSe &1 o 9o 7, JI9E ot 9 7, 98
Al R8T A1y, SEfh SWeh 3fEX BHR 6000 IHSHTH MY &1 600 A I B AT
amendments 31TQ 81 TR, TP MR I URTST AIEAT BT FYAT AT BIAT, ST S2i & forat
BIT, S 9 309 TR R UIferamic & SM1 BTSUST B Article 87(1) & Sfavfa wwIfdd &= a1 off, @
BT a1 721 oY, 87 AT unanimoulsy ITaT YHAT ITGT PR S| R I8 WV Il IRBR BT o
BT W91 81 TRPR I <l §1e aait 8, 9 'my Government' HE - JT <t &1 § 919 TR o= o 1
I8t 931 €, S 30 A1l # AT IR 9 URAIST BT 9907 gaTT, #R f&oIT H I8 &l ST 31T s
Wﬁﬁmﬁﬁ%,ﬁmﬁwﬁ'myGovernment'?ﬁﬁﬁ%?E’?W%
IS | @1 vE T8 @) ' fafew wferamie @, ffew Rven & oo O 8, TR 599 S &R
o & foamd 9§ $o aRac M o1 21 IR F1far 7 3ram H19or § 78 w81 3R § I8 a7 VT W)
E’Wﬂ'@?ﬁé, IE TS AN b AT | 3ms WY 81 A1 781 ot a1s 'Y, "My Government' was voted to

office with a clear-cut mandate to protect and deepen the values of pluralism". SIT 39 Pt qretT|
SN B Ie arell, § 39 1R fewoht 78 w5 @

# 'my Government' 1R feuoft o7 X& 'E&"I IR, ST9 I TI-HE election H vote & foTT ST &, T4
TE care-taker Government BIeT %I NEI ?{fﬁq P IRBR AT TSh Sall b A1 election ﬂ@ﬁ 2 ﬁﬂ’
Tlg Qﬁ, a T8 care-taker Government il I8 care-taker Government Eapralnraical Pﬁ@?@m,
SITHS B! SR IR P Tch Tall &I s § s off| a8 URTSe arfedr & eiex3a 4 a
Tl 73 oftl gafery IRiSe afear &1 a8 ®E1 {6 "My Government' went for elections, | think,
is quite objectionable. ¥ XY YPTS TR a1 V& g b 3R DRISE It aT IR-IR 'my Goverment'
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FEH B, A1 d fhd TR § dachl &1 5 IRIST & Tl B, I Bad B, ITd! AT DI politicise
P AT B I B TH PR Fhd 82 RN IE TR WAL B TR 82 Is it the necessity under
Article 87 that the President should say like this? She can address the House. No problem. She can
address any time she likes, once, twice a year, whenever she likes. oIfh Eb? IR 3 a7 BT o
Te B IRTST B URISTRIY # 81 IR elections ETI S Sl AT8d A UTSIU B ARPR Bl STa-] 4
FE1, W ARBR' AR IHP 1S 81 JUIY BI IRPR ATs, AN I PN AR TRBR' | 31T T I8 a1l
B qEe | 78T 31 fh why we have not changed it. Why should the President say it TR WRAR'?

Especially, when the Government goes. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. ...(Interruptions)... Please.

ST, (3wet) oI Q. 29ge : S URiSe AifgdT 7 I8 81, "W AXPR SI4 election H T
A", I I7h 98 PR el off, T8 U care-taker TRHR ol H Igi fpehl wR fewoft 721 9= 2,
Wﬁﬁgﬂﬁmﬂﬁﬂﬁﬁa@?ﬁﬂ?ﬁm?ﬁi IHH B 100 éEER'IEI’\’amendmen’[s?b[)[%\f, a
Eﬁ IEEIl ﬂT%‘Q o eH il e Eﬁﬁ, The President can come and address and say 'The
Government' instead of using the words "My Government'. ... (Interruptions). .. JTIR] FIT TIRT 2,
31y ot WRrse &l €1 ‘My Government' & 11T she can easily say that. ...(Interruptions)). ... 3T
Tt T TTEH B, 3T S FHY AT, AT ART TTgH R WG TR B 8, ... (Interruptions)... | have

my view point. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please. ...(Interruptions)... Why are you

interrupting? ... (Interruptions)... Alkaji, please don't interrupt. ... (Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: The President can easily say, "The Government
was voted." "T8 WRPR voted A" STBT Iaold d1 Tet 81T &, 'The Government' ST, "My
Government' 1 519 T& &9 AfIeTT # Tiel el og 3R change &1 &Y, T af g1 BTaa &
discuss BT B

AR, B U 1 Pel [ qdpRIa 9 HEI U8l 7 Bl 4 TRIRI B AAST A1EaT 7 election &
1S 9T fHaT 3R SHH T2 48 paras TS| 31T 9 HEM & 918 22 HRAX! B ST HIY0T 37T, SAH 74
paras &1 314} U1 . g ATE9 91t X8 U1 SBI9 IE HEl & TS Afedr 7 WReR & aR% | 341
Tl Frent off, S el aTa1 IR 3RS gall, S WR B SfSuscell el aid Wbl | 89 |41 W1yl
& 3T -FTH I X & 91 Fhdl 2

R, AT MaTHe &) TR A AT Rl &, AP 519 el TH 81 911 &, a1 o F& I8
I AT, I TR a1 31 GoAT, {oheTeiT QareTe gaiT, fohel=iT &1 g, S aR | s ard o1 aiill
TRl AT TR SIART TR o RAIfEs AI9or - <<l 8, ST 3141 U, e |ree 7 9gd AwR 4
FEI 5P HUR H 3R e o7 71 M|
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# U 91 3R w1 A g8t W) F Rh =GR gel U= are ansdl g, e 391 el & 3R
AT 4 Sret dTet 81 AfSTST wfear 7 oo BRa) & Hr & IR 8 3R 9 § g RIS 1 59
TSI AT, ST YT BT ATHAT AT J3 9@ PR &X 8 (b SI81 MTciebale b, IYATE DI, HISTATE B!
IR TeAeare @t Yfdedidist 9g 2T &, S9! RIRE B T 6 S=IM 3 39 WUl § SHH!
W% FR a1 1 AT ATl SUS! SHICH DI 81 THSI 87 JMSTdhd Al AR W 950 B o
# 3 371 31 ot § wiferaric # oSt Siedlen TS oft, Tet ardt § St Tt Tar em At w wifes
HEHE WSS BT A0 IR-IR =TT ST YT o7, S &4 AREs] W AR Y8l 81 98 89N o9 &l
SSOId Bl AABR Y8 8| IR-TR T8 I8 I HRAT & b 89 Wb & a1 i B fegme i)
AT PN TSI A FAST | 81 3771 % I8 ARBR I ANl & A1 -1 I & forg =i
TAR 27 F1 TR T8 AT &1 B 27 T FHRY 37T BIRNTST § HIS w1 § I7 899 IR 7781 <ar 8
% & 37! Yedls STa/d § 9d? &9 gUaTd S9! a1 G & IR TR HRT Whed] SHb B
Ashed! ¥ -9 H 21 FAR B AFReX |189 F8d ¢ & I1d-91d 3res! I8, 370 Iramaxo §
- TS, AP I THEITT § F& T TRE BT IIF <<l 5 T I 27 FI1 89 277 181 87
FIT B9 S8 YedlS TTA1d el < Fhd ? §F FI % 2 87 Al 8T IR IW T A1Sd Wieq 9t 39
g, =M W TE 9T HEl fF R TAR TSR ga A el § {5 g9 uifeae o 9a € 5
g 1 21 91 B9 Ta BIC Yoib 1§ (& 5l § Y I A2 7 woer H ¥z 7 o £ Wy
ATl §, 7R S F8t W AR urdt & & 90 €, o ey 0 8, 9o 91 4 98t 99
BU ), TR I UISAN &b AT Y 93 €, A7 98 I A1 HRAT GANIS TS| AHA 2 SHEBAT BT
AT BIT & 5 319 Fqeh A1 T HRY 3R TG A1 FAAH ATl &9 AT 377 RARIe oTes &,
AfhT SRR T8 81 S & R H R I o oft S A<l B 39 B )l H 1 -t were WA
31T ITF HATT & fored) Hiame 7=t a1 fonsd) o w3t 71 <o |1 O ot w1 # fpeft o R )
BAN TSR 3T T USRI BT gl PR a1 $I 87 APl H 1 PR H ¢ Pls TN el
AT, S AN A G B H I BlIs YARTS T8l & Sl SUSIE] & AR I TAR] GR8a| b S R
B P AHATE Hhelld &1 S99 1 3T I B Ahd 8, cAfh T 1 78] B Fahal| fhe= IR g1
RTeh el &, MTdbarct, ST, HISiaTe], Taracdrel, 31d % Th ool & HHI I8 7S © - 991,
S 39 TRBR & 3SR &4 o3 ! Her arell Bl

T ST 1 H et WR e Aredt g, el aR 59 S & weH H gdR) dfse F 9o
&= o, A1 S g FRIRE 31 a1 3 oY AR, 39 8189 4 §s iRl a1 98E &1 ad a1
s AfY g3 © 6 -3 g9 e € 15 | uiformie # 721 991 §, afcs fooelt weoft w0
BT @1 g1 H 4S5 §1 $HHT BRI I8 & [ IB1 a1 B & - AT DI, T B, Yell B, THRR
B, TS B, Fooll B MR ATC-STA Bl I TG § Y HEIA © - "EH Jo ST -TTel BT WIg Il
fean'| R AT 9 59 AR Bl dle 61 8, WMIe I8 W1 S AN Bl 37157 3MTC-&Tel BT Id a1 I8
gl
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AR, 3] TB8T g1 HRA Sl 31 el €, PO & Leftist AN IS &1 519 84 BIC I, AT 3F S
Leftist Movement &1 9T SR 2TI Ud s WMRIR &1 T ¥R G1 TS 371 &1 G &% © P 39 Gob &
SN fre 3% € 5 3 o A ST <2 B1 T8 IR H oI A TS §1 TR MUH! §HeT H TS 3T
AT H B! explain W1 PR I TP I8 SR Yfepel S ¢

SEIENEARPIERINEICHAS UGN

PI1-W AR P NI-SAR e el

571 e A fyeret -Tel ST bt R1E,

I WA F & I-3 TIgH B ST &l
BRIET € a1 87 U Sl -9 78 I1 bR IS &, ST AT S WI8d + B8], 7 axI-aIdR 3
™ ) 919 Bl T8 IRPR S U JEHR | ISt 7, TR 319 e & o7 a1 ot off, g8R awa
T Y& q1el d TR AT, I8 314 3MEH! 519 39 SXI-S IR Bl [ReATUIT 79 S+ SGToll BIT b HETS
3R TR B R 3491 87 H D SR T AR 4 781 diell, Fifes g9R dobar ot 7 9gd
ﬁ?ﬂﬁ@figuresmm%\;l

# Rt health TR e 1 PET 9Ted] &1 AR, T8I health B 1 81l &1 SAR HSTST ATfea
ot 3T JAFHATHOT H TRBR & e R il 2 % T rural health H g B fHaTl TR, T ETR
o I8 TR 7, Forad I8 foraT § % we have two lakh doctors. I8 SR 158 991 3 & {321 01 v
Sarq 8, T 89R Health Minister T18d 1 F81 & fegwam # 7.5 @9 sfacd &1 514 Medical
Council of India%registration ﬁfigureé@ﬁﬂﬁww%Qmmﬂﬁaﬂﬂ%IWﬁﬁw
ST~ T TH H T -TR IR IR B_T Il Bl TRBR & I DTS data & 7ol & {6 gt feam
STged €, A1 31T 5ol JIGT BT FAT I P 57 o Siaed a4 Y € I8 Al 721 A1 21 fva
STecd Igi | USRI BRP foreign el TV &, I8 Wl T8 ! AT B

eft &R SRt araT, S g2 oMU Tl § 98 U9 & 9 21 e wvor § afee
|Ifear 1 98 27 &R SIR-9R & @er o7 f&5 89 Right to Education Bill &g E1& 7, Right to
Education Bill 3TT3TI I8 WR&R AT Igd-AR Rights Y81 21 Food security Bill § T8 & A AES a8
& 1 UG B HId 9¢ & B ol AES SiR 971 S 1Y 9 el § I8! § ol 16 B 3R A UhS
R &, 919 781 udhs R T 3R price directly &1 9T ¥ & ol B1 dl indirectly I9TC & ofT B 931 X8
21 T8 89 @ 9 Right to Education Act T fharml <=, IaT &1 9% 1x 3masy A} §ar o a1 =,
QAfT #7191l o1l FAR TR% F 9ga-A AR A e A1 W Al Bl GR g3 b WAR 7
education B 91T P AR, H 3MTYPT IHD ATHS TARN g 3T Right to Education BT a1 B & iR
ﬁwﬁmﬁﬂmﬁmﬁgﬁﬁﬂwﬁﬁmgaﬁ?educaﬁoné?%%l Right to Education
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Act %Wﬂ’s’g’%ﬂ 2 & less than half of India's children between the age of 6-14 years go to school.
A little over one-third of all children who enrol in the grade-1 each grade-8. At least, 35 million
children in the age of 6-14 years do not attend school. Fifty-three per cent of the girls in the age of 5-
9 years are illiterate. I TG T &1 H I FHI eI o1 Arsc| H fA% I aIel {5 519 Right to
Education Bill URT fohaT, Tae 99101, AT BIS action plan T ST AT 41l 39 W9 § URTSE
IfeET 7 free education ®Y T B8l Bl AR free education HIF M? Hal A I T2 fher I
IqH] allocation BNTT? TET FAT STd A HRD Minister W J8T 1T 79 S 9gd T 9 &9 AN Bl
0 HT 71 81 T8 FT 16 S1 &, BT S DI ARAT 1, 1S {1 7 I8 91 o1 g fob Sy
HET MM 3R Y a1t S R JIR IR 9711 ) Bl & Sk IR H 3779 31 D1 Ul e S
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off| TR, Y31 $B P o7 BT &, 3AAN H 57 I< a1a] P W1 FI & H Usiise Aifean oI gfspa
a1 37eT BT 6 3 &S] Y el iR fanfare & AT AT AR &H I WIHT H amendments $RP
SR STy a1fh ST 3faToT 8 3R 19 I 31Tell IR WTYOT R+ MY dF I "My Government 5
®T, 3R 9 'The Government' & AT 980X BRTT| ST 950 -Ig4 &IdTS |

SHRI B.K. HARIPRASAD (Karnataka): Thank you, Mr. Vice-Chairman, Sir. | rise to support
the Motion moved by Professor P.J. Kurienji to thank Her Excellency, the President, Shrimati
Pratibha Patilji, for addressing both the Houses of Parliament. It was, as spoken by many of our
colleagues, maybe, customary, but this time, when Her Excellency was speaking, she did not
confine to a speech alone. In her speech she said, whatever the programmes chalked out by the
Government, she is hoping that in the coming decade, she has clearly marked the road map for the
whole decade. Sir, in her speech, she has expressed her tribute to the people who have died in the
bomb blast in Pune. Pune, historically is known in this country for various reasons. Way back in 1934,
a bomb was hurled on Mahatma Gandhi. We take the name of Mahatma Gandhi. It is a very
unfortunate thing that when the programme named after Mahatma Gandhi, that is, the National Rural

Employment Guarantee Scheme, some of them tried to ridicule it. It is very unfortunate.

It is very unfortunate. But the President of USA says that the man who has influenced him
most in his life is 'Mahatma Gandhi'! The foreigners proudly take the name of 'Mahatma Gandhi'. |
do not know what is wrong with our own people! When hon. Kurieniji initiated the debate, he has
rightly referred to the Presidential Address when she insisted on the secular fabric of this nation. Sir,
way back in 1885 when the Congress Party was formed, the essence of forming the Congress Party,
the principle of forming the Congress Party was to ensure secular ethos. Unfortunately, over a period
of time, it has got a severe beating. Even then, it has survived! If you go into the history, Sir, it is not
that political party alone, it is not the Congress Party alone, which supports the secular fabric or the
secular ideology. Way back in 1937, in the Constituent Assembly, when there was a vote, there was
Muslim League on one side, Hindu Mahasabha on the other side and the Congress Party on yet
another side. Though the country had 80 per cent of Hindus, almost 25 per cent of the minorities had
got a drubbing in that counting whereas Muslim League did not vote even 0.2 per cent and the Hindu
Mahasabha did not vote even two per cent of the votes. That shows. ...(Interruptions)... That
shows the thinking of the people in the country about secular ethos. The ideology of this country is

secular where the people believe in living in brotherhood.
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Sir, from the principal Opposition Party, BJP, while initiating the debate, my senior colleague
Venkaiah Naiduji and former Congress leader, Najma Heptullaji were very critical of the Address
made by the President. Venkaiah Naiduji has gone even to the extent of saying that the Government
has run out of ideas! It is very unfortunate, of course. In the political agenda, when the NDA was
ruling, for almost eight years, there was no mention of the farmers, labourers or the youth. Sir,
Venkaiah Naiduji is very good at using cross words. He uses very accurate words in his speeches.
He was speaking on 'price rise'. In Hindi, he said: STd Y HTIRT AT B, HETS 37 ST B Probably,
he has forgotten that he was in treasury bench for almost eight years. Sir, if | quote, between 1990
and 1991, the kerosene price was Rs.2.77 paise; in March, 1998, they brought it down to Rs.2.52
paise. While demitting the office in May, 2004, they raised the price to Rs.9/~. It is almost a 258 per
cent increase. Over a period of years, the price of fuel was raised almost 32 times. And the LPG
cylinder, Sir. They talk of aam admi, and they are ridiculing the approach of UPA-II! If you take the
domestic LPG cylinder rates from 1991 to 2010, it was Rs.57.60 paise in 1991. While they were
quitting the office in 2004, the LPG price was Rs.241/-. Who raised this price? There was no UPA.
NDA was all powerful! So, just for the sake of criticising, the principal Opposition Party was very
critical of the Presidential Address. But, in 2004, the Congress President, Shrimati Sonia Gandhi,
and Dr. Manmohan Singh brought in this Bharat Nirman Programme. Under the Bharat Nirman
Programme, the flagship programmes are the National Rural Employment Guarantee Scheme, the
Sarva Shiksha Abhiyan, the Jawaharlal Nehru National Urban Renewal Mission, the Rajiv Gandhi
Gramin Vidyutikaran Yojana, the National Rural Health Mission, etc. These are some of the major
flagship programmes taken up by the UPA-1. At that point of time, an amount of Rs.1,75,000 crores
was allocated for these programmes to bring back the national political agenda on the track. We
have seen, when the earlier Government was ruling, that there was no place for the real aam admi in
their agenda. Their political agenda was entirely different. It was either regional or communal. Such
was their agenda which we had seen. It is to bring back the nation on the track of prosperity, Dr.
Manmohan Singh and Shrimati Sonia Gandhi have brought this Bharat Nirman Programme and
through this Programme we have launched many programmes which are helping the aam admi. It is
very heartening to note that the BJP, after a long break, is discussing about the aam admi instead of
discussing the mandir, Ayodhya and all. The birth of Jan Sangh was purely on the basis of some
hidden agenda like Ayodhya, common civil code and article 370. These are the three major

foundations of Jan Sangh. Venkaiah Naiduji was saying that the Maoists should come out and fight
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the elections. Well, they may be outsourcing it to somebody to fight the elections. That is the case
with the Bharatiya Janata Party also. Their parent body does not fight the elections. They outsource it
in the name of BJP. We should realise that in a democracy we should go to the people and whoever
the people elect or select would govern the country. That is the essence of democracy. But
unfortunately | don't understand what Venkaiah Naiduji was saying about outsourcing of the
candidates. It is very unfortunate in a democracy. But it is not practised by the Congress, The
Congress programmes or the Congress ideology is outsourced by the people of the country and not

by any hidden organisation or any organisation which is undemocratic.

Sir, in the past six years, the Government has taken some major steps like the Right to
Information Act. It is one of the major Acts which has been passed for transparency in the
administration and as a result the programmes which have been launched by the Government reach’
grassroots level. We know that there is no dearth of programmes in this country; there is no dearth of
laws in this country. But as regards the implementation part, what | have seen is that the laws are
bypassed sometimes and the programmes are derailed by the powerful lobbies which are there in the
State or even in the Government. The Right to Information, the Right to Education, the Right to
Work, the Right to Food, etc., are very helpful. These are some of the major programmes which are
taken up by the UPA-1 and UPA-2. Sarva Shiksha Abhiyan, the Jawaharlal Nehru National Urban
Renewal Mission, the Rajiv Gandhi Gramin Vidyutikaran Yojana, the National Rural Health Mission,
etc. * These are some of the major flagship programmes taken up by the UPA-1. At that point of
time, an amount of Rs. 1,75,000 crores was allocated for these programmes to bring back the
national political agenda on the track. We have seen, when the earlier Government was ruling, that
there was no place for the real aam admi in their agenda. Their political agenda was entirely different.
It was either regional or communal. Such was their agenda which we had seen. It is to bring back the
nation on the track of prosperity, Dr. Manmohan Singh and Shrimati Sonia Gandhi have brought this
Bharat Nirman Programme and through this Programme we have launched many programmes which
are helping the aam admi. It is very heartening to note that the BJP, after a long break, is discussing
about the aam adrni instead of discussing the mandir, Ayodhya and all. The birth of Jan Sangh was
purely on the basis of some hidden agenda like Ayodhya, common civil code and article 370. These
are the three major foundations of Jan Sangh. Venkaiah Naiduji was saying that the Maoists should
come out and fight the elections. Well, they may be outsourcing it to somebody to fight the elections.

That is the case with the Bharatiya Janata Party also. Their parent body does not fight the elections.
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They outsource it in the name of BJP. We should realise that in a democracy we should go to the
people and whoever the people elect or select would govern the country. That is the essence of
democracy. But unfortunately | don't understand what Venkaiah Naiduji was saying about
outsourcing of the candidates. It is very unfortunate in a democracy. But it is not practised by the
Congress, The Congress programmes or the Congress ideology is outsourced by the people of the

country and not by any hidden organisation or any organisation which is undemocratic.

Sir, in the past six years, the Government has taken some major steps like the Right to
Information Act. It is one of the major Acts which has been passed for transparency in the
administration and as a result the programmes which have been launched by the Government reach1
grassroots level. We know that there is no dearth of programmes in this country; there is no dearth of
laws in this country. But as regards the implementation part, what | have seen is that the laws are
bypassed sometimes and the programmes are derajjed by the powerful lobbies which are there in the
State or even in the Government. The Right to Information, the Right to Education, the Right to
Work, the Right to Food, etc., are very helpful. These are some of the major programmes which are

taken up by the UPA-1and UPA-2.

Sir, in the President's Address, she spoke about inclusive growth. Even the UN Charter clearly
says that a human being should have a decent employment and he should have a decent living. Let
us take the statistics of the Planning Commission. Aimost 27 per cent of the population is below the
poverty line. You can imagine their fate, their status of living. They don't have any kind of job. When
there is international pressure, when there is a common law that a human being should have a
decent job, a decent employment and a decent living, it is very unfortunate that even after 60 years of

our Independence we still try to have programmes for them.

But unfortunately, without the strong and constructive opposition, proper programmes could
not be taken up or implemented for these people. As Shri Raja was rightly saying, though we are the
4th biggest economy in the world, but in terms of Human Development Index — it is the World Bank
report, as Shri Shantaram Naik was saying — we stand at 134. The irony is, we are the 4th powerful
economy and at the same time, our number is 23rd so far as the poorest countries of the world are
concerned. A lot more has to be done. The political agenda, the economic agenda should focus on
the development of this aam admi. Sir, Najmaji was asking — she has left — what the Government is
doing about some fellow speaking from Pakistan. Why should we speak to him? He is a terrorist. We

will answer him in the way he deserves. There is no question of discussing it with those terrorists. But
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when there was an attack on Parliament, when there was an attack on Raghunath Mandir, when
there was an attack on Akshardham in Gujarat, the Congress Party, as a responsible political party,
gave full support to the Government to take necessary steps. The whole Army was made to line up
on the borders for almost one year. Who stopped them from taking action? Why point at the
Congress Party, why point at the UPA for not taking any action? There is no need for any lessons
from any political party; the Congress Party does not need any lesson, as far as the security of the

country is concerned.

As far as the decision of the Government especially on urban housing and concentrating on
slums is concerned, it all depends on the State Governments. If the State Government gives the
patta or the ownership right — Shri S. Jaipal Reddy is here — the Government is intent on giving them
financial assistance for construction of houses. Sir, this is my 12th year in Parliament. | have been in
the Standing Committee on Urban Development and also in the Consultative Committee for a long
time. It is a very unfortunate thing that whenever the programmes are launched for these vulnerable
and poor sections of the society, there is no helping hand from anywhere. Because there is a
compulsion and there is a commitment, we announce these programmes. To get a land for
rehabilitation of slums dwellers, it is a Herculean task; whereas, if you want to start a golf course,
within 24 hours you get the permission. Because most of the bureaucrats and IAS officers are there,
they get the permission on one phone call. For any kind of club, etc., there is no dearth of land. But
for the rehabilitation of slum dwellers, it is a very tough task, Shri Siva was rightly saying that in Tamil
Nadu they have launched a programme to rehabilitate almost 21 lakh slum dwellers. Let me point out
here that Tamil Nadu is the pioneer in constructing houses for slum dwellers. They did that way back
in 1960s. This slum development programme or rehabilitation programme is unique one. | think the

country should adopt such kind of modalities so that the slum dwellers get a better deal.

Sir, the other important point that has been mentioned by the hon. President is about the
Communal Violence Bill, 2005. This Bill should be brought to this House and passed as early as

possible.

Sir, this Bill should be brought before this House and it should be passed as early as possible
so that we can take care of the displaced people whether they are from Bangladesh or Sri Lanka or
Tibet. Sir, | come from the State of Karnataka where we have two camps for Tibetan refugees. We
have a refugee camp for Tamils also. Even, the Bangladeshis are there. Unfortunately, people who

have been affected by communal riots in Gujarat and the communal riots in Kandhamal in Orissa are
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nowhere. There is no rehabilitation programme for them yet. They are without shelters. They are
living in pitiable conditions. Before something serious happens, Sir, this Bill should be passed and
the people displaced because of communal riots should be provided protection. The Government
should give them all kind of help because they have been driven out of their homes by our own

people.

Sir, as far as the health sector is concerned, | again come back to the decision taken during
the NDA regime. They had sanctioned five AlIMS-like institutions to be set up in places like Jaipur,
Bhopal, Patna, Bhubaneswar and Shillong in the North-East. They had totally forgotten the southern
part of India. Their argument was that the southern part of India was well-equipped so far as medical
facilities were concerned. Sir, being well-equipped with medical facilities is not the issue. The issue is
that of a poor man's access to health facilities. AlIMS is such an institution where any ordinary man
can walk in and have access to medical facilities. The people in the southern part of the country are
being denied this access. | appeal to the Government that this shortcoming should be removed by
opening up an AlIMS-like institution somewhere in the south. It could be in Goa, in Hyderabad, in
Chennai, in Trivandrum, in Bangalore and so on. We are ready to give land for this purpose.
Unfortunately, in most of the Budgets, they have been giving some kind of financial assistance for the
upgradation of the existing hospitals. That has not been enough. We expect the Central Government
to provide for the establishment of an AlIMS-like institution for the people living in the southern part of

the country.

Then, the other issue is regading the Department of Social Justice and Empowerment. Sir,
since the last Budget, there has been a 75 per cent increase in the allocations for this department so
as to benefit the vulnerable sections of the society like the Dalits, the OBCs, the tribals, the
physically-challenged and the destitute women. | urge upon the Government to also increase the
amount, of scholarships for pre-matric, matric, post-matric, graduate and post-graduate students

coming from these vulnerable sections.

Sir, some hon. Members have mentioned the statement made by Shri Shashi Tharoor. He is a
new entrant in politics. He has been elected by the people of Trivandrum. Now, he has made some
statement. And he has clarified immediately after that that the position of the Government remains
unchanged, that the decisions are taken on the basis of the guidelines of the Government and so on.
Sir, he has clarified it and | don't think there is necessity for any further clarification by the hon. Prime
Minister. The senior Minister, Shri S. M. Krishna, has also made a statement today regarding Prime

Minister's visit to Saudi Arabia.

Finally, before | conclude, | would like to say that you should not merely criticize the
Government. Yes, Shri N. K. Singhji was also critical of the Government, but he has also given

certain suggestions to the Government about issues concerning women.
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Education is other important area where a lot of investment has to be made. | come from a
State where there is no dearth of capitation colleges and schools. But unless Government schools
with high standard come up, we cannot fulfil the desire of poor students who want to study but there
are no facilities for them. Sir, the Address of the President has got a lot of hope. In her Speech, she
has clearly given a roadmap for the decade. | hope the programmes which have been launched by
the UPA-I and UPA-Il would be implemented properly so that the poor man and the aam aadmi get

all the benefits. Sir, with these words, | conclude my speech. Thank you, Sir.
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6.00 P.M.
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SHRI SHANTARAM LAXMAN NAIK (Goa): Till what time are we going to sit?

MR. DEPUTY CHAIRMAN: The BAC has decided up to 7.30 P.M. €l 31% ¥ fo5 a1a g% ol
3T AT IS 18T 3T A g9 q& Al 98 Y, I § <=6l ... (Interruptions)... It is your

responsibility.
SHRI B. K. HARIPRASAD: Sir, he is worried about the Cabinet meeting.

MR. DEPUTY CHAIRMAN: No, the Parliament is not bothered about the Cabinet meeting. The

House should go on. It is your responsibility .

DR. K. MALAISAMY (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir. | am the second
speaker from AIADMK to speak on the subject. Sir, we are in the midst of playing the role of
exercising the Motion of Thanks to the President's Address. Sir, the President's Address has been

well prepared by the bureaucrats and the concerned people and they have rightly vetted as done
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earlier. Sir, we have been listening to the UPA Government's side and the Opposition and | have
heard both the sides. The speakers from the other side were able to highlight what they have done in
the Government and they are speaking high of their achievements. On the other hand, the
Opposition has countered the other side. Sir, as far as | am concerned | am willing to appreciate the
plus points and, at the same time, | want to criticise the minus points. Sir, when we want to assess

the outcome of an issue, then, we are reminded of the famous couplet of Saint Thiruvallavur.
"Kunam Nodi Kutvam Nadi Avatvul Migainodi Mikka Kolal".

When there is a plus and minus of an issue we have to assess a way and see which are the
pluses and which are the minuses. Depending upon which of them are more, decision will go
accordingly. This is what the great Saint Thiruvallavur has said. As far as | could see, when | assess
the plus and minus points of the President's Address, | am able to see that there are certain
highlights in terms of housing, in terms of road connectivity, in terms of facilities given to the ordinary
people. According to me, there are umpteen number of omissions, particularly in terms of safety and
security of the people and in terms of high rise price etc. These are all some of the major areas which
the President's Address has not elaborately divulged at all. Sir, as far as any form of Government is
concerned; | have been taught that the three ingredients which are necessary for any form of
Government are Amaidi, anandam and arogyam. In other words, in English, amaidi means peace
and security, anandam means happiness and arogyam means health. Health, happiness, peace and
security are the basic things which are needed for any society in any form of Government.
Irrespective of any form of Government, these are the basic things needed. | am inclined to ask: Is
the President's Address able to substantiate whether there is enough peace and security, whether
there is enough happiness, whether there is enough health? As far as | could see, the Government

has given a lot of schemes. There is no doubt about it.

Whether the schemes have reached the beneficiary is not at all seen here. As far as | could
see, over a period of six decades since independence the Government has not at all achieved its
objectives. There is one-sided growth or lopsided growth. There is no balanced growth in the
country. The rich is becoming richer and the poor is becoming poorer. This is the ground reality. With
the result, whatever they do, it does not reach the needy. The most important point | would like to
insist upon is, whatever they wanted to achieve has not been achieved. In other words, to do
anything, one should have an objective. To implement the objective, there should be a structure. To
activate the structure and to carryout the objective, there must be enough manpower. Ultimately,
there should be operation. So, objective, structure, manpower and operation are the 4 elements that
are needed for effective administration. On the one hand, | would say, whatever may be the scheme,
it has not reached the targeted group at all and, on the other, it has reached to the wrong side.
Whether there is growth. Yes; definitely, there is growth. But, the growth has not reached to the
targeted group for whom we are very much concerned. So, the growth and development did not
reach the backward, did not reach the poor, did not reach to tribals, did not reach the Scheduled

Caste, etc. This is what | am trying to say.
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My second important point is, that the Govt. are talking about subsidy, welfare schemes, free
doles, etc. Many-a-time, ruling Government, whether it is the Central Government or the State
Government, is more concerned about the short-lived gains. To catch votes, the Government does
something temporarily, will go all out and give subsides, freebies and other welfare measures. As a
result, the people are made to eke out their livelihood on free doles and, with the result, they become
lazy. They don't go to work. So, the workshop is closed for want of people and, ultimately, the
production falls and the prices go up. It is a cumulative effect one-after-the-other. So, what | mean
to say is that the policy of the Government to give more and more subsidies or concessions is not
actually reaching the needy at all. As | told you earlier, take the case of the laudable scheme —
NREGA. Sir, as a Member of the Public Accounts Committee, | wish to bring to the notice of this
august House that the Committee has recently conducted an audit to find out the ills and evils in
implementation of the NREGA. It has conducted inspection and found that benefits have not at all
reached to the eligible persons and funds are diverted or misused. All the malpractices which you
and | think of are found in the implementation of this scheme. Govt. are saying that the NREGA has
done wonders. Actually, the ground reality is otherwise. It has not reached the person for whom it is

meant.

Sir, Mr. Siva is here. He is making tall claims about what is being done in Tamil Nadu. | am
able to read his papers that 21 lakh houses are going to be built. Okay. They have built several
Samattuapurams. | am told that Samattuapurams houses are falling! Sir, within a period of 10 years

there are a lot of cracks to the houses. | have got the details. ... (Interruptions)...
SHRI TIRUCHI SIVA: Sir, what is this?
DR. K. MALAISAMY: Sir, | am not yielding ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Siva, | cannot ask him to confine to a particular thing

...(Interruptions)... Please sit down ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it would be better if he confines himself to the President's Address

...(Interruptions)... We never disturbed ... (Interruptions)...
DR. K. MALAISAMY': Sir, the ground reality is totally different. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, he has to speak something which is real ...(Interruptions)... He

cannot make allegations like this ... (Interruptions)... It is not correct.

MR. DEPUTY CHAIRMAN: Mr. Siva, what is that | can say. Is it unparliamentary?

...(Interruptions)... No ... (Interruptions)...
SHRIMATI VASANTI STANLEY (Tamil Nadu): Sir, we did not object him. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, how can he say when he cannot substantiate that

...(Interruptions)... He cannot make accusations like that ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: What is this? Can | tell the Member to speak in this way or don't
criticise? ... (Interruptions)... What do you expect the Chair to do? ...(Interruptions)... No, no,

unless it is unparliamentary, the Chair will not interfere in what he speaks.

SHRI TIRUCHI SIVA: Sir, if he speaks like this, the House would be disrupted like this

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Mr. Siva, please sit down. No, no.

SHRI TIRUCHI SIVA: What he speaks does not have any basis ...(Interruptions)... It is not

warranted ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... He has not yielded.
...(Interruptions)... Nothing will go on record. ...(Interruptions)... Please don't disturb.
(Interruptions) Mr. Malaisamy, please confine yourself to the President's Address.

...(Interruptions)...

DR. K. MALAISAMY: | hope, the Chair will keep in mind how much time of mine has been

wasted and will accordingly compensate. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, you don't waste time. The time wasted in disruptions will be
kept in mind and accordingly time will be given to you. ...(Interruptions)... You stick to your time

and conclude in time.
DR. K. MALAISAMY: | am inclined to say that at a number of places. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You have been left with only five minutes. ... (Interruptions)...

DR. K. MALAISAMY: At a number of places, the houses in the Samattuapurams have
developed cracks. They are falling. This is the information that | have got. | can even cite the.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is a Motion of Thanks on the President's Address.
...(Interruptions)... Please sit down, Mr. Siva. ...(Interruptions)... Mr. Malaisamy, why do you

want to waste your time like this? ... (Interruptions). ..

DR. K. MALAISAMY: Sir, leave it apart, | am coming to an important point. What | am trying to
say is, irrespective of the Central Government or a State Government, the governance should be
improved. After having seen for several years, we have come to a conclusion that the scheme is
wrong. | don't know what is wrong with it, whether your mission is wrong, whether your system is
wrong, whether your people are wrong, we don't know. But something is wrong somewhere.

...(Interruptions)... That is my point. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please don't interrupt. ... (Interruptions)... No, that is not allowed.

...(Interruptions)...
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DR. K. MALAISAMY: Sir, coming to subsidy and free doles, my honest impression is that that
one must be made to work and should be duly paid instead of giving him left and right. The subsidy is

the greatest menace of the country. It is the taxpayers' money. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, you are left with three minutes more.

...(Interruptions)... After that, you will not be given any more time. ... (Interruptions)...

DR. K. MALAISAMY: Sir, now, | come to a very important point that the President's Address
has slightly omitted. It is regarding the internal security. | would not speak much on this.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The next speaker is Shri Ranjitsinh Vijaysinh Mohite-Patil.

...(Interruptions)...

DR. K. MALAISAMY: After the Mumbai blasts, after the Pune blasts, everyday something is
happening somewhere. | mean, the only solace is that the hon. Minister says that he is very active.
He is every active in the sense that he is able to make statements here and there and telling this and
that, | mean, his presence is felt. But when he is active, the terrorists, the extremists, the naxalites,
the Maoists are much more active than him, with a result so many things are happenings. We are
very much afraid what is going to be their next target. The Government says that it is taking this
measure and that measure. What | am trying to ask is that terrorism or naxalism or the threat to
internal security is not today's affairs or yesterday's affair, it has been there for years and years and
we have just been told that Govt. are taking measures for all these years. How long will we take to

see that it is controlled ? Something is wrong somewhere. ...(Time-Bell rings)...
MR. DEPUTY CHAIRMAN; Now, Shri Ranjitsinh Vijaysinh Mohite-Patil

DR. K. MALAISAMY: We need a leader with political will. ...(Interruptions)... We need.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: It will not be recorded. ...(Interruptions)... | am helpless.
..(Interruptions)... Mr. Shri Ranjitsinh, you please start. It is your time that is being wasted.
..(Interruptions)... It is over. ...(Interruptions)... | have called the next speaker.
..(Interruptions)... Mr. Malaisamy, you are a disciplined Member. You must follow the rules.
..(Interruptions)... No; no. ...(Interruptions)... No consideration. We have to carry on the House.
..(/nz‘errupt/‘ons)... No, Mr. Malaisamy, please don't break this rule. ...(/nterrupz‘/ons)... Nothing

will go on record. ...(Interruptions)... Nothing will go on record. ...(Interruptions)... Why are you
speaking? Nothing is going on record. ...(Interruptions)... Mr. Shri Ranjitsinh, You have got seven

minutes. You have to complete in seven minutes.

SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Mr. Deputy Chairman, Sir, |
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rise to support the Motion. The President's Address is an important event and sets the agenda for

the Parliament. It is a vital channel of communication between the Government and the Parliament.

Mr. Deputy Chairman, Sir, | am happy that the hon. President's Address, while outlining the
efforts and achievements of the Government also mentions about the critical challenges to our
nation-building efforts. Through this debate, all sections of the House should endeavour to provide

some inputs to the Government to address these challenges.

Mr. Deputy, Chairman, Sir, the Address has one very illuminating aspect, that is, emphasis on
education, as a critical factor to accelerate inclusive growth. With this in view, the Government has
made significant investment in primary education through Sarva Shiksha Abhiyan and Mid-day Meal
Programme. The Right of Children to Free and Compulsory Education Act 2009 has been notified.
We need to move faster in this direction as universalisation of primary education will play a very
important role in addressing the problem of child labour, abuse of child rights and so on. The biggest
relief, | would say, is the strength and resilience of our economy and the economic policies which
could minimize the impact of the global economic crisis. The Government deserves our whole-
hearted compliments. Our economy is growing at the rate of 7.5 per cent. The way our economy is
growing, | have a feeling that we would touch double-digit growth in not too distant future. Having
said that, | would like to emphasize that we need to attach top priority to our agriculture to maintain
its growth momentum. Scientific innovations on farm inputs and biotechnology must continue

through R & D.

Hon. Deputy Chairman, Sir, through you, | would like to thank the Government for taking
initiatives for cleaning the "Ganga", the lifeline of our country. But, at the same time, Sir, | would
also request the Government to include in the plan other rivers also, especially 'Bhima River', flowing
through Solapur district, wherefrom | come and which was once considered the lifeline of the people
of Solapur district. That river has now become a dumpsite for sewage and effluents. Since the water
of the river is used for drinking and irrigation purposes, the polluted water of the river has started
affecting the health of the residents of Pandharpur. Mr. Deputy Chairman, Sir, conservation of rivers
is a dynamic activity, with the ever-increasing pollution load due to increase in population. The
population residing along the banks of Bhima river is expected to be around 30.90 million by 2030.
Hence, | earnestly request the Minister of Environment and Forests to include 'Bhima river' under the
National River Conservation Plan (NRCP) so that with adequate assistance, proper sewage
infrastructure is created besides devising a long-term 'Conservation-Plan' to prevent pollution from

entering the 'Bhima River'.

Another area is the youth development. While the role and contribution of the youth is of vital
importance in all countries, it is, particularly, significant in a country like India where the proportion of

youth in the country's overall social and demographic profile is continuously increasing. According to
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the 2001 Census, there were approximately 355 million people in the age group of 15 to 35. About 74
per cent of them live in rural areas. The number is expected to rise to approximately 510 million by
2016. Both the Central and the State Governments need to harness the energies of this large group
by providing them with adequate infrastructure of world standards for excellence in sports at national
and international levels. However, organized efforts appear to be forthcoming at the national level to
tap the potential of the Youth. Youth are the foundation for the development of our country. Unless
emphasis is laid on the youth programmes and unless youths are put on the right track and right

direction, the ultimate goal of nation building cannot be achieved.

Mr. Deputy Chairman, Sir, another area which | would like to highlight is to integrate computer
technology, Information and Communication Technology (ICT) in Teaching-Learning process/Class
Room Transactions in our schools. | would only request that it should be made an integral part of
Sarva Shiksha Abhiyan where there should also be a provision to provide CDs, training for block

resource persons/teachers and assistance for monitoring and research.

Finally, hon. Deputy Chairman, Sir, | would like to see the President's Address as a document
which has captured the spirit of good governance. It has been articulated with a sense of sensitivity
and seriousness on the part of the Government to issues of price rise and security; with a sense of
equity and empowerment of the women, dalits and minorities, with a sense of long-term vision for
infrastructural development and technological modernization, besides the issues concerning climate
change and energy security. The Government is conscious of its responsibilities. We need to
strengthen its hands. With these words, | thank you Mr. Deputy Chairman, Sir, for having given me
the opportunity to participate in this Motion in this august House. Sir, | support the Motion. Thank

you.

DR. ASHOK S. GANGULY (Nominated): Mr. Deputy Chairman, thank you very much for this
opportunity.

It is for the first time | sat in the Central Hall to listen to the President. | usually listen to the
President's speech on television. So, it was a different experience and | consider the speech as an
outstanding one because it dealt with clear blue skies to the future of India. But there are also a few

black clouds as well.

Her opening remarks regarding the recent killings in Pune and in West Bengal define the
serious challenges that this country faces. However, the positive part is that during 2008-09 while the
world went through a turmoil of a slowdown, India managed to weather the storm. It had to take

several measures and some of the measures will have to be gradually withdrawn.

The special importance of the NREG Act was felt during that year. It is not a perfect

programme but it is a programme with the largestimpact in the history of independent India. The
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food security remains a challenge. What if we have another drought! | think, these are the issues that
we have to consider because food security will continue to remain a challenge unless we take
enormous steps for the Second Green Revolution. And that brings me to the issue that Mr. N.K.
Singh spoke about in his speech and that is the challenge of governance how to deliver the schemes
to the people who deserve it most. Sir, | don't think we have a very clear answer to this challenge. |

will come back to that in a moment.

Then, there is the urban challenge. | come from Mumbai. The problem of transportation and
communication is enormous but even the greater problem is that of slums. | was delighted to read in
a paper’ either yesterday or today’ a news item Tamil Nadu initiative to be slum-free through a
housing programme’ and | think that Tamil Nadu might lay the foundation of how the other Metro

cities might approach this problem.

The other thing that the hon. President referred to is the need for rapid development of the
North-East States. The North-East States, are the most sensitive and the most strategically
important States for our country, and, yet over the years, we have not been able to break the
Gordian Knot in order to provide adequate development in the North-East States. | think, it has to be
taken seriously. The challenges from China, the challenges from Bangladesh, the challenges from
Nepal are not inconsiderable. Finally supporting the minority community, in order to enable them to
join the mainstream, remains another challenge. These are some of the dark clouds in the blue sky

scenario that the President described.

The biggest opportunity — India, has been described, as a young country; with largest number
of people under the age of 25, Investment in education and making universal education a reality is
going to be the key that will accelerate India's future prosperity. We must also agressively in research
and development. We must invest in significantly more in higher education, as the President said,
and also welcome the participation of globally-renowned and quality academic institutions. The
challenges of climate change provides both an opportunity as well as a threat. We have to invest in
new technologies so that technology security will allow us to deal with the rest of the world as equals

rather than as recipients of green and environment friendly technologies.

India's oil and gas finds particularly in the last few years have been spectacular, but much
remains to be done. | think it is a tribute to the Petroleum Ministry and to the private sector in India
that we are discovering more oil, discovering more gas than ever before. However, the laying of new
roads is going to require far more speed than we have achieved until now because roads, in addition

to the railways, will fluidise the rural economy and remove the intervention of the middlemen in

299



negotiating the terms of trade between the rural producer and the urban consumer. The wealth must
go back to the rural producer and the roads are going to play a very important role in making this
happen. Water security is going to be another major challenge and | don't think we have done
enough in order to deal with water security. The Ganga Project remains on the paper. | don't think
the Ganga and Yamuna Clean-up Projects have received the kind of attention that they deserve to

receive and | am glad that the hon. President has raised the issue of the Ganga Project.

Sir, the Indian masses suffer from major legal backlogs. The plight of the common litigant is
pathetic in this country. | hope that the legal reforms that are being proposed will come to fruition.
Secondly, | think the National Rural Mission has an enormous task ahead of it. | think, my colleague
from the other side had talked about the Rural Health Scheme. The Rural Health Scheme is going to
hold the key to the future generations' prosperity in this country. What liberalisation has done in this
country is to release the productive energy of younger people. Therefore, the wealth creation that is
happening in this country is by people about whom we do not read in the newspapers; we do not see
them, and it is their entrepreneurship and innovation that is changing the scenario in this country. We
must enable young people to achieve their highest potential because we are going to be one of the
major economies in the world, and we must now start behaving as a major power rather than what
we were during the last 60 years. And this is proven by the fact that India will play a more and more
visible and important role in the G-20 in deciding the world economic order. This used to be G-5,
then it became G-7 and then G-8. G-20 is the recognition that countries like India, Brazil, Russia,
South Africa and China are now going to play a far greater role than they have ever played in the
history of the global economic order. The next 15 years will transform India economically and socially
and that is what is going to be of fundamental importance in helping eliminating poverty and illiteracy
and advancing human health and well being. And it will also be the major instrument in achieving
equitable growth and prosperity. | think, the President's Address, which | sat and listened to for the
first time, has given the signal that India is on the move; India will continue to be on the move. |
consider myself privileged to be a part of this House, to be a participant and to watch India achieve
its potential after sixty years of Independence. In the next 10-15 years we all have to cooperate and

collaborate for India to achieve the greatness that was always its due but had avoided us in the past.

| thank you, Mr. Deputy Chairman, for giving me this opportunity to support the Motion of
Thanks to the hon. President heralding a glorious future for this country, but we have to acknowledge
are that there are a lot of things that we have not been able to achieve, | hope the Prime Minister's
Office is going to activate the DMU, the Delivery Monitoring Unit, because accountability is going to

be the challenge that we face and | don't think we have a very clear answer there, as yet.
Thank you, Sir.

MR. DEPUTY CHAIRMAN : Shri Manohar Joshi; you have eight minutes.
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SHRI MANOHAR JOSHI (Maharashtra): Mr. Deputy Chairman, Sir, | am thankful to you for

having given me an opportunity to speak today on the President's Address.

At the outset, | would like to draw the attention of the House to two sentences spoken by the
hon. President in her speech. The first point that she had made was that all Members would dedicate
themselves to making this decade a glorious period in our country's march towards prosperity. She
started with this and ended her Speech by quoting Pandit Jawaharlal Nehru's sentence, 'the service
of India means the service of the millions who suffer. It means ending of poverty, ignorance, disease
and inequality in the country.” Mr. Deputy Chairman, Sir, both these sentences are indeed good but
the question is: Have we been able to make the mind-set of people of our country to that effect?
According to me, unfortunately, that is not being done. Sometimes | think whether the dream that
Pandit Jawaharlal Nehru had seen will come to truth or it will remain only a dream. Her Excellency,
the President, referred to the terrorist attack in Pune at the beginning of her Speech. We all know
about it that in this attack 17 people died and 47 people received injuries and some of them are in
hospitals. Somebody left a bag containing explosive devices in the premises of German Bakery and
the blast took place. There was tension all over the country and particularly all over the State of
Maharashtra. The intention of the terrorist, who attacked Pune, might be to stop the discussion
between two Foreign Secretaries. | do not understand why the Government did not become wise
after the attack of 26/11 in the city of Mumbai. Therefore, the incident of terrorist attack has again
become an important question in the country. This is also surprising that the statement made by the
hon. Home Minister and the hon. Chief Minister of Maharashtra is different. The Home Minister said
that he had given information that there is a possibility of such attack in Maharashtra State and
particularly in Pune. | would like to know from the Government what steps the Government of

Maharashtra had taken to stop such an attack.

It is also surprising how these contradicting statements from the Home Minister and the Chief
Minister of the State have come. Sir, | raised the issue in the meeting with the Chief Minister and the
Chief Minister categorically said that he had no information to this effect from the Central
Government. More surprisingly, the Home Minister of the State did admit that there was information
about such attack, either in Pune or in the periphery of Pune. Sir, | do not understand what type of
Government we have. The Government does not know, unfortunately, that at such a time of crisis
the Central Government and the State Government must speak in one voice. Unfortunately, this is

not happening. The hon. President referred to the zero tolerance of terrorist activities as our principal
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policy. | am sure that after reading this any citizen would be happy. But after reading this, my
question to the Government of India is: Can the Government make a positive reply tomorrow in this
House by giving an assurance of safety to every individual which is the fundamental right, that is, the

right to live?

Sir, apart from all other things, which we don't have, the right to live is the basic right of every
Indian, and the Government is not considering that this right of every citizen has to be protected. Sir,
unfortunately, this did not happen, and, therefore, practically, during the last one year, we find that
after every one or two months, there was either a bomb blast or attack by the terrorist by some
weapons. And, what is necessary? | just now read a statement of Mr. Saeed who made a statement
in Pakistan that they must come together and attack India. If this is happening, that means that those
terrorists, who are attacking India, are also supported by Pakistan Government. Therefore, it
becomes indeed necessary that we also take a bold stand. Sir, we have seen what is happening in
Israel. If anyone does any mischief with a small country like Israel, immediately Israel launches aerial
attacks on the mischief monger. Why is it not happening in our country? Sir, this country has waited
for a long time. And, | expect that if a further attack is made, the Indian Government must
immediately order the Air Force for bombing the terrorist camps in Pakistan. There is no use of any
discussion in future. We have discussed a lot with the representatives of Pakistan, with the
Government of Pakistan, but | am sure the language which Pakistan will understand is the language
of brave people, but | have no hope that the Government will act bravely in this matter. Therefore,
this situation has to be handled strongly, carefully and with total dedication of saving the lives of our

people.

| ' would not like to talk much about aam admi because | know that number of my previous
speakers have spoken about it. But, what happened? Mr. Sharad Pawar, who is the concerned

Minister, has said that the responsibility of rising prices is not...
MR. DEPUTY CHAIRMAN: Please conclude. Your eight minutes are over.

SHRI MANOHAR JOSHI: He has mentioned that it is the responsibility of the entire Cabinet
and not only his responsibility. What is the necessity of saying this? When the portfolios are divided,
everybody has to accept his responsibility. But, unfortunately, the Agriculture Minister is not
prepared to do that. And, in the meantime, the prices are also rising. Sir, in all walks of life, the
Government has failed. Therefore, | think, what Najmaji said here, the hon. President should not say,

'my Government'. She should only say, 'Government', and that should be enough.

Sir, | would mention about the electricity. There is no sufficient supply. People are suffering.
Regarding health services, | would mention only one point that in our country, the people are dying

for want of medicines and for want of proper treatment. | do not know whether the Government has

302



any plan to make improvement in this situation. Sir, | would only mention in this House that | had
introduced a scheme in Maharashtra which is still going on, called the Jeevandayi Yojana. This
scheme sees how the people below the poverty line will get a free treatment in municipal and
government hospitals. If | can do this in the State of Maharashtra, | do not understand that why this

cannot be done by the Government of India.
MR. DEPUTY CHAIRMAN: Please conclude.
SHRI MANOHAR JOSHI: If this is done, then only, the people will be saved.

| would also like to say about a few problems of Maharashtra which are not being resolved for
a number of months and years. Sir, particularly, | would like to refer to the city of Mumbai, from
where | get elected every time. Sir, in Mumbai, there is a danger of water supply. There is shortage of
water supply. No drinking water is received by the municipal corporation. New schemes are needed.
The Chief Minister and the Municipal Corporation have written to the Government of India. The Chief
Minister wrote on 5th February, 2010 that a scheme similar to the scheme in Chennai to solve the
problem of shortage of drinking water should be put in place by sanctioning a special grant. But, Sir,
this scheme is not being put in place. Therefore, my request to the Government is to look into it

immediately.
MR. DEPUTY CHAIRMAN: Please conclude. There are other speakers also.

SHRI MANOHAR JOSHI: Sir, | will conclude in one minute. Therefore, Sir, this has to be
looked into. Sir, there are different regions in Maharashtra, and, for every region, a Board is created.
But | am sorry to say that the Konkan region which is most backward region is totally neglected. A
demand has been made by the State Government to the Central Government that Konkan region has

to be provided with a Konkan Board, and, | think, the Government will look into it.

Last but not the least point is the Maharastra-Karnataka border issue. A delegation of my
Party, Shiv Sena met the President of India on this issue. We requested her to took into this long
pending issue. Let the Prime Minister call both the Chief Ministers to discuss this issue. | am sure that

if this is done the problem will be resolved.

Sir, my last sentence is that the people are not interested in big things. Yesterday, Prof. Kurien
referred to a number of things, namely, Chandrayaan etc. People are interested in food, water,
medicine, awas, and such things in the interest of the nation. | hope the Government will look into it,
and, therefore, it is very difficult for me to support the Address given by the President which has no

base. Thank you very much, Sir.
MR. DEPUTY CHAIRMAN: Mr. Mysura Reddy. You have seven minutes.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, | will complete it within time. Sir, even
though the debate is customary, | will utilise this short and brief opportunity for making only one

issue, which is the burning issue in the State of Andhra Pradesh. Sir, in the Presidential Address, in
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para 4, the hon. President has said, "My Government has sincerely worked towards deepening our
federal polity". The Constitution makers were also conscious about the federal polity. Sir, through
you, | would like to bring to the notice of the hon. Prime Minister the proviso to the article 3. While
moving the proviso to the article 3, the Mover, K.T. Shah in the Constituent Assembly on M
November, 1948, said, "Any question which relates to the alteration of the present units, their
territories, boundaries or name should begin with the people primarily affected, and, should not

come from the authority or power at the Centre."

Sir, while moving the official amendment also, Dr. Ambedkar, the Chairman of the Standing
Committee said, "I have not the least doubt about it that the method of consulting, which the
President will adopt, will be to ask either the Prime Minister or the Governor to table a resolution
which may be discussed in the particular State legislature which may be affected, so that ultimately
the initiation will be by the local legislature and not by the Parliament at all." Even the Constitution 5th
Amendment Act carries the same spirit. But the Home Minister made a statement on 9 December
2009 and also made a statement in reply to the Unstarred Question No. 25 on 24.2.2010 saying that
" Appropriate resolution will be made in the State Assembly". This statement clearly encroaches
upon the Presidential powers. This is against the spirit of the proviso of Article 3 of the Constitution.
Sir, one more point is, based on this, the Government Andhra Pradesh also appointed a Committee
to go into the subject vide G.O.M.S. No. 93 dated 28.2.2009. When this process is underway, the
statement of the Home Minister encroaches upon the State legislature, that is, the State legislature
procedure and conduct of business which is the sovereignty of the State legislature. This is
recognised umpteen times by the Parliament also. | don't want to comment on the MP's hunger
strike. Whether this hunger strike is like Pottisriramulu-type of hunger strike or his own trademark-
type of hunger strike, | don't want to comment on that. | strongly feel that the Home Minister could
have explored various other conciliatory measures to stop this hunger strike. Instead of doing that,

he gave a hasty statement which created fervour in Andhra Pradesh.

Sir, as my colleague, Akhilesh Gupta, pointed out, the Chief Minister of Uttar Pradesh has
written three letters to the Prime Minister for dividing the State of Uttar Pradesh into five smaller
States, Paschimanchal, Purvanchal, Bundelkhand, Central Uttar Pradesh and Sonbhadra. There
were demands also for the formation of smaller States from Maharashtra and also from Tamil Nadu.
But no initiation was taken up. But in respect of Andhra Pradesh, without Cabinet approval, he made
a statement for separation of State and gave a direction to Andhra Pradesh Legislature to pass a
Resolution. This clearly, Sir, is his pre-determination. To substantiate this, | will quote one more
example. In his book, 'A View from Outside1, on page 223, he says, "In my view, there is a strong

case for the creation of Vidarbha out of Maharashtra population 9.67 crores and Telangana out of
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Andhra Pradesh population 7.7 crores. Uttar Pradesh and Bihar should also be further divided" . This
Article also substantiates his pre-determination. | know the allocation of portfolios and departments
is the prerogative of the Prime Minister. But, Sir, to maintain the federal polity and for Constitutional
purity and political correctness, | request the Prime Minister to allocate the Centre-State division to a
Minister who does not have a pre-determined mind or pre-conceived views about the smaller States.
This act will create confidence, faith and trust among the three regions, that is, Andhra,
Rayalaseema and Telangana. This is the usual practice, Sir. In any conciliatory process, when there
is a conflict of interest, the conciliator always goes out of the conciliation process. There is also a
recent example when a Supreme Court Judge withdrew from a case. That is why | request the Prime
Minister to reallocate this Centre-State division to some other Minister or suo motu | am requesting

the Minister to relinquish this Department. No Minister is sitting there to note down the points, Sir.

MR. DEPUTY CHAIRMAN: No, no, there is a Minister. ...(/m‘errupz‘/ons)... Everything is on

record. Don't worry. ... (Interruptions)...

SHRI M.V. MYSURA REDDY: The allegation is against the Minister who belongs to Tamil
Nadu. Thank you.

MR. DEPUTY CHAIRMAN: Now, Mr. Rajniti Prasad. You have seven minutes.
sft IoTifa yre (AER) « R, &t SIeg, 31Tt #1781 B
MR. DEPUTY CHAIRMAN: Okay. Mr. Rahul Bajaj.

SHRI RAHUL BAJAJ (Maharashtra): Sir, | stand here to support the Motion of Thanks on the
President's Address. At the outset, | would like to support the Government for the very effective and
prompt action that it took when the global economic meltdown took place from September-October
2008. Because of that, many people have said before, Sir, we have grown at 6.8 per cent when the
developed world had a negative rate of growth. We have now become a key engine of growth for the
world economy apart from China. But because of our large market, a growing market, now we are
helping the global economy improve. Of course, Mr. Deputy Chairman, Sir, we all know that the
global economy is not yet completely out of the woods. We have tremendous amount of
unemployment and countries like Greece, Portugal, and maybe even the United Kingdom may be in
for further trouble as they say a W-type depression may take place, especially when they start
withdrawing the fiscal stimuli which they had provided in trillions of dollars. The same thing has

happened here in our Budget and | would speak about that when we have a discussion on it.

Mr. Deputy Chairman, Sir, the dangerous situation partly of the world economy can further
upset our exports in the coming year. So, we have to be very careful about the timing and the extent
of the withdrawal of stimulus, | will speak about it in the next week or whenever the discussion on the

Budget takes place.
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We also have to note, Sir, while the Government took prompt action when the growth rate of
almost nine per cent over the previous five years, barring one year, fell due to global meltdown, it
was due to the Indian people, the Indian entrepreneurs, industries, services, every field, even the
farmers, that we survived it. This is not because of the Government; the Government did what it had
to do. But it is because of the Indian people. We have had a very low rate of growth in agriculture last
year rather negative rate of growth. It is not because the farmer is garbar or he is weak. It is because
he does not get power; he does not get water. If he gets those things and is not dependent only on a

weak or a bad monsoon, our farmers are weaker than nobody else.

But we have some challenges. Many have been referred to. | will, of course, have to refer to a
challenge with respect to security. Apart from being an Indian, | do come from Pune. It has been
referred to earlier. We know what happened in Pune recently. | atmos;j feel that was a terrorist attack
in which 17 people died and many more injured. But | feel our security is threatened in the longer term
more by Maoists and Naxalites than by terrorists. We have to handle terrorists only firmly and
strongly. We have to, of course, handle the internal problems of Maoists and Naxalites firmly, but we
have to also look at their genuine problems whether poverty, lack of development, etc. Some don't
believe in that. Others do. But, again, what bothers me is, if | may say so, with all due respect to
some or a few of our so-called human rights activists, they don't worry about the human rights of the
victims. They are only worried about the human rights of the attackers. This is not acceptable. We
have to be firm. Yes, take care of the legitimate problems. We have poverty. We know that. But it

cannot be solved overnight.

Regarding the poverty of India, various figures have been referred to, including from my friend
Arjun Sengupta's report. It is not going to disappear in two or three or four or five years. Does that
mean that everybody has the right to take law in his own hands? No. On the one hand these people
have to be helped. On the other hand they need to be handled with firmness. Second problem is

this. ... (Interruptions)...
MS. MABEL REBELLO: Sir, ...(Interruptions)...

SHRI RAHUL BAJAJ: Sir, | am being interrupted by my colleague, Ms. Mabel Rebello. So |
want two more minutes to speak. | will visit Jharkhand to make her aware of what is happening in her

State, partly because of population. It is an old subject.

| come from a family frorm Wardha. | grew up there. When | was young | heard Gandhi and
Vinoba. Vinoba used to say like an old rishi that every child, who comes into this world, comes with
only one mouth, but two hands. He can produce more than what he can eat. | have also recognise

that we do not want coercion. We suffered that during the emergency. But that apart, no coercion.
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It is not acceptable. Having said these two points, we are not a small country of two million
people. We have a billion people. That is more than enough. We are more than a billion people. We
cannot afford more. We have to encourage small families. | have no time to explain as to how. But,

there has to be an incentive to small families and a disincentive to bigger families.

Sir, | support all Government programmes for the poor, whether it is Mahatma Gandhi National
Rural Employment Guarantee Programme, Sarva Shiksha Abhiyan, various subsidies through PDS,
etc. But, it has been said often before that we need good-governance. These things don't reach
poor. First, there has to be only merit subsidy and for the people below the poverty line. Why should
those who use Mercedes get any benefit? But that apart, whether to give it directly into the bank
account or by vouchers, | have no time to go into that. There is so much corruption and inefficiency.
Everybody knows that it has to be tackled from top to bottom. ...(Interruptions)... By saying, yes,
yes, nothing will happen. Performance is not being rewarded. Inaction or dishonesty is not being
punished. Nation can only progress when the productive people are supported, when the people of
integrity are supported and not that, we don't want to do that but, for various reasons, that is not

happening.

Mr. Deputy Chairman, Sir, our growth essentially is domestic demand led growth. So, we
must encourage investment; we must encourage creation of demand. The Government and even the
Finance Minister said in one of our meetings that it must provide infrastructure, maintain law and
order and produce a conducive environment for Indian people to function, produce wealth and
produce employment. Sir, we still have unspeakable poverty and the only solution, | repeat the word
‘only', is to provide everybody 'productive' employment and | would underline 'productive' four
times. Digging a well and filling it up and paying him may give him money today to eat, but it does not

help the nation. He must create assets. How to do it, | don't have time to go into that.

Mr. Deputy Chairman, Sir, poverty can derail a society or its economy very quickly. We don't
have much time to deliver to our people, especially the weaker sections. Government should not
forget that. Sir, we have learnt in the last 30 years that for the people, there is always an alternative.
Let us not be arrogant. We have no reason to panic. But, we neither have any reason to be
complacent to congratulate ourselves. We have to constantly reinvent, reinvent the basis of our
prosperity and that itself will also help you get votes. And, Sir, when | talk of votes, there is no time to
go into the details, but for heaven's sake, why don't the major parties, the BJP, the Congress and
others get together for electoral reforms. | have no time. Sir, | have only two points. | am not getting
into the legality. Do not give tickets to known criminals. Q’tﬁ?ﬂ'lé?ﬂ'l? Tigel &l %ZIT, Q?:IT el faam|

These are only excuses. In the constituency, we know who is a criminal. Do not give him a ticket.
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Second point, Sir, is regarding Assembly and Parliament elections. | am not talking of Panchayat,
but Assembly and Parliament elections, like in 1952, 1957, 1962 and 1967, once in five years and
simultaneously. Now, no difficult decisions can be taken. Like in 2010 - Bihar; 2011 - West Bengal
Tamil Nadu and Kerala; 2012 - U.P. Assembly and Parliament elections should be simultaneously
once in five years. This will partly solve the black-money problems. You will need less money and we
may be able to bring in better governance. Thank you very much, Sir. | support the Motion of Thanks

on the President's Address.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Kumar Deepak Das. You have three

minutes. ... (Interruptions)... He is the last. He will not be there tomorrow. He has made a request.

SHRI KUMAR DEEPAK DAS (Assam): Sir, | would like to draw a few observations in
connection with the Motion of Thanks on the President's Address which are not reflected in the
speech. Sir, | am directly connected with the development of North-East Region. The North-East
Region needs a massive increase in investment as well as significant improvement in productivity.
There is a need of development based on harvesting the natural resources of the region. When this
region received growth rate of State Gross Domestic Product (SGDP) equal to the national average,
we have only spent more than sixty years of independence, we are far behind in comparison to the
other parts of the country. Sir, we are talking about improving the law and order situation in the
country. Military, paramilitary, CRPF, all these forces are for tackling the situation. | would like to
know whether the situation has really improved! Yes, | do agree that there is less number of bomb
blasts, kidnappings and murders by the terrorist groups, but, what about other groups? In Delhi
itself, girls from the North-Eastern region are not safe. On 3 March, 2010, the Minister of Home
Affairs has given the statistics. But these incidents are increasing year by year. He has stated that
adequate measures are in place for the safety of the North-Eastern region. Sir, in 2006, murder was
nil, in 2007, one, in 2008, two, in 2009, three. It is connected only with girte, women of the North-
Eastern region at Delhi. Rape cases, in 2007, one, in 2008, one, 2009, five; molestation cases, in
2006, two, in 2007, two, 2008, four and in 2009, nine. Every day, this kind of torture on the North-
Eastern region women is increasing but no action has been taken by the Central Government till

date.

Sir, in case of price rise, the Centre is providing various excuses. In the middle of 2008 when
the food inflation intensified, it was said that it is a seasonal phenomenon that would pass in a period
of few days. After some time, the Finance Minister stated that inflation was the outcome of economic
growth. Subsequently, in 2009, when the country witnessed deficit monsoon, it was stated that it

was because of low production. The Union Food Minister even put the blame for increase in food
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prices on the State Governments. The Government has totally ignored the plight of the farmers. The
Government policies are going horribly wrong and not performing. The Government has allowed the
multinational companies to do business in the retail sector. It has signed free trade agreement with

the South East Asian Nations (ASEAN) without thinking of repercussions.

Sir, in the North Eastern region, a massive plan has been taken up for generating 55,000
megawatt power in this region by setting up around 100 projects and given permission to such
projects hurriedly. These projects being in the highly sensitive region, could inflict irreparable
damages on the forest cover, induce floods, displace people and even lead to earth quake. The
Government has forgotten and failed to assess the painful experience of the construction of a mega
hydel project in the earthquake-prone zone. ...(Time Bell rings)... in China where in May 2008, 7.9
richter scale earthquake which is believed to be the outcome of the least caring of the proper
planning accompanied by the scientific studies. This dam which has been constructed in the upper
stream of the river Brahmaputara, that should be stopped for the safety of the people, their lives and

properties. With these few words, | conclude my speech.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform the House that the Business Advisory Committee
at its meeting held on the 4 March, 2010 has allotted time as follows for Government Legislative and
other Business:-

Business Time allotted

1. Consideration and return of the Appropriation
Bills relating to the following Demands for
Grants, after they are passed by Lok Sabha:-

(i)  Demands for Grants on Account To be discussed
(General) for 2010-11. together with the
Budget (General)
(b)  Second Supplementary Demands for 2010-11 for which
Grants (General) for 2009-10. Ten Hours have
already been allotted.
2. Consideration and passing of the Constitution Four Hours
(One Hundred and Eighth Amendment)
Bill, 2008.

2. The Committee recommended that the sittings of Rajya Sabha which were earlier scheduled
up to Tuesday, the 16th March, 2010, may be extended by two days up to Thursday, the 18 March,
2010. There will be no Question Hour on those days.
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3. The Committee also recommended that the Private Member's Business (Bills) scheduled for

Friday, the 5th March, 2010 may be postponed to Wednesday, the 17th March, 2010.
The House is adjourned to meet tomorrow at 11 o'clock.

The House then adjourned at six minutes past seven of the clock till

eleven of the clock on Friday, the 5th March, 2010.
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